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LOK SABHA DEBATES

LOK SABHA
Thursday, April 16, 1970/Chaitra 26, 1892 (Saka)
The Lok Sabha met at Eleven of the Cloc

(MR. SPEAKER in the Ghair)

ORAL ANSWERS TO QUESTIONS
OBITUARY REFERENCE

MR. SPEAKER : Hon. Members, I have to
inform the House of the sad demise of Dr. U.
Misra, who passed away at Moscow on the 13th
April, 1970 at the age of 62. Hewasa Member
of the Third Lok Sabha during the years 1962-
1967, He was a great freedom-fighter and
went to jail before, during and even after the
Quit India movement.

We deeply mourn the loss of this friend, and
T am sure the House will join me in conveying
our condolerces to the bereaved family.

" THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): Mr.
Speaker, Sir, we are all grieved to learn of the
passing away of Dr. U. Misra. He was drawn
into the struggle for freedom in 1921 and was
an active participant in political and social
affairs. He was known as a sood man. He
was greatly interested in labour welfare and was
Vice-President of the Jamshedpur Mazdoor
Union for a number of years. He was a popular
medical practitioi.er and rendered social service
to the working classes in the form of free medical
aid and advice.

In his death, we have lost a valuable political
and social worker. May I request you Sir, to
convey the condolences of this House to the
members of his family.

DR. RAM SUBHAG SINGH (Buxar): Mr.
Speaker, Sir, on behalf of the Oppeosition, I
request you to convey our decp sense of sormow
to the members of the family of Dr. U. Misra.
Dr. U. Misra was one of the most popular
ldities of Jamshedpur, and there, he used

L
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to take part in the cultural, political and labour
activities. He was Vice-President of the
Jamshedpur Labour Union and he was also
President of the Indian Medical Association’s
Branch at Jamshedpur. In the Utkal cultural
activities also he took interest and he presided
over the Utkal Association for a long time.
Whoever went to himand met him was impressed
by his personality and he was very kind to the
students and others who went and saw him
there at Jamshedpur, and he used to help them
also. By the passing away of Dr. U. Misra,
Jamshedpur and particularly Bihar has lost a

personality whose activitics will be remembered
for ever.

On behalf of the Opp , I again reg
you to convey to the bereaved members of his
family our decp sensc of sorrow and grief.

SHRI LOBO PRABHU (Udipi) : Sir, I
associatc my party with the sentiments expres-
sed already.

st fagefest womw (swimge):
TN WEIT, A9 A, T W Y grIw
WY & 9t & A@mEl A gga ot
sfa szt sfta w2 & 9% &1 fee
fF a8 A 67 & Hagd o o 7 %
T 1967 ¥ 9@ HHT IART THCA
g4T 91 WAqq IAF NfT TW aw H qAGT-
=fy wafes s & B W W
qAHATE |

ot JIEFT AT 1 OF e FEET
1 1942 & e & afwa wor g
| f 2T et ® s age ge
§ 19T 1958 ¥ wagdl T a0 gEAT
i g W fom AR o A0 g
AT 981 | 99 ¥ Tg A F IR H1FA
A FAHT 1962 F A A A @
¥ fag e 7% S awe gq 1 T I
areer s Agi A 1 1967 H om gw

&
%
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7 3 faeg T wIA w1 daen fear
at 9g@ Sae @ e g A
g1 arfs A Frew wrEEE F 7 W
A AT AT F | AT F AHAE
= a® @ A9 F fra w9 w2 I
adt gf e A w1 T wfwrw 3w
mfagi® T J@RYTF w97 | T F
arz ot ga T war fax @ 1 aA
AT sraeqT § § 999 qyET fiear 4t
ITHY 7@ UF E AT & fav ar fF F-
faer @ & adT g F WA AT
Wt gF W § e A w5 qmm)

W AWt feaa e & afy st
gl aAqT FL & AT I8 9F@
¥ wfa @3 wwT F@T § 1 N JA9
WTEAT &Y Wif A= A0

SHRI 8. M. BANER]JEE (Kanpur) ! Sir, on
behalf of my party, T associate myself with the
sentiments expressed by the hon, Prime Minister
and the leaders of other groups. Dr. U, Misra
was a freedom fighter. Even when he was
victimised by the Tatas, he never yiclded before
the pressure of the Tatas. 1 remember those
days when he was victimised and eviction notice
was served by the Tatas on him to leave the
quarter where he was staying. In 1958 when
four workers were killed by the police at the
instance of the Tatas to suppress the strike by
TISCO and TELCO workers, I remember
those days when there was a reign of terror by
the Tata regime in Jamshedpur and Dr. Misra
led that strike of 1958. He was a great man.
He was an emblem of simplicity and he was a
leader not only of the working class of Jamshed-
pur but of every citizen of Jamshedpur. When
he came to Parliament in 1962, it was he who
raised the question of abolition of Tata zamindari
in Jamshedpur. He apprised this House how
three-fourths of Jamshedpur belonged to Tatas
even in this 20th century, after 15 or 16 years
of independence. I am so happy today that
though Dr. Misra is not with us, a decision has
been taken by the Bihar Government, perhaps
at the instance of the Central Government to
liquidate the Tata zamindari and take over the
land. I am sure that this decision will be
implemented at the carliest opportunity,

Dr, Misra was also a secular person, When
there were communal riots in Jamshedpur, it
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was Dr. Misra who with the help of certain
comrades of our party and other citizens rescued
hundreds of Muslims. When the entire
Jamshedp:r was ablaze with communal {renzy
at its heigl ts, it was Dr. Misra who rescued the
minority cemmurity. Not only has the
Communist Party lost a valiant sold ier, not only
has Jamshedpur lost a good citizen and fighter
for the working class, but the entire trade union
world has lost a valiant fighter. On behalf of
my group, I wish to offer my sincerest condo-
lences to his family members,

ot e (90): weam o, WX,
Qi faq 9g® § o 5t IJTEHT T A A
sregaTe # 3@ & fan o, gad) qar a1 f
ag F@ ¥, &1 F ITHT qafaq €
qmT ®ifs gasl gar = s ey @
FEH 31 fafean 79 & fau aifage
g g

off T T A F I F @ e
R EF g o A & AW T
N THT ATEEA F AT TAF AT A
@A s At fs Zrer Y ATl g
FIH 0T A § Aogdd F @0 § A
qré faweit faamdt famer adtam ag gan
fF 1962 & qoa Hag sve aw & W
T A7 | TF arX # g @ & owear
e zrr At ¥ oF Ifear o F TR R
aga s frg @ st wew, wafeay qr
wadifa § avr 37 & fag o= 1€ g
a qr |

ag @& wfasrd dgd @ ) fs
grmfrs wf ¥ O famamm s@ 1§
AT F T 7 AR FFT arwfaee o @
Iy Iaw wfg =giwafa wig s@r§
aR & wgar g fF a9 37w 19 &
qf@re Al & 9 WIE 7 HALAT T
FRoagw X |

SHRI S. KUNDU (Balasore) : May I asso-
ciate myself with the feelings expressed by the
Prime Minister and this House: Though I
did not know him personally, I have heard so
much about him. As has been stated, he was

not only a patriot but he championed the cause
of labour, He espoused the cause of the teem-
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ing millions. Though he belonged to Orissa,
he has been responsible by his dedicated work to
establish a harmonious link between the people
of Orisma and Bihar. Our feclings of condo-
lence may be conveyed to the bereaved family.

SHRI SEZHIYAN (Kumbakonam): On
behalf of my party I wish to associate myself
with the sentiments expressed by the Members of
the House on the sad demise of Dr. Misra.
Those of us who had worked with him in the
Third Lok Sabha know that he was a ceascless
fighter for the rights of labour and working class.
I want you to convey our deep condolences to
the members of the bereaved family.

st Wi feg wew  (TasE):
areqer HERA, st Igaw< frg ki aegREr
% faa 9T & gifzs W wwe w@T g
W I el 9 I AT F AR
afm waam g

MR. SPEAKER : The House may stand in

silence for a short while to express it sorrow.

The Members then stood in silence for a short
whi'e.

ORAL ANSWERS TO QUESTIONS

qoEeT qfglaaT § STy W
+
*1021, =it gER AT TG :
ot 3w Averaer g ¢
aﬁﬁtﬂmm:

1 (W AT gAate A qg TAH B
gur Fi fF:

(%) zeFTed af@=ar § sH=rd
frdraor gfe 7 1 a7=d, 1968 Janw
a% frad waTQ Sa wifew 57§

(=) w= To-afaa qur sqa-afra
gfasifa &t v fead-feadt @5

() %1 9g "= & f5 7o swr-afa
wHaTd, A g T4 wATAw da” ¥ 4@,
oz qfadar # @ fag @ §;

(w) %1 ag W &< § fv 1 v
fadi & T &l o1 qwi w2 a1 @ E;
afz g, o xo% w1 wR §; AR
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(z) fF sHafal & w&f 5=t
wer fear oAt § 9% AW damew ¥
&= § oifve 7 999 & w1 O Fax
&7 3% 941 HT T FEMH F T H TIHY
geafa s T ag § 7

wW, QT 4T gaiE WA |
TR HAY (W W WTwWE): () &
(=). =& osfag & a7 @@ 2o
AT &1 A T QAT |

ot I FEAHT ¥ WA, 7 qg
FrgT g 6 FH 106 gt ot F e
48 Igd A A FHAY qTw § AN fF
TEEATET & 9§

ot g4 R FHAA: SR AP,
A9 & arew ¥ WN "gew ¥ S
s g 6 ag N O qvwe el ma §
1 ag T A fed 1 § e g
¥ OF d@r e H Al g o s &
9 991 A & w3 ¥ fAw A
7% fF 9% srawawar gy &7

OF AT A IIE AN F wrha
w1 gizr § #R g0 AR A0 9 greng
Wk @ ], AFEN W qity 6 ok
2 EF AT FIG AGHG F7 A7 fay
¥ T I AR AT | o9 7g ST AT
qcmaa‘fisﬁzlﬁmmmg
f w4t wdizg @ gH § F7 fear
¢ sl for ofdeafaal & foar § sic
% wHa<l o WA § 7 9g A avww
fed 1@ § T ¥ 38 /Wi fewt f am
7o oX faar g @Y 99 wqd Son &
FHard fRAsr aasEg 140 @@
AgAT 41 IAH AT F F A Frrer
@0 ag WM SETEE FEET & oAt
IR TTEAE 75 ©IT FC I qE | ITHT
Faearg 140 & w7 rwx 75 1wk ar
# e wen § fe Q@ v # gfom
#r wrfeardt fead &7

it ATTE W A HEAA AGEA,
AT e J o T 5 gEr we-
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ferg fear T fF g & are dan @
§awe A & A dgaw A 1
g ¢ 5 ToEwTewm 1 WieEE wedrs
8@ T gt ow w EEE &
fRg st my € 7 %39 3@ 9X faE
s OEar ¢ afes gt o @ o e
I T TeRW Y Fwerd g &
Y § ImEr W e W W guew
W SN F1 FW 9w § ag o
gu fear ag 4% & FTO7 ar ToE A
Y & wreor 7Y foar afes w2 detema
gfrz faed I A AT sTEr wYATEw
2 9 T MAF F AW A g
fear | oF are wRzaTAaT 66 ¥ gl
a1 yrea-fagrax 1967 § o dredy T
IAAU-HEN 68 ¥ | W 16 EAwA
afe #t gta & s qrIEd a1 wfa-
for F9ard af @ 99 WA 0R
froi ferar war

St ZHW AW ®EAW AT AR,
A% ¢ g st wifzanfaal #t aee &
aR H Ay wgrew & ger @ famwr fe
IFM I A fear 1 gE AT qg W
ger ur f§ fead aF swEd ®
ferar & e fomat ot &Y o€ @
g fog s 9 &1 T gEET T
oG AT K GEU FAR (G

ST AT W WIS A9 oy o
T RTE (A g §EH 19 A
93 dear A8 far 5 a3 @ita
AT ary sy 9 6 wilm gg A
e § 1 g 1@ &G AL

qat 7 gfom A Zrasy ¥ gt
gFam & 77 T fF wrs e

F ®W, ®AFA AME F AT 9T
ag faorm frar & & ag A8 sg avaw
f ¥ fraq ZrgEe o fead o
LIl

S gER R wET: AT

7 w7
¢ fr sl B A T T g a q
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[ TR E 5 gw freee AR
F1 TEET T T § AR weet A
&g 9C El ™ § | I F AW
TER F AMSA F0F 1, qf0r I Ave
T T ARG AL A AW g Y
9 §aq § W Fgr 4T v AfEw AT 9%
T faars S o Fraary @ v g )
T T@ O gE AT § 145 o e
amar & fe dav At & @ & e g
g i o va s@& Fiw siglwec §1 W
S gveTy faedt @ swd g g
wET @F I F fawar @ 10 @R
T @ WA T AA AT FT A A B
&) 99 TF I &1 S @97 ag@r o
W EIA AT H IFH G949 F &N
amgar g v 5% weawiw & ava< 15 s
G E Ay § ava fadfre § o
T ag FeF 9 &1 10-10 &Tr 7 I
afaw § o\ far dR0 Farg I Fasre
T @ &Y WA AEEE W g| A9 #1 Sq=a
Zfs 71w freven mn 97 froag
gigaz & w8 fudfas § at 10-10 @
&1 gfaq &7 o& orT a1 g fear o
2 T g0 A AwAd W AT AT
gaearg & o7 @' € IR agHr & QU
g gwifs ag Fraw & fF dmaw &
#fg® ©F AFAX TF TG UL W AG
FT gFar Sfe 3g oF & T 9z 10-10
9 ¥ FW R R @A
@A a7 *g a1 f% 5w § afaw
UF g 9 W@ FT T ALY HC a9
grtfs frow & qaifas g oW @ ¥
afas 981 @ g5 Sfea dar 47 qawn
ag FHgqq 10-10 &9 & OF & 9
TLHEH FC W@ § | € AL O LHH
Az g fF 10 a9 Fagag T B
e

Y ATAA T WX ¢ S WERA,
# g g 5wy e 7 faw
TR ¥ TF BT 9T Ao amr A
% ML F O qgt 97 7 @ TH GV~
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A A g A e A FE R
w9 avt % Fi§ @ fewrm 9% Sfor
Fart Far o felt a@ & X § 7
ar€ 31

gat ot IR qaemn f gk NS
gefufreefe snfeax 7 10,000 &w@1
for oY i T W€ g adl § A
dom wgm 6w At # O
s qa g ?H gg W wawr Ffe
awE A A F AT 9T A FIE
AF &) TG FQ@ G q FAATA F
oz § a1 o s @ A 0 S
7 areew ¥ #gr 9 OF srearE NoaE g
g foaad o w17, ar @ qaFAfa ¥ @
saAfa ¥, awad #1 freraar ar wd4-
arfuaf &1 st (AFTEAT AT @ ag ara
W FTAFA & sqare @ gav 1 N
W g e ag @ =6 wiam gfe
#t fawrfor ax & fear | st fawifor
& yqE At frere 9 gag A=A
frre any § 1 ag wef agt ¥ qEwC Ad
s oy 1

st o mamw fog o A e
g oA ¥ fraq g W sifgamar &7

ot wmEm AR TEE fa
war A g F @y awed ad 2
avar g 5 feaw efem & o foam
piEaew § Wity @ edvvm afve st
F& fag e #1 afafam N st &
Tg @ AT 9T A8 w g 5 fea
Feaed § A fea gfom § afes 7
OF FTUFH ¥ HTHIC 9 ANy gHW A
a FTAA

s oW Tw TAi: @1 AAT WREw
% & 39 g9 1 sfoer w1 ggw & e
@I

it AFET WY WTAN ;T § Haw
wifaw w7 |

=it qwa= fog $vmg : agm Y
WG 4§ @ ¥ FAT &G 0w
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FHAICE #1 FWIGTHF T M0 1 JaQT
¥ FE aAT dArEw wor &, afe S
gar 3ud s wiv Fraf g 9z N
Tew sA WEA F W AT ) WA F
99 aveg i #ar frare fpar g 7

ol APTER WINTATT : A A AA T
TH ¥ g qars ofed 98 a9 g
¢ % anggwg 9T 37 wHATE & g

e 9w Hfarr fd @ @ =w
At # § AR AEwFAER F14-
argr dr A

SHRI INDRAJIT GUFTA : Sir, I am sure
you have seen in todays newspapers disquicting
reports of refugees who arc coming in the last
few days, quite a large number of them, across
the [East Pakistan-West Bengal border. I
would like to know from the hon. Minister, if
these new reflugees have to be settled and
rehabilitated and, surcly, some of them will
have to be sent to the Dandakaranya area also,
how does the question of any curtailment of
this project involving retrenchment of the
employees there arise at this stage. I want
to know (rom him whether it is a fact that the
F. A. & C. O. of the Dandakaranya Project
has submitted a report in which he has stated,
I quote:

“The number of persons who are stated to
be clearly surplus is 82,”

Then, it says:

“Continued retention of these people can
be justified if we are able to go in for addi-
tional works cxpenditure during one year
of the order of Rs. 60 lakhs and above.
There being no chance for this much of
budget allocation on a continued basis, a
beginning has to be made with the retrench-
ment of these surplus hands,”

Here, I would like to know whether it is a
fact that on the basis of the stoppage of budget
allocations and financial stringency they are
preparing to retrench certain so-called surplus
hands at a time when more refugees are pouring
in across the border and in fact they will
require more people to attend to them.

SHRI BHAGWAT JHA AZAD: Itis a fact
thatin recent months we have got an influx of
refugees from East Pakistan and we have to
find ways to rchabilitate them. Dandakaranya
project is our best project and people are will-
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ing to go there. In this case we do not con-
template any retrenchment. The question is:
this project has to get its land from Madhya
Pradesh and Orissa. 'We have written to them.
At present the target of Dandakaranya project
is, subject to correction, 2000 families a year.
We are trying to rehabilitate them. At present
we are short of land. Till we get the land from
Madhya Pradesh or Orissa for the project, we
cannot say it will be possible for us to rehabi-
litate more families in this project.

SHRI INDRAJIT GUPTA: What about
my first question about FA & CO’s report.

SHRI BHAGWAT JHA AZAD: On that
question I am not saying anything. I will
look into the matter and let the hon. Member
know about it.

SHRI INDRAJIT GUPTA: Are they plan-
ning to retrench these so-called surplus hands.

MR. SPEAKER : Shri Ram Swarup Vidy-
arthi,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): May I say...

MR. SPEAKER: You are on the previous
question; I have called the next question.

IO wrea A WA Faet W
™ 9T A wEwdar

1025. st wgraw fag wredt: w0
wiw ot gy 54 ag 39 g1 F 16
(%) sexwraa ¥ o S fari
# genr feadt & o 30 adw, 1970
% & e T § owed @ § T
A AT A T F oawd @ Y; A
(@) 7 ag a9 ¢ & s ara
HRE ¥ T 1 a9 wW @ amr §
e ¥ dgT N A T A AR
gl @ gopR w1 fawe s fewmi &
sfgfa fea sssa wE St awr
aATE T &7
THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SINDE) :
(a) According toinformation received from State

Governments, three factories in Haryana,
nioe ip Bibar and all factories in Uttar Pradesh
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except about 10 are likely to continue crushirg :
beyond 30th April, 1970. Latest information
from other States in North Irdia has rot been
received.

(b) It is true that Sugarcane loses some
weight in the months of May and June &
ratoons also do not sprout well in these montks.
However, the minimum statutory price for
sugarcanc fixed by Central Goverr mert wepairs
the same throughout the season.

it wgruw fag wreft ;& are Oy
18 597 frew W & wra o7 dardy
T F AT T THAT AFMAT AT AT TR 7T,
IHHT AAT W @w e § o ww
a9 grew a8 &1 TE R e W o @ o
T AET R &) Jaw fawr W e
P T §q A wzar g
MawFg @ & F an @ w=2r ek
A 3ud ) gEm 3T o 2
¢ T famd®, @1 59 AT | WmeA g
f e 3w feen i@ ? Fadr ww &
#R fwadt & s o 97 frw a1 faeer-
i Y T ATT CHATEA SIS WE HET, TH
T390 & §C &1, F9 A1 F30 Io4T
WX frw aret #1 few w17 & goae w30
feen ferrQtgR e Mag quwma R |’

SHRI ANNASAHIB SHINDE: It is true
that because of very attractive prices of sugar-
cane earlier the acreage of sugarcane has steeply
gone up. There was an ir.crease of about 209,
last year and this year there has been an increase
of about 109, in acreage. The problem of
there being more cane than the factories can
crush has been there. But the Gover ment
took into consideration this ard has already
announced a concession to the sugar factories
that if they produce more than 1059 of last
year”s production, Rs. B.00 per quintal excise
rebate would be given to them on the existirg
scale,

SHRI RANGA : That has not been extend-
ed to the rest of India.

SHRI ANNASAHIB SHINDE: Under the
Sugarcane Control Order no factory can pay
less than the statutory mirimum price. Other-
wise it is a criminal offence.

There are powers which are delegated to
State Governments to take acticn  agairst the
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factories if they pay less than the

minimum prices.

= g fag wredt: s A fom
fafraw sigw w1 gam feam g, 9.4 T
fora(t vud fags § 1 9@ I@¥ Prear-
A AF Aff g @ fralt 94 F
g 7 A 6 T@T AN a7 ag TEN
7.37 WA ¥ IAWM AIA T|T WTHL
450 A wgw @A o W wEA
# wawx a3 g fe v e A A%
qigT, afaT m T @ r @m, fea w5
WY Al RN g IEE @ g T
fiFadt wed & W aan grm e ag
sz g fR fad 20 w97 feew
TOIM gt A fa@h 10 3@ fees
o fs ®r§ 3 amem A & F guAn
wrgan § f e wed & aEqE ws
FRS T o fadae § SERT A9 {C
FHE AT @ &1 8wy fEew ¥ Tw wW
g Al § gadt e & o, A
ot fwadr § sad Mg AT A9 |
737 %o ¥l g, w4 FW gl AW
W] HTRETEA WY ST |

statutory

SHRI ANNASAHIB SHINDE: I am sorry
the hon. Member has not rightly understood the
Government®s policy in regard to minimum
prices. Even if the recovery is less than 9.49
the principle of paying minimum price applics.
That means even if recovery is 8 or 7.59 the
minimum price would be the same. Thelinkage
is to link up with higher recovery which they
propose, and if it is 9.59, the cane growers get
a little higher price. As far as lower linkage
is concerned, despite falling recovery the price
would continue to be the same.

=t v fagrdt mwidt: T 9E-
Z# ¥ AT UF WOFC a9 &% §
grRg@mt 7 At gfEd & § =m
qaf A4 & | TAT IWEE AT W G
T R WifE EE Fam e @ &)
& 3t wgEw § s A g R s
7 frg-mifasi #t o e & frow aw
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AT AT AT A AT aw % S
@ AR A AT 3% §5
TET § AN FAT g TTH T FF TEHC
I 912 F1 QT w7

SHRI ANNASAHIB SHINDE : Already to
my mingd the concession which has been announ-
ced is a very substantial concession.  Moreover
there is the partial decoitrol ard the sugar
factories have been in a position to sell sugar at
relatively higher prices for some time and it
should be possible for them to compensate
themselves, if there is any loss out of the higher
sale realisation which they had a few months
carlier.

ot wew fagd wodd ;W ww
FIUIAG AT | | FHR TAE
fe faer mfis 30 s & a@ v o%
TR ® FIAT?

SHRI ANNASAHIB SHINDE : We would
like them to crush as much canc as posible,
even all the cane that is in the factory area,

off TR WIT AT A} FTRAPTC
T AT § IFW AgAd, IaF ;@Y AT
IgE IR T FE RO ¥ qe fee
wrar & R feT T @9 ¥ fag dare
T g WA ¥ wEed W
A Tw F A ¥ AR 33 ¥ fag
IR S &G 98 F s g9 owe
gufos mar 9 7 a7 | 9% aX F
S A T F TG IT AW AT
g 9T g ?

SHRI ANNASAHIB SHINDE : Tt is not
correct to say that the care-growers are left to
their fate. In fact the principle of minimum
price is made applicable ard implemented
under the Sugarcane Control Order.

The cost of production of sugarcane by the
growers, the availability of sugar to the consumers
at a fair price, the price at which the sugar is
produced from sug: and is sold by the
producers and the recovery of sugar from sugar-
canc and all these scientific critcria are taken
into comsideration. We refer this matter to
the Agricultural Prices Commission before
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g the mini price. Even the
State Government and the industrics are con-
sulted in these matters.

&Y @o HYo axHt: FTAIGT A 7 FITA
fear ot 5 #m g g@ fadm @
Fan fe e aw T g fasi @ U
gt g a7 aw faw wfaEs fod T2
g FGT | TEET w@E Ag frar @ g
TEST AT wEr Ffgw

JOT JEW &1 WIHFE A ;@ FEA
T A g fAvia forar ar fe 9o s2w
FX A fadl ® B Faar wo ar AT
e ®¢ fear @0 A9 @ faw
wifewl & oF aw a0E ¥ag wifaw
@ ¢ e Gt ofefeafy goow &3 & oo
aif aORIC &1 W ST @ & TEr
IaTEH] #1 Wt qtww e w0 w4
weTa F oag amar § 5 wEwdm W
forer wifere frelt 1 9 %¢ 3, fe T
FIWEHTL KT TAT IAFAT &1 F T 95
w1 g e w ard w4 5 & gay 7
w3 a afs IR Tar Frar d1 st
9 T ®T 7 T & J6¢ F=meqy
i FIFAHT F [ AFATG T &1 7

SHRI ANNASAHIB SHINDE: T would like
the hon. Member and the hon. House to appre-
ciate the fact that only 309 of sugarcane is
utilised in this cour try for manufacture of svgar
and the rest of the 709 is used for the manu-
facture of jageery and khandsari.

Naturally, if hon. Membrrs expect that all
the standing sugarcane in the country is to be
crushed by the factories, then 1 would say that
the capacity is limited. (Inleruption). While
replying 1 have mentioned that as far as the
sugarcane in reserved area is concerned, we
would tell the factory concerned that they must
bring the cane in this area and crush it to the
extent possible. As far as the sugarcane out-
side their zone is concerned, we shall welcome
it if the factories thcmselves would be in a
pasition to crush that.

SHRI S. M. BANERJEE: Are you going
to imue the orders- This is my question.
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MR. SPEAKER : He has replicd.

SHRI S. M. BANERJEE: He has not
replied.

SHRI CHENGALRAYA NAIDU : The hon.
Minister said thatRs. 8/ will be given as a rebate
in excise duty if they crush more than last
year’s quantity. The factories have crushed
more tham the quantity of the previous year.
Now they cannot exceed that target. In view
of the factory’s existing capacity there is no
possibility of crushing the cane more than the
target this year. And there is no hope of getting
Rs. 8f- as rcbate. May I know whether the
Government is willing to give more rebate, that
is, about Rs. 16 or so for the quantity crushed
so that the factory people may be induced to
crush more sugarcane this year ?

SHRI ANNASAHIB SHINDE : First of all I
would like to say that it would not be correct
to say that the factories will not be in a position
to crush more than last ycar, Even our present
figures indicate that last year at about this time
the sugar production was about 27 lakhs tonnes.
Now this has reached 32 lakhs tonnes and we
expect that as against 35.5 lakhs tonnes of
production last year, this year®s production may
go beyond 41 to 42 lakhs tonnes. 1 have got
the figures of various zones—North, South etc.
—and I find thatin all the regions with a difference
in degree they have crushed more than last
year’s figure. So, many of the factories will be
in a position to crush more cane. In order to
dispel the fearsin the minds of the hon. Members
1 would like to call for the reports from all the
State Governments as far as the factories in
the various zones are concerned. We would
sce that to the extent possible steps are taken
to protect the interests of the farmers,

SHRIBISHWANATH ROY : In view of the
fact till last year the penalty for additional
bonding of sug; by sug g was
37-40 p. per quintal but this season while Shri
C. B. Gupta was Chief Minister of U.P., that
Government increased the penalty from 4Up to
Rs. 2 per quintal, may I know whether the
Central Government have suggested to the State
Government to maintain uniformity in penalty
on additional bonding of sugarcane in different
States 1

SHRI ANNASAHIB SHINDE: I have
not exactly followed the hon. member. But I
would repeat that it is incumbent on factories
to crush all the bonded cane in reserved arcas.
Government have also taken a number of other
steps. In fact, as early as Oct. 1969, we antie
cipated that there would be additional cane
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acreage this year, So we have advised all the
State Governments to withdraw all restrictions
in factory areas for converting sugarcane into
khandsari or jaggery and permit power crushers
in reserved areas, Some State Governments
had earlier put some restrictions. We have
advised them to remove the restrictions. Simi-
larly, there were some restrictions on using
jaggery for some industrial purposes. Except
for converting jaggery into alcohol, all other
industrial uses have been allowed. Morcover,
if some factories want to convert jaggery into
sugar, that can also be permitted under the
new instructions of the Government of India.

SHRI PISHWANATH ROY : My question
was entirely different. It was about uniformity
in penalty imposed on extra bonding by sugar-
cane growers.  Itis different in different States.

SHRI ANNASAHIB SHINDE: I will find

out what is the position and what the exact im-
plicatiors of it are,

SHRI S. M. KRISHNA : I come from the
sugar belt in Mysore. There are 4 sugar facto-
ries in my constituency.

MR. SPEAKER : Whenever this question

comes up, it takes the whole of the question hour.

We have allowed a discussion on it not only
once but every session,

SHRI 5. M. KRISHNA : Not this session.

st Wi\ SO § oTed WTeAw ¥
AR g & I =g g fr fr
g ¥ =Y %1 v ' frwe & fao
qEFT HTATT I GO A Ao far @
a1 TE A ¥ TR HTA0E GF fawe
¥ fo aEHT ATERT Y TE FT F1E AR
wfeq & F fa=e § arfe wg @+
FT GAT FFT WYL JATTE F1 AT A
gFT Ifen SaA sq # W@HT TR #
T a7 fegr og ? s ogEd oAt ®
T fae 7 @ E @ = fawew
TR LT T At g7

SHRI ANNASAHIB SHINDE : The principles
for fixing sugarcane price are given in the Sugar-
cane Control order itsell. It is not left to the
sweet whim or discretion of anybody, but it is
part of the statutory order isued by Govern-
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ment, The cost of production is one of the
essential ingredients of this Order. Naturally
when you ask the Agricultural Prices Commission
to recommend a particular price for a particular
year, they necessarily take into consideration
all these factors the hon. member referred to.

ot et feg At feami W
fre® a9 & "9 & WA B W T9qT
art a91 gum 8, 3% fear § 7 wmEw
FX & e oar fowrad o §fF S
2w %t 39 fesi 7 fiF @7, @ A A=
wE § Rl f1 oI W oW o
T IFwT g; afz &, @ @ e aden
1€ Tar 39w oL fF wre § ot ey
¥ 3 R, 9a% Aafas sqw e Framl
®1 78 a1 dEr T 9w ?

SHRI ANNASAHIB SHINDE : The State
Governments have been advised to resort to
coercive measures, as in the case of recovering
land revenue, for making recoveries and making
payment to the cane growers. As the hon,
Member himself is well aware, in U. P., the State
Government have attached a number of factories
and have taken over the control of factories
because they failed to pay arrears of cane price
to the cane growers. | would advise all the
State Governments in the country to see that
the cane growers are paid the cane price within
the stipulated time, and if the factories fail to
do that, to take necessary uction under the law
against the factories.

SHRI SHIV KUMAR SHASTRI: What

about int rest ?

SHRI ANNASAHIB SHINDE : Interest can
be paid or not will have to be examined. But
I think interest can be paid.

ﬁ!!olloﬂ: EE W@“ﬁﬂ‘ﬁ
FA T # FEr g 5 qo o AW
T FF F AT IGA FUA & faw-
fa® ¥ go vy 3o § AR T5 defa
T FF FAA E | TN IR A T AN
e maw s=w@m @ AW gEfs
To qto @A p%&ﬁﬁg‘i
T T Alfeq | F IR T FEI
T T agW wOF I el # g
@ g ?
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SHR1 ANNASAHII SHINDE:

require notice for that.

I will

sit o wo @Wi: sreuet W4, T
Y AgEy ®rag WA § fF go o
TaiHe 7 ga fawfa® & #r¢ camw faar
t R Faowrful M $F fem &, @
AR ag WY wrA g =iz e oadc
FIARIY F1 TTUT IS 4T g, FC
ATAS 1 A9 FOT §Y, IT et &
feerr w7 fammmaw 1

SHRI RANGA : In view of the fact that some
time ago the Mirisicr was good enough to offer
to reconsider the recommendations made by
the Agricultural Prices Commission and also
the Tariff Commission in regard to the consumer
price, and in view of the belated recognition
by the Go t of the r bleness of the
demand that we have been making for a long
time that some concession should be made in
the excise duty, may I krow whether, firstly,
Government would be willicg to raise this con-
cession from Rs. 8 or Rs. 9 to Rs. 15 or Rs. 16;
secondly, whether this concession is made
applicable to the whole of India and not only
to the Gangetic valley; thirdly, whether they
propose to take or have taken any steps, with
the co-operation of the State Governments, to
ensure that the funds are not accumulated by
the sugar factories instead of paying to the
peasants for the sugar cane supplied by them,
and that payment is made to them within the
financial year or sugar year which they them-
selves have fixed, since the payment has not been
made in many cases in the South also?

SHRI ANNASAHIB SHINDE : The conce-
ssion in excise duty applies to all parts of the
country, uniformly to all the sugar-producing
zones, As for ircreasing the amount of con-
cession, it is a suggestion for action. As for the
payment of cane price, the Cane Control Order
iself stipulates that payment has to be made
by the sugar factory within a few days of the
receipt of the canc, and the number of days also
has heen prescribed in the Order, and if the
factories fail to do that, necessary action can be
taken against the factorics by the State Govern-
ments. The State Governments have been
delegated the necessary powers. If hon.
Members want me to do that , I shall again
draw the attentioa of the State Governments to
this in order to see that payment is made

16, 1970 Oral Answers 20
within the time-limit prescrited in the Cane

Control Order.

SHRI S. M. KRISHNA : Recently the Tariff
Commission had made certain recommenda-
tions on sugar and Government have taken a
tentative decision accepting certain  recommen-
dations which adversely affect Mysore, Maha-
rashtra and Ardhra Pradesh because of the
cfficiznt functioning of the sugar factorics there.
Have the Goberament reconsidered their earlicr
decision in view of the memorandum that has
been submitted by Members of Parliament
belonging to Maharashtra, Mysore and Andhra®

SHRI ANNASAHIB SHINDE : That is
under consideration.
SHRI S. M. KRISHNA : For low leng?

When will you decide ?

st wo fHe wgMw: wm g A
WA 99 ¥ IR F afew-no
W T, ae-gfear afew qr, wf Qe
fawt §; afx of, @t awwn g ?

SHRI ANNASAHIB SHINDE: It is a
wide question.

SHRI A. 8. SAIGAL: He is the Minister;
he should know.

WA NEIIW :  [EAIY gLRT F ang
iw 3, *fen Ao s ¥ @
92 fesswa aff & &war 3

SHRIK. LAKKAPPA : The milk of human
kindness is dried in this Ministry so far as the
farmers are concerned and this Government is
always shedding crocodile tears. There is an
exorbitant excise levied on farmers and this is
not a policy which will lead to socialism. The
hon. Minister says that thirty per cent of sugar
canc has been utilised for the manufacture of
sugar. The rest goes into the manufacture
of jaggery ard it is the small cultivators in this
courtry who take to manufacture of jaggery
We hawve to conclude that this Government
is still in the hands of big busiress barons and
mill-owners. Have they made any arrange-
ments to take care of the jaggery manufactured
by the small cultivators: 'Will they direct the
Food Corporation of India to purchase all
jaggery rather than play to the tune of big
business houses and mill-owners?! What is the
policy of the Government of India ?

SARI ANNASAHIB SHINDE: It is true
that the price of jaggeryis very much depressed
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year because of over production. It is a parish-
able commodity and even scientists and techro-
logists have not succeeded in ewvolvirg any
technigue to store it over a long time. There-
fore, it would not be advisable to suggest to the
Food Corporation to purchase jaggery.

SHRI K. LAKKAPPA: What have they
done to stabilise prices? How are they going to
help the small cultivators who are manufactur-
ing jaggery which is perishable? Some attention
should be paid by this Government. Why do
they do so! Is it because they play into the
hands of big mill-owners that they do not want
to go to the rescue of poor farmers? What is
the assurance of the hon. Minister in this re-

gard 1

SHRI ANNASAHIB SHINDE : 1 have
already explained whatwe havedone to improve
marketing of gur; therefore, I do not want to

repeat it.

st e AR e et & T
FOTAY AR ¥ oF o feafy Gar @1
w§ @ e farer et 7 sy faeit €Y ot
foafor ward &, sad M€ Wt a7 9 48
o g faEd wwr awr ¥ fad
ageRmdr gf w9 W - ¥ [ faw
T wA & WK i AR g oaw
= T

g ag g @ fF oagw @ fad
T A AR F FT AR ¥ @S A=
& € o AT agw @ o gt aw ww
o | &1 & ag S agan g fE s e
T YHILFT F1% aedw  fqony e s
Wt R T A fAEE § s g
o g F1f faw s aw ™ I
F T 1 IgHT T W AG grar g ar
T TF F FE awaw fae] arfe dar
g A Ew TAT ST frai T A g A
arar fasil # a7 g ?

SHRI ANNASAHIB SHINDE : The situa-
tions in different regions are different. Supposing
the cane is not available in a particular locality,
the factories have to close down. But if cane
is available near by, the factories can go on
crushing. The transport of cane over long
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distances is rot ecoromic. Within a radius of
20 to 30 miles perhaps that may be an ecoromic
proposition, but beyond that, it would not be
possible to divert the cace from one area to
another over a long distance in large quantities.

MR. SPEAKER : Next question.

ST T AT HETY HZIEW, AT
1 UF §91 a1 oS wT Ao 1 sprar §
THIRT ¥ OF 0F TTAT QEATE AW IR
qET e wrw@r g 735 ¥ a9 aw
T41 per Quintalagt I7% GEaTE S T
fear w1 @1 & 1 @ THTX 9 g 6.35
per quintal & zra faeT |

W WERET: 4f5C AT | Hre
G THEAS K a7 o )
I have accommodated more than one from

your party. This question has taken half an
hour. Next question.

ot g WA Ao wRvaw, awt
ITH TF FWAT E{H‘iﬂﬁﬂrm'{w g
7% 7% ¥ @i WY 759, honour fFy a7
W T EF aramar § aHEr

F AT R G Tw e g

W WEWW : WY ¥ 77 AIgW
g few fF o Tara @R Wt e
& W ¥ WA woW F a9 A = T
Z AT IAF AT A ﬁ@mtft‘ﬁﬁ
9§ T §F T AGN g |
e ¢ 5 S s #7 faw, fisg
gaedl gt T ar 57 W fede ger
wifgq, =9 wF & BT swe w
AT WA T ) R aw
& T B IH W IHA [ G

qer wfagr 1 G NAT 6w
wTT § awr v fawdiw
+

*1026. st ST ST AFW@ :
it siree e :
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Tio gH= T : Statement 11
=t qwaarfor: AR e )
o qo WMo ﬂﬂ . er considering the recommendations made

w1 wre xar gfw T q@ @RS
FUO FG f® ¢

() 7w ag &=  fs w1, 1970 &

et fagre ofeeg & 335 § e
st & 3w ¥ G AT g FEA A
fawifun & §;

(&) qeu wfral g war o= fawr-
foil #t wf ff ; a

() && g ¥ g H T 9fA-
Pt g R Fr g at # +f wfaw
frvra s fera arar ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE):
(a). The Chief Ministers and Food Ministers
of Rabi States met on the 22ud March, 1970,
after the meeting of the National Development
Council, to discuss rabi policy for the 1970-71

The of op at the Con-
ference was that the entire country (except for
statutorily rationed areas of West Bengal and
Maharashtra) be made one zone for wheat.

(b) and (c). Two statements are laid on the
Table of the Sabha.

Statement I

OTtrER RECOMMENDATIONS MADE
AT THE CHErF MINISTERS'
CONFERENCE HELD ON THE
22Np MarcH, 1970

1. All possible efforts should be made to
achieve the procurement target of 3.7
million tonnes of wheat recommended
by the Agricultural Prices Commission.

2. 'The procuremert price of wheat fixed for
1969-70 should be cortinued in 1970-71
also.

3, The ismue price of wheat for 1970-71 be
maintained at the level of 1969-70.

at the Chief Ministers® Conference the Central
Government have taken the following decisions
for the 1970-71 season :—

1. That all possible cfforts will be made to

achicve the procurcment target of 3.7
millfon tonnes of wheat recommended
by the Agricultural Prices Commission;

2. That the procurement prices of wheat
fixed for 1969-70 season will be main-
tained in 1970-71 also;

3. That the issuc price of red (indigenous
and Mexican) and imported varieties
of wheat will be maintaired at the
existing level of Rs. 78 per quintal.
The issue price of amber-coloured indi-
genous warieties will be Rs. 84 per
quintal. The issue prices of wheat to
Roller Flour Mills will be maintained
at Rs. 78/- per quintal for all varieties,

4. That entire country (excepting the
statutorily rationed areas of West Bengal
and Maharashtra) will be made onc
zone for wheat.

All the decisions mentioned above have been
implemented except for the issue price of amber-
coloured indigenous variety of wheat. The in-
crease in issue price of amber-coloured wheat
willbe effective from 3rd May 1970,

St ST WA : seme wEIRd AWY
3 fa qF gwrd @ aur §fy W 7 ag
v fe gt e wer Aif ag wd @
s sodimr i games AT ¥ gl &
T AT | A F gy AT g g e
e amsmed wfad srr T Ea T8
SR Efe 2w w1 fagd Ag A
Aravasar § 3wy afas gmaT g9 ara
¢ 9 afz ga7 SEw @ aer @
1 a9 fFEET §1 @ q| FT ATRATET
it fis o1 wra a9 7 a7 fey § 999 W
Frwa frd «OFlY a1 g T ot 989 ag
fru & afamfa & sa8 A7 W@ o7
g%t g ag fafesg o9 w a@F i afs
A% ma i 4 @] FAT WM ;E T
fa<d 7 O aur sewaal ¥ fed ¥ fed
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AY-AY AT T AT AW @ g
g Feftr %< G e I B oA
a1 &1 # £t fafimm fg gu sl
ig fra e A am @F T 9F ?

SHRI ANNASAHIB SHINDE : I would like
to make it very clear that whatever quantities
are received in the market—the market arrivals
~—the Government would be prepared to pur-
chase as much as is offered by the farmers.
Even supposing the procurement target of 3.7
million tonncs is cxceeded, we would sce that
all available quautities are purchased at the
price which has been announced by the Govern-
ment of Irdia.

As far as the issuc price it concerned, the
Government will continue to issue the wheat at
the price which has bren announced for issue.

oft sfiwg daw : & g wAT g
f& gen i i e § wdew #
T AAT & G49 ¥ 07 O 491 gf & M
f§ aaw A dAE AW B nawar F
g AN I F WAl F ag Tl aga faw-
Aar g a1 4T agi TEE ST Nt fawpww
gur & 9 wiaw & daw # it #rf
difa fraifa g€ § ofs &t 2w & s
S #1 5 WET 9 AT N g gF !

SHRI ANNASAHIB SHINDE : This was not
discussed in the last Chief Ministers’ Conference,
because, normally, we have two conferences
ina year. 'When the harvest of a kharif season,
of rice, is about to commence, we usually con-
vene the Chief Ministers’ Conference for
considering the problems of rice.

This meeting was only for discussing wheat.

SHRI S. M. BANER]JEE : I am happy to know
that after all, it has been decided to abolish the
wheat zones, because the zonal restrictions were
operating only up to 11 o’clock in the nigh.t.
After 11 o’clock, there was no zonal restriction
and smugglers merrily take foodgrains from or.e
State to another. Apart from this, may I
know why Calcutta and Bombay have been
excluded? Did the Chief Ministers of those
States object to this; il so, what was their specific
objection, and what steps have been taken by
Government in this regard ?
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SHRI ANNASAHID SHINDE : Asiswell
known to hon. members, Calcutta ard Bombay
are very big cities. The purchasirg power of the
people in those cities is very high. Tkey are
rationed arcas. The interests of the corsumers
there are fully protected because it is ensured
that they get all types of foodgrains including
wheat and rice at controlled prices, If those
arcas arc also thrown open for movement of
wheat, there would be very heavy flow of food-
grains from other areas into those areas and
perbaps procurement would be  adversely
affected. There might be some increase in the
price also ard it would not be in the interest of
the consumers or producers in the country.

SHRI INDER J. MALHOTRA: May I
know whether it is a fact that even after the
abolition of wheat zones, there are still restric-
tions on the movement of wheat between Jammu
and Kashmir and Punjab and other areas -

SHRI ANNASAHIB SHINDE :
are no restrictio: s,

No; there

Wl ST AT W Ag AP F
foat A Ag A qw @ wwy
g w@ & AW & dar @ 7 afz gf, @
feat wi & @l feam dar g A
T FHR A1 FE A § IAw fqmga
AT F F a9 7 7 T AG Ay
=, A BT N7 w6 Tg g Q7

&t TETRA Wt F oqgm /W X
/TN W E, N9 F A IO AW 76
T e

weay wEE : At at foas firds am
& 3% 5 g OF e A A g |

it TrTATT TRt : F e ¥ @9
@ g frod gave g3 oY s A g9

W WEAT | T AR F T §
gt g Ig A TEa )

st waT w19 T : JU 9w ag & fF
Mt g Fgt Ag 1 " feat § A
JRmaTe faet § s 97 dTmER smar @ &
AN GE F TW M A FW AR 70
¥ 77 a% W9 Ag Ag ¥ AG A,
T MG &gt g & 7
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SHRI ANNASAHIB SAINDE: It will be
the happiest day for the country il we produce
more than what we require. It is very difficult
to give the precise consumption. This year,
according to tentative estimates, wheat produe-
tion is likely to be of the order of 20 m. tonnes.
It is very difficult to give the precise demand.
As far as removal of zones is concerned, where
are the restrictions now ! As far as wheat is
concerned, the whole country except Calcutta
and Bombay has been made one zone. There
are no restrictions on movement of wheat.

SHRI SRADHAKAR SUPAKAR : With
regardto our target that in 1971 we shall have no
food imports from America under PL 480, have
Government taken any steps to sce that we are
self-sufficient in wheat and rice by that time?

SHRI ANNASAHIB SHINDE : This has been
stated on behalf of our Government and I would
like to reiterate it that from end of 1971 on-
wards, Government of India would not like to
have any concessional imports of foodgrains.
Therefore, necessary steps for building buffer
stocks and other things have been taken by the
Government.

weaw RS w33 g 7

St TR TIT ATEA © FT I3, JITATC
FA A g7 A4 AATE | S A
FAE FET W@ LA s wga Ef%
I5A AGE |

WEUR WEIAY :ATT FT TGATEY AL 1

ot UMTIATC WEEA : TBAT FET AGY
&, afem s g g fa

W WY : FATI AT H AT GTET
g & duenw AN gew W
T &, §1 UF T 9% TG 431, a7
F#1 qar wam 5 gad fear Afeena
At & | TET, T, T G FT ST AT
9gdT §, AT F TAAT TXA AL g1
ifgd 1

=t THIIAT AR A F AT I
T AN TF =01 5 femr &, gad fa=
AW A AFI § Tgi BEEr gem 1§
AT e o wEw ¥ aw & P
gt ¥ g # Fiww 7T FE @ w7
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ar 7t ? qe 9a g At SEwr S
¥, & gam & a1 wg gWn d-wEd At
# qoemeg ?

SHRI ANNASAHIB SHINDE : There has been
a general fall in the price level of wheat durirg
the last fortnight. Ewven in Bihar there has been
afallin the level of prices. In the week erding
lith March the price level in Bihar was Rs.
125-134 while in the week erding 11th April
the price level was Rs. 95-115. It has not
adversely affected the prices.

WRITTEN ANSWERS TO QUESTIONS
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Production of Public Sector Dairies
in Bombay, Calcutta, Madras
and Delhi and progress of
work done by Indian
Dairy Corporation

*1023. SHRI DEVINDER SINGH GARCHA :
Will the Micister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the present production capacity of the
public sector dairics in the four citic s of Lombay,
Calrutta, Delhi ard Madras;

(b) whether the Indian Dairy Corporation
set up to implement the project to increase the

supply of hygicnically processed milk to the
four cities has sinee started its work; and

(c) if so, the progre:s of the work done by it?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE):
(a) The existing milk procesing capacity
of the Public Sector Dairies in Bombay, Calcutta,
Delhi and Madras is as under ;(—

(I litres per day)
(i) Bombay 500,000
(ii) Calcutta 150,000
(iii) Delhi 300,000
(iv) Madras 50.000
Total 1,000,0c0
(b) The Indian Dairy Corp was  p
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(iii) The Corporation has formulated its
requirements for import of dairy pro-
cessing equipment and stainless materials
of the value of Rs. 1.04 crores required
for the first phase expansion of the milk
processing plants in the four metro-
politan cities of Bombay, Calcutta, Delhi
and Madras. These applications are
being considered in corsultation with
the Directorate General of Technical
Development and the Department of
Economic Affairs.

{iv) The Corporation is engaged in recruit-
ing for its headquarters and regional
officer, the essential staff and have also
applied for the services of 8 Foreign
Experts which are being processed in
consultation with the Department of
Economic Affairs.

Central and State Subsidies
Feature Films

*1024. SHRIP. C. ADICHAN: Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be

pleased to state :

(a) the names of the feature films the pro-
duction of which was firanced or subsidised by
the Central and State Goverr mer.ts during the
past three years;

(b) the expenditure incurred and returns
therefrom to Government; ard

(<) the policy, if any, laid down for such
financirg or subsidisirg of films ard the com-
of the body laying down such policy?

constituted on 13.2.1970 and has started its work.

() The progress of the work so far is stated
below :—

{i) The Indian Dairy Corporation commu-
nicated on 5th of March, 1970, its
readiness of commencement of the pro-
ject.

(ii) The World Food mme authori-
ties have been to despatch 6,300
tonnes of skim milk powder and 2,100
tonnes of butter oil to arrive in India
in two instalments in the months of
May and Jume, 1970 respectively for
recombining into liquid milk.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI I.
K. GUJRAL) = {a) o [c}. The Central Govern-
ment have no scheme for subsidising production
of feature films. As regards the State Govern-
ments, the information is beirg collected and
will be laid on the Tzble of the House.

The Film Firance Corporation, Bombay,
however, sanctions, loans for the production
of films of good standard and quality with a
view to raising the standard of films prod uced,
T he loans are sanctioned by the Foard of Direc-
tors of the Corporation. The Board is appoint-
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ed annually by the Government and consist of
not more than 10 and not less than 2 Directors.
A statement showing loans sanctioned, disburs-
ed and recoverad (feature films only) during the
past three years by the Film Finance Corpora-
tion is laid on the Table of the House., [Placed
in Library. See No. LT—3201/70).

West German Proposal to Colla-
borate into Expansion in India

*1027. SHRI N. R. LASKAR :

SHRI S. K. TAPURIAH :

SHRI SAMINATHAN :

SHRI B. K. DASCHOWDHURY :
SHRI D. N. PATODIA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that West German
Government had agreed to collaborate for the
expansion of Television net-work in the country;

(b) if so, whether due to the indecision of
Government of India, the programme of ex-
pansion has been shelved;

(c) what were the reasoas for delaying the
decision; and

(d) when the final decision for Television
expansion is likcly to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 1.
K. GUJRAL) : (a) Government of Fecderal
Republic of Germany gave assistance for
seiting up TV station at Delhi some time back,
and last year an agreement was sigaed with them
under which they will assist in setting up TV
Station at Bombay. The work on setting up
this station is in progress.

(b) Prog of exp of TV in the
country as included in the Fourth Five Year
Plan is being implemented and there is no
question of shelving it.

{c) and (d). Po not arise,

AFRIL 16, 1970

Writien Answers 32
Alleged Discrimination in Mentl

ing Names of M. Ps. in A. L. R.
Bullctins

*1028. SHRI SHARDA NAND :
SHRI KANWAR LAL GUPTA:

Will the Ministcr of INFORMATION AND
BRO. ING AND COMMUNICATIONS
be pleased to state :

(a) the names of Members of Parliament
mentioned during the main news bulletins on
All India Radio from the 23nd February,
1970 to the 12th March, 1970;

(b) the names of the Union Ministers who
were mentioned in those news bulleting;

(c) whether it is a fact that the names of
Members of Coigress (R) and Ministers are
mantioned more frequently than those of the
Members of other Opposition Parties in the main
news bulletins; and

(d) if so, whether Government propose to
introduce any rules or code in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI I.
K. GUJRAL): (a) to(c). Th~ information is
being collected and will be laid on the Table of
the House.

(d) A. L. R.'s instructions are to give a
balanced picture of all news including Parlia-

mentary proceedings.
e\ farwrer vy et F st
! i fad o € DA
*1029. =it Tw TS HAS
=t SR I
st T AT i
dh;u.miq-ﬁtl:
w1 5w gt gt wf ag A A
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syferet Ty Wt fg 9 9T SRET S
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National Labour Commission’s
Observation on Real Wage
and Productivity

1030, SHRI 5. KUNDU: Will the Minis-
terof LABOUR AND REHABILITATION be
pleased tostate:

(a) whether the National Labour Commi-
$si01 in its report observed that though the real
wage of the worker of today as compared to
1939 has goae dow., the productivity per hour
has increased;

(b) whether Government have decided
finally to fix up ccrtain norms for need-based
wages; and

(c) whether he is aware that with better
wages more production is possible ¥

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA)
(a) The Commi:sion has not made any observa-
tion in these terms.

(b) No, Sir.
(c) More production is possible with better
wages if they lead to increased productivity.

Measures for Stabilising
Prices of Vanaspati
*1031. SHRI CHENGALRAYA NAIDU :

Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :
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(a) how many times in 1969 and uptil now
the prices of Vanaspati have been increased;

(b) whether this rise is mainly due to the
levy of excise duty on tin containers;

(c) whether in view of this fluctuating prices
of the Vanaspati, Government are considering
a permaient measure where the price of Vanas-
pati is stabilised in future; and

(d) if not, the rcasons for the same.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) Since January, 1969 prices of vanaspati
have been revised ten times; eight times up-
wards and twice downwards,

(b) Only the latest increase in the price of
vanaspati effected on the 18th March, 1970
included a small el t on account of the new
levy of excise duty on tin containers,

(c) and (d). The question of stabilising prices
of vanaspati was considered recently and it was
decided that price changes may be effected at
interwals of two months instead of fortnightly
unless a substantial rise in the prices of raw
oils occurs in any fort night. Cheaper imported
oils arc alwo used in the manufacture of vanas-
pati to neutralise to the extent possible the
variations in prices of indigenous raw oils used
by the industry. As pati prices depend
on the prices of edible raw oils used in its manu-
facture, efforts are also being made to increase
their production with a view to improve their
supplies and stabilise the prices.

Green Revolution in States

*]032. SHRI R. K. BIRLA: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

{2) whether it is a fact that the Green Revo-
lution has been uniformally successful in pro-
duction of all the crops during the year 1969;

(b) ifso, the details of the crops in which the
Revolution has been  succesful more than ex-

pectation;
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(c) whether there is any crop in which success
was not expected; ifso, the names of such crops;

(d) whether the Green Revolution has been
successful in all the States;

(e) if not, the names of the States where it
was not successful and the reasons therefor;
and

(1) the details of the programme for the year
1970 *

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHR1 ANNASAHIB SHINDE):
(a) to (f). Government does not consider that
production of all crops has been satisfactory.
Introduction of High Yiclding Varictics is one
of the important part of the new strategy of
agriculture development.

Full information regarding tlie coverage
under the High Yiclding Programme for the
year 1969-70 is yet to become available. How-
ever, the available reports for Kharif, 1969
season indicate that therc has been good pro-
gress both under paddy and bajra in almost all
the States. Similarly, the preliminary reports
for Rabi 1969-70 season indicate that very good
progress has been made under wheat in all the
major wheat growing States. The achi
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(c) the agencies through which imported
fertilisers were distributed;

(d) the names of State Warchousing Corpo-
rations that were appointed as agencies for
distribution of imported fertilisers; and

(¢) the reasons for leaving out some State
Warehousing Corporations
-

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB SHINDE):
(a) The quantities of fertilisers imported
during 1968-69 and 1969-70 int crms of N.P. &
K. and value thercof are as under ;—

1968-69 Value
(Tonnes)
Nitrogen 8,41,833
P,0, 1,37,505 -1; Rs, 162,92 Crores
K0 2,18,000 )
1969-70
(Tonnes)
Nitrogen 6,67,188
P,0, 93,510 Rs. 166.77 Crores
K0 1,20,231

(b) A statement showing the distribution of

under Hybrid maize and Hybrid jowar has
remained below expectation generally in all
the States. This is due to uncertain weather
conditions.

A tentative target of 34.00 million acres
under the High-Yiclding Varicties Programme
has been planned for 1970-71. The details
would be finalised by the Central Tezms visiting
the States shortly.

Import of Fertilisers duriag
1968-59 and 1968-70 and their
Distribution
*1033. SHRIP. VISWAMBHARAN : Will

the Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the total ghantity and value of fertilisers
imported during the years 1968-69 and 1969-70;

(b) the State-wise distribution of imported
fertilisers during the above two years;

1 fertilisers S ise in terma of Nit-
ro;m and P,0, and K,0is laid on the Table
of the House. [Placed in Library. Ses No.
LT—3202/170]

(<) and (d). Allotments of the Pool fertiliser
were made by the Government of India to State
Governments[Union Territories etc. after which
further distribution of fertilisers within the
States, being the responsibility of the State
Goveriiments/Union Territories concerned, was
done by them primarily through coc peratives.
In case of stocks not required by State Govern-
ments etc. the handling agents of the Govern-
ment of India at any particular storage godown
1.e. the Food Corporation of India or the State
Warchousing Corp [Central Warehousing
Corporation as the case may be, were autho-
rised to sell the stock direct to private licensed/
registered distributors in response to any such
requests. The Government of India, therefore,
did not appoint any State Warehousing Cor-
poration as distributing agents,

(¢) Does not arise,
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Increase in price of Levy Sugar

*1034. SHRI YASHPAL SINGH : Will the
Minister of FOOD AND AGRICULTURE be
pleased to state :

(a) whether producers, both in public and
private sector-, of sugar have been demanding
increase in the prices of levy sugar;

{b) whether Government of Maharashtra
have supported their demands; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE :
(a) : Yes Sir, representations have been
received from factories both in cooperative and
Joint Stock sectors especially in the States of
Maharashtra, Mysore and Andhra Pradesh for
increase in prices fixed for levy sugar produced
in 1969-70 scason,

(b) Yes, Sir.

(c) The is under ideration

qfyest ame ® sfw ga
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Seminars on Film Censorship held
at Bombay, Calcutta and Delhi

*1036. SHRI RABI RAY : Will the Minis-
ter of INFORMATION AND BROADCAST-
ING AND COMMUNICATIONS be pleased
to state :

(a) whether it is a fact that three seminars
took place at Bombay, Calcutta ard Delhi at
the time the Ir quiry Committee or Film Cen-
sorship visited these cities;

(b) ifso, the findings of these seminars; and
() the details thereof ¥

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND LRO-
ADCASTING IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI LK. GUJRAL):
(2) to (c) On the occasions of visits of the
Enquiry Committee on Film Censorship to
three film Centres at Madras, Bombay and Cal-
cutta, local seminars on Film Censorship were
organized by the Madras Film Society, Film
Forum and Calcutta Film Society respectively,
The members of the Committee did not take
part in these seminars but they attended as
observers. The seminars generally discuased
existing censorship procedures for certification
of films for public exhibition.

TUE™ § wETAvE @ § fag
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Opposition to Formation of
Film Council

*1038. SHRIBABURAO PATEL : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that the formation
of the Film Council by Government has been
opposed strongly by the Film Federation of
India and other film organisations;

(b) il so, whether Government would consi-
der giving up the idea of forming the propesed
Film Council secing that there would not be any
cooperation from the Film Industry; and

(¢) if not, the exact reasons for forming the
Film Council with salient particulars of its
purpose and scope ¥

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI IK.
GUJRAL): (a) Most of the film organisations
have supported the formation of the Film
Council. The Film Federation of India and some
other organisations have, however, asked for
certain safeguards in the proposed structure.
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(b) and (c). It is proposed to go ahcad with
the proposed Film Council as the Goverrment
think that it would be in the public interest as
also in the interest of the film industry itself.
The details of the proposal are being worked
out. The purpose of the proposed Council is
to regulate the affairs of the film industry ard
to advise the Government on matters connected
with production and distribution of films,
prescribe stardards for the quality of films, etc.

Ceiling for Famiae Relief in
Rajasthan

*1039. SHRI1V.NARASIMHA RAO : Will
the Minister of 1 COD AND AGRICULTURE
be pleased to statc:

(a) whether the Rajasthan Government has
asked the Centre to fix a ceiling for famine
relief during the currer t fiscal year;

(b) if so, the ceiling proposed by the State
Government; and

(c) the
thereto ¥

of Gove: t in regard

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION (SHRI ANNASAHIB SHINDE :
(a) to (c). No ceiling of expenditure as such
has been suggested by the Goverrment of
Rajasthan to the Goverr ment of Irdia so far,
regardirg drought relief measures in 1970-71.
It has been decided, however, to depute a
Central Team of officers to visit the State skortly
in order to assess the situation and make suit-
able recommendations in the matter.

Nationalisation of Wholesale
Trude in Foodgrains

*1040. SHRI BEDABRATA BARUA : Will
the Minister of FOODAND AGRICULTURE
be pleased to state:

(a) whetherithasbeendecided tonationalise
the wholcsale trzde in fcodgrairs pursuart to
the resolution of the rulirg perty at Eombay
last December; and

(b) if s0, what measures have been taken to
take over the foodgrains trade 1
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATICN (SHRI ANNASAHIB SHINDE):
(2) and (b). Stzte trading has already been
extended to cover a significant portion of tke
foodgrairns trade. Foodgrains being procured
by the Food Corporation of India and the other
public agencies are being distributed through
the public distributicn systcm so as to protect
the interests both of tke preducers ard the
consumeTs.

Setting up a Body on Wage
Structure of Agricultural

Lakour

*134]1. SHRI HIMATSINGKA :  Will the
Minister of LALOUR AMND REHARILITA-
TION be pleased to state :

(a) whether any natioral Ledy has been
assigned the work of going into the wage strvc-
ture of agricultural labour; if 30, the composi-
tion of this body and its tcrms of refcrence; and

(b) if not, whether such a bedy is  being
constituted; if so, the proposed composition of
the body and its terms ¢

THE MINISTER OF LALOUR AND RE-
HABILITATION (SHRID. SAN] IVAYYA) @
(a) No, Sir.

(b) There is no such proposal.

fam dee wriww % feg watieg
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Influx or East Pakistani Refugees

into West Bengal, Assam and
Tripura

*1043, SHRI HENI SHANKER SHARMA :

SHRI SAMAR GUHA : Will the Mirister
of LABOUR AND REHABILITATION be
pleased to state :
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(a) whether it is a fact that recently several
thousands of East Pakistani refugeer have crossed
into West Bengal, Tripura ard Assam;

(b) Ifso, the details about thiz number ard
the places in India where they entered irto frem
East Pakistan;

(<) whetWer Government have made proper
arrangement for their relief ard trarsit shelters
and rehabilitation thereafter; ard

(d) ifso,the details aboutsuch arrangements '

THE MINISTER OF STATE IN THE
MINISTRY OF LAEOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAGWAT
JHA AZAD) 1 (a) Yes, Sir.

(b) The figures of influx, as reported by the
Governments of West Bengal, Assam ard Tri-
pura since January, 1970, arc as follows:

Stale Persons
West Bengal 13818 (Upto 3.4.1970)
Asrsam 2220 (Upto 15.3.1970)
Tripura BO1 (Upto 28.2,1970)

Total : 18839

In West Bengal, some through Haridaspur
check-post, but mostly through Hasnabad ard
Basirhat. In Assam, through Goalpara, Garo
Hills , Cachar ard U. K. & J. Hills and, in
Tripura, through Sadar Sub-Division.

(c) and (d). Out of 14,408 persons who have
recently entered Hamabad, Basirhat and
Malda, 11,689 persons have been moved upto
6th April, 1970, either directly to the sites of
rehabilitation in Charda in Mabarashtra, or to
the Central Camp at Mana. The remaining
families are also being moved to Mana as early
as possible. During the period of their short
stay in West Bengal, the State Government are
providing them temporary shelter by utilising
the accommodation alrcady available at the
Reception Centre at Hasnabad ard by pitching
tents. 500 tents have been supplied to  the
State Government out of the stocks available at
Mana. The State Health Department have
taken public health mecasures and made arrarge-
ments to provide necessary medical facilities.
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Statistics Regarding Size
of Holdings

*]044. SHRT VIRENDRA KUMAR SHAH:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the National
Sample Survey (NSS) reports constitute the
only source whith gives reliable statistics re-
garding the size of holdings in tkc country; and

(b) if so, the particulars regarding distri-
bution of land holdirgs in the country bised
on the latest N. 8. §. regperts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB SHIN-
DE): (a) Information relatiog to size and distri-
bution of holdings of the country bhas been
collected during the 8th round of the National
Sample Survey (July 1954-April 1955) and in

the 16th and 17th rounds (July 1260-June
1962). Information is also available in some

other surveys,

{(b) The lative percentage distribu-
tion of number of agricultural holdings ard
area operated by them by size of holdings in
the 16th and 17th rounds is summarised below :

Sl.No. Holdingsize  16thand 17th rounds
(acres) (mean)

Number Area

1. below  0.50 9.71 0.35
2.  below 1.00 18.25 1.29
3.  below 2.50 39.87 6.79
4. below 5.00 62.31 19.04
5.  below 7.50 74.67 30.35
6. below 10.00 B1.65 39.37
7.  below 15.00 89.44 53.39
8. below 20.00 93.14 62.89
9, below 25.00 95.37 70.19
10. below 30.00 96.70 75.70
11, below 50.00 98.95 88.11
12, all sizes 100.00 100,00
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Massive Programme of Industrial

Housing Eavisaged by First
Industrial Policy
Resolution
*1045. SHRI SHASHI BHUSHAN: Will

the Minister of LAEOUR AND REHALILI-
TATION be pleased to state :

(a) whetheritisa fact that the first Industrial
Policy Resolution envisaged massive programme
of industrial housii g;

(b) whether the subsidized industrial housirg
scheme implemented so far has hardly made a
dent on this problem;

(c) if s0, what measures are contemplated
to ease the situation in futvure;

(d) whether rethinking has been done about
thke standards of housirg for such workers as
compared to the old ideas in this field ard also
about the role of workers, industry and the
State in this feld; and

(e) whether Government contemplate legis-
lation to ensure speedy progress !

THE MINISTER OF LAEOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA):
{a) The Resolution has stated that the construc-
tion of workers’ houses on a substantial scale
was under contemplation.

(b) to (d). The Subsidized Industrial Housing
Scheme for industrial ard plantation workers
nims at dealing with a part of the problem.
There have also been other programmes, such
as housing schemes for workers in Coal, Mica
and Iron Ore Mines and also for Dock workers
under the Dock Labour Boards. Some State
Governments have formulated their own
schemes; there are also schemes for workers to
build their own houses. However, as observed
by the National Commission on Labour, no
precise data regarding the dimensions of the
probl are ilable, although shortages
continue.

(e) Having regard to the experience of legis-
lative compulsion for workers’ housing, the
National Commission on Labour have not
recommended extension of the area of legal
compulsion beyond what exists today, except
in the case of mines. The recommendation is
to be considered by Government.
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Selection of Scheduled Caste and
Scheduled Trike Candidates to
Postal Supdt. Service Class II

*|(46. SHRI SURAJ DHAN: Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) the date on which recommendations for
selection to P. 5. 5. Class [T were called for the
year 1966 and the date when the final selection
for the said yrar was made;

(b) the names of Scheduled Caste/Scheduled
Tribe candidates recommended for that selec-
tion by the Circles (circle-wise separately);

(c) the date on which the rules for selection

to P. S. §. Class 11 were revised by the Govern-'

ment; and the reasons due to which the said
rules were made effective with retrospective
date;

(d) the names of Scheduled Caste and
Scheduled Tribe candidates out of part (c)
above who became ineligible due to retrospee-
tive effect given to those rules to the selection
of 1966; and

(¢) how Government propose to compensate
those officials

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMUNI-
CATIONS (SHRI SATY ANARAYAN SINHA):
(a) Nominations were called for from Heads
of Circles on 15.4.67 and selection was finalised
by the Departmental Promotion Committee on
6-12-67.

(b) As no special consideration was envisage
ed for Scheduled CasteTribe candidates at
the time of promotion to selection posts in the
Class 11 grades prior to the issue of the Ministry
of Home Affairs O. M. No. 1/12/67 Ests (C)
dated 11-7-68, no information is available as
to who among the officials considered for selec-
tion belonged to Scheduled Castes,

(¢) The recruitment rules for making selec-
tion for promotion to the P. 8. S. Class 1T were
notified in the Gazette of India on 17.5.67.
The selections made after the publication of
these rules were made strictly in accordance with
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the provisions of these rules, They were not
applied with retrospective effect.

(d) and (). Do not arise,

Number of Off-Beat Films Financed
by Film Finance Corporation

*104]. 8HRI GEORGE FERNANDES : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

(2) the number of off-beat films finarced
recently by the Film Firance Corporation ard
the total amount of money advanced to each
of the distributors;

(b) whether Government have made any
arrangements for the release of these films;

(c) whether Government are aware that the
commercial distribution set-up will not distri-
bute the art films produced by these off-beat
film producers; and

(d) whether Government would consider
setting up low cost cinema houses in the Metro-
politan cities to release such art films?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPAR'T-
MENT OF COMMUNICATIONS (SHRI I. K.
GUJRAL: (a) A statement showing the infor-
mation is laid on the Table of the House.
[qu«'lf in Library. See No. LT—S?OSPO] .

(b) No, Sir. TheFilm Finance Corporation
have, however, opened its distribution cffice in
Jullundur to distribute such films in East Purjab
territory.

(c) No such information has been formally
brought to Government’s notice, but Govern-
ment have informally been made aware of this
difficulty.

(d) The Corporation have prepared a scheme
for setting up & number of low-ccst cinema
houses in the country inecluding metropolitan
cities. No final decision has, however, been
taken on this scheme by Governmentso far.
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Exhibition of Indian Films
Prohibited in Saundi Arabia
*|048. SHRI K. N. PANDEY : Will the
Ministerof INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :
(a) whether it is a fact that public exhibition
of Indian films is prohibited in Saudi Arabia;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken by
Government for the exhibition of Indian films
there 1

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI I.
K, GUJRAL): (a) and (b). Yes, Sir. No
films, whether of Indian or other origin, are
allowed to be screened publicly in Saudi
Arabia under the regulations of the Saudi
Arabian Government.

{c) Does not arise,

Retuest for Taking-Over of Birla
Variation in West Bengal

*1049. SHRI MOHAN SWARUP : Will
the Minister of LAEOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that the trade union
organisations in West Bengal have requested
the Central and State Governments to take over
the Birla Concerns in West Bengal;

(b) whether it is also a fact that Birla con-
cerns in West Bengal have represented to the
Government to bring their concerns under the
Central Government;

(¢) if so, the reasons thereof; and

(d) whether Government have given a
fresh thinking over the labour troubles in West
Bengal which have made it difficult for them to
carry on their industrics normally?

THE MINISTER OF LABOUR AND

REHABILITATION(SHRI D. SANJIVAYYA):

(a) to (d). Information is being collected
and would b= laid on the Table of the House
after it is received.
Variation in the Policy of Release of
Levy Sugar
1050. SHR1 MADHU LIMAY : Will

the Minister of FOOD AND AGRICULTURE
be pleased to state :

4

CHAITRA 26, 1892 (SAKA)

Written Answers 50

(a) whether it is the practice of Government
to ask the sugar mills to provide the Govrn-
ment 70 per cent of their production every
month as levy sugar and seck prior permission
of the Government in puttirg the rest of the 30
per cent production on the free market;

(b) if variations occur or are pcrmitted by
the Government, which were the factories wkho
were given this variation beyord 2 per cert;

(c) whether the sugar mills are forced to
conform to the 70 : 30 ratio by the end of every
crushing season;

(d) the names of the sugar mills who bave
failed to conform to the ratio laid at the erd of
the 1967-68 crushing season or 1968-69 crush-
ingseason or by the erd of March of the 1969-70
crushing season; ard

(¢) what punishment, if any, was imposed
on the defaulting mills *

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND COO-
PERATION (SHRI ANNASAHIB SHINDE) :
(a) to (c). The policy of partial decontrol
applicable since the year 1967-68 envisages
that 70 (60 for the year 1967-€8) per centof the
sugar produced by the sugar mills will be avail-
able to Goverrment at fixed prices and the
Rﬂ:inih' 30 (40 for 1967-€8) per cent of the
production will be released, subject to regulation
by Government, to the sugar mills for sale in
the open market. This ratio between levy ard
free sale sugar does notstrictly apply to morthly
rcleases from factories but is maintained in
relation to the production of the whole year,
after taking into account the releascs made for
Defence and export requircments and the
stocks carried over to the succeedirg year.

(d) and (). As the releases of levy as well as
free sale sugar are authorised by Government,
these do not arise.
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Revision of Employees Provident

Fund Rules

6372. SHRI R. K. BIRLA : Will the
Minister of LABOUR AND REHALILITATION
be pleased to state :

(a) whether it is a fact that the Employces
Provident Fund Rules permitting the employees
to withdraw meney from their funds for the
marriage of their children are old ones and have
not been revierd;

(b) whether it is a fact that the ceiling fixed
in the rules for witkdrawirg the money for
marriage purposes is not adequate to meet the
expenses which have considerably gone up due
to price rise; and

(c) whether Government propose to revise
these rules, if so, the details thereof 1

‘THE MINISTER OF LABOUR AND RE-
HABILTTATION (SHRI D. SANJIVAYYA) :
(a) No. The provision permitting grant
of advance for daugter’s marriage, was incor-
porated in the Employees’ Provident Funds
Scheme, only in July, 1969,
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(b) The ceiling bas been fixed keeping in
view the totality of the facilities for other ron
refundable advances admissible urder the
Scheme.

(c) Not at present.

Espenditure on film Institute,
Poona

6373. SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) the amount spent annually in running
the Film Institute of Poona ;

(b) the total number of persons trained at
the Film Institute since its inception and the
number of them recruited in Goverrment
service;

(¢) whether Government have any proposals
for expanding the scope of the Film Institutc;

(d) if so, the salient details of the proposals;
if not; the reasons therefor 1

THE MINISTER OF STATE IN THE MI-
NISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRIL.K.GUJRAL) :
(a) On the basis of actual expenditure since
the inception of the Irstitute, the average
annual expenditure comes to Rs. 10,69,370.

(b) Total number of persons trained by
the Film Iastitute till April, 1969.......281

Number of trainees who secured employ-
ment in GOverrment,. ... c.vxues 41

(c) ard (d) It is propesed to introduce
courses of training in Television at the Film
Institute. The details of the proposals are
still under consideration.

Strikes in Public Sector in
1968 and 1969
6374, SHRI BABURAO PATEL :
SHRI R. K. BIRLA :

Will the Minister of LABOUR AND REHA-
BILTTATION be pleased to state :

(a) the total number of strikes in the public
sector in 1968 with dates, duration and reasons
for each strike and the total number of workers
iayolved in strikes;
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(b) the number of persons killed and injured;

(c) theloss on account of damage to proper-
ty, logs of man-hours ard loes of production;
and

(d) the nature of action taken against those
responsible for the strikes ?

THE MINISTER OF LAEOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) to (d) Information is being collected
and will be laid on the Table of the House after
it is rceeived.

Statement by Delhi Development
Commissioner on Recent Hailstorm
in Delhi

6375. SHRI R. K. BIRLA : Will the
Mivister of FOOD AND AGRICULTUEKE tc
pleased to state :

(a) whether the attention of the Coverrment
has been drawn to a  statement made by the
Delhi Development Commisioncr who  has
welcomed the hailstorm which heavily demaged
standirg crops in Delbi in March by remarking
‘blessirg in disguise’ as publisted in the Times
of India of the 13th March, 1970; ard

(b) if so, tke reaction of Geverrmert to
such vt forturate remarks by an cfficer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DPEVELOFMENT AND CO-
OPERATION (SHRI ANNASAHIL SHINDE) :
(a) The Delbi Administration kas reported
that the Development Commissioner has rot
made any such statement.

(b) Docs not arise,

Loans to Farmers in Maharashtra for

Purch of Soyal seeds

6376. SHRI Z. M. KAHANDOLE : Will
the Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Natioral
Seeds Corporation had supplitd Soyabean
seeds to the farmers of Satara of INasik District
in Maharashtra;

(b) if so, for how much area in acres ;

{c) the number of cultivators who took
loans in thi* regard;
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(d) whether they were paid the amount of
loans for the seeds of soyabears; and

(¢) if not, when this payment willbe'made 1

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) No, Sir.

(b} to (e) Do not arise

A sty for R 1 of Unlicensed
Radio Sets

6377. SHRI P. C. ADICHAN : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether amnesty has been recently
granted for unlicensed T. V. and Radio receivers
for a period of 3 months to enable holders of
unlicensed receing scts to get them licensed
without payment of fine or penalty and without
producing authority for their ownership;

(b) if so, the number of unlicensed sets that
have been licensed in this peried so far; and

(c) whether licensed radio/T. V. set holders
who did not get their licences renewed during
recent years were also not required to pay
fine surcharge for such lapscd period; if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHER SINGH) :
(a) Yes, Sir.

(b) Information regarding the number of
unlicensed radio[T. V. scts owners who would
obtain licences in terms of the amnesty would
be collected from all over India and will be
placed on the table of the Lok Sabha after the
‘Amnesty’ period is over.

(€) Yes, Sir. The T. V. ard radio holders
who did not get their licences renewed in the
recent years can also get licences renewed
during the amnesty by paying the normal fee
without any finesurcharge.
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Number of Permanent posts in

Information and Broadcasting
Ministry

6378. SHRI EHALJIEHAI FARMAR
Will the Minister of INFORMATICN AND
BROADCASTING AND COMMUNICATIONS
be pleased to state :

(2) thesnumber of permanent posts in the
different media units of the Ministry of Irfor-
mation and Broadcasting reserved for Scheduled
Tribe Candidates ;

(b) the number of them filled by Scheduled
Tribe Candidates; and

(c) bow many candidates are still working
as temporary servants in the Ministry ¥

THE MINISTER OF STATE IN THE MI-
NISTRY OF INFORMATION AND EROAD-
CASTING, AND IN THE DEFARTMENT CF
COMMUNICATIONS (SHR11.K.GUJRAL) :
(2) to (¢) Information is beirg collected and
will be laid on the Table of the House,

Visit to Impact Publicatons, New Delhi by
Inspector of Shops and Estalliskmcnts
Delhi Administration

6379. SHRI SARDAR AMJAD ALL  Will
the Minister of LAEOUR AND RFHAIILIT-
ATION be pleased to state :

(a) when the Inspector of Shops and Es-
tabliskments Delhi Administraticn visited list
the registered and head coffices of the Impact
Publications (P) Ltd.;

(b) whether the establishment at C-7,
Nizamuddin cast, New Delhi-13 has declarcd
the weekly off days, working hours and public
holidays; and

(c) what steps the Labour Department of
Delhi Administration has undertaken to safe-
guard the interests of the non-journalist em-
ployees ?

THE MINISTER OF LALOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) to (c) The required irformation is beirg
collected and will be placed on the Table of
the House when rececived.

District Panchayat Officer Under Andaman
Administration
6380. SHRI K. R. GANESH : Will the

Minister of FOOD AND AGRICULTURE be
pleased to state : (a) whether a District
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Panchayat Cfficer has been appointed under
the Andaman Administration;

(b) what is his experience in the ficld of
Panchayats and their management;

(¢) the number of Panchayats inspected by
him and the guidance provided to the Pan-
chayats;

(d) whether it is a fact that this Officer has
been vested with magisterial powers, if so, what
are his powers;

(¢) whether the Panchayats are not function-
ing and managing their affairs properly dic to
ron-availability of proper guidarce from tke
District Panchayat Officer; ard

(f) whether Goverrment propose to divest
this officer of magisterial powers ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF FOOD, AGRICULTURE, COM-
MUNITY DE' XLOFMENTAND CCOFERA-
TION (SHRI L. ERING) : (a) Yes, Sir.

(b) The District Panchayat Officer has put
in about a year in the present post. He was
deputed for one month’s oricntation course in
Panchayati Raj at National Irstitute of Commu-
nity Development, Hyderabad in July, 19€9.

(c) The District Panchayat Officer has, so
far, inspected 19 Gram Panchayats out of a
total of 36 in Andaman group of Islands. He
eddressed meetings of Panchayats ard pursuad-
ed villagers to come forward with proposals for
levying taxes and fees etc. to augment their
financial resources. He alio addresed Pan-
chayats to iron out their diflcrerces as ard when
they arose, He has given talks from time to
time from the A. I. R. Station at Portblair fcr
the benefit of Panchayats.

(d) Yes, Sir. The District Panchayat Officer
is invested with powers of a first class magis-
trate,

(e) The Panchayats are reported to be func-
tioning satisfactorily.

(f) No, Sir.
Blitz Story Against Cordal Indo-
Nepal Relations

6381. SHRI BAL RAJ] MADHOK : Will
the Minister of INFORMATION ANDE ROAD-
CASTING AND COMMUNICATIONS Le
pleased to state :
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(a) whether it is a fact that Irdian Weekly
‘Blitz’ in its issue of March 14, 1970, bas pub-
lished a story urdcr the Fezdir g ‘Nepal Irsults
India’;

(b) whether it is also a fact that it is a mali-
cious atiempt to spoil Irdo-Nepal relations ;
and

(c) if so, what has been done to discourage
such kind of scurrilous writirgs aimed at wreck-
ing Indo-Nepal amity ?

THE MINISTER OF STATE IN THE
MINISTRY OF INIORMATION AND EROAD-
CASTING, AND IN THI DCFTARTMENT OF
COMMUNICATIONS (SHR] 1.K.GUJRAL) :
(a) Yes, Sir.

(b) and (c) The article dees not in any way
represent the views of the Goverrment of India
ror is the Government in any way responsible
for the article having appeared in the newspaper.

P 1 Veteri

y Drug §

6382. SHRI B. K. DASCHOWDHURY :
SHRI MUHAMMAD SHERIFF :

Will the Mirister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Central Veterin ary Drug Stores
were gheraoed in the month of December, 1969
and the work in all the veterinary service para-

lysed; and

(b) if so, the reasons for gheraoing the stores
and action taken by Goverr mert in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTLURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIL SHINDE) :
(a) The Central Medical Store of the Direc-
torate of Veterirary Scrvices, West Bengal
located within the campus of the Eergal Veteri-
nary College, Belgachia could not furction
during Decemker, 1969, as all the Coll ge gates
were forcibly closed by the striking students
of the College. Medicires could not be taken
out from the Store for use in the field. During
the strike pericd, to meet the emcrgent require-
ments as for ar was practiczble, the medicines
were supplid to the fild staff from the Sub-
Depot Sil guri and vaccines etc. were obtained
from the adjoining Statcs.
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{b) The students demanded reshifting of the
Veterinary College from Kalyani to Belgachia
and on this issue they went on strike. The
State Government has since reintroduced the
st year and the 2nd year classes of the B.V. Sc.
and Animal Husbandry course in the Eengal
Veterinary College, Belgachia ard the pre-
veterinary course at nearly Motijheel College,
Dum Dum, during academic year 1969-70
and the strike has since been witkdrawan.
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(%) afz &t @ fasre 48
STIEAT FTA FT AGI &, A1 FHEE T HTLT

7

wa, g, aEgtias fawa W age
HaTRa ¥ o wAY (o weAtaitga fed):
(%) e (@), qaT HH ® AEAH
¥ fgard & oWl & afaga =g 01 F7-
&% 2 wafs i 7 fa=rg & O & g
AT AravaFar 200 FAF 1 FEAY
66 FAF 7T 2T TOTHT AT 15 F7H AW
AzT A &

qrfY #Y e smgfa sater & wE
afer arr: gfafae ar afsfres & 20
e & far faurd A agfEd g F
W37 9T gqq a9 9% fr=r< faar snar @
& 9 ag wwa fem wr 5 o= g
®1 20qEqT § GUIT F S¥ ¥ @ HH
FT TGEAM AgL TOWT ¥ FAFE & Afew-
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Forr 2 a1 wrd & fare ferd
# amyfa wiwET ¥ U 9 TORAT AGT
TR A ¥ grew ¥ guen a<
¥ genfa & ndar 0 ) fawrd
Tifadl $158 gAfmion f smaws g
fﬂaﬁyﬁaﬂ?mﬁmmqtm
TG GO YRATE G 1 TAATT TgT
Yot & wuree ¥ wfafaa £ & g
¥ s wgafa 2

() s (=), sre Y vt o
THEA wIVRAT € AT U FTA 2
FAER ITET[ FT FeTA

6384. =Y WiwTT &9 AF: ¥
AT TAT TEITT ST HATL HAT qg TAA
' T FGT F

(%) 2@ & Efrem & agdr gf atn
# 2@ gU e IIEC F IARA
& @A & fAQ FHC GO AT FAAE!
#rag & ;

(@) 1968-69 %t gear ¥ 1969-70
¥ e 39l & IarRT § feadt
afa gk ax 1970-71 ¥ feat qfg €A
o § ; A%

(w) fafaw Tl aqv g7 Tog-EA
# 1970-71 & = aF NS FAFWAT
#am wr fom @ aF qu fa
s ?

AT QT FATIH HATHT WX qATT
fm ® wew WA (s ST TeE). (%)
¥ (7). afer g 33 A faoaar
9z 9T TG AT § | [FeareT § < fear
mar 3fa® dsar LT-3204/70)
maiIfeE & Fiew w340 w1 gl &

& fwail ®t ggaan

6385. it wWiwT wrw Ag

=t dfa=re Fag b :
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ﬁwm:
u‘?mmqw
i Sio TTEo FOT :
S ;TS 7T
ot forard & 24 ¢
o AR AGG

W @F qqr F §4 ag F@m w
FaT FI47 b -

(%) w7 o=l # el &1 q@TC
gror gar favwiw wemmar 3 &1 R §
wet iemafie & F1ov wEEl &t wf
T §; Al

(=) =amwifel ara #fa sa awqget
¥ WA A0 TFT HAMTE AN FHA
ST 1 A% * (90 gwwe F ¥ FH-
agrar g ?

wa, gfe, smafos fawm s
FEEIT ARG § O won (o s
wriga faR) (7)) afa &1 frator s an
HEAAT ST FLATHAT: TG FHTA F1
mifrer &1 afy ow @R T §@
@ grafas aroErEl § smaiT qx fagw
;EEAT AT a1 Ul # g O
FHT e OE /AAT | A @wa
9T fa9r &6 1 59 ITw § fag, qdr
AT T g 9% ¥R a T afawrfal
F uF W @, gwifad q9ai &
TEEAT T FT TG X ATHT qeAl-
FAFH ¥ fag dwar &) a7 ag favm
sy fe e dtar aw agaar st & fag
I G 69 q21 aFAr § A fafrz
At ot i afafam s arawas g
Atz fea ar aF fafTa T & qavFL
Frat g q%7 wgT ¥ fag, a7 Y s
FaT P & H P Wy g9 T, WA
T TRT F41 9% fFgamd a9 =57 1
siferpaw Srar fafews son faw 9X Tat
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F g dmE 3T ¥ Igw ¥ faam e
arg | wfgwaw @1 ¥ wfas st
afafe =g W =aw ¥ &7 ¥ 3=y
FZEar & SrEr |

(&) ST Staal 9T AR A9
w@dl § #T wglwer @maws gar g
st gra sqfaa @ FW 9T wr
A% & fAQ ST #70 ot &1 A
STaT & ¥ wewre g s A @
a1efy gears, 457 zro B A A mw
g wfgara amEn,  smrfa & agEs
&, aife sararT @7 e ot wfqesa
A FHtEor wvET FT Afrafad )

N 1. " oL 0‘ m [} w
Act in respect of Casual Labourers by
Railway Board

6386. SHRI J. M. BISWAS : Will the
Minister of LABOUR AND REHARILTTATION
be pleased to state :

(a) whether it is a fact that the Railway
Board has evaded the implementation of the
Minimum Wages Act in respect of casual
labourers employed on construction ard main-
tenance brarch of the Railways;

(b) whether the Railway Poard has sovght
exemption and exclusion of all categories of
permarent way labour from the two rotifica-
tions issued by his Ministry on the 19tk My,
1969 fcr revising the rates of vages;

(c) whether representatiors have been
receivid from the casval labourers working in
the Western Railway in this connection; ard

(d) if so, the action taken on parts (a), (b)
and (c) above ?

THE MINISTER OF LAIOUR AND RE-
HABILITATION (SHR1 D. SANJIVAYYA) :
(a) and (b). A wview has been expressed that
labour employed on construction and main-
tenance of permanent way of railways is not
covered by the Minimum Wages Act and the
notification dated 19.5.6Y issued thereunder,
The Bombay High Court had held that cons-
truction & maintenance of roads would include
construction and maintenance of Railway track
also. The Central Railway Administration has
appealed to the Supreme Court and obtained
a stay order on the High Court's decision.
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(c) Yes. A representation was received
from some casual labourers.

(d) On investigation it was found that the
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(d) if so, the decision taken in the matter ¢

THE DEPUTY MINISTER IN THE MINI-
STRY OF FOOD, AGRICULTURE, COMM-

wages being paid to the casual labourers were, UNITY DEVELOPMENT AND COOPERATION

on the whole, not less favourable than those
notified under the Minimum Wages Act.

% gie femri & faww
mwﬁnﬁmm

6387. 5t FWIF argen: Far @@
aar Ffy woft ag aa # g7 5001 e

(%) 1970-71 ¥ 5w a9tz wena)
i afinfm o1 feaml @t fadie
Fraar & aw & fa 45 faeii &1 mfew
foFar mar § T AN @I W wfmfaa
¥ W

(=) %7 @y & a0 o Pemfa
fed o #Y geavaan {7

wr, wfe, avaaTios faete wic agere
warea & T WA (s wwrenfge fae):
(%) o” fewdl ¥ fagm & oa=d
wrfed 4% & foq o q97 FIOAT T
¥ HYE qwTE AT AG AT &)

U G AT &R FT A
@A F1 GF AAEEA ¥ ATHT 9T TS
s &1 gama st &

(@) sw & g g

Fourth Plan Outlay for Rural Works
Progremmes

6388. SHRI CHENGALARAYA NAIDU :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(2) whether it is a fact that an outlay of
Rs. 400 crores in the Fourth Plan for rurslworks
programme has been suggested to Goverr ment
by the Association of Veluntary Agercirs for
Rural Development and the Socicty for Deve-
loping Gramdan in a memorardum submitted
to the Prime Minister;

{b) if so, the other points stated in the
memorandum;

(<) whether the points raierd in the memo-
randum have been examined by Government;
and

(SHRI D. ERING) :

(2) and (b). Yes Sir,. The AVARD and
the Society for developing Gramdan have re-
commended an outlay of Rs. 400 crores for the
rural works programme during the Fourth Plan.
The objective, according to them, skould be to
ensure full utilization of local resources for rural
development in all areas while in the shert run
the programme should aim at providirg em-
ployment mainly to lardless labour ard small
farmers in areas suffering from chronic
under-employment and unemployment. They
have suggested—

(1) Rural industries projects may be
brought within the encompass of the pro-
gramme.

(2) Emphasis of the programme should be
on continuously improving the skills of rural
workers by offering them a wide range of
works and through deliberate creation of
skills specially for rural youth. The focus
should be, as far as possible, irtermediate
technology oriented. An All India Irstitute
of Intermediate Technology should be set-vp,

(3) There should be no
shramdan.

insistence on

(4) The approach should be to provide
by the end of Fourth Plan pericd emplcy-
ment to all workers seekirg employment in
20 selected districts leadirg to self-sustaired
full or near fult employment in the sukre-
quent years, Preference should be given
to areas where the climate is corgenial fcr
communiity participation in rural constrve-
tion and where cfforts to initiate such action
are in progres,

(5) The unit of manpower and arca
development plannirg in each of the zelcct-
ed districts should continve to be with the
development block.

(6) Ircrease in productivity ard  the
larger social perspective of improvements
in the quality ard skills of the people skeu 1d
be the basis for selection of rpecific projects
or schemes.

There are other suggestions regarding sclee-
tion of areas and schemes, adaptation of cri-
teria, planring, execution of the programme
through a public corporation, financing the
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programme, arrangements for maintenance of
assets created under the programme, wages to
be paid, procedures of working, etc.

(¢) and (d). Programmes for relieving unem-
ployment and under-employment in the rural
areas have all along been 2 major consideration
in planning. Special programmes are now
further being envisaged during the Fourth Plan
which wuuld not only provide employment
opportunities to agricultural labour, but would
also benefit pcltt‘l:lll.llhf viable small farmers and
sub-marginal farmers. A programme of dry-
land farming is also to be taken up. In the
non-Plan sector, a provision of Rs. 100 crores
will be available for rural works in drought-
prone areas, A coordination committee on
rural works and rural development has also
been set up in the Planning Commission for the
purpose of coordinating the various employ-
ment oriented programmes in the rural sector.

Blackmarketing of Vanaspati
Ghee

SHRI SAMAR GUHA :

SHRI JAGESHWAR YADAV :

SHRI OM PRAKASH TYAGI :

SHRI D. N. PATODIA :

SHRI RAM GOPAL SHALWALE :

SHRI ONKAR LAL BERWA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there is a short-
age of Vanaspati ghee in Bombay and Delhi
because stocks have gone underground and are
being sold in black market;

6389.

(b) whether it is also a fact that sufficient
stock of Vanaspati ghee has also been held up
in the Ganesh Flour Mill producing vanaspati
ghee;

(c) whether it is also a fact that increase in
prices of Vanaspati is due to non-maintenance
of link in the ratio of Vanaspati and ground-
nut oil; if so, the reasons therefor;

(d) the estimated production of ground-nut
for 1970-71;

(¢) the steps taken to increase its production
and to case the position with a view of bringing
down the prices; and

3
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(f) thesteps taken to check the blackmarket-
ing in Vanaspati and to bring the offenders to
book ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND COO-
PERATION (SHRI ANNASAHIB SHINDE) :
(a) Some shortage of vanapati is being felt
at Bombay but no instances of black market-
ing or the product going underground have
come to the State Government’s notice. As
regards Delhi, although there was shortage
during the period January to March, 1970,
the situation has improved since, and vanaspati
is available to consumers upto the quantity
fixed by the Administration at fixed rates.

(b) No, Sir.

(c) The question is not clear. Increase in
vanaspati prices is due to increase in the prices
of raw oils, including groundnut oil; of which
vanaspati is made.

(d) Sowings of groundnut crop 1970-71
have yet to be taken up and as such itis too
early to have any idea of the production during
the year,

(¢) Intensive cultivation measures on the
llmol’lhepﬂchgeprwnmmehw been
adopted to i the p of g
nut crop in the potential areas, A nemnuy
Sponsorcd Scheme has also been implemented
since 1966-67 for increasing its production. In
addition, double cropping of groundnut during
rabifsummer scason has been taken up over
large areas under irrigation in the States of
Andhra Pradesh, Tamil Nadu and Orisa.

Besides the programme for the increased
production of g dnuts, the following steps
are also being taken :

(i) The control on export of edible vege-
table oils and vanaspati and ban on
forward trading in these commodities
imposed earlier is being continued.

(ii) Bank advances agumt stocks of wgc
table oils, oil and
continue to be subject to mrgm
restrictions,

(iii) The use of solvent-extracted oils has
been permitted in the facture of
vanaspati and refined oils subject to
compliance with certain regulations.
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(iv) Import of substantial quantities of
soyabean oil have been arranged from
the U. §. A. under P. L. 480 and from
U. S. A. as well as other sources as
commercial purchases,

(€) Sale of vanaspati in Delhi is being regu-
lated under the Delhi Hydrogenated Vegetable
Oil Dealers Licensing Order, 1966. Necessary
action is being taken in the event of violation
of the provisions of the said order.

The Government of Maharashtra have
made psrmanent arrangements with the manu-
facturers for distribution of 140 tonnes of vansa-
pati in the city by Cooperatives every month.
Steps have been taken to see that wholesellers
and retailers comply with the relevant order
issued by the State Government to checks
hoarding and blackmarketing.

Construction of Staff Quarters for
Divisi ¥ s Office
Of Keonghar Garh Post
Office
6390. SHRI G. C.NAIK: Will the mi-
nister of INFORMATION AND BROADCAS-
TING AND COMMUNICATIONS be pleased
to state :
(2) whether it is a fact that the Divisional

Superintendent’s Office of Keonghar Garh
Post Office have no stafl quarters;

(b) whether there is any plan of putting up
the staff quarters; and

(¢) if so, when the stafl quarters are likely
to be put up 1

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BRO-
ADCASTING, AND IN THE DEPARTMENT
OF COMMUNICATIONS (SHRI SHER
SINGH) : (a) Yes, Sir. No staff quarters
are available at present at Keonghar-garh for
the staff of Divisional Office and Post Office.

(b) Yes, Sir.

() Sanction for purchase of land measuring
1.10 acres was issued on 19.2.1969. Requisite
funds have been placed at the disposal of the
Collector, Keonjhar-garh. Efforts are being
made to take the possession of the land, as early
as possible.  Action for construction of quarters
will be taken when the site has been acquired
and subject to availability of funds,
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National Film Archive in Delhi

6391. SHRI RAJ DEO SINGH : Will
the Minister of INFORMATION AND BRO-
ADCASTING AND COMMUNICATIONS be
pleased to state ;

(a) Whether Government are considering
it worthwhile to establish a National Film
Archive in Delhi;

(b) if so, whether for preservation of impor-
tant and historical films sufficient provison
will be made for resources and competent staff
to give to the films the necessary technical ard
chemical care; and

(c) if reply to Part (a) be in the nagative,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
LK.GUJRAL) : (=) No, Sir.

(b) Docs not arise,

(c) It is not considered necessary to have a
Film Archive in Delhi as Government have
already set up a National Film Archive of India
at Poona in February, 1964 to acquire and
preserve national and internatioral cinema, to
undertake film clasification, documentation
and research and to encourage film study and
spread of film culture.

Dandakaranya Project

SHRI HUKUM CHAND
KACHWAI :

SHRI RAM GOPAL SHALWALE :
SHRI SHRI GOPAL SABOO :

will the Minister of LABOUR AND
REHALILTTATION be pleased to state:

(2) Low many Public=Accounts Committee
objections were received during 1968 to 1471
in respect of Dandakaranya Project, how
many were complied with and how many were
not replied to and which Dfficer is responsible;

6392.

(b) how many industries on long-term basis
and yearly-basis were set up in Dandakaranya
Project from inception till date and how many
of them were closed and whether the machineries
accessories, tools were sold; if so, what were the
purchase and sale prices;

(c) bow many electric-driven machineries
were purchased for the industrics not set up
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and what were their purchase and sale values
with date of purchase, date of sale, number
of bidders, persons to whom sold and the
details of machineries not yet sold; and

(d) bow much loss was sustained by the
Project in the industry organisation and whether
the loss has been recovered from the officer
responsible 1

THE MINISTER OF STATE IN THE MI-
NISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION(SHRI BHAGWAT
JHA AZAD) :

(a) to (d).The information is being collected
and will be laid on the Table of the Sabha.

Schemes Under Execution in
Dandakaranya Project
6393. SHRI HUKAM CHAND KACHWAIL:
SHRI BHARAT SINGH CHAUHAN
SHRI ONKAR LAL BERWA:

Willthe Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) how many construction, irrigation,
agriculture and resettlement schemes are under
execution in Dandakaranya Project and how
many such schemes are under consideration
awaiting decision of the Chief Administrator;

(b) how long the schemes under execution
and to be executed will continue;

{c) what daily rate of wages are being given
to male and female workers engaged in various
schemes and how many of them are settlers,
tribals and scheduled castes and what action is
taken for their permanent absorption;

(d) how many of the employees, work-
charged and regular, engaged in the schemes
were sent on road on the recommendation of
Staff Inspection Unit and what action was
taken to provide them cquivalent jobs; and

(¢) how many employees working in the
Dandakaranya Project have been held up at
the efficiency bar and how many of them are
connected with trade union movement ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAGWAT
JHA AZAD): (a) to (¢) The information is
being collecte | and will be laid on the Table
of the Sabha,
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TN W I 9 A qF qen

6394. it W ey faemet :

ui\'ma'rmf‘uz

T ' a9 gl 55t ag 9w A g
1 6 :

(7) W‘Tﬁl‘ﬁi‘ f& a=% w@mag
T Swifo wTem § A fad avaat -
¥T7 1956 ¥ goog f;'q’]:marﬁhﬁ
B o1 2w 63 oA & 9g¥ 3 afw Ay
I TN ¥ e wwar ¢ agtaw fe
SR UF & & atarwmar 8, fax aar iy
¥ a9 79N F w3t At § o s
WERT ILAR Y ol qx Frerar oy @
AR 5T % 1=F &t 57 12 9 any
OF I 1% ¥ 3797 a9 Frar war & arfe
s foen 31wty ¥ frg afas aag
aF gfua wr o a9

(&) % a1 &7 fawre x s
¥ aw G w6 W ¢ fF A w7 Aw
¥ I W ¥ ¥ @1z e ;A

() afeel, a1 9w aw A afx 7@
N Iu® v Froor § 7

“; Fﬁrmqu.
€I HATEA | O wAY =t wwaTiI
f): (%) ot g 1 fo WY wRa o wty
&1 fawom avaedt SfadeT 1955 ¥ yarfir
fopar mar v 1956 ¥ & |

(=) ot 7

(7) T fdaar Framwr sfufias,
1960 % %2 31 ¥ g EFEc = 11 &
Fria fedl O 1 TawT €7 ¥ fagq
FTA a1 f68T 99 F1 FAEwEs =9 fdan
q4% HIAl NG 4909 § AW q@w fag
AT a1 AT FUAw F = oy a@
awar g |
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TwT W T ¥ g S et WA
wreit fRdmat ey g} € A

=t T 'y fawdt
ot aw Arogw fay -

w1 e qar Ffw 70 oy TOE St
g w4 f:

(%) w1 AW AW ITE HATHA
gra aw 1957 # sefea ow#l @
frdaar @ Qwarw afafe & afade &
e feerrar mar

(&) w1 wewarn, T=E, 7@ q9T
fedlt ® =@ @@ qar faeslt A
frmr g &wifea {aEEl §1 9 &
TR AT oqfEdl H1 TF MG F H1AW
3 % frare & fF g | fadwemg
aqr MW Y qIFAT F FIAH F 9T
farama foeman srar afgd A o8 aAwE
gt & st wifgd Faad gagad # s
FT ¥ gia 7 frarf T o 3% Frdor
FfeTd g geaT ®A § qF T FLATN
wifed; W

(1) awEt 9 g A fAdgar o)
gaurd Qe F ol W IR 70 g
¥ g w0 & fad = wdad §9
1 farc g ?

am, gfa, awafos feew Wik
[EETTHATHG | g wA (s weratig
frR): (%) st gh

(=) o 780 | T9wan, a9, wwE
auar feeet foam gaea ¥ §RIC
T TE TAC A |

(o) wepait o e Y ey wif-
fram, 1960 & =92 31 & arg gec Eowll
¥ gete FoelY T ) ETawE T Y fasa
sA a1 fFll o &1 FAEEE w9y frd-
FATGES AN THY FTH § A @ fa
i AR FTOA F138 faar s awar g,
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A.LR. Station in Orissa

6396. SHRI D. AMAT: Will the Minister
of INFORMATION AND BROADCASTING
AND COMMUNICATION be pleased to state
the number of Broadcasting Stations of A.I.R.
in Orissa,

THE MINISTER OF STATE IN THE MI-
NISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI I. K. GUJRAL):
Three,

Policy followed by Delhi Administration
regarding Exemption of Films from En-
tertalnment Tax

6397. SHRI D. AMAT : Will the Mini-
sterof INFORMATION AND BROADCASTING
AND COMMUNICATIONS be pleased to
state :

(2) the policy of Delhi Administration in
the matter of exemption of films from enter-
tainment tax; and

(b) the names of films exempted from enter-
tainment tax in Delhi during 1970, the reasors
therefor and the extent of loss of revenue as a
result thereofl

THE MINISTER OF STATE IN THE MINI-
STRY OF INFORMATION AND EROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI I. K. GUJRAL) :
(a) The films are exempted from enter-
tainment tax under Rule 6 of the Uttar Pradesh
Entertainment Tax Rules, 1937, which are
applicable to the Union Territory of Delhi.
No specific policy has been laid down for this
purpose. However, educational, rocial, cul-
taral and patriotic aspects of the film are taken
into account by an informal committee, which
previews the film, before it is exempted from
entertainment tax.

(b) A statement is laid on the Table of the
House. (Placed in Library, SeeNo. LT—3205/
70).

Evolution of a New Cereal with High

Protein Contents
639. SHRI DEVINDER SINGH GARCHA :
SHRI MANIBHAI J. PATEL :
SHRI VALMIKI CHAUDHARY :

Will the Minister of FOOD AND AGRI-

CULTURE be pleased to state :
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(a) whether Indian Council of Agricultural
Research Institute has carried out a research
on cereal with a view to evolve a new cereal with
high protein contents;

(b) if 50, the details thereof; and

(c) the type of land suitable for cultivation
of this cereal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) Yes, Research work is in progress at
the I. A.R. L. on the development of improved
varicties of Triticale, which can be described
as a new man-made cereal, The different
varieties of Triticales have been fourd to shew,
in general, higher protcin content tban the
varieties of wheat.

(b) The new cereal Triticale is a product of
a cross between wheat and rye. Foth wheat
and rye possess several desirable characteristics.
The object of crossing them is to produce a
new type of cercal which will combine these
and other desirable characters. The new cereal
requires improvement for several of its charac-
teristics, such as grain filling and grain settirg,
before it can be released. Intensive research
work is in progress at the IARI and in
several other countries to overcome the existing
defects.

(c) The new cereal is expected to be mare
hardy than wheat and, may, thercfore, prove
to be more suitable for cultivation in rainfed
and moisture deficit arcas.

Attachment of Properties belong-
ing to Sugar Factories for Nen-
Payment of Dues

6399, SHRI DEVINDER SINGH GARCHA :
SHRI MANIBHAI J. PATEL :
SHRI VALMIKI : CHOUNDHARY

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of sugar factories whose
properties (movable and immovable) bave
been attached on account of defaulting pay-
ment of cane price cess and other Goverrment
dues; and

(b) the total amount of outstandirg dues
against the factories, factory-wise ¥
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOFMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) and (b). Information in respect of sugar
factories in Uttar Pradesh and Bihar is given
in the statement laid on the Table of the House,
[Placed in Library. See No. LT—3206[70]
Properties of none of the sugar factories in
Andhra Pradesh, Gujarat, Haryana, Punjab,
Rajasthan and Pondicherry have been attached.
Information in respect of sugar factories in other
States is not available.

A. L R, Stations in Kerala

6400. SHRI P. C. ADICHAN: Will the
Minister of INFORMATION AND BROADC-
ASTING COMMUNICATIONS be pleased to
state :—

the number of broadcastirg staticrs of the
All India Radio in Kerela t

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BRO-
ADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATICNS (SHRI
I. K. GUJRAL) : Three.

wita it wifwwn ww =t & i
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fear & fis o & OF WO wTdwat
9T SF-AQT &g st WfnE aw i
# wfer & g% s fewe ot fean o ;

(w) afz ¢, @t T w=ew § F
T ¥ wr Sfafsa @ a4r a1
frax s fese #1 %9 aF AT A
w & @R

() =fe 7, @ @ s F §?

AT T NETCN HATHY W §TC
fawm & Tew waY (o S w) ¢ (%)
st g
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(&) &% (7). o2 v=ma ww-fese
ager afafa & e @ @ ar, 3t
IR gawr fwrton 79 1

o o= faw T Al A oAl &
fRg Wt & e g gAY syEET

6402, =it wgrew fag Wit w
wrw v gfe A ag F@ A
e gaT W@ Faust & fag o fs gy
g & ardt agr § wife 93t 3 F fawr
T § a9r g ¥ @ gy Ag) &,
g F WM I AW W@ 9E g
®A Ffatmagg fegan @ & 7

e, pfw, smafos faswm ok wg-
SO HAEE s war (s awifg
favd) : ag e agl § fs I wrw Fadt
oy @ ¥ fad srmea afl & feeo,
T AT &A1 & FLET &A1 B @A 9T
fasiar #t &7 §@ ¥ Ig@ Y,
et ¥ o araita wefoa 9iéa &
s 9 Ifaar §F oA ey
fogor w1 gfeeqfoa $33 1 gaEa &
grag § s fear o @ ) woif@
gtk &1, far 5 fawme & sqeeaw
AT 9T FTET TAT g, @Pfed wwA F
&7 ¥ 99 TG F I F1 F7 fwar
AT AFAT | FCHTC FIA GAT & wfwqrawi
#Y sgaEar §1 A9 A IIAT |

e & vaow & wiww fawg we
6403. =it wgrow fag wal w7

T A9 Y w7 9 «@Td w7 FA S0 6

(%) @& & 997 § d 41, d=dc
F1 freY wlowean &;

(=) ¥ g aw § 5 guv sk #
FEMH gEH F Iqw A, WL
wgm §; WK

() afz &, @ = F AwH
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TEH FT IAE F [ F AW O
F a8 goR e W FHEEr #
Mg ?

e, gy, arafow fawme wiv agwre
|7t § geana (s warefye )
(%) #~3 wfmgd ¥ @ wwEe
(s 3Y, & ®7 #) A gfrwear 20 § @R
g 91w 2.0 wfama arxfes ofge afago
# 8 wfama § 1 ardiwwife sfeg-an §
T Grewz (@ ol T €7 #) 1 wfrwar
22 ¢ &1 Tg 91w 2.0 wfawma wnfs
ofge afasw # 16 sfawma &)

(&) wfea o (Fsa1) 1 480 wod
sfa #iedt &7 aar gut FEhe F 370 T9d
sfa #ied &7 ¥ oiteq @ qew &7 gfte
# @y ga, sAw q, ot w1 Afq M o
qoq wAW: 2,400 &9F @41 2,310 w6@
T | ¥F IF STeq-90i w7 4T g
SREZ ¥ Faw drzr afas §)

() wfeq-qor a1 griwehe F &0
ts 31s T OF FTH 27 T HHT F 0§
|Td AT AL T

Ffe-q A @@ H qEw  gFATY
FTOT Al § | &6 ITH FT T QI
g § T g@ WErT qewa aur §409
Y ¥ guUEERe F gue yAa &4 g )
framl Y aifes @Al A T@F @
# qmar Tradt €1 gafy, sfeg-aor s
fredt § Ut wwdz & §AA & a=§
afcoms %aT & 1 ¢ qfw ¥ TR "
# WA * o v gl ¥ Aoy
fer mar &)

fafvm feedi & I3 & T a9r
SO FEHA F Afeq-q0 IAF FT @A
F6 & fag st & A ae fr
@ g
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1970-71 & fag wamr wY agey
& frifcr sma

6404. =t wgrow fag At
St o qrfes:

T &1 J9T Hiq A4 a3 T A
FU w6 fF 197071 & faq g €
ager & qur wgy fraifa fen mu § ok
T g8 araea § gf anfy Iy daadin
groar ¥ fraife @t & wqame 81

uw, vfy, wanfes fawm aar ag-
T WA | Trey WA (i weriEa
o) et i dtsrn & o arfefia
1 Tar #rf wew fAaifa 7@ fFar
g1 afaxfa w1 wew arfas smue 0%
% W A dIrar o ik s@ge
fraffor fear smar & 1 1970-71 & fag
ig # afanfia w1 w37 waw Al
T & & % aAre &1 sfanfa w1 w0
Faw A% A # w2 A & Fraifa
foFar o w21

waTer gra wwatg e, 7 foed #
el & fad g wmam = fewn s

6405. &t HiwTA NG : T °F
aqr gate w94t 1299 1970 & -
Tifeed S9 TEAT 2662 F AT F wraAF
g T & AT TT i

() 97 217 a%Wl # A% a&4T,
% g&r, arafedt & am qar @ w;fz
&1 Yo Far & faest o Fiea @1 w-
O AT aF TCRTCHT 73T fawar mar &

(@) feq st & asmn afiw
aqe a8 fFar a1 awar, ufa fem ardet
¥ aorar §, IEST agAr & Afew ataw
ac fo ardEl #1fed @ 9 qor =
Afeat 7T smafeai £t w sfafen §
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() Al F for smafedt &
T FT FIE IO AT AL g0 &, ;4w
FHAET 9 BT T F fA=1C §, AN
T 7 FIER T a9 7
qEwfTE farf F@ #1 & ; @

(%) 3 @2t &1 sk, qar fF g6
a=ar, ¥ fow v 9 fega @, SA# d
etz 7 &, fom S e saa fafaer
F U I & @A § AR IAF a9
e & fau &7 aF wdard) 67 O &
#araar g 7

=W, T a9t gAate Ao §
U Wt (st WmEm W W)
(%) & (w). 12 =m, 1970 #
Jarifea Seq €T 2662 & gaT A
A T 217 AFET A §, AT dww 120
7 @ ¢ § oy avaew § qof -
it sy g gE & 1 @WT qew 9T @
OF faaeor & &7 w9 120 ®&m) & are
Famerr & 7€ § 1 [wamew § W
faar war | ¥f@d @=w  LT-3207/707 1
(%) & & & §a9 &1 120 am@l &
#, 30 wHMI & ard § gara ¥ a2 arfas
fFg g & AT 79 qAEAT ¥ AT EAR-
T W A & A AG Ao
gFar | 11 wwEl #, senfeat & afa
fagz svmaeT wegw 60 § ol ot
atg Frar @ &1 1l AwET &
aaEl #, 9w afn N 9fy v F
A 349 & & 90 Tg0F FARIF
frfoscfegm@ &1 8 wFmT & A=
¥ ywrfeat &7 R § TH ¢ A I
w1 anfiw Sfaeare swreTe arfee T8
FTw@ &

99 Awel #, anfedt & Afesi &
qEAYT FFET 2T N YEE g fer
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%\ gafan, T geafaal 9 arfeg 33 &
FraaE A FT A TR

(7) e gra faem fed
A ATy el ¥ g ¥ anfaa w@-
FTE qAT 92 9 @ W OF fawwr A&
w§ &1 [(waa § v fen mn g
weqr LT-3207/70)
WA ® a7 W wel § fem @
gaTET § |

Fem wirm & faad wriw o

wew wma wiA & freg e

6406. =Y wWiwTc oTw WNFQA: T
qAAT AAT TETCN W WA qAT 4G
@ N FN G fF TER N TAEw
FAAA & foy A oA 9 e A
¥ faeg 1€ WO HEAT HEATA T
g ¢ e afx e, @ vE R
o sifafwar & 7

AT AT FATCN WAt W Fwre
fom & www W (st S fam)
fr gt ; sdATR 9 e smg
s & foreg a T Y w9 serIET S
‘gue | e o g w dw e
w8 fear mar ar fod g & fvig ¢
qafaae &@ ® wfaw fog dardr
T FAVITIGAT FT FACTT IAC TES @ W
fear mar &

Areas Included in Food Zomes of

Punjab and Haryana
6407. SHRI SHRI CHAND GOYAL :

Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the arcas at present included in the
Punjab and Haryana Food Zones;

(b) whether there is a demand from Punjab
and Haryana Governments to increase the area
of their Food Zones; and

(c) what new terrritories are likely to be
included in the zones t
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THE MINISTER OF STATE IN THE MI-
NISTRY OF FOOD, AGRICULTURE, COM-
MUNITY DEVELOPMENT AND COOFPER-
ATION (SHRI ANNASAHIB SHINDE)
(a) to (c). In respect of rice Punjab and
Haryana are in the Northern Rice Zone which
comprises the States of Jammu and Kashmir,
Punjab afid Haryana and the Union Territorics
of Delhi, Himachal Pradesh and Chandigarh,
However, restrictions on the export of paddy
exist both in Punjab and Haryana. There is
at present no proposal to enlarge the existing
Northern Rice Zone, nor has any such proposal
been made by either Punjab or Haryana.

There are no movement restrictions on other
grains cither from Punjab or from Haryana.
In respect of these grains, therefore, the ques-
tion of including other areas in the Punjab
and Haryana zone does not arise.

Telephone Advisory Committees
for Chandigarh and Delhi
6408. SHRI SHRI CHAND GOYAL :
Will the Minister of INFORMATION AND

BROADCASTING AND COMMUNICATIONS
be pleased to state :

(a) whether Government are plating
to form new telephone advisory Committees for
Chandigarh and Delhi;

(b) the criteria for the selection of members;

(c) the names of members of the two Com-
mittees to be formed ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHER SINGH) :
(a) The Telephone Advisory Committee
at Delhi has been reconstituted recently and
hence the question of forming a new committee
does not arise. 'The Telephone Advisory Com-
mittee at Chandigarh is beirg re-constituted.

(b) M. L. A. or Executive Councillor and
representatives of the State Government are
nominated on the recommendations of the
State Government; M. Ps. are nominated in
consultation with the Minister for Parliamen-
tary Affairs. All other nominations are made
by the Minister for Communications from panels
of names which are drawn up afier inviting
recommendations from various Associations|
bodies of the interests concerned.
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(¢) The term of the Telephone Advisory
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(c) when the experts are expected to leave

Committee at Chandigarh has already expired
A list of members of the defunct committee is
attached and a list of the members of Delhi
Telephone Advisory Committee is also laid on
the Table of the House. [Placed in Libraiy.
Ses No. LT—208/70].

Sarvey of Unemployment
By D.G.E. & T.
6409. SHRI N. R. LASKAR :
SHRI DHANDAPANI :
SHRI CHENGALRAYA NAIDU :
SHRI SAMINATHAN :
SHRI RAGHUVIR SINGH SHASTRI :

Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that Director General
of Employment and Training of the Union
Government has conducted a Survey regarding
the rearons for unemployment;

(b) ifso, the main features of the report; and
(c) how far Gover have ined the
report.

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA):
() No.

(b) and (¢). Po oot arise.

Help for Setting up Agricultural
Stations in Afghanistan

6410. SHRI N. R. LASKAR :
SHRI DHANDAPANI :
SHRI CHENGALRAYA NAIDU :
SHRI SAMINATHAN :

‘Will the Minister of FOOD AND AGRIC-
CULTURE be pleased to state :

(a) whether it is a fact that Indian Farm

will be deputed to assist Afghan ex-
perts in the establishment of agricultural
stations;

(b) if so, what are the projects on which
India will assist the Afghans and how far Af-
ghanistan will help India in agricultural pro-
ducts; and

6

for Afghanistan 1

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOFMENT AND CO-
OFERATION (SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir.

(b) It has been decided that the following

3 research schemes should be taken up for

implementation in Afghanistan with the Govern-

ment of India’s asistance for improving the
yield of rice, potatoes and wheat :—
(i) Scheme for Rice Research.

(ii) Scheme for applied research on
Potatoes and Seed production of
Potatoes.

(iii) Wheat Breeding Scheme.

l. The work under these schemes would
be taken up as a 'unified programme. It has
also been decided to introduce in Afghanistan
some of the improved Agricultural Implements
Horticultural Tools and Plant Protection Equip-
ment being used, at present, in India. In due
course, an intensive Agricultural Production
Programme may also be urdertaken in the
Khanabad Kunduz area of Afghanistan.

2. There is no propasal at present, to obtain
asistance from Afghanistan in developing
India’s Agricultural Preduction.

(c) The terms of assignment of these ex-
perts are being finalised ard they are expected
to leave for Afghanistan shortly.

WAYT WTETHATT TTLT O Wi Ferorn
FTT T gHTCH

6411. st TS STeTETS
&t WiT W {ear
AT FEAT AT NG W GEAT HA
qg A ¥ T FG F
(F) ¥1 TER FT 7 F70EF &
AN AT OF TF w1 feamar war g s
25 wEd, 1970 & ‘frayw # wwrfor
gur ar &% fomd ag w71 mar ¢ fs me
e gra fafew qar 9 s@d, 1970 &
ST 9 I AFTNEATT F OAYT K qTA
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warf@ ow aew ¥ fggal ara g £t
ET T9T IEH IHE I AOOCH a9 A
w1 Fever far man av; A
(=) afz gt @ o s # s
fiod 9 ¥ F4T HTO § 7
YOAT AT ATV WATHG WX A
fawrn ® rwawA (s g0 Fo MwTIH):
(%) &, g1 7 aes 1| @@,
1970 %t ‘g=9i & fau soww’ § wat@
farar wrar av 1+ gad ag feer o @ fF
W e & fAg TwE S FQ@ §, I
& IIAT qFar {0
(=) v 7 F3am
wimg § g wfer aF mé
¥ Fiafaey

6412, =t QRTINS THATS :
it TR T
st wrew i

T GUAT AGT FARW W AL AT
qg TAT B T FG (% ATHOAT HY
s Far B T gwET g F fau &
wffwrst wié 37 Zig- faze A & fag
HEAPTE FT 997 o A F wr T § 7

FAAT AYT TAIN WATHG W HAIT
mamiﬁ‘f(ﬁ(ogaqm);
T F § -

T i qfw q@r fase @
faam, faeft & ama fawawdim &6
%, I Wi a1 Znfaed & G
WY qrEAwEar aur faura sfewfay @
safa |

¥t g, g (T ) w

WO aq1 s e aA ara

T femt s

6413. it W3 ®re W= T @
aw wfy 54t 98 T wor w46
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(F)ammgaw g 5 g8 fm @
@i (Toea) fog sfe e s1ow
FHART g 7 4 fear ar ;

(@) 71 ag ¥ @ ¢ 5 9a% =
FIE Er I T W I§ TWHE L
fam ar ot ot & faforw Wil & @)
fad q ;

() a1 ag &= & f& T & &1
T« O qrq fgest a3 4

(%) 9% W ¥ AW F I JTR
AT ; AR

(z) @@ AR TE AT w0 -
o 87

wmw, gl amafos fawvwm Wix
WERTUHATHG & Coniat (off seraien
fre) : (%) it st 790 § &0 1
Fra gt fear | Fae s e & iy
ggard 3 3 wre, 1970 #Y e
ar |

(&) <t g1 3 =, 1970 #Y wifa-
TIEY ¥ FATAN T UF  dA-gEeiy
7w foew 77w & fad ag=man)

() sfr 7 1 sl Ffe ggwrd
491, 1970 %t gag #1 @2 ], 5y f¥
Hifeaa FwdT I R ARG |

(o) s & v ag=rd
=t FF o THATLA & FTE Fpar
AR gae gaus (%f7) ¥ o s
A s fawas agepe ox faere-famt
faar

E FAAAA FT W GG BH
afga atfmm-arda sfas ageifaar
fawas af@iomr & feew 9 fag
amar a1 | AR ¥ R IR 59 wed-
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fod far fag ok = s awr
SveFre ¥ fax ot &9\ 9id @7
q9T G GIAT A F1G T EAMAT F A
far foy

() smwT | &H F T H fomm
& a1 39 ffet & onf &1 mafy o
et qgeEn ox faemcfamd s H
w1E wrafer 7€ &

Israeli Or Other Foreign Offer of
Help to Bring Desert and Arid
Land Under Cultivation

6414. SHRI S. K. TAPURIAH : Will
the Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether sometime back the Isracl
Government or any other Government offered
to give expert opinion and other know-how to
bring the desert and arid land under cultiva-
tion ;

(b) if so, whether Government will send one
delegation of experts or invite one from there
to deal with this most serious problem to India’s
advantage; and

(¢) whether some experiments have been
made in such land to increase our food out-put
and also solve un-employment problem?

THE MINISTER OF STATE IN THE MI-
NISTRY OF FOOD, AGRICULTURE, COM-
MUNITY DEVELOPMENT AND COOFER-
ATION (SHRI ANNASAHIB SHINDE);

(2) and (b). Government have not rceeived
any offer from the Isracl Government. How-
ever, the French Government have entered into
an agreement with the Government of India
regarding agricultural development in the semi-
arid areas of Anantpur district of Ardhra
Pradesh through dry land farming techniques.
Secondly, the Canadian Government has been
having discussions regarding the posibility of
Indo-Canadian collaboration in research in
dry land farming. Thirdly, there is a project
asristed by the United Nations Development
Programme (Special Fund) for the research
and problems of arid zones, under which the
Central Arid Zone Rescarch Institute, Jodhpur
has had the benefit of some foreign experts
made available by UNDP. Beth urger tle
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Indo-French and Indo-Canadian Projects it
will be possible to arrange for the training of
Indian experts as well as the visit of foreign
experts.

(c) A number of experiments have been
made at the Central Arid Zone Research Ins.
titute, Jodhpur, for increasing production from
the arid lands and descrt arcas, The experi-
ments concern the stabilisation of sand dunes,
moisture conservation, reduction of wind
crosion hazards and cultivation of grasses, crops
and tréeés more suitable under such adverse
conditions. Since in the desert areas animal
husbandry provides the most important occu-
pation for the people, therefore experiments
have been conducted to improve the produc-
tivity of grasses and forages and hence the pro-
ductivity of animals from these lands. Methods
of control of rodents which are a menace for
the desert vegetation have been developed.

A desert development Board has been set
up to keep under review the preparation of
k for the development of desert areas
and their execution, removal of administrative
bottlenecks ete. The Board recommended a
progra for pasture develop , s0il con-
servation, afforestation, agriculture develop-
ment, etc.,, in the desert arcas of Rajasthan,
Gujarat and Haryana. Schemes of Gujarat and
Haryana costing Rs. 12.44 lakhs have been
sanctioned. Schemes of the Rajasthan Govern-
ment are under examioation, In addition,
arid regions of the country will be covered by a
new scheme of rural -man-power employment
urder which works of permanent rature are to
be taken vp in 40 selected districts at an esti-
mated cost of Rs. 100 crores,

Food Subsidy to Andhra
Pradesh and Orissa

6415, SHRI S. KUNDU : Will the
Minister of FOOD AND AGRICULTURE be
pleascd to state how much of food subsidy has
been given to Ardhra Pradesh acd Orissa
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOIMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
Mo food subsidy as such is given to State
Governments. The issue prices from the Central
stocks which zpply to all States contain an
cloment of subsicy in espect of scme grains,
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Central Grant For Tube-Wells
in Kerala
6416. SHRI K. ANIRUDHAN : Will

the Minister of FOOD AND AGRICULTURE
be pleascd to state :

(a) whether Government are proposing to
give additional grants to the Kerala Govern-
ment for setting up tube-wells in the State
during the current Annual plan; and

(b) if so, the details of the same 1

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOFPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) According to the procedure in vogue all
central assistance to the States including loan
and grants is to be released in a block form for
the Annual Plan as a whole and is not to be
released to any individizl programme or
scheme. Hence the question of the Central
Govt, giving any additional grant for any indi-
vidual scheme like setting up tubewells does
not arisc.

(b) Does not arise.

ot fewfr avw o W 9w Imewe
# e & farg we et o1 S
i

6417, st w7 feg watfeat : v
AT T SR WK A HA A T@H
gt w3t i

(7) mogaad fF s Ru &
9 g fA® F T TTEET A1 99
T H qgma & fog 3o% 6 #t Fav
ate Y of ot ;

(@) afz g, &t ¥ 77 gfafeaa w7
& faq fr sr 79 erac &Y 99 TR
¥ aee & fow 99 Ta A ag q@i
t T IR Tw T E AW AT
& gl F4T

(1) 7ar 7g #t 7= & fs 7t afawtw
AW 9 faw, s o1, e EE
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aar Trs fewe ganf gowew o A
forad a7 % 2t andt § ;

(w) afzgt, At 7ar aoF & fawre
IF TFAL K ygiE A § 7 aegd
T TE 1 T §; AR

(®-) waT qTH T = N I7 TT™
qH a@EA I 9@ A98T J4° w o

¢ A afz 7, &Y oo s Frew § 7

AT AT FETCA WATHG W WAIT
fewmr § www W (st S feg):
(%) st gt 2= & afafer -
T W ST T I agTEe 5y famiiy
3T T WL A & F@E 7T 1968-69
o & ofw o af v §fe @ e H
SN 9 WG AT ¥ HTH Y GHrIAT
4 s qg TrFUT 2,504 wR 76 A ¥
aifes W€ X W FX AR H
frmiftg m®} & sETC S W2 T HIT
1,000 &98 & arfes q7@ &Y vy fraifa
2, iy @ T & aW@t T qgar
AT T

(&) ot gt 2T T # wd
T $T Q@ Afafor fawmilg 37 ITHae
TR & T A7 78 9T & fag at=w 57
o1 Y § e w1 @ STHUT w1 AT g
farwreitT s & s g sfEa § )

(7) 7g gftfa ¢ farmr & f
= afafoa fawnig arer T #
Tl IR e T, FreegrEl, Tr-foea
aife & FF Tk F #i N feraa
9 A 9A, q@AF AR TEHE
N fefrom & wad 9gd T @ gk |

(¥) s (7) ¥ fe@ 77 gL
g wad g4 a8 9 & T I |
e off, TrEwT andhas #1 1g feamaa 5%
A YfF @ o gfra st fF
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(=) = (7) % f@ 1 9oz #
gfeem wad g@ wv & 75 3ear

Scarcity in Banaskantha
District of Gujarat
6418. SHRI NANJA GOWDER :
SHRI R. K. AMIN :
SHRI C. MUTHUSAMI :
SHRI P. K. DEO :
SHRI K. M. KOUSHIK :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether scarcity and acute famine con-
ditions still exist in Banaskantha District of
Gujarat State;

(b) ifso, whether Government have received
request from the State Government for urgent
help and asmistance;

(c)' the action taken, if any, by Government
in this regard; and
(d) the details of other relief measures

plated by G t?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) The State Government have
that 1032 villages in Banaskantha district of
Gujarat have been affected by scarcity and
semi-scarcity conditions,

(b) No such request has been made by the
State Government specifically for Banaskantha
district.

(c) Does not arise.

(d) Relief measures in Scarcity affected
arcas are organised by the State Governments,

the State as a whole. In the light of the re-
commendations of the Central Teams that bave
visited Gujarat, a ceiling of Rs. 18.10 crores
was prescribed for expenditure oo drought
relief during 1969-70 , for the purpose of deter-
mining the quantum of Central financial assis-

Written Answers %0
tance. Against this ceiling, the Central assis
tance released during 1969-70 came to Rs.-
15.50 crores (including Rs. 3 crores released
as reimbursement of expenditure incurred in
previous years). The Statg Government have
intimated, however, that the expenditure on
drought relief will exceed the aforesaid assess-
ment. A Central Team is accordingly expected
to visit the State shortly to review the situation

and asess the requirements of funds.

According to the latest report received from
the State Gowernment (as on 28th March,
1970) 2,52,313 persons were employed on 848
reliefl works. Of this, 58,122 persons were
employed on 158 relief works in Banaskantha
district. 4,809 persons (out of the total figure
of 12,788 in the State) were in receipt of gra-
tuitous relief in the same district. Armrange-
ments have also been made by the State Govern-
ment for supply of water by tankers, grant of
taccavi loans and preservation of cattle, includ-
ing arrangements for their migration. With
the amistance of CARE, a feeding programme
has also been undertaken in the affected areas,
The Government of India have further allotted
370 tonnes of gift wheat free of charge, throvgh
the State Government for use in the relief
programmes by voluntary organisations.

Disconnection of Government
Telephones in Goa due to non-
Payment of Telephone Dues

6419. SHRI CHENGALRAYA NAIDU:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that Telephore
Department disconnected about 40 Telephones
of the Goa G for non-p it of
arrears;

(b) ifso, the total arrcars due from the Goa
Government;

(c) whether it is also a fact that there are
other States also who have not paid the Tele-

phone Dues to the Telephone Department even
after repeated warnings to these State Govern-
ments; and

(d) if so, what steps are being taken to
recover the arrears from these States

THE MINISTER OF STATE IN THE
MINISTY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHR1 SHER SINGH) :
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{a) and (b). AboutRs. 51 thousand involving
204 telephones were outstanding against the
Goa Government. Disconnection of 170 tele-
phones only was made from time to time, Pay-
memofm.«isuoj isstill tobe received, and 13
telephanes are stillfo be restored.

{c) Yes.

{d) Action, such as, personal contact and
correspondence and resort to disconnection is
being taken with a view to effecting recovery.

Representaticns From Refugees
From Madhya Pradesh and
Andhra Pradesh Camps

6420. SHRI S. M. BANERJEE : Wwill
the Minister of LABOUR AND REHABILIT-
ATION be pleased to state :

(a) whether it is a fact that many refugees
arc leaving their camps in Madhya Pradesh
and Andhra Pradesh and coming to Delhi to
represent their grievances to the Central Go-
vernment;

(b) ifso, the causes leading to this, and

(c) the steps taken by Government in this
regard 1t

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAGWAT
JHA AZAD) :

{a) No, Sir. There have been no desertions
from the camps in Madhya Pradesh. There
is no camp in Andhra Pradesh and so the
question of desertion therefrom does not arise,
However, recently a large number of new mig-
rant agriculturist families settled in the Isagaon
Rehabilitation Project in Andhra Pradesh desert-
ed and went over to Chanda and Nagpur in
Maharashtra. A few representatives of these
familics came to Delhi to represent their grie-
vances, Most of these families have since
returned to the Isagaon Project.

(b) The main grievance of these families
was that, due to their lands rot being fertile
and lack of suitable irrigation !‘:uhliu, they
could not maintain th 1 d
rehabilitation in some other Pmpct where
better soils and irrigation facilities were avail-
able,

(c) As surplus lands of good qualty were
not readily available, it was not possible to
concede their demand for change of lands and
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resettlement in other arcas. Steps are, how-
ever, being taken for providing irrigation faci-
lities and also for improving the soils in the
Isagaon Project.

Decision by U. P. Electricity Workers to

L h A Mo For

Implementation of
Electrictly wage

6421. SHRI S. M. BANERJEE : Will
the Minister of LABOUR AND REHABILIT-
ATION be pleased to state :

(a) whether the Electricity workers in U.P.
bave decided to launch a movement demanding
Government’s aceeptance arnd implementation
of Wage Board award; and

(b) if so, the steps taken by Government to
avert the impending labour trouble t

THE MISNISTER OF LAEOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(2) Representations have been reccived
from workers in many parts of the country
including from U.P. urging carly acceptance
of the recommendations of the Wage Board.

(b) Steps are being taken to complete exa-
mination of the Board’s report and to announce
decisions thereon as early as possible.

Non-Payment of Employees' Pro-
videmt Fund and Employees’
State Insurance Dues by
Textile Mills in Kanpur

6422. Shri 5. M. BANERFEE : Will the
Minister of LABOUR AND REHABILITATION
be pleased to state :

(a) whether some of the Textile Mills in
Kanpur have not paid their Employees Provi-
dent Fund and Employees State Insurance dues;

(b) the total amount due from these mills;
and

(c) the steps taken by Government in this
regard ?

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) to(c). The administration of the Em-
ployees Provident Fund and the Employees
State Insurance Scheme is the concern of the
Central Board of Trustees and the Employees®
State Insurance Corporation, set up under the
Employees® Provident Funds Act and the
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Employees State Insurance Act respectively
and is not the direct concern of the Govern-
ment of India. Two statements showing the
names of textile mills in Kanpur which were in
default of provident fund and Employees®
State Insurance dues of Rs. one lakh and above
together with the amount in default and the
action taken to recover the amounts as fur-
nished by the Employces®-Provident Furd and
the Employees’ State Insurance Authorities,
are laid on the Table of the House. [Placed
in Library. See No. LT—3209/70).

A. L. R. Relaying Stations
For Madhya Pradesh

6423. SHRI RAM AVTAR SHARMA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICATIONS
be pleased to state :

(a) the number of new relaying stations to
cover more rural arcas that Government pro-
pose to set up in the country during the Fourth
Five Year Plan.

(b) the number of such stations that Go-
vernment propose to set up to reach greater
number of farmers in Madhya Pradesh; and

(c) the names of the places in Madhya
Pradesh where such staticns will be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRII.K.GUJRAL) :
(a) to (¢). No new relaying station is proposed
to be set up during the Fourth Plan. The new
stations which are being set up will be full
fledged originating and broadcasting stations.
Even the existing relaying (auxiliary) stations
are being up-graded as full fledged originating
stations according to a phased programme.

Appointment of More Agricul
tural Engineers by Irrigation
Departments in States to
Check Waste of Irrigation
Water

6424. SHRI RAM AVTAR SHARMA :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that most of the Irri-
gation Departments in States in the country
are d by Civil Eng who are not very
much aware of the problems of Irrigation faced
by farmers;
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(b) whether it is also a fact that nearly 60
per cent of the water that leaves channels goes
waste because of undue secpage, ignorance of
plant-water relationship, poor living, imperfect
levelling, unscientific steps and badly planned
field lengths; and

(c) if so, what steps Government are taking
to increase the number of agricultural engineers
to man the irrigation departments of the States
and check the wastage of water ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOFMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir. But they have irrigation as
one of their subjects in the engineering courses
in the Universities. They also get in-depart-
ment practical training when they join the
Irrigation Departments which makes them
conversant with the problems of irrigation faced
in the field.

(b) and (c). It is true that the efficiency of
water use is low and can be improved by use
of suitable water gement  techniques.
However, there is no accurate data available
with the Government, at present, as to what
percentage of water is actually wasted after
leaving the channles. In order, thercfore,
to demonstrate the suitable techniques of water
management, three Pilot Projects have already
been established under the Central Sector
Schemes—one each in the States of Mysore,
Punjab and Uttar Pradesh, It has also been
decided to set up during the Fourth Five Year
Plan three more such Water Management
Pilot Projects—one cach in the States of
Maharashtra, Gujarat and Orisa and are
proposed to be started during this year (1970-
71). Besides these Regional Water Manage-
ment Pilot Projects in the Central Sector,
several States also have their own programmes
for the development of ayacuts of their new
irrigation projects.

Pressure on Employers of Union

Tyranny and Abuse of Trade
Unions

6425. SHRI RAM AVTAR SHARMA :

SHRI VIMENDRAKUMAR SHAH :

Will the Minister of LAEOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government’s attention has
been drawn to the speeches made by Shri Neval
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H. Tata on the 23rd March, 1970 in Cochin
wherein he is reported to have said that “the
Continuing pressure of Union Tyranny was
directed towards the employers through poli-
tically motivated strikes and inter-union rivalary
while there were scores of laws to punish the
guilty capitalist and to penalise abuse of trade
m]im;']

(b) if so, G
and

ment’s ti

thereto;

(c) the steps Government are taking or
propose to take to check the abuse of trade
union rights for political purposes and for
union rivalary

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) Government have seen some Pres
reports.

{b) and (c). Complaints are looked into and
action, where called for, is taken under the
appropriate statutory and voluntary proce-
dures,

Separate Post-Master General's

Circle for Haryana

SHRI RAM KISHAN GUFTA :
SHRI SHARDA NAND :

6426.

Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICATIONS
be pleased to state :

(a) whether Government have decided to
€t up scparate Post Master General’s Circle
with a separate Post Master General for Haryana
and

(b) ifso, by what time it will be done ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHER SINGH) :
(a) and (b). The matter is under considera-
tion and decision is likely to be taken shortly.

Progress of TV Station, Bombay

6427. SHRI RAM KISHAN GUFTA :
Wwill the Minister of INFORMATION AND
BROADCASTING AND COMMUNICATIONS
be pleased to state :

(a) the progress made so far in settirg up
Television Station at Bombay with relay faci-
lities to Poona; and
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(b) by what time it will begin to function ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BRO-
ADCASTING, AND IN THE DEPARTMENT
OF COMMUNICATIONS (SHRI L K. GUJ-
RAL) : (a) Work on the foundations for the 300
metre high mast at Bombay has been started.
The building work at Bombay is expected to be
taken up shortly. The work on the Poona relay
transmitter will also be taken up shortly.

(b) The Television Station is expected to
be commissioned by the end of the year 1971
72.

Reorientation of Loan Policies by
Cooperatives

6428. SHRI GADILINGANA GOWD :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Consultative Committee
on Co-operation urged Government for the
reorientation of loan policics by cooperatives to
serve the needs of the small farmers in the
country ; and

(b) if so, the details thereof and the steps
taken by Government in this regard ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF FOOD, AGRICULTURE, COM-
MUNITY DEVELOI'MENT AND CO-
OFERATION (SHRI D. ERING) : (a) and
(b). A statement is placed on the Table of
the Sabha. [Plaeed in Library. See No. LT—
3210/70].

Demands of Employees of Food
Corporation of India

6429. SHRI GADILINGANA GOWD :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have considered
the demands of the employees of the Food
Corporation of India; and

(b) if so, the detailed decisions arrived at
and the time by which Government would
agree to their just demands

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOFMENT AND CO-
OPERATION (SHRI ANNASAHIE SHINDE)
{a) and (b). Rep jons are
from the Amcunms and Unions of Food Gurr-
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poration of India Employees as well as from
individual employees from time to time. These
are being considered by the F. C. I. on the
merits of each case. In the absence of details
regarding the specific demands referred to in
the question it is not possible to give the infor-
mation asked for in part (b) of the guestion.

Agreement for Supply of Wheat
By Australia
6430. SHRI GADILINGANA GOWD :

Will the Minister of FOOD AND AGRICUL-~
TURE be pleased to state :

(a) whether any agreement has been signed
for the supply of surplus wheat by Australia to
India recently under Australia’s programme of
direct aid; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) and (b). An agreement was signed on
17.11.1969 with the Government of Australia
for supply to India of 70,000 metric tons of
wheat as part of Australia®s contribution for
1969-70 under the Food Aid Convention of the
International Grains Arrangement, 1967. The
wheat was for delivery F. Q. B. at Australian
ports,

A copy of the agreement has already been
placed in the Library of the Parliament.

The entire quantity of wheat has alrcady
arrived.

urite et ¥ et a1 w1 fawe

6431, st STwTWEAIT TIEAT : T garar
AYT WATCN W HAC AT qg @ v
T w4 fr

(%) wur qrftor &1 § e &ar
F fae & o ¥ dR AW 0 W
1§

(w) it G dr ¥ fead
wtat ¥ w dr oW fea @ W@
fa &;

() w7 goF T Sifwe felad
FpaT< e fawry srafeal & SHHET

7

CHATTRA 26, 1892 (§4K4)

Written Answers ]

SaEgT F A A § o e iy
gt ek

(7) afz 7@, drge s FFq aw
TUET A Fwrar & ?

AT AT TEW HATEE W HAR
e § wow st (s se fog) ¢ (7)
A SARW gfaEr  ®Y  sreeqr
et Aoy & wwwz @ X Y ot
¥ o2 feafr ¥ u¥ faewedt @
arelt foeft ot Y W o gfer el g6 41
fg afrsfaa @41 &, fomd aoftor st
wifr g, Zter dan ¥ faware 7t gfie
¥ oF difr Tk , Fred W ¥
afodl & sl o % qwraf T,
ATHET A FHI SR e & IRy
T w1 gfeem @y ga e w0y
gfaar s Y o wwd &1 difirg wwT
¥ dirdeqr, TdzT ¥, wfr qur fead
af@tomT e Wi aYaifre afemt #
ot w2 & s o FEm gfrar
saeaT 31 9T frre fear amar €14

(=) <t dwrasfia groen & safa &
g gty dat # aww 2,000 G-
af® EfEm 91 @ad w1 F'na g

(7)o et ET fawm st
feam @, agt W12 & amareaT At gfea
#T syawqr 197 gedr ¢, Hfew QR enar
o FEM gfaar &Y srgear daw A
¥ WwE @4 9T & FT A § ) 9w
feafs ¥ ag gfaar adt AT A o1 FHA
§, wafs gud faawed! w@F T w1
qi#f fwm ST ER A w2 @ O s
& o JaE

() e & 78 35T )

Legal Facilities to Employees of

“Vighwamitra'’, Patna

6432. SHRI BHOGENDRA JHA : Will

the Minister of INFORMATION AND

BROADCASTING AND COMMUNICA-
TIONS be pleased to state :
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(a) whether it is a fact that the Hindi Daily
“Vishwamitra’ brought out from Patna does
not give legal facilities to its employees includ-
ing the News Editor and others; and

(b) whether any representation against the
same had been made to the Prime Minister and
Labour Minister on the 13th March, 1970 and
if so, action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHR11.K.GUJRAL) :

(a) Newspapers being in the private sector,
it is neither necessary nor advisable to interfere
in the normal working of “Vishwamitra®,

(b) No representation in this regard has
been received either in the Ministry of Labour
and Employment or in the Prime Minister’s
Secretariat.

Betting up Head Quarters of
Rajendra  Agricultural
University, Bihar

6433. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether itis a fact that the Government
of Bibar has decided to establish Rajendra
Agricultural University;

(b) whether there is difference of opinion
with regard to the Headquarters of the Univer-
sity being at Pusa or Sabour; and

(c) whether Punjab and Rajasthan Univer-
sities each have two headquarters for one Uni-
versity with Vice-Chancellor and certain faci-
lities located at one place and Dean and other
faculties at the other; if so, whatare the salient
features thereof and whether Union Govern-
ment are advising Bihar Government to con-
sider the same pattern for Pusa and Sak 1
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The decision regarding the location of the
headquarters of the agricultural university,
however, rests with the State Government.
Pending final decision of the location of the
headquarters of the university, the State Go-
vernment have decided that the umniversity
would start functioning from 1st May, 1970
with tempogary headquarters at Patma.

(c) It is presumed that the Qpuestion refers
to the agricultural universities in Punjab ard
Rajasthan, The Punjab Agricultural Uriver-
sity has its headquarters at Ludhiana, a Camp
Office at Chandigarh and two Compuses—one
at Ludhiana and the other at Palampur. The
agricultural university in Rajasthan has its
headquarters at Udaipur and three Campuses,
namely, Udaipur, Jobner and Bikaner. The
Union Govt. or Indian Council of Agricultural
Research have not advised Bihar Government
with regard to the pattern of headquarters and
Campuses for the proposed agricultural umi-
versity. ‘The matter is under consideration of
the State Government.

Alleged Favouritism in Danad-
Karanya Project

SHRI BHARAT SINGH CHAUHAN :
SHRI ONKAR LAL BERWA :
SHRI SHRI GOPAL SAEOQO :

Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) how many employees of the Danda-
karanya Project were transferred from place
to place for Trade Union activities;

(b) whether Special Posts were created for
particular favourites of the administration ard
abolished with the persons’. refusal to hold the
posts; if so how many; and

(<) Low many meetings of the chief Ad-
ministrator took place with Association/Union

6435.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir.

(b) An Expert Committee set up by the
State Government of Bihar has examined the
question of location of the headquarters of the
proposed  agricultural wniversity and has
submitted its report to the State Government.

Repr ives during the last three year,
year-wise 1

THE MINISTER OF STATE IN THE
MINISTRY OF LAFOUR, EMPLOYMEINT
AND REHABILITATION (SHRI BHAGWAT
JHA AZAD) : (a) Does not arise as there is
no recognised Trade Union in the Project.

(b) No, Sir.

(c) The Staff Amociation, which is being
treated for purposes of the Joint Consultative
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Machinery as a recognised Association, was
formed only in 1969. The Chief Administrator
had one meeting with the Executive Committee
of the Assodciation in 1969 after it was regularly
constituted. Apart from this formal meeting
the Chief Administrator has, on several occa-
sions met the Zonal Units of the Asociation
during his tours in the various arcas of the
Project and discussed the problems of the staff
brought up by such representatives. Such
informal meetings have been held in 1970 also.

6436. SHRI RABI RAY : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the jury for
Fourth Interpational Film Festival gave the
international prize to the film “The Damned"

{b) ifso, whether it is a fact that two Indian
judges were included in the jury and the names
thereof; and

(c) the opinion of Shri R. K. Narayanan
who was one of the members of the jury and the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BRO-
ADCASTING, AND IN THE DEPARTMENT
OF COMMUNICATIONS (SHRI I. K.
GUJRAL) : (a) Yes, Sir.

(b) Yes, Sir. The two Indian members of
the Jury were Shri Raj Kapoor and Shri R.K.
Narayan.

(c) The awards were given unanimously as
is evident from a copy of the report of the In-
ternational Jury laid on the table of the House.
[Piaced in Library. Ses No. LT—S3211[70].
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Merger of D. A. With Pay of
A. L. R. Staff Artists

6440. SHRI ONKAR LAL BERWA: Will
the Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that members of
Consultative Committee of his Ministry were
informed recently that D.A. of staff artists of
A.LR. will be merged with basic pay as soon
as certain data are received from different
A.LR. stations in India;

(b) ifso, whether no decision has been taken
so far in the matter; and

(c) if s0, the reason for this delay and the
action taken in this respect so that the matter
is settled carliest ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION ANDBROAD
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI I. K. GUJRAL) ¢
(a) Yes, Sir.

(b) and (c). Government have decided to
treat a portion of the dearnes allowance of
staff artists as dearnes fee as a‘pplu:lbk to
Government servants,
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A. L R. News Service in Foreign
Languages

6442, SHRI BISWANARAYAN SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICATIONS
be pleased to state :

(a) the Number of foreign languages in
which All India Radio relays news service; and

(b) the basis for selection of these languages?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION ANDBROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI 1.K.GUJRAL):
(a) Fifteen including English.

(b) All India Radio broadcasts Services in
foreign languages addressed to specific target
areas. The target arcas have been selected on
the basis of the relative importance pis-a-vis
India, subject to the ints of availability

of transmitters and other resources.
A. L. R. Stations in Border States

6443. SHRI N. SHIVAPPA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state : the names and places of Border
States where Broadcasting Stations have been
sctup ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI 1.K.GUJRAL) :

A Statement is laid on the Table of the
House,

Places where broad-

State/Union casting Stations have
Territory been set up.
1 2
1. Nagaland Kohima
2. Mecghalaya Shillong
3. Asam Gauhati, Dibrugarh
4. 'West Bengal Calcutta, Siliguri,
Kurseong.
5. Bihar Patna, Ranchi, Bhagal-
pur.
6. Uttar Pradesh Lucknow,  Varanasi,
Allahsbad, Rampur,
Kanpur, Mathura.
7. Jammu & Srinagar, Jammu
Kashmir
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1 2
8. Punjab Jullundur
9. Rajasthan Jaipur, Ajmes, Udaipur
Bikaner, Jodhpur.
10. Gujrat AhmedabadBaroda,
Rajkot, Bhuj,
11. Manipur Imphal
12. Tripura Agartala
13, Nefa Pasighat, Tezu.
14. Himachal Pradesh Simla
15. Andaman and
Nicobar Port Blair.,

mwll!m“

-tlumn-llﬂm

6444, SHRI HIMATSINGKA: Will the
Miinister of LABOUR AND REHABILITATION
be pleased to state :

{a) whether itis a fact thata large number of
the Wage Board recommendations have not
been implemented, if so, which ones; and

(b) what decision has since been taken on
the question of making statutory Wage Loards
in future and to ensure implementation of the
past recommendations?

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) and (b). Difficultuies have been experi-
enced of late in securing implementation of the

dail olegt" ach nem : 1
Commision on Labour bas conducted a com-
pnhcnnvt review of the functim'lu:g of Wage

ding ithe i tation of reco-
wmmmdnm ““The (kmm-m has re-
commended certain changes in the system and
its recommendations are now before Govern-
ment.

Repatriates from African Coun~
tries and Their Rehabilitation

6445. SHRI HIMATSINGKA: Will the
Minister of LABOUR AND REHALILITATION
be pleased to state :

(2) the number of persons so far repatriated
from the African countries;

(b) the steps so far taken to rehabilitate
them and the expenditure incurred thereon;

(c) the progress so far achieved in rehabili-
tating them; and

(d) how far the movable and immovable

left behind by them bas been repat-
siated after liquidation or otherwise ¥
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAGWAT
JHA AZAD) : (a) About 2300 persons (about 600
families) have returned to India from Mozambi-
que. No figures are available as to how many per-
sons of Indian origin have returned to India from
other African countries, as their entry into India
is not restricted, except for British pasport
holders from Kenya.

(b) and (c). A statement giving the infor-
mation is laid on the Table of the House.
[Placed in Library. See No. LT—3212/70]

Progress of Rehahilitation of
Refugees from East Pakistan
6446. SHRI HIMATSINGKA : Will the

Minister of LABOUR AND REHABILITATION
be pleased to state :

(a) the progress made in regard to the
rehabilitation of East Pakistan Refugees in
different States;

(b) how many of them are still awaiting
rehabilitation in each State; and

(c) whether the exodus of refugees from East
Pakistan still continues, if so, at what rate per
month ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRIBHAGWAT
JHA AZAD) :(a) and (b). A statement is laid on
the Table of the House. ([Placed in Library. Set
No. LT—3218/70].

(c) Yes, Sir, The influx varies from month
to month. The figures as reported by the
Governments of West Bengal, Assam and
Tripura sinee January 1, 1970 are as follows :

In West Bengal —15,818 (Upto 3.4.1970)
In Asmam — 2,220 (Upto 15.3.1970)
In Tripura — 801 (Upto 28.2.1970)

gefagae wTE arEEd gHETS ST

wew fedegdz a9 SEmd |1
Tyl AT G AT

6447. wit Tadre fag STt : W1 Wi
aw gfy 5t 7% WA B FO FA
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, (%) ¥ g = & s e ams

fosre & swrdt & T g @ &
TER F10F AT ST far av

(@) af @, & & atw @
t; x

() & avaea ¥ wew A W -
R ?

wrw, ¥fy, arqarfas fawm o
HEETC HATHG H v (W wwo qiew):
(%) wx (&@): it g1 gefoges
A% qTHEY QOHETE BT &L TAGIHE
T gramedt S Fafor e A gee
faar & fe wftr s seww @1 SEW
1z gffea s far afgd & avir
&5 ¥ wriw fas & fag g
|mEEt w1 qoF I fRr g, oW e
qg FTAFR I &A1 ¥ 999 ®9 ¥ qfwde
sl a1 g2 fFemt & goa e
I FT gFarg A A ¥ aifow
Qe 91 Fqward & o § |
quasiy N & fau anior &7 $14-
w7 ¥ 400 FUT ¥4 ¥ qfeewg w1 gaT
faar mar &1 S W & fawfal
w1 & -

(1) arfter g ofElemmat st
Ut ST FEH F qEL F WG AT
AT FHAT & |

(2) srien & g T X = faar
arT wifeq & ansitor sEwatai # gw-
wa ¥ firdae gam e 9 1 TR fag
% g ¥ fewil & &0 gowew fag
w1g R gwwaT ®1 g fmb fagy
7 ¥ gritw gt & g frar sng ) et
T WA g B AmEafas sq-fan
v g ifgy | oF sfew Wi
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arsafas Sam-fran s@m w=nfa e
AT JTfE

(3) W g & wifgy fs <
droT qafy & wa as 20 97 g7 foei
F AT & §=2% oWl FrFaial #1 A9-
T Juereg &7 w1C ooy a2 & aul &
N F FTOAGIEE QU Wgar @eT O
T gaw gY | 9 A &1 qrafaswar
@ oy wrfge w7t wrw fate § angfes
ggifrar & fag sree aramaor & AT
TG TH AFTC A FEAE A FH F
forg srae firg o @ &1 0

(4) wwam & faq smug @@t fear
wre =1fg @)

(5) wes 93 ga foei § srmafe
aay & fasre aare w1 gfe faer @'
AT T =fge

(%) fafire dommi saqar afars-
TS & T T 1A FearfaAr F afg /T
w9l & AU qUT FESAT F GATC FT HATTH
qrfas gfewir gmr aifge 1

aT gEE TE A § TN aw
QISATH FT I, WITF FT ATEAA, A1GT-
W, UF T O & AT ¥ wwee
w1 foroares, s & faa aw 8T, $rd-
w9 ¥ oia fiiw ofeafody 1 a-
Tgror, FFaret Aoy &t oI &, FTEHT Y
s, anfz

() waF FAT F AT A
FUTA qan Hifas-Oead X FH &
FTHAT 9¢ THE €T F eqry faar smar w@r
&1 i A ¥ R aw i e
i afEfers fef s @ 1T Fw
wfy qfirsi &1 & o & F79C 95A
wa afew geaTey aaew 912 feami a1
Iy feaTAl #Y W ST SgEmdi
oo i St 1 % wriew W e e
AT § ) g ¥ARIE AT @A
gfeq g7 a1 TR A AT FEt &
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farg 100 #5317 To #Y =qaaqr I7=T 1Y |
TrSAT SET ¥ gEEer i aqr e
fasrg gt oF gwean wfufs enfea
& % § 5 grdtor A F fafaw Qe
afvme FEHAT § aro-aa earfag $O0 |
TV in South Avenme, New Delhi

6440. SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICATIONS
be plecased to state :

(a) since when the TV has been installed
and shown in South Avenue, New Delhi;

(b) who decided to instal the South Avenue
TV and for what rcasons;

(c) the details of monthly expenditure, item-
wise, to run the TV in South Avenue; and

(d) the authority which incurs expenditure
in running and maintenance of the South
Avenue TV 1

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI 1.K.GUJRAL) :
(a) May 1962.

(b) The Teleclub Organization Committee.
The TV set was provided in South Avenue as
in North Avenue as a special amenity for the
Members of Parliament and their families,

(c) Running charges are the responsibility
of the organizers of Teleclubs.

(d) Secretary, M. Ps. Clubs, South Avenue,

Unemployed women enlisted with
Employment Exchanges in
West Bengal

6449. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILITATION
be pleased to state :

(a) the number of unemployed women who
have enlisted their names with the Employment
Exchanges in West Bengal;

(b) how many women got employment
through the employment exchanges during the
period of United Front Rule in West Bengal;
and

(c) the break-up of the figures of qualified
and unqualified unemployed women as found
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in the West Bengal employment exchanges
registers 1

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) to (c). Available information is given in
the attached statement.

STATEMENT
(a) and (b).

Period* Number of Number of
registrations  placements
effected effected
during the  during the

period period
1-3-1967—29-2- 1968 23,646 851
1-2-1969—28-2- 1970 28,618 1,282
(c) :
Bducational level Number on the live
register as on
31 12. 1969
1. Below Matric
(including illiterates) 16,111
2. Matriculates 6,638
8. Higher Secondary
passed (including
Intermediates[Under
graduates) 12,072
4. Graduates and above 5,565
Total 40,386

*The statistics are being collected from the

t Exchanges for each calendar month

and as such the data do not relate to the exact

period of United Front Rule in West Bengal but
only give the approximate picture.

Note : All the applicants registered with

the Employment Exchanges are not unemployed.

A recent survey conducted in 1968 on the sub-
ject has revealed that 42.39, of the job-seekers
on the Live Register were already employed
and another 79 were students.

Unemployment in West Bengal
under U. F. Government due to
bad Industrial Relations

6450. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILITATION
be pleased to state :
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(2) how many persons lost their jobs during
the period of United Front Rule in West Bengal
due to closure, shifting, strike, lay-off, lock-out
ete. of various industrial and trade concerns ;

(b) how many of them lost their jobs per-
manently; and

(c) how “many youngmen in West Bengal
got jobs under the Central Government or
Public Undertakings during the period of
United Front Rule in West Bengal ?

THE MINISTER OF LAEOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) According to information furnished by
the State Go the ber of p
involved in closures etc. during the period
from 25th February, 1969 to 19th March, 1970
was a3 indicated below :

(1) Temporary closure — 35,532

(2) Shifting — Information not
available.

(3) Strikes — 3,69,683

(4) Lay-off — 35,183

(5) Lock-out — 74,693

(b) 2928 persons lost their jobs permanently.

(c) Altogether 10,859 persons got jobs in
Central Government, Quasi-Government and
local bodies[institutions in West Bengal during
the period from February, 1969 to February,
1970.

Employment Position in West
Bengal Under United Front Rule

6451. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REBABILITATION
be pleased to state :

(a) whether during the 13 months United
Front Rule in West Bengal the scope for em-
ployment increased or decreased;

(b) the number of secondary and higher
secondary passed persons, graduates and post-
graduates and i whe
enlisted their names with the employment ex-
changes in Calcutta and other parts of West
Bengal during the United Front Rule; and

(c) the number of jobs given through the
employment exchanges during the same period ?
THE MINISTER OF LAEOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
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(a) to (c). Available information is givenin
the attached statement.

. Statement
(a) Monthly agy ber of
notified to Employment in West
Bengal during the period 1.3.1969 to 28.2.1970
was 3,623 as against 4,536 during the preceding
twelve moaths period ended 28th February,
1969.

(b) :
No.of registrations effect-
ed during the year 1969*
Educational level
Ex- Other | Total
changes | Ex-
in Cal- | changes
cutta ** | in West
Bengal
1. Matriculates IQ,MEEE,OIT 41,023
2. Higher Becondary
passed(including
Intermediates *
under-graduates) 18,728 41,959 60,687
3. Graduates (total) 7,507 15,050 22,557
Engineering
Graduates
included 1,240
in total
Other in-
cluded in }5.26 7
total.
4. Post-graduates
(total) 1,603 8 1601
Post-gra-
duates in
engineering 49
included
in total
Others in-
cludedin 1,554
total
L
Grand Total : 39,844 86,034 1,25,878

(c) Number of placements effected by the
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Employment Exchanges in West Bengal during
the period from 1st March, 1969 to 28th Feb-
ruary, 1970 was 22,028.
wiaen greeww, foeet § amifes
gfasmei & sgaem

6452, sito ®o fro HgwT: AT W
aar qaata 741 a8 TN WY F97 w0 {5

(%) 71 3g a9 § f& s 14
TG OF FTerwra @A, faest # EE
we, AR T4T GFATH JA@E g a0
AT AT HIT qEE F ATY A9 §F A G
o FW FTHEs w1 fear wr oAt
3t fawre wew Wt agw w3 faan v

HATAT 7 IR AT BT q9q Fror
¥ ooft o ot 7 fea &

(@) wrag @t =9 ¢ fF 9w
Froot & aghamifos gfaad 7@t &k §;

() afe agt, a1 sw e § awfori &
amfer gfewrd &1 a® & a@d; AT

(w) afz agt #1§ amfes gl
W fraadl 3 @ weRv AT 7

ww, Quere war gAate WA ®
asg WA (st WETER W WWW)
(%) @ &% & W ad ww
s 7ea 9T anafen fed o @ ok
o FTE AT T A T 0 anh
wew # wfa ¥ i AT, T AT A
q{zﬁw%m,ﬁm # waf
mmﬁﬂﬁlmmmam
frator fawer g feam man ar @
gx w1 frere qrate fawer g g
o w1 #1E wer A g ATeR daed
#1 faw T ofaw fEm—ar fE
aq feeelt e fm @—3rw far s

Note : 1 *Statistics in respect of educat-
ed job-seekers (Matriculates and above) are
collected at half yearly intervals ending June
and December each year and as such the
information is not available for the exact 13
months period of the United Front Rule in

8

West Bengal.

2. **Exchanges located at Calcutta, Cal-
cutta (East), Calcutta (North), Calcutta (South),
Kidderpore and Profesional and Executive
Qffice Calcutta,
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§ frg fomm @ 3o Yamel avrdt w1
T # @ o 3

(@) amfs ga gfrawed  w=ed
{ira v < fem mr & feg &1 %
frmfadi 7 forrgn @Y & s feeslt w0
fm g g Saen T fear s @

() sz (7). feeeht, e forrmr &
aarar § 5, fere gra 9w e @t
AR TR K FW AT ¥ @, I Aq
qart wf o Afel w gEe @ I
wfge | ¥ W Fraior frwr ] e
feedl T e & a9 AT A
s &7 o @ &)

e e e fawr # fplt & g
wav & feg frdt wsaren

6453, st o fo wwT ; Fr gt
g1 sETon W sae 0 ag o .
g FLl R

(%) wrag &= §fogw & Herw
ot are fawmr & fged s s
gifrm v & fog et & ov fislt
e @t A€

(w) afeet, d 7 @ s
o Tl #Y v # o earfe
o o qFa §

(7) afz =& S eEF IR §;

(v) afzgh, @t @ Fomm = o=
Tt § ¥4 9% Peatfag @ F1 @
wrfaae g A 9w 9T feoar @9 =g
g FrHwraar g 7

gal @91 WETTw WEW@ W
"are fawm ® e S (ot S feg) ¢
(%) F &, Tz AR ¥ wmw ¥
g et aAe @1 st A
fedt & froqot st watEr S WY
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TAETE T ¥ fa IHAT TR
aTwT ¥ Eh A1 OY QF W @
T

() ¥ (7). |® s & aqzm
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o0 2 (o) ¥ s ofews gfefad
afer’ e &< fear 34

(&) & (=.). @ vami & avifirs
el ¥ forwa § soqwr s =g
a0 ferqEa wae #t gUE & AL
& &

Formation of Composite Natlonal
Union by Employees of Nation-
alised Banks

6455. SHRI MUHAMMAD SHERIFF :
Will the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Employees’ Unions of five
nationalised banks had decided to form a
composite national union of the Employees
of the public sector banking industry to safe-
guard their interests; and

(b) if so, the details thereof and whether

Government have recognized this new union
and if not, the reasons therefor 1

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) and (b). According to a communication
of March 31, 1970, a convention of certain
unions of bank employeen resolved to form a
National Union of Bank Employees. The
question of recognition under the voluntary
Code of Discipline would arise when the union
as well as the managements concerned accept
the Code and the union fulfils the relevant
conditions.

Training by Industrial Organisa-

tions Under Trade Apprentice.
ship Act
6456. SHRIVIRENDRAKUMAR SHAH :

‘Will the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that under the Trade
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ing and the number which is still unemployed;
and

(d) the steps taken to provide employment
to the latter ?

THE MINISTER OF LABOUR AND REHA-
BILITATION (SHRI D. SANJIVAYYA) :
(a) Yes.

(b) 21,989 apprentices have been trained
since 1963,

(c) Statistics in regard to the number of
apprentices placed in employment through
Employment Exchanges are being collected
only with effect from Ist February, 1967.
According to available information, 1950
placements have been effected through Em-
ployment Exchanges since February, 1967,
7277 apprentices were on the live register of
Employment Exchanges as on 31.1.1970.

(d) According to a recent survey under-
taken by the Ministry to watch the post-train-
ing careers of apprentices trained under the
Apprentices Act, 759, of passed-out apprentices
were found employed and 259, reported
themselves to be uncmployed, in 1968, Al
though the Scheme does not guarantee em-
ployment, it makes a person employable, With
the implementation of the 4th Plan and the
general improvement in the economy which is
taking place, both in the industrial and agri-
cultural sectors, the employment potential is
expected to improve.

E in Accid on Shop
Floors and Mines and Safety

Consclousness Among Workers

6457. SHRI R. BARUA : Will the
Minister of LABOUR AND REHABILITATION
be pleased to a state :

(2) whether Government are aware of the
increase in the number of accidents on shop-
floors and mines;

(b) if so, the man-days lost during the last
three years as a result of the fatal accidents
and injurics; and

App Act it is lsory for industrial
organisations to train a certain number of
craftsmen every year as per the norms laid
down in this respect;

(b) if so, the total number of craftsmen so
trained since the inception of the scheme;

(c) the total number of craftsmen who have
already obtained employment after the train-

(c) whether Government have any pro-
gramme for creating safety consciousncss among
the workers and employees; if so, the details
thereof 1

THE MINISTER OF LABOUR AND RE-

HABILITATION (SHRI D. SANJIVAYYA) :
(a) There has been no increase in the total
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number of accidents in mines during the last
three years, So far as factories are concerned,
the number of accidents had decreased in 1967
compared with 1966, but increased in 1968.
Figures for the year 1969 are not yet available.

(b) According to the figures available for
the year 1967, there were 188,331 non-fatal
accidents (the workers were able to report
back for duty in the same yecar) resulting in
1,994,336 man-days lost. Figures relating to
man-days lost due to fatal accidents are not
compiled. Figures for mines are not availa-
able.

(c) Safety Weeks in mining arcas are con-
ducted with the object of increasing the safety
standards in mines by inculcating a spirit of
healthy competition amongst mines and im-
parting safety consciousness amongst all con-
cerned with mine workings by means of publi-
city and propaganda drive. The introduction
of compulsory vocational training from the
year 1966 has been anotherstep in this direction.

As regards factories, the Labour Institutes
sct up under the Directorate General of Factory
Advice Service and Labour Institutes provide
inter-alia education and training in industrial
safety. The National Safety Council, sct up
in 1966, aims at promoting safety consciousness
among employers, work and other cor d
agencies. Awards are also given under
National Safety Awards Schemes to give recog-
nition to good safety performance.,

Proposal For Separate Post
M General For Bombay And
Residual Portion of Maharashtra

6458. SHRI DEORAO PATIL : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether a Study Group of Administra-
tive Reforms Commission has recommended
that there should be scparate Post-Master
General for Bombay city itslf and scparate
Postmaster General for residual portion of
Maharashtra;

(b) if so, whether Government are consi-
dering the above recommendation;

(c) whether there is a demand that separate
P. M. G. for residual portion of Maharashtra
circle be located at Nagpur; the second Capital
of Maharashtra; and
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(d) if so, the action taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION ANDBROAD
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHER SINGH) :
(a) Yes. Such a suggestion has been made
by the Working Group on P &T set up by the
Administrative Reforms Commission.

(b) The recommendations of the main
Administrative Reforms Commission on this
proposal are awaited.

(c) There have been local demands from
time to time for a scparate P & T Circle with
headquarters at Nagpur.

(d) The preseat policy of Government is
normally to have only one P&T Circle for each
State.

Fat naw § faen oloe=y @ awrfiw

6459 ot qwaw feg gong T
aY aargly AT ag a@F A FUFG
fi:

(%) ¥ ag &< & f oo ww &
forar aficag, It g g & T SwAT
FT O qgAYW AT &, gWrd < fa
Tt § ; &R

(@) afxel, & % = wror §
AR g wTg A araaT 7

e, vfu, srqofos faww Wit agere
ware ¥ 9e-AA (ot Wo gim) : ()
IUTNRUTHI T &F T6 T SHIT 37
wrf f gEnArT gl 3
(&) w1 =& 9&ar |
Esport Versions of Indian Films

Different From Those Released
in India

6460. SHRI K. N. PANDEY : Will the
Minister of INFORMATION AND BRODAD-
CASTING AND COMMUNICATIONS be
pleased to statc :

(a) whether it is a fact that export versions
of many Indian Films are different from what
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is pased by the Central Board of Film Censors
for Indian Release;

(b) whether it is compulsory to censor the
export vtri‘mm of Indian Films;

(c) whether it is a fact that the export ver-
sions of the films Guide, Sangam, Waqt and
Arzoo produced by the Indian Film Producers,
are full of passionate kisses between the Hero
and Heroines as also there are semi-nude,
suggestive, lustladen arnd Bedroom scenes in
these flms;

(d) whether any complaints bave been
received by Goverrment in thir regard ard if
#0, the number of complaints ard action taken
in the matter; and

(e) “the reasons why such ugly, untrue and
distorted portarayal of our nations's culture is
permitted to be exported by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI I. K. GUJRAL) :
(a) to (e). The Central Board of Film
Censors, set up under the Cinematograph Act,
1952 sanctions films for public exhibition in
India only. Films or prints of films meant for
exhibition abroad only are not required to
be certified by the Board. Under the Sea
Customs Act, films are allowed to be exported
abroad by the port authorities on the recom-
mendations of the Advisory Boards nominated
for the purpose. ‘Those films which are already
certified by the Central Board of Film Censors
for exhibition in India are treated as carrying
the recommendation of the Advisory Board for
export abroad without fresh scrutiny. The
films Guide, Sangam, Waqt and Arzoo were
such films.

(d) No complaint in respect~of export
version of these films has been received by
Government.

Censoring of Inidan Films

6461. SHRIARJUN SINGH BHADORIA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICATIONS
be pleased to state : .

(a) whether it is a fact that kising and
pasmionate scencs are exhibited in many Indian
films screened in the Cinema houses;

(b) if so, the number of complaints
received against some films by Government
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and the names of such films and the action
taken in the matter; and

(c) whether it is also a fact that according
to a private survey conducted recently 70 per
cent of our people have not approved of it and
if so, the policy of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION ANDBROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHR1I.K.GUJRAL) :
(a) and (b). In view of the provisions of the
Cinematograph Act, 1952, the Central Eoard
of Film Censors do not allow exhibition of
cxcesively passionate  love scenes in films
screened  in India. Some complaints about
obscenity and indecency in centrain Irdian
films have been received ard are urder exami-
nation.

(c) A field survey was conducted by the
Listener Research Unit of All India Radio.
According to the results available about 72 per
cent of the respondents were not in favour of
allowing kising in films. The entire question
of censorship has been examined by the Enquiry
Committee on Film Censorship. The Report
of the Committee is still under consideration of
the Government.

Failure of Programme of Rural
Indusirial Training Institutes

6462. SHRI SHASHI BHUSHAN : Will
the Minister of LABOUR AND REHALILIT-
ATION be pleased to state :

(a) whether training programmes included
in his Ministry’s Central Plan like the rural
industrial training institutes have been more or
less a failure;

(b) whether the problem of school drop-
outs in rural areas is stupendous and likely to
asume more and more-menacing proportions,
if not tackled in time; and

() what kind of training has becn conceived
in order to ensure that these persons are suitably
absorbed in the rural sector itself rather than
allow them to drift to urban arcas thereby
swelling the ber of pl

4
yed p 1

THE MINISTER OF LAEOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) No Rural Training Institutes as such are
beirg run by the Department of Labour and
Employment. The large majority of the Indus-
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trial Training Institutes are located in the urban
arcas and only a few in semi-urban areas.

{b) Some studies have been made by
National Council for Educatonal Reserarch and
Training on wastage and stagnation in primary
schools. Social and economic backwardness
has been found to be the main cause for school
drop outs. EducationisaStatesubject. Many
States have enacted laws for compulsory primary

ducati fi it of compulsory
education is difficult in the existing social and
€conomic conditions in the country. Instead,
efforts are being made by State Governments to
ensure attendance by the provision of suitable
incentives such as mid-day meal scheme and
adoption of persuasive measures,

(¢) The Department of Social Welfare have
already started Pre-Vocational Training
Centres for the purpose.

Dispersal of Training Facilities
in Different Regions

6463. SHRI SHASHI BHUSHAN : Will th=
Minister of LABOURAND REHABILITATION
be pleased to state :

(a) whether his Ministry is satisfied with
regard to dispersal of training facilities in differ-
ent regions, particularly backward areas, intra-
State as well as inter-State; and

(b) whether there are any arrangements for
prevocational training in backward regions to
equip future trainces of such areas to join
regular Industrial Trainiog Iustitutes T

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) With the transfer of financial control
over the Craftsmen Training Scheme to the
State Governments with effect from 1.4.1969,
dispersal of training facilities in different regions
of a State is the responsibility of the State
Government concerned.

(b) Yes.

Dovetailing of Training Progamme
with Training at Higher Levels
by Other Ministries

6464, SHRI SHASHI BHUSHAN : Will
the Minister of LABOUR AND REHABILIT-
ATION be pleased to state :

(a) whether training programmes run by
his Ministry are properly dovetailed with
training a bigker levels provided by other
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(b) whether opportunities exist for really
brilliant and hard-working trainees to move up
the ladder by becoming subsequenty diploma
holders and even graduates; and

(c) whether such opportunities ensuring
vertical mobility are necesary for removing
disparities in incomes based on stagnant status
quo conditions of different social groups 1

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) and (b). While there is no formal dove-
tailing, in the sense that succeessful completion -
of one training programme may necessarily be
a prelude to another training programme, it
is always open to didates, having the re-
quisite qualifications and desiring to do so, to
join any other training courses of their choice
or even pursue further studies for suitable
diplomas or degrees,

(¢) Vertical mobility is no doubt desirablc;
it does not depend, however, on technical
qualifications alone; growing expericcee and
over-all ability are also needed.

Trend of Occupational Structure

of 5.C., 5. T.aad Backward Classes

in Different Industries in the
Three Plans
6465. SHRI SHASHI BHUSHAN: Wwill

the Minister of LABOUR AND REHARILIT-
ATION be pleased to state :

(a) the occupational structure of Scheduled
Castes, Scheduled Tribes and Backward Classes
working in different industries with particular
reference to the trend in the three Plans;

(b) whether they are still carrying on only
traditional occupations; and

(c) if s0, what measures are contempleated
by Government to ensure them wider parti-
cipation in industrial life 1

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D.SANJIVAYYA):
(s) and (b). Information is not available.

(c) To encourage the employment of
Scheduled Castes—Scheduled Tribes and back-
ward classes in increasing numbers in services
and industries, incentives and reservations have
been provided in the matter of recruitment and
admission to educational and training institu-
tions. Appropriate administrative instructions
have also been imued to public sector under-
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ui.ings to ensure the recruitment of such per-
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tb)‘l‘heprq)m.lmqu:m detailed scrutiny
from technical and financial angle,

sons in prescribed proportions. Vocational
gaid and =lling ivities of the
National Employm:nt S=rvice are also being
stepped up for helping such persons in choosing
their careers and for diverting them to skilled
occupations.
Amendment in P & T Act in Gon-
nection with Copper Wire Theft

6466, SHRI 5. K. SAMBANDHAN : Will
the Minister of INFORMATION AND LRO-
ADCASTING AND COMMUNICATIONS be
pleased to state :

(a) whether there is any proposal for amend-
ing the & P & T Act regmiing signing of com-
plaints, affidavit, etc, in connection with copper
wire thefts; .

to

Production of Sugar and NambYer
of Sugar Factories

6468. SHRI K. N. PANDEY : Will the
Minister of FOOD AND AGRICULTURE be
pleased to state :

(a) the number of sugar factories which have
been working during the 1969-70 season upto
the 31st Janvary, 1970 as compared to the
number of sugar factories working during the
period upto the 31st January, 1969 during the
scason of 1968-69;

(b) the production of sugar by the end of
January, 1970 as compared to the production
upto the 31st January, 1969; and

(c) what steps Government propose to take

(b) if so, when Gowvernment prop
introduce the Bill; and

(c) if not, the reasons therefor 1

THE MINISTER OF STATE IN THE MI-
NISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHER SINGH) :
(a) Yes, Sir. The proposed amendment
will permit all P &T and Police Officers, in
general, to sign complaints, affidavits etc.

(b) The Amending Bill has alrcady been
passed by Rajya Sabha on 26. 11. 68. Notice
for introducing the bill in the Lok Sabha has
been given.

(c) Does not arise.

Buffalo Breeding Centre at
Alamadi

6467. SHRI MURASOLI MARAN : Will
the Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the proposal to set up a buffalo
breeding centre at Alamadi has been finalised;
and

(b) if not, the reasons for the delay in the
finalisation ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF FOOD,AGRICULTURE,COMM-
MUNITY DEVELOPMENT AND COOPER-
ATION (SHRI ANNASAHIB SHINDE) :
() No.

to the production of sugar and to
reduce its price 1

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO.
OPERATION (SHRI ANNASAHIB SHINDE) :

(a) and (b). The required information is
given below :
Scason  Number ofsugar  Production of

factories which sugar upto

worked upto 31st January

31st January (lakh tonnes)
1968-69 201 13-26
1969-70 207 16:77

(c) As a result of the policy of partial de-
control of sugar adopted by Government since
1967-68, the production of sugar has gone up
from 22.48 lakh tonmes in 1967-68 to 35.59
lakh tonnes in 1968-69. The production in
1969-70 is expected to exceed 40 lakh tonnes.
The prices of levy sugar are bascd on the mini-
mum price of sugarcane fixed by Government
and the cost schedules and zones recommended
by Tariff Commission. The ex- factory realisa-
tions from sale of free sale sugar have also
come down substantially in the month of March,
1970 and are now at approximately the same
levels as those for levy sugar,

Sugar Factories Closed in U, P.

6469. SHRI K. N. PANDEY : Will the
Minister of FOOD AND AGRICULTURE be
pleased to state :
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(a) the number of sugar factories in the
state of U. P. which have been closed since
D:cember, 1959 duc t> noi-availability of
sugarcane and the number of workers who
have lost their jobs as a rasult thereof; and

(b) the action taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) Only one factory namely, Kamlapat
Motilal Bhatai (Sugar Mills) Branch, Bhatni
closed down on 22.3.70 after crushing the
available sugarcane in the area. In the earlier
seasons also this factory generally closed about
this time or even earlier. The question of
workers losing their jobs, therefore, does not
arise.

(b) Does not arise.

Tamil Films Approved by Board
of Film Censors

6470. SHRI K. N. PANDEY : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state the number of those Tamil films
where no cut was approved by the Central
Board of Film Censors during last two years 1

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI I.K.GUJRAL):
91 Tamil films were issued censorship
certificates without cuts during the years 1968
and 1969,

Sick Leave Reported En-Masse
by R. M. S. Staff at Rewari in
Rajasthan P & T Circle

6471. SHRI N. R. DEOGHARE : Will
the Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the staff of the
Rewari R. M. S. under Rajasthan P & T Circle
reported sick en-masse on the 19th February,
1970;

(b) if so, the reasons therefor; and

(c) the action Government propose to take
to curb such activities in future

APRIL 16, 1970

Written Annwers 128

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD
GASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHER SINGH) :
(2) S=ven of the cight sorters attached to
the set due to work from 0510 to 1300 hours
on 19-2-70 reported sick without prior inti-
mation. Two of them subsequently reported
for duty and were utilised for the second set
working from 14.20 to 20.00 hours.

(b) The action of the sorters appears to
have been intended as a protest against the
objection of the Head Sorter to the late atten-
dance of one of the sorters on 18th February,
1970.

(c) The absence of all the officials has been
treated as dies mom. Disciplinary proceedings
have also been initiated against them. Such
isolated cases of indiscipline can be dealt with
under the existing rules. No special steps are
comsidered necesary.

6472. SHRI S. KUNU : Will the Mini-
ster of LABOUR AND REHABILITATION be
pleased to state :

(a) whether Sccretary Koyla Mazdoor
Sabha, Shri J. P. Sirgh Azad, Bermo (Hazari.
bagh), Bihar bad addressed a letter to former
Minister of Labour on the 7th November,
1969 regarding Selected Dhori Colliery;

(b) if so, what were the main points of the

»

(c) whether any action was taken on the
basis of the said letter of the Secretary, la
Mazdoor Sabha; and e

(d) if so, the specific action taken, and if
not, the reasons thereof 1

THE MINISTER OF LABOUR ANDREHA-
BILITATION (SHRI D. SANJIVAYYA) :
(a) and (c). Yes, a complaint was received
from the Secretary, Koyla Mazdoor Sabha,
which was looked into by the Central Industria]
Relations Machinery,

(b) and (d). A statement showing the main
points made in the complaint and the action
taken is laid on the Table of the House,
[Placed in Library, See No. LT—3214/70].



Inclosion of Mazdoors as Members
of Cral Mines Provideat Fund
Cowntribmtion Scheme

6473. SHRIS. KANDU : Will the Mini-
ster of LABOUR AND REHABILITATION be
pleased to state :

(2) the number of Mazdoors who have been
made members of the Coal Mines Provident
Fund contribution scheme out of the list suppli-
ed by Shri J. P. Singh Azad, Secretary “Select-
ed Dhori Colliery*® of district Hazaribagh;

(b) for how many years the remaining
workers who have not been granted bencfit
of Coal Mines Provident Fund have waorked;
and

(c) whether the Secretary ‘Sclected Dhori
Colliery’ has addressed a letter on the 23rd
Aungust, 1969 to Chairman Board of Trustees
(Coal Mines Provident Fund) and to Secretary,
Labour, Government of India in this connection 1

THE MINISTER OF LABOUR AND REHA-
BILITATION (SHRI D. SANJIVAYYA) :
(a) to (c). The administration of the Coal
Mines Provident Fund is the concern of the
Board of Trustees, Coal Mines Provident Fund,
set up under the Coal Mines Provident Fund
and Boous Schemes Act, 1948, and is not the
direct concern of the Central Government.
The list furnisbed by Shri J. P. Singh Azad
in respect of the workers of Selected Dhori
Colliery and his letter of 23.8.1969 were for-
warded to the Coal Mines Provident Fund
Organisation which has reported as under :—

(i) out of 68 workers of the said colliery,
24 have been made members of the
Coal Mines Provident Fund, while
one was already a member of the
Fund; and

(i) the question of membership of the
remaining 43 workers is being in-
vestigated. The management has
not so far made the relevant records
available.

Minor Irrigation Projects
in States

6474. SHRI NITIRAJ SINGH CHAUDHARY
Will the Minister of FOOD AND AGRICUL-
TURE be pleascd to state State-wise total value
of miner imigati . iomed duri
the last five years?

9
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
The required information is given in the
attached statement.
Statement
(Ros. in lakhs)

8. No. Total Public Sec-
tor outlay appro-

ved during 1965-

Name of State

66 to 69-70 for
Minor Irrigation

1.  Andhra Pradesh 289
2 Assam 609
3 Bihar 4746
4 Gujrat 2370
5 Haryana 368
6. Jammu & Kashmir 361
7 Kerala 1033
8 Madhya Pradesh 3509
9. Maharashtra 5513
10.  Mysore 3440
11.  Nagaland 35
12,  Orisa 1092
13.  Punjab 1411
14.  Rajacthan 1526
15.  TamilNadu 3432
16.  Uttar Pradesh 11060
17.  WestBengal 2961
Total States 46362

Awailability of High-Yielding
Variety of Wheat, Gram, Paddy
From Next Kharif and Rabi Season

6475. SHRI NITIRA] SINGH CHAUDHARY
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether any  high-yiclding wheat,
gram, paddy varieties would be available for
rain fed cultivation from the next Kharif and
Rabi season; and

(b) if so, their details, rates at which they
would be available and places from where ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNTITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) Some of the releas high-yiclding
varieties of wheat, namely, Kalyan Sona, Safed
Lerma, Pb. C. 306, K. 65, Hy. 11, Hy. 633,
NI. 5439 and NI. 747-19, arc suitable for
rainfed cultivation in various regions of the
country and can, in average conditions, yicld
15-209, more than the local varieties. More
strains are also under tests in the All India
Coordinated trials.

In the case of rice, one of the sclections has
been found to do quite well under rainfed con-
ditions. It is being tested further in the Coor-
dinated trials before being comsidered for
release,

Gram is normally grown under rain-fed
conditions. Some of the recent selections
have, at certain locations, shown 25 to 30%
higher yiclds than the existing varicties. These
selections are being tested in the Coordinated
trials, If found suitable, they will be released
for geaeral cultivation in Rabi, 1970.

(b) Seeds of the released high-yiclding
varieties are available in large quantities from
the National Seeds Corporation, State Depart-
ments of Agriculture and U. P. Agricultural
University, Pantnagar. They are allo avail-
able in limited quantities at the I. A. R. I,
New Delhi, and some other Agricultural Uni-
versities.

Proposal to Discontiame
Dandakaranya Project

6476. SHRI LAKHAN LAL KAPOOR :
Will the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that Government
to discontinue the Dandakaranya
Project by the end of the Sixth Five Year Plan;

(b) whether _ the Dandakaranya Develop-
ment Authority has f lated any defini
policy for retrenching the present staffl: and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABDOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAGWAT
JHA AZAD) : (a) No, Sir. No decision has
been taken so far, in this regard.

(b) and (c). Do not arise, in view of the reply
to part (a) of the Question,
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Criteria for Vesting Control of

P & T Services in States Under
Separate P. M. G.

6477. SHRI SHARDA NAND : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether any criterion has been laid
down for vesting control over P & T services
in each State under a scparate Post Master
General; and
. (b) whether Government propose upgrad-
ing the post of the Head of the Postal services in
Delhi to that of a Postmaster General in view of
his heavy responsibilities the number of postal
stafl under his control and to secure improve-
ment in and effective control of the working
of postal services in this Circle?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATION (SHRI SHER SINGH) :
() No definite criterion has been pres-
cribed and each proposal is comsidered on
merits of the case.

(b) The proposal is under consideration.

Loans Advanced by Film Finance
Corporation to Film Producers

6478. SHRI JUGAL MONDAL : Will
the Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

() the total amount of loans given by the
Film Finance Corporation Ltd. to the Film
Producers together with their names and
addresses during the last three years till
March 15970;

(b) the rumber of applications for loans
rectived and the total amount of loan  asked
during that period together with the names
and addresses of the applications; and

(c) the total amount of interest earned by
the Corporation as a result there of during the
above period and the amount of loan yet to
be recovered 1

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI 1.K.GUJRAL) :
(a) and (b). Statcments showing applica-
tions received, loans sanctioned and disbursed
during the last three years till March, 1970
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are laid on the Table of the House. [Placad
in Library, See No. LT—3215/70].

(<) {i]',l‘hcﬂorpu‘nmh-m interest

as follows during the past three years

on loans given for production of

films :
1967-68 Rs. 3,55,369
1968-69 Re. 3,688,739
1969-70 = Rs. 5,63,287

Total Rs. 13,07,395

(ii) Amount of loan outstanding as on
31.3.70 Rs, 86,20,957.00

The outstanding amount includes
interest amounting to Rs. 10,31,908.
Films Released by Film Finance
Corporation Through Their Dis-
tribution Department
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6479. SHRI GEORGE FERNANDES :
will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICATIONS
be pleased to state :

(a) the names of films released by the Film
bution Department and the date and place
where released;

(b) the earnings of the Film Finance Cor-
poration out of these films; and

(c) the total amount of money spent on the
distribution project in East Punjab and Bom-
bay t

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI I.K.GUJRAL) :
(a) and (b). During the period from 1.9.68
to 31,12.1969 the Film Finance Corporation
has released the following two films through
its distribution office in Punjab :

8.No. Nameofthefilm  Dateof Place Amount Colle- Commis-
relcased release spent ction sion
Rs. Rs. Rs.
1. Nawab Sirajuddaullah 1.11.68 Punjab 4, 860 6,129 1,853
2. Amar Jyoti 11.7.69 Punjab 14,374 5, 253 1,313
Re. 19,23% 11,382 3,166
() Territory Amount spent Remarks
Rs.
East Punjab 32,095 Includes money spent on
3 films not yet released.
Bombay 24, 700 Amount spent on publicity

and is recoverable when
the film is released in
Bombay some time Dext
year,

A+ L R, Theatres in Metropolitan
Centres

6480. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICATIONS
be pleased_to state :

(a) the number of theatres maintained by
{ the All India Radio in various Metropolitan
centres in the country;

(b) the capacity of these theatres;

(c) whether Government would consider
turning A. 1. R. theatres in the Metropolitan

centres into projector theatres and screening
art films in them; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI I. K. GUJRAL)
() Noae.

(b) Does rot arise.

(c) and (d). An auditorium at Bombay
under construction with a seating capacity of
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about 600 has provision for installation of
pﬂq’ecﬁm oquipm:nl:s.

6481. SHRI DEVINDAR SINGH GARCHA :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether a high level team of experts
which visited wvarious ics made i
recommendations to the Government for a
break-through in rice cultivation recently;

(b) if 5o, the details thereof; ard

{c) the recommendations accepted by
Government and action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE):
(a) and (b). Yes. A high level team of
Agricultural Experts from the Ministry of Food,
agriculture, Community Development and
Cooperation (Department of Agriculture),
Planning Commission and six important rice-
growing States piz. West Beogal, Orissa,
Tamil Nadu, Andhra Pradesh, Aassam and
U. P. along with a representative of the Ford
Foundation wisited the Philippines, Taiwan
and Hong Kong from 5th to 13th October,
1969. The team made an on-the-spot study
of the technological and organizational deve-
lopments in these countries which have led to
the achievement of high levels of yields of rice.
Based on this study, a number of recommenda-
tions have been made by the team for achiev-
ing break-through in rice cultivation in India.
A summary of the recommendations is laid
on the Table of the House, [Plaged in Library,
Se No. LT—3216/70].

are at

(¢) The d p
under consideraton of the Government of India
and the State Governments.

Land Acemisition for Constrge-
tion of New P & T Office at
Mangalore

6482. SHRI LOBO PRAEHU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is proposed to construct a
new P& T office at Kaprigudda Mangalore,
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when existing premises rented at Rs. 45 satisfy
the needs of the locality and can be extended
by leasing morc rooms;

(b) the estimated cost of acquisition cons-
truction and mainterance ard how the rert
payable as calculated thereon, will compare
with the present rent; and

(c) if the acquisition and new constructions
are necessary, why the resolution of the Muni-
cipality and the representation of the public
for a central site at the junction of five roads
at Nandigudda and 24 furlongs from the exist-
ing post office, were ignored ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATTON AND BROAD
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHER SINGH) :
(a) Yes, the present rented building has
only 210 Sq. ft. of accommodation against
740 sq. ft. of accommodation nescssary for the
post office and the residence of the Sub Tost-
master. Additional accommodation is not
available on rent.

(b) Estimated total cost of acquisition of
land is Rs. 30062/. The cost of construction
of the building is estimated to be Rs. 38780/ .
Maintenance cost is ¢stimated to be about Rs.
1357/ per annum. Interest on the amount
spent on land and buildirg is estimated to be
Rs. 4475- per annum, The present experndi-
ture on rent of the post office buildirg ard
bouse rent allowance beirg paid to sub post-
master in lieu of free residence is Rs. 540/-
and Rs. 305/- per annum respectively.

(c) In view of the shortage of accommoda-
tion in the existing rented building and since
no suitable alternative rented building is
available in the vicinity, it is considered neces-
sary to acquire land and put up a Departmental
building, The site suggested by the Munici-
pality and certain members of the public of
Mangalore for acquisition is in one corner of
the locality and is nearer to Hampankatta post
Office. The site proposed to be acquired by
the Department is situated in front of the
existing post office and is in a central place of
the area. Since the post office has been func-
ticning for the last 20 years in ita present loca-
tion, the residents of the locality did not favour
the shifting of the post office to Nardigudda
Road junction. The advantages of the site
selected by the Department were explained to
the President, Mangalore Municipality ard
other pramincnt members of the Public by the
local Departmental officer 18-11-1969.
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Construction of Quarters for
P & T Staff at Mangalore

6483. SHRI LOBO PRABHU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to refer to the reply given to Unstarred
Question No. 1759 on the 5th March., 1970
and state :

(s) why the lay-out plan and estimates for
the construction of quarters for P&'T staff
at Mangalore have taken so long after the land
was acquired and when they are expected to
be ready; and
(b) since Mangalore has the distinction of
having no quarters at all for the stafi, why the
small provision for only 5 per cent is not given
priority and the work commenced atonce

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROAD
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHER SINGH) :
(a) There is no delay in view of the relative
higher priority for operative offices. The
lay out plans are since ready and the estimates
are being prepared.

(b) Thirteen staff quarters are already
available at Maogalore. Suitable priority is
being given for taking up this work early,

Micro-Wave Station at Mangaloge

6484. SHRI LOBO PRABHU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) what action has been taken by the
Director General, Posts and Telegraphs on the
representation of the South Kanara Chamber
of Commerce that Mangelore should be provid-
ed with & micro wave station;

(b) the land-route communication having
failed due to the difficult certain, what are the
statistics of breakdown and whether they are
not the highest for any area;

(c) what is the average of the lines active
during the day in the six circuits; and

(d) considering the imp arising from
the Harbour Projects, the Projected Fertiliser
Factory and the Kudremukh Iron ere exploi-
tation, why does not the Ministry anticipate
the demand arising and provide a micro-wave
station immediately 7
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THE MINISTER OF STATE IN THE

'MINISTRY OF INFORMATION AND EROAD-

CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHRI SINGH) :
(a) A scheme is already under considera-
tion of the Department for linking Mangalore
by micro-wave to Bombay, Madras and Tri-
vandrum, as part of the development plan.
The scheme is included for execution in the
Fourth Plan.

(b) and (c). The land-routc communica-
tion has not failed: The average efficiency of
the six trunk circuits betwcen Mangalore and
Bangalore over a period of last six months is
about 909, and the corresponding figure for
the two circuits between Margalore and Bom-
bay is 83%. The frequency of break down
is not the highest in this area.

(d) As mentioned in para (g), installation
of a mierowave station at Mangalore has
already been proposed. The detailed engineer-
ing and installation works involved in a large
scheme of this magnitude coverirg about 2,400
Kms. are very heavy and it will take about 5
to 6 years for their completion.

Sub-Post Offices and Branch Post

Ofices Attached With Head
Ofice at Emngra

6485. SHRIHEM RAJ : Will the Minis-
tex of INFORMATION AND BROADCASTING
AND COMMUNICATIONS be plcased to
state :

(=) the number of Sub-cHices ard Eranch
Post Offices of the Una Tehsil of Kangra Dis-
trict which have beea attached with the Hezd
Office at Kangza; and

(b) the total number of Sub-offices and
Branch Post offices which are now functioning
under the Kangra Mead Office and whether
this has increased the work-load on the Kangra
Head Odfice ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION ANDEROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHER SINCH)

(a) Sub Offices 18

Branch Odfices 95

(b) Sub Offices 51

Branch Odfices 275

With the transfer of offices indicated against
(2) above, the work in Kangra H. O. has
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naturally increased but proportionate staff
has also been transferred to that Head Office.

Re-Opening of Factories Closed
as A Result of Gheraos in
‘West Bengal

6486. SHRI BENI SHANKER SHARMA :
Will the Minister of LABOUR AND RAHABI-
LITATION be pleased to state :

(a) whether the factories that were closed
down a3 a result of Gheraos, strikes or lock-
outs during the last United Front regime in
West Bengal are re-opening after the Presi-
dent's Rule was promulgated in the State;

(b) if so, their number; and

(c) the number of labourers re-employed
since then t

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA)
(a) to (c). The Government of West Bengal
have stated that they hawve no information
regarding re-openir.g of such factories.

Price of Free Market Sugar and
Levy Sugar

6487. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government would give in-
formation about the price of free market sugar
and the price of levy sugar of the same grades
in the various States of India in the years
1968-69 and 1969-70 (till the end of March);

(b) which are the states which wrote wo the
Central Government saying that they do not
want the quota of levy sugar which the Centre
was prepared to release to them and in which
months were these communications reccived;

(c) whether Government would lay on the
Table all such communications from the States;
and

(d) if not, the reasons for not laying these
communications on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(2) A statment giving the information
available in respect of prices of frec market
and levy sugar in various states is laid on the
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Table of the House.
See No. LT—3217/10].

(6) The Government of Tamil Nadu wrote
in the months of November and December,
1969 surrendering their levy quota of sugar
for the months of November-December 1969
and December, 1969-January, 1970. Govern-
ment of Manipur wrote in the months of
November, 1969 and January, 1970 surrender-
ing their levy quota of sugar for the months
of November-December, 1969, December, 1969
January, 1970, January-February, 1970 and
February-March, 1970.

(c) Copies of the communications received
from Government of the above state and Union
territory are attached.

(d) Does not arise,

Monthly Releases of Levy Sugar
And its Export Production
Since 1967
6488. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government would place on
the table of the House Information in regand
to the monthly releases of sugar ever since the
new scheme of free-and-levy sugar was formu-
lated by the Government in 1967 first on 60 : 40
basis and 70 : 30 basis under the following
heads :—

[Placed in Library].

Month & Total Quan- Quan- Ratioin
Year quan- tityof tityof percent-
tityof levy  free  age
sugar  sugar sale between
released relecased sugar  levy &
(tons) (tons) released freesale
(tons)  sugar
() (2) 3 )] (5)

{b) the total exportsduring all these months;

(c) the total sugar production in the last
three seasons 1967-68, 1968-69 and 1969-70
(till 315t March, 1970); and

(d) the total stocks with the Government
at the opening of the 1969-70 crushing season?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE) :
(a) The policy of partial decontrol was
introduced from November 1967. Three
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statements are laid on the Table of the House.
[Placed in Library. See No. LT—3218/70]
giving the required particulars for each of the
years 1967-68, 1968-69 and 1969-70 respec-
tively. The proportion of 60 : 40 in 1967-68,
70 : 30 in 1968-69 and 1969-70 is the propor-
tioa in which Governm=nt decided to requisi-
tioa at fired prices and release for free sale
respectively the sugar produced in these years,
While levy sugar is rzleased on the basis of the
monthly quotas fixed for the States, ad-hoe
allotments wh ch become necessary to meet
particular situations and taking into account
the quantum of carryover stocks, the free sale
portion of the production is rcleased during a
period of about twelve months. The propor-
tion between levy and frec sale sugar mentioned
above, therefore, does rot strictly apply to
monthly releases but is maintaired in relation
to the quantities apportioned between levy
and free sale out of the total production of the
year,

(b) A statement showing exports of sugar
month-wise during 1967-68, 1968-69 and 1969-

70 is laid on the Table of the House, [Placed
in Library. See No. LT—3218/70].
(c) The total sugar production during

1967-68, 1968-69 and 1969-70 was as under :—

(Lakh tonnes)
1967-68 22-48
1968-69 35-59
1969-70 30-91

(upto 31st March 1970)

(d) The total physical stock of sugar with
the factorics on lst October 1969 was 13.06
lakh tomnes which included 1€94 tonnes with
the Export Agency at ports ard sugar already
released to the factories but not yet delivered.

Broadcast of Chinese News by
A.LR.in A Casual Manner

6492. SHRI BISWANARAYAN SHASTRI
Will the Minister of INFORMATION AND
BROADCASTING AND COMMURICATICAS
be pleased to state :

(a) whether it is a fact that the news service
in Chinesc is broadcast in a casual manoer;

{b) whether it is nho a fact-that m is
recorded in the g of the p g day
and relayed in the next mommg,:. ..ns-.m 3

(c) if so, for whom this is done; and

(d) whether such news do not become stale
byrhcum:thuemputmmem:
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THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND BROAD-

CASTING, AND IN THE DEPARTMENT OF

COMMUNICATIONS (SHRI I. K. GUJRAL)
(a) No, Sir;

(b) Yes, Sir;
(c) and (d). It has been decided to change

this practice and to prepare a fresh bulletin
for the early morning service.

Correction of Answer to US Q@ No.

2693 Dt. 12.3-1970 Re : Complaint
Agninst Welfare OSicer of P & T
Department of Bihar Circle

THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND BROAD-
CASTING, AND IN THE DEPARTMENT OF
COMMUNICATIONS (SHRI SHER SINGH) :
In reply to Part (d) of the Unstarred Qm-
tion No. 2693 by Shri Ramavtar Shastrj on
12-3-1970, I have furnished information about
the number of pre-audit cases pending but
1 find that the list is incomplete, and the com.
plete information regarding pending pre.-
audit cases is given below :—

1. Office of Divisional Engineer Tele-
graphs, Patna.....................175
2. Office of Supdt. Post Offices, Monghyr, , .4

3. Office of Senior Supdt Rm, p?
Divisior, Patra, . o

tteasenses

4. Oﬁwnf&mot&rpdt PulOBnﬂ,

PRDA..covsee i vnnn vnnnnnnsan, v+ .69
5. Office of Dwmmnl Engineer Tele-
graphs, Ranchi.................. :9
6. Office of (Supdt. D.T.O.J Im:lmrge
Muzaffarpur,...........

7. Office of Senior Supdt. Post Offices,
Ranchi.,...u-. — 3

8. Office of Supdt. Post Offices, Dhmbad 4
9. Office of Supdt FPost Dﬁoeg Bhlgil

TP PrR |

R TITR IR

PUTeccernnnnan . P
10. Office of Semor Supdt Pcll Dﬁm
Chapra,.. . - ]
11. Office ol' Supdt Pmt oﬁcu.
Muzaffarpur, .. PP |
12. Oﬁl:eol'Snpdt. Post Offices, Dumka,,.7
13. Of#fice of Supdt. Postal SIm:De.pot.
Muzaffarpur. ..o oo cniiin el
14. Office of Supdt. PulOﬁul Jam-
shedpur.....coooiiiaiioane. teusanna 6
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12-01 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED RESIGNATICK OF ONE OF
1HE Apvisors To THE WEesT BENGAL
GOVERNOR

SHRI JOYTIRMOY BASU (Dimond
Harbour) : I call the attention of the Minis-
ter of Home Affairs to the following matter of
urgent public importance and request that he
may make a statement thercon :

‘Reported resignation of one of the advisers

to the Governor of 'West Bengal.’
THE MINISTER OF HOME AFFAIRS (SHRI
Y. B. CHAVAN) : Mr. Speaker, Sir, to asist
him in the exercise of functions and powers
while the Proclamation under article 356 is
in force, the Governor of West Bengal has
appointed Sarvashri B. E. Ghosh, K. K. Sen,
M. M. Basu and A. K. Ghosh as his Advisers,
A fifth Adviser, Shri A. N. Kidwai has also been
appointed.

There was some misunderstanding about
the organisation of work as a result of which
Shri B. B. Ghosh expremsed doubts about the
utility of his services. The position has since
been clarified. The Governor, West Bengal
has made appropriate arrangements for the
organisation of work and the services of Shri
B. B. Ghosh wil! be available to the Governor,

SHRI JYOTIRMOY BASU : This is an un-
usual case where the State Government under Pre-
sident’s Rule has appointed five advisers. Will
the Home Minister tell us in how many States
since 1952 when the President's Rule was in
force the Governor had as many as five ad-
visers? The Governor’s job is caretaking and
preparing the State for immediate mid-term
poll. Why is it that they arc trying to have

a permanent settlement by organising some-
thing on top of the existing machinery there?
Iz it that they are waiting for ShriGiri's election
verdict, to come out. Because for the election,
if it comes, they will need votes from West
Bengal ' Or, are they manoeuvring to form
& mini front wekmwlhﬂthem[im
want the continuation of the President’s Rule.
The Birlas have been going on removing their
files from Bengal. The jotedars want to grab
all the land. All this is happening. But
certainly, you cannot hoodwink the people;
you cannot deprive the people of their democ-
ratic rights and, at the same time, burden them
with the additional expenditure of keeping
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the Assembly alive and keep alive all this
paraphernalia. The etight-party splinter UF
group has also declared day before yesterday
that a mid-term poll is the only answer. Will
the hon. Home Minister tell us here and now
when they propose to hold the mid-term poll
and disolve the Assembly ?

SHRIY.B.CHAVAN : There is no question
of deciding any date of a poll etc. ‘This is not
the time to consider that. This is not a matter
concerning the running of the present adminis-
tration. The other issues raised by Shri
Jyotirmoy Basu may be interesting to him but
to me they are irrelevant.

SHRIJYOTIRMOY BASU : My question was
specific : In how many States since 1952,
where President’s rule had been imposed,
you have five advisers for the Governor on top
of the topheavy administration that is there ?

SHRI Y.B. CHAVAN :The administration
is not topheavy. The administration which
was being run by nearly 20 ministers is now
run by five advisers. How can you say that
it is topheavy ?

SHRI JYOTIRMOY BASU : I take itthat
this is the first State where they have got five
advisers when President’s rule has been imposed.
Nowhere else was it done. When you go to
the polls, the people will wipe you out.,

DR. MATTREYEE BASU (Darjeeling) : The
Home Minister has said that there was some
misunderstanding. We are actually very
eager to know what that misunderstanding
was. Was the misunderstanding due to the
fact that Shri B. B. Ghosh, who is very well
conversant with the problems of Calcutta,
wanted more funds and wanted to be sure of
the funds allocated for the improvement of the
situation in Calcutta which is already into-
lerable, or was it due to the fact that he was
not allotted the right portfolio ! Also, T would
like to know from the Home Minister whether
it is always with a protest of this kir d that they
will come forward to ameliorate it.

SHRIY. B. CHAVAN : I do not think it is
necessary to go into the cause of the misunder-
standing when the misunderstanding has been
removed, the work has been allotted mow and
the things are moving. I think, we should
not do something which will give further cause
for misunderrtanding.

DR. MATTREYEE BASU: I do not know
whether we are satishied with this answer but
be is determined not to enlighten us ard I
should not like to press him further mbout it.
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st frwwa W (wgadt) . wew
wErw, ' afcfetml @ g ¥ oS-
ofq wrew @y fear s &) ST @
TR @ g fr asrofy s
BT, SO ¥ FICEFT AR ABETATES
w & g, e emwa me ¥ e
¥ e g @, I @3
WA q3aT & #IX i @afagt
ar it 9w ueefa W ¥ g
fafrewm amar § @t gadt wafaEi a1 &
oo et B—oeeh awe ww ¢ fv fafam-
iz ¥ g ¥ gefafrgem war )
fafaer gdwza S framg s §— fafaw
Wk 7 §@e W, IAE qUEA B
aifw wfgg o adfedfam sfae-
# Fa% a7 A v | e aeafr
wraw # o fafaw sdza B Tg= fear
ar g, ¥ oA A E @R § e
eI qgaT §, BAfeww qgar § 1 G
#Y fagre & gon W Qar @ et e H
g | aver at ag ghn—arre fafewr & d-
e A ATl ¥ a
@ qod @@ ¥ A S Fadh
ot 22 ¥ g ¥ @ ool § wd A
FHTEAT AF AT

dred ara—aqo f F1 o FALleA
mm{‘m grﬁ L3 THEEH
Trdfes At §) It §, SEH S et
FHTC #T A G & A {1 9L 7g
arm fr fafa wdea &1 @ 7 2w,
THo G Y Y FXET TG §, THHT AL
& W AEd S EwifAa afe i
A AT I AT I FA4 FH faar
9T, §ad JAaT w1 foa=ww W 8 s
YT maw F1 &0 W AF @ ¥ =,
afy ag wen sfemar fear wg, 3w
T TET A FER G ATy e
- T

10
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ot g3 aTFIC ¥ qo AEar g
# fagre ¥ wa Tregafa o gam v gt
v F ¥aw AT fed, W e ame
#alw feq §- amw 7 ¥t ofv Wi fg
af fedror a1s A7 A @@ @, v J@t
afw ¥ v W @t ¥Ry &, gafag aiw
& wi ama? T W gew 8, wats
fagre # 2t & w0 FLEFX G |

FA HATA—HAT 4g 197G § =0
@Yo o Wy HT W1 qE-wifesay fegr mar
FEEI YT g G 7 aA1g 4v 7
dff sw Sifafar &1 Qe aga d%-
IA6! W AR w1 TEwfaE far o,
affa o= 7 3aw fear feam A% A
o & warfas daan fear ) fored firgeee-
wefen a1 wafaat davgd)

A ST g ag & fn wan st drodte”
o gt @, A9 ¥ A A a Wiy
firs o< fipg e & T wrEw fafaex
F! JwUT F &1 a9g ¥ fe g9
garfas ared ITer qEwfen 23T &
arar feat o €0 198 ¥ o fraweee-
efrrngm @ ?

gi=at gara ag & fe «n ey fafaw
arzg g AU 7 R EE 9
F1 o1 Fraeefza AT AT IS FIE|
1 AT NEEfEET #T §o T
It afs wzafs wew fafaw sd<w
T e AT Fawm Iar F foarfess
FgaA@?

SHRI Y. B. CHAVAN: The hon. Member
expressed his opinion about the system of
President’s rule. 'We bave never pleaded that
President’s rule is the better form of govern-
ment. It is in a'way an unpleasant inevita-
bility. We are trying to do the best that we
can do under the circumstances. So, thm
j# no question of our holding any special hrief
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[SHRI Y. B. CHAVAN]
for President’s rule against any other system of
government, Then, about Shri B. B.Ghosh,..

o frrawwr: g § & qEar-
o fedt & fRdmrer A oty Wi feg ?

st qmaraw g fgR d X
& ¥ifF ag fagrear, ¥ & o= w@
waifir ag @ )

st fem=er wt: ag W srifesw
o X §?

SHRIY. B. CHAVAN : One has to make
an assessment about it. There caonot be any
rigid rule in this matter. One has to go
according to the conditions prevaleat there,
The present Governor thinks that pasibly
he could do justice and ensure more efficient
administration with the help of five people.

SHRI JYOTIRMOY BASU : Manocuvring
need-based.

SHRI Y.B. CHAVAN: There arc some
people from Bengal also who know the Bengal
administration. When the question of runn-
ing the administration comes, it requires
knowledge of the language of the people also.
That is why we thought of having some Bengali
Inmowing people in charge. 'We have appoint-
ed one engineer who has got engincering
background so that the Governor can have
better adviee about problems of irrigation and
other matters like that. Therefore he will be
of some use there.

Then, his question was whether Shri B. B.
Ghosh visited Delhi or not. He did visit Delhi
is wrong about it ! We are responsible ulti-
mately for the administration of Bengal and,
naturally, we have to look inte the matter,
help the advisers and the Governor to clear
matters if there are any problems. There is
nothing wrong about it. ‘There is no question

p ising the G f

Then the question was whether it would be
left to the Consultative Committee to distribute
the work. It is normally not done.

st for W wt: I Wy, ow
ararer #1 Jurw wdY faar mar ) W oy W
ot & fe s fro fro Ty #Y Ghfrafer
w1 DA, foras fe 37% o e
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BT fFrsgrmm wasfem am
wga 7 adt fom, e ¥ st
wefen gt ?

SHRIY. B.CHAVAN: I cannot give all
the details and justification for this particular
distribution of work.

SHRI S. M. BANERJEE (Kanpur): Shri
B. B. Gbosh belonged to Finance; he never was
an engineering man,

SHRI S. M. KRISHNA (Maudya) : Since
the day the present Governor of West Bengal
took an oath of office, quite a big controversy
revolves around him. The Home Minister
has very politely and very cleverly camouflaged
the whole issue when he says I quote :  “there
have been some misunderstandings.’’ The
Governor has a very special knack of creating
misunderstandings where there could be nome.
For a change, will it be possible for the Home
Minister to advise the Governor to observe
the rule of golden silence ? Whenever he
goes on the A, I. R. or whenever he isus a
statement to the pres and the perenniajl dia-
logue that has been going on with a particular
section of politicians of West Bengal, who have
been responsible for the present misery of West
Bengal. Will the Government of India call
upon the Governor to stop this nonsense there 1

MR. SPEAKER : Pleasc use a proper word.,

SHRI NATH PAI (Rajapur): How is be
wrong ? He is absolutely within his right in
saying that. The misunderstandings are a
speciality of the present Governor. This is
in the statement.

MR. SPEAKER : When you are there, I
need not explain it. I have no objection to
any other part of his speech. When he says,
“nonsenisc” 1 say, it is not in good taste. He
can use some other word. If you are there to
justify. . .

SHRI NATH PAI: It is not upto me to
justify. May I submit to you, because you
have raised an important issue not only to Mr.
Krishna but to the House, according to Erskine
May, the word “‘nonsense” is absolutely a
paragon o{pllliamtl‘l‘y eﬁqur.'m.

MR. SPEAKER: When you are there, I
need not explain it.

SHRI NATHPAI: Not according to me;
I am no authority. May I respectfully submit
this word has been used any number of times
here t
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MR. SPEAKER I may say one thing...

SHRI NATH PAI: We have so much used
itin thisHouse thatwe cannot make it unparlia-
mentary,

MR. SPEAKER : It is not a question of
what is being used in this House. Even thatI
do not approve. Here, the Governor is
occupying two positions, as the head of the State
and also as a gentleman in-charge of the run-
ning of administraton under the President's
Rule. I wonder if you can use this word with
reference to him in his capacity as the head of
the State. Anyway, I do not think, this word
should be used. It is not in good taste.

SHRI NATH PAI: There is a mixture of
issucs. So far as taste is concerned, it should
be left to the individual Member. So far as
rectitude is concerned, it is absolutely your
prerogative.  If you say, itis a matter of taste
what is good taste or good manner should be
left to the individual Member. May I submit
to you in all humility, to say of certain views
or pronouncements coming from anywhere as
nonsonsc is not at all derogatory or unparlia-
mentary.

MR. SPEAKER : I am sorry you think like
that. I do not approve of it. In the case of
the Governor, I do not approve of it.

SHRIS. M. KRISHNA I have used the
word only with reference to the dialougue that
has been going on between the Governor and
a section of people in West Bengal who have
been largely responsible for the misery of West
Bengal.

Sir, the major responsibility that the

Governor is charged with is the maintenance —

of law and order. Day
we still have been getling information
from 'West Bengal that the Governor
and his adminstration have not as yet a
firm grip over the law and order situation in
‘West Bengal and one of the reasons why Mr.
B. B. Ghosh was unwilling to be an Adviser is
the fact that West Bengalis not getting adequate
Central Government assistance and with the
meagre Central Government assistance, the
fear of Mr. B. B. Ghosh was that they would
not be able to do a good job in West Bengal.
Has Government of India taken this into con-
sideration ! Are they going to rectify this
matter ?

SHRI Y. B. CHAVAN: In spite of his long
speech, only one question he bas asked, if I

in and day out
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am correct. That is : whether Mr. B, B.
Ghosh had aoy doubts on the amistance that
the Central Government may give West Bengal
or not and whether that was not the cause of
his unwillingness to take over? I would
definitely say no.

SHRI S. M. KRISHNA :Was he not advised
by the Home Minister or the Prime Minister ?

SHRI K. LAKKAPPA (Tumkur) : Heis
not answering properly.

SHRI'Y. B. CHAVAN : If necessary, I would
answer again, The hon. Member made many
observations to begin with. I am not supposed
to reply to those observations because that is
not necessary. The specific question that he
asked me was: whether Mr. B. B. Ghosh
resigned or refused to take over the job only
because there was a feeling that the Central
Government may not be willing to give them
proper assistance in this matter.

SHRI K. LAKKAFPA : You are not answer-
ing that.

SHRI1Y.B.CHAVAN : My answer to that
question was that there was no such reasom
Really he felt that his services could be better
utilised. He had some misunderstanding as
to whether his abilities will be properly used,
That was the main reason why he was rather
doubtful whether he should take over or not.
That misunderstanding has been removed.

As far as the other part is concerned, some
incidents of law and order are still taking
place. Partly it is true. We must give some-
time to the West Bengal administraton to
-W'

SHRI NATH PAI : He hes raised a specific
question, He asked a very important question :
that instead of wasting his energies and resources
on writing correspondence which is not likely
to achicve anything, if he would give that
limited time to his duties, perhaps, the number
of advisers could be reduced. What is the
Minister’s reply to that ?

SHRI Y. B.CHAVAN: If the Governor has
to communicate with the Government of India

SHRI NATH PAI: Everydsy ideologicai
conversaton is going on.
SHRI Y. B. CHAVAN : As far as communica-

tion to the Government of India is concerned,
if he has to write, he has to write.
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SHRI NATH PAI: He has been indulging
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this ded State of Bengal has a fair chance

in. ideological dialogue ecveryday with Mr.
Promode Das Gupta.

SHRIY.B. CHAVAN : As far as the require-
ments of the administration, we are convinced
that he needed assistance of at least 4 or 5
people. He selected them.

SHRI LOBO PRABHU (Udipi) : This is basi-
cally a question of relationship of the Governor
with the Advisers and the Administration.
But I don’t think this question has been raised
for the first time and last time. This question
is going to be raised frequently. Therefore,

we have to identify certain factors.

“The first factor to be identifed is that
Bengal is a scriously wounded State. Its
economics has been wounded. Enterprises
are folding up. Its agriculture is now subject
to & gricvous dispute about the land which has
been occupied. Its law and order is in such
a bad condition that the house of an important
member of the Opposition Party could be
raided openly only two days ago, apart from
the murders that arc being committed by our
friends. i
Thirdly, this State is suffering from a gri-
evous condition in respect of its administration.
It has been politicalised and demoralised.
This is a very important factor which has to
be reckoned with in the relationship of the
Governor with the administration.  This
G has i himself. He made a
statementon the radio that he wants the Marxist
Government back. This is a disqualification
in a Governor that he identifics himself with
any one Party and that he tries to bring that
Party back. A Governor’s role is that of com-
plete impartiality between the Parties. Havirg
failed to play that role—I am not .here to
criticise him—I am not going to use any term
even less derogatory than those which have
been used before, but I would like to make a
constructive suggestion and I pould like to
have a reply from the Home Minister. Why
don’t you transfer this Governor to another
State ¥ There are very competent Governors.
The Governor of Kerala is acceptable to the
Communists there, The Governor of Kashmir
is acceptable to the Government there. Nearby
there is the Governor of Assam. He can come
to Calcutta and you can send Mr. Dhavan to
Shillong where he can cool off for some time.
So, Sir, T would like to know whether the
Government will seriously consider the ques-
tion of the transfer of the Governor, so that

to rehabilitate itself, has a fair chance to give to
the people the benefit of the President’s rule
after a period of very bad rule earlier.

SHRIY. B. CHAVAN : As far as identifying
the important problems of Bengal State is
concerned, it is certainly a very important
suggestion that he has made. We will bave to
identify the problems of economic develop-
ment, law and order situation, and there are
some important issues which will have to be
identified and concentrated upon. He raised
another point about the Governor’s role. I
would like to politely submit for the considera-
tion of the honourable House that the Governor
has not identified himself with any political
party. There is no question of transferring
the Governor.

st gWo QHo Wi (TAT) : e

AR, 91 wmEwen & fau uF s
fear ar, s ag ag v f§ gy dEgee
FIEEH & WG #, A 7799 fagr F {7
fa¥ % oF aggar afw @, @t Ay
Frefdl &1 9= AT 1 AT @ I
A9 qF qaT A @ | 4 5@ A} A @F ot
foar &, & sgar § 9w T gw wa-
amgr g1

MR. SPEAKER : 1 am sending it to the
Home Minister. I will ask him.

SHRI JYOTIRMOY BASU : I gave a Calling
Attention Motion. This is regarding the U. S.
Ambassador’s preaching against the Govern-
ment of India. Government must take drastic
steps against this U. S. Ambassador who has
been preaching against the Government of
India. Thr U. S. Cultural Centres which the
Government of India has decided to close
down are indulging in all undesirable activities.

=it 33 B (I ) : FSAH WA,
# g vt ot ¥ Siwfeez srdwats st
HRA TS ATCE 9T ARAE ST
FEET & ARG & AT F OF T4 qEar
g\ areqaTe T 91 < T i A
TAATCAY T M # qur A+ o
@ & fax ¥ sar << ] 17 WEw
feR al @At ¥ grReHe @
ar fet Y foralt & 7 @ &% |
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SHKT 5. M. BANERJEE : Let the Health
Minister make a statement.

MR. SPEAKER : Papers laid on the Table.

12,28 hrs.
PAPERS LAID ON THE TABLE
No riricaTions UNDER THE Mines Act

THE DEPUTY MINISTER IN THE MI-
NISTRY OF LABOUR, EMPLOYMENT AND
REHABILITATION (SHRI S.C. JAMIR):
Ibeg to lay on the Table a copy each of the
following Notifications (Hindi and English ver-
sions) under sub-section (7) of ion 59 of
the Mines Act, 1952 :—

(1) The Coal Mines (Amendment) Regu-
lations, 1970, published in Notfi-
cation No. G. 8. R. 526 in Gazette
of India dated the 4th April, 1970.

(2) The Metalliferous Mines (Amend-
ment) Regulations, 1970, published
in Notification No. G. 8. R. 527 in
Gazette of India dated the 4th April,
1970.

[Placed in Library. Sw No. LT—3199/70]

12.29 hrs.

BUSINESS ADVISORY COMMITTEE
ForTY-EIGHTH REPORT

THE MINISTER OF PARLIAMENTARY
AFFAIRS' AND SHIPPING & TRANSPORT
(SHRI RAGHU RAMAIAH): Sir, I beg to
move

“That this House do agree with the
Forty-eighth Report of the Business Advisory
Committee presented to the House on
the l4th April, 1970.”

SHRI S. M. BANER]JEE (Kanpur) : While I
agree with the Report of the Business Advisory
Committee, I wish to state that some days
back I wrote to you a very humble letter re-
questing that it is a very important matfer.. .

MR. SPEAKER: We will have another
meeting so far as these Demands are concerned.
It is all right; we will have another meeting
where we can decide.

SHRI_S. M. BANERJEE : But, Sir, by that
it will be too late. Lenin Centenary starts on
the 22nd of this month. 1 requested you, Sir,
that the House should adopt a unanimous
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Resol

paying liomage to V. I. Lenin who
is looked upon throughout the world as a great
leader of the toiling millions of the world.
Therefore, Sir, I request you to call a meeting
of all the i leaders—including the
ruling party—so that a non-controversial
Resolution may be adopted by this House,
just as we adopted a Resolution on Gandhiji
on the occasion of the Gandhi Centenary
Celebrations. Certainly, I hope, in all fair-
nest, this House should adopt such a Resolu-
tion on Lenin, Sir. . )

MR. SPEAKER : T will consult the Minister
of Parliamentary Affairs.

st frama W (awa) © da1 AW-
Ty FAT A8 7 TG &, & WY GART GHGA
FEIEI

# Foif G1gT ¥ TG F FHAT F@AT
§ 1 gEiaT frde @ fr ag S g
aw & fau faat sga o wgat § &l
WA § g 5 dar wew @ @
aga &1 fafreior Y aore fewrtew avawme
& 1o frefer @ s, gafag wrfam
&fawd 9T g5 § o a9 featew o
W we fu w9 &9y sEw
frre oma WS § 1oF fA0 aww # Wy
Wi ®T a7 A FT W W A7 qBAT
98 ¥few anfar sfaesr o€ ga7 & agw
AW W g = fafredtsr Y awe
fenizw frosfea g1 o

st T ("91) A Age,
dEgee F1REE ST 6t 3 e gafve
NI E 1 IqG AT A of e oy
Ft e afead A1 feid it wafie & T
g dfemanitas 9 fedr Wt foé o
WEeT & e adigan 3 1 safau &
#19 F HIEH ¥ qHIC T (HAT AqTRAT
g s o dwm 7 g7 I degew
Frezq saw s O q @t ooy
1 zafedr foiig a o et 9 agw
grit a1 7t ?

=it wzw fagrdt Tt (F@TwgR) -
WEqE HERA, A TW V" ¥ 0% qHIT
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(it wew fagrtt wreda)

21 oW A gz wE W fFogw
¥ wfas § afas awg 9y €1 w=40-
aqi # wif & s = & fog aw
fiew gFaT § WA AT WIS B OGS
AT & & A wivar &1 WY &&w da
HToW & & | gua fawrar o awar §
' T AL F a1 wEA &7 g & Sifag)

st woaw wew (IfEor o) o
feet i fafredt 1 qae Femis fimifes
gt g wifgg 1 w= X @ # faeie
g wifee |

SHRI G. VISWANATHAN (Wandiwash) :
Sir, we do not have Members present in the
Housc to  discuss the demands. There are hardly
twenty Members present in the House,

BHRI 8. M. BANERJEE: Sir, we are pre-
pared tositupto 7 ‘O’ clock. Ican assure you
that on behalf of my party I am prepared to
sit here upto 7 “O” clock unless of course I leave
Delhi on some business. Further longer hours
will definitely affect our efficiency. ‘This has
already affected our efficiency. Unless we do
away with the lunch hour and work on Satur-
days also, the work would not be completed.
Otherwise, it may be decided to have two
shifts—day and night shifts.

waAW WERa ; 9 fawww qEanwd

FAL G qg A% A F GEAE FH W
T g AT T | g Faer A1 A%
g ar, feedt wirare ® & 3 a1 fisc
wH W Gier A afew 9% 35 W@
o faoie Tamd SA o w |
frvim st § | ot aF @ W
Wi #F fiw A S o'W v S fag
aeT A & AT AT v agt & ey
T T agt grew A wgy A Sy s
T g

The question is:

“That this Howse do agree with the
Fortycighth Report of the Business Advisory
Committee presented to the House on the
14th April, 1970
The motion way adopled.
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SHRI RAGHU RAMATAH : May 1 make
one¢ submission ? Since the Business Advisory
Committee and the House have agreed to take
up the Bill on the 23rd, the House may sit to
consider this Billfrom 6 P.M. to 8 P.M. on the
23nd,

SHRI INDRAJIT GUPTA (Alipore):
What is to be taken up on the 23rd.

MR. SPEAKER : A Bill about Bengal will
be taken up.
ot aito dwe @ (fafide) ;A
qgRE, § A9 & Afeq ¥ oF wwar 9w
g o ¥ A
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MR. SPEAKER :
Pleasc sit down.

SHRI S. KUNDU (Balasore): This is a
serious matter., Thousands of workers arc on
strike.

Mr,SPEAKER : There are other ways of
discussing it. Do not come here at any time
to raise it abruptly.

I do not allow you.

-

12.35 hrs.
DEMANDS* FOR GRANTS,
1970-71—contd.

MmisTRY OF INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND CoMPANY
Arramms—(contd.)

ot R{oT @I (WG ) : Ao
wEra, § 9w s e ¥ 3w e
T FTEIET 1 CF GET 9§ gwmEe
g § s g A AW § fEg
fedt Wt Dfafera wEl § =T T AT
g e o wr @ Aremd 0w

®Moved with the recommendation of the President.
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TAEE TR 1 7% oF feaw @
& qursfaa Fhrg I N 7=t o fEw
T a1 fres fearat § s9A a8 @R
FE 9T & | SuE frmrgar ¢ R geaT
fesritz & fag 2500 &7 § =1 WES
T A mac gy § fF 2500 T &
Y agal 7 frar AR Tw @ @ AW
faar mar & 1 s 2500 ¥ oF w@T W
ourer for mar @ gife e at a2 @
fF 20 7T e s 9w ¥ faar o g
ar g wifasr soan =31 &Y | Fifs ag
Wegee 1 ¥ wurar &Y A9T | FW TEET T
o % aaed fF few st e
a forar 7

O amag g fe s oy w2 f&
ag T7q1 gy @ afew ag Qeafewdiz g at
¥ Wy 15 ame O & o fs doac
feartiz felt wra & w228l ar oy &
4 aff ¥ e 5 aw oF Teae-
femie fom s ¥ #g avq &7
vq ¥ e § : “fag & Sw weniew
W ¢ qwfawe 1 g7 9w Fafawe W@
am & g wrw a famea a4 gan A
39 ¥ G671 w12 1 T T ? oWk ag
dar fear T At agear A€ § A fee
A wr § 7 oq 9g TOT SO A9 B
FTW § U (6 TTOTC ST AR 1 I
e TEt dY g A WY aT ST aud
fF T TAT W F1 I g T -
frrg | e oAl Rafw =®
T R F IR AT A
a0 e fem v 4 1 37 W owet
§ d FEd I N W9 F e
g M A aw N Ty
FE gt ) & e fy ag femr

frmr 7€ At T =9 Tt afee
fea¥e feda afeds &Y & 1 & feda fafa-
&0 # wacefea FHE # AT Fowr
¥ @A aR ag foiE A oo
I anfez foiid @7 ¥ a8 ar S
t fr dd tfem o s &
4300 z7 qawfafes wvoc foay mar 27
3@, 1967 ®Y ITFT T 7400 TTAT T
& T AT 9T WL I9r 02 & feA a
o7 ff a=8 qradz 1 § w07 8370 wqay
A A A & qgr FEW WrE far
LT T e fafas aeariyr ¥ aic
¥ fafrm Oz deww M ST
& ugt acfw, o€, 1967 & fas 12100 vt
€ A T 3159 T ¥ 9« fis AT
fegeam ®1 @1 7400 %y A e
A% # Tgr 8370 H TA ¥ | AW & gt
wqr 12100 #X ag WY 92 wwAv Gt =
T 91 T T@T AT FT EIATH |

@A GEA AN qW AT gem §
JEHT NI QE ANA 8 @WIE AN
W T Afys gww q@wT w1 g o @
19 frgmaaw W9 g 0§ wey @
fis diiz 1w AW F @ ¢ vafag ag
qet sy ¥ fewg e fauy svdm Sfe
22 fagrmar W a9A #g fr fF ag
fesre adf & i AT T W
ar @ 22 et ¥ vy s 4
g g @ T avdt o w1 Froor T
Tamar T fF arg #t qrfest @ oaget
A FY 7T | I WE NS T | @
&\ ag Szr fem &1 § a9 feE w7
@ wRAag ST w AR W § o
frag ¥ qg Ttz At Q1T QR Fwr
T FE FT 04§ Wifs I9% $E3
I A TEE F FES F AW §)
fifzgmAard fw g 5 s geadi &
AT o7 % arg | e frd gek am-
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g AEA TG F ATH A AT
HTATA WIS IEF AT A19F II4AT R
AT IEF FICAT TGT ATH AT T
FIEy AT AT HiHz B AW qGA
qgr fam AT gEE gAY WA
#Y fasl &1 e ¥ saar qw fawd €
wa feawr 7 fgem & 7@ &% ¥
awar g !

AR fewAw T H Ak H 0w, D
At aerd | ww  q1 @ § g
Fqaadz & AT F I v HAE
P areT Y ara Freit 21 Gt 3 Rt
ard & 9% AT FE BT TTH AT
aTeE T A AW A § fs a
mmwmﬁﬁﬁ@nuﬁa‘c
¥ Peefffafrer gz ox @ @, s
stT ATge d47T, T I &1 AR A
ow wrefrdl ®1 a1 31 0% w1 AT
AN qFaT & AR T AT IAFT | K 7
feara & W ¥ #g w@rg fe afems T
A¥oremary ¥ fer § @ At TWE
aga wedt A & w g feg &
T gET A & da sgEa g ofE
FAR F g A AW TE AT AV IEH
gifa &Y ot 3, ¥ fe 37 97 TW
ﬁ{ﬁ,%’fﬁﬂmﬁﬂﬁﬁfﬁ?
AT grET A E 1 AR TEE TE &
T i &)

areft FegeaT F g9 F4 F Mo T
T firo Fgr 1 =X fear a1 1 3
Bt & aro ¥ e AN ¥ | T IR
T@a FEATET AT A FTON qAAE A
T 9% o gw #71 ofeas dH 92 it
I TG F@ | ¢F a1 7 I wafaw
Fag 7 fF SEw gAt FW A1 O
& & gl T w5 o gw
wifres @iy § o dwd aaag & fs
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W qa g9 &9 v §1 & @
F At ¥ FFm 5 w9 w o graw 1
B A oo F AR T @ A E
frast 3 & Sast 4w TR N a@ T
ECIEAIR- GO I CEC R POl A
AT a9y —wm ffag a7 wer m=
TR F77 g @ F—fafeatee fafiret
A fafedz 38 §F o oo fomn afix
B iR A o @ g e d
i A g

Tt ST T mar § smaT W,
e gardt surr Wt g ot B, R
TErT qa oy § fr agt < SRS
Tew wE gf 19 4f waredy #, 20 ff warsdt
Fagt | gu% g zrer AT feewr
(TISCO) 3a% ax @wr ané o &
&, feT waTadt | @ a9t g ag R}
fr frasft aerd & swa 1942-43 & sremr
g & wEa AT e 1 HT Ty
Wt #eSt Y| a9 w@ grew §? 9w
9T ZTET A FET CRIT F7 & (A€ ST
A9 F oFelvea &1 A% e, TE A9
9 fRE R qTE ST a1 W § 9 g9
AR A1FH STIT TGl HT GHA, ag AT
wegresd % atear @ | Adron ag g
& W T9a @ wAE F W IEe GG
g § dear e w1 9% qaels
F ¥ AT w1 ST 7@ T 9% |
Fdtar ag gwn 5 o asw o= o oaed-
¥ £ §FaT 41, a8 AgT T 97 AR Wi
R A H femmiam Naw T RE
T FER FAT FE 9@ ar g
& A 1 9T ag 8 dfer gud w1
FATTa T3 &1 vad wow #few §
552 FUT AT 162 FUF &g 7 Ta7 fRam |
fise off greg o7 @ AT w99 A gEG
Tt gt &1 fRT Y g w= amm oA
FEH & 92 R FHFE & A0 g
T TW TFIT I § & IH TGAT T 4N
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frsen § @rer o e fasft @x &Y
wuft 1 o7 frdad A1 @ At
a1y § T www@r qwr gER
g Fwe wfez 3

Ta¥ AT q9 A7 A0 qE A
Jadara 7 w§at 0T 577 amd W%
&% &Y $77 HYT FETedW | I AHA H
T FAT I § 7 Iawr gred@ AT 4T
¢t fr §ft Sifrafra oo & ot @t
o¥za ¥ F ¥ w7 o @ Fr 25 e
A wrer g e #E w & e
1 %8 %0 w1 wrer dar &, ¥ war d
fe srx A% 105 F<rg &1 qrer & wAT ¥
AT agar Jma | @i T 7§ @
(4

gax # Sontfaafan at sno & i
U (A sy qra &t o ?
100 #g #Y g ¥ 41 03 912 § =gy
T g & S A Fror § 7
ardeT § araRys § ? F @ ad
99 ¥ V- I AW F AT LA |
qgelt frw ag § fF oo dYeer AR
FWT qg Ag1 | fF ag g few &
faq qar @i ga S 7 frdr grivar
afi gt fafst &1 AmgfEga s
7€ 48T Y &, I AT AT W
g & 7 @ wfed it =
adf fradt formdr ag mfeat #r s aar
% | iR d IR A Y e S §
9 DET ¥ SET A qEL ¥ TAE A
At & X AR BT T @
T[ART AR A0 e | Azaeigwie
e § f5 & t=igs &w ¥ @
LRF remismaad
gama #r ot ¥ faw weer gema
&% 1 a8 aTs graa ag § fv st wifedt
gfeamesr A8 &t & 1 39 F s A

Tt wr fear st g8 wifed aww &
il
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framew A QY 1 W A N, ®
g ¥ w98 ? 798 38 & 5 agt ofsww
F7 Syt 79 fan ot & AT agt e R
fazan fear & ar€ &t o@ &1 a1 3% @i
e #Y Forad forg 7ot #1§ g 71 @
A I AAT L E | TR AT A
a1q fedY e & &ifwd | warag 2 fs
dar 37 917 &1 gAATS § 97 AW FW@
&1 3% et o A fow Y @, AR
fos & a7 ¥ w47, foam gwar 93w
#z 371 7yt ¥ fegeam & SwERl ¥
fardam o

¥q T OF § A9 TG FL AH FEAT|
a1 7 A §r=T # w9 e
AT ot oA § 48 HYAX TAAYHE
F &1 47 €1 3a% garfaw gar wifed
fzeam & smardt @M AT I9F -
fas 0 #1 g7 o F THC GRT )
g% fra ¥ A9 A a7 F 0 e
ay, ¥fe agar s A fear 7t wifE
s 7w fear 6 ere servrET F1 Al
agT & a9 g, AT AP A F 37 J@Q
9z AT | qGF FT GIAA AT § FH
T wra | quT geier Fra ag e
Tt Fordrg @Y A% T AGY, AT T Q-
firs frtg a7 @%9 & mar| gafad &
gz fis o & fafredY & a0 dy agatd
@w 3, e AT AT F JHET AH
st fAe =4 @t ST ITATH R

AN T A A FL D
won agm fr fFaag ¥ faam e
ﬁ@r«f‘lgﬁ?&aﬁtmﬁﬁsmm
s &1 AT g H ST WE =Ry
gade” g s A @ afr AT AT R )
sa & wra @ ufewE ¥ A H
Farsrrar T & F 1968=69 % $YANTEA
e 16-4 F0T F Q| W GA AT
¥ fay FE R aE § T
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f& s ofeiiz are fedwa H wwET
T faar s o et S99 & 9 &
fear wrg, 39% TR madde W A
et foar mar & 389 w1 faar ond A
AT AT ATEN T2 HL FYADIEA AO6E
o & 1 FUT 48 wTa HT | W7 AT
it fam |1 &f ama §? s A
o fgara &Y gy A A ag ata H
o " & 1 fe e s 1w fgw
g AW O wr A9 gE | FOF
48 W@ Yo IT TAFW d¥@ 2| ¥ fug
Tt §? s agy fgema o g A9 &
agt a7 e & smr & | I fod @
g w3 s w1 femw g a@
Famr g

Y AT ¥ oF QoA TAAw 1 A
9T AT § | AT HGH ¥ AFT FOALTF
¥ wred | fgarea lﬂ'mian'{m&fj
O aff § 1 agi W @ IS AW A
e § ? fad g, g 3, @ faan-
ot # I qA FT F, foAd €
& dreg ot Yirwarac o frlk wA
gram 7 agt a7 @ femr &7 39
kg fad aré § swaw ¥ g@d s A
w17 A Far fr § 7 Qow geadE W
frafisr § ? A dogus 93w N
AT TG FEATE |

F9 I qT AT G HT A FW
AT FA E IAE A H @A G FE
IEAE -

F9 AT 9 4 9 quwr 4 gl
T STEl 7y wrETET g o faw
ag e Faay 9, 3few e gt
2 ar 48, & «EY A |

SHRI BEDABRATA BARUA (Kaliabor):
Mr. Speaker. . . (Interruptions.)

MR SPEAKER : Other Members who are
to precede him are not present; so I have
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called him.

SHRI 8. S. KOTHARI (Mandsaur): He
has the monopoly of speaking on every
debate; they have no cther speakers.

SHRI BEDABRATA BRUA : Iwas much
lower down but some of the speakers are not
here and so 1 was called to speak.

I think the basic document on the industrial
policy of the Governmentis the Dutt Commitee’s
recommendations which went into the question
of monopolies and devised certain effective
norms by following which concentration of
monopolistic and economic power can be held
in check. I fully agree with the recommenda-
tions of the Dutt Committee and I belicve
that the Cabinet resolution of February 17 or
18 which tries to implement the recommenda-
tions of the Dutt Committee by and large
is a step in the right direction. This
Dutt Committee’s division of industries
into the core of heavy investment sector, middle,
sector and unlicensed sector is, by and large,
a very proper classification. As the Dutt
Committee recommended that in the heavy
investment sector alone, monopolies can really
grow,—and monopolies also can grow in the
middle sector—something should be done in
terms of regulations to control the growth of
monopolies by insisting, first of all, that in the
middle sector there should be no encroachment
of big business-houses, and in the heavy in-
vestment sector big business-houses should be
allowed, because of their financial ability ard
all that, to participate. But, atthe same time,
it added a proviso—and itis a very good idea—
that the big business-bouses should not in any
case be allowed to fatten at the cost of the
public financial institutions ard the nationalised
banks, as the banks were nationalised later on.
So, tlie Government should consider it as a
joint sector. That is the core of the Dutt
Committee’s report : that the entire core sector,
the heavy investment sector, should be consi-
dered as a joint sector, and when loans are
given to big industries in the industrial sector,
the Government should put in a clause the
financial institutions and the banks should put
in a clause—that the Government reserves the
right, the financial institutions have a right, to
participate in the management of these indus-
tries by purchasing equity shares and convert-
ing the loans or other funds which are advanced,
into equity shares. While I believe that the
Government has accepted this on principle,
I would like to know whetsher such instruction
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bave been issued to the banks and the financial

institutions that this clause is introduced, and
not merely say that when these industrics are
in a bad shape the Government might convert
their loans, etc. , into equity shares and also
try to relieve them of their difficulties: that
will not do. Naturally, we expect that the
Government would take steps to definitely
dzclare the big industries as the joint sector,
and where Government assistance could only
com< as a participator in the equity shares,

This is very vital. Otherwise, the entire
Dutt Committee’s report would be rendered
completely meaningless, because it is here that
vast funds come. The Dutt Committee bave
gone into the big assets of the Birlas and found
that there is concentration of assets and wealth
in the form of industries there. Of course,
there are only eight or nine or 10 business-
houses with about 70 per cent of the total
assets, In this question of the monopolies, 1
would not include just Birlas alone but all such
big business-houses must be included, and it is
here that the Government participation should
come in.,

The second point that I would like to em-
phasise is about the backward areas. There
was a Cabinet resolution which was a very
welcome resolution in that 10 per cent of the
capital would be subsidised by the Government
in the backward arcas, ‘Then there was another
decision that in the back d arcas, wh
a decision is made to locate some industries
there, income-tax and other taxes would not
be imposed for the first five years or something
like that. In view of the fact that all the
backward arcas have been contributing to the
development of the advanced areas, this is a
must. But I regret that this recommendation
has not been accepted by the Chief Ministers®
Conference and the NDC. I do not know
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we see are a direct outcome of these tensions
that we see in the country. This is a vita]
point, such things should not be allowed to
develop.

I now refer to the public sector. The
Industrial Policy Resol of 1956 asserted
that there would be two Schedules: one
Schedule covering all the irdustries which
require a long gestation period requiring
a very heavy investment in terms of capital
and requiring a new and very complicated
technology and a market which may not be
created because of the non-advancing industrial
sector.

All those industries which would not be
able to use their full capacity at a point of time
become victims of recesion, whenever reces-
sion comes. The consumption sector that was
left with the private enterprises did not suffer
from recession. Air—conditioncrs or refri-
gerators did not  suffer  from recession.
Recession came to this sector which was not
expected to make a profit and this allowed a
handle to opponents of public sector to
malign it. After the Industrial Policy
Resolution, G t i i
that sector where there is no profit. I w;:t
that this Industrial Policy Resolution of 1956
should be further clarified to include the
posiibility, rather certainty of the Government
entering those sectors which are consumer-
oriented and export-oricnted.

So far as export-oriented industries are
concerned, recently the Ministry of Foreign
Trade has repomdly made some recommenda-
tion licensing requirements  with regard to
big business houses should not be applied
so far as export-oriented industries are com-
cerned.  This is one of the biggest faults, It
is a misnomer to call them export-oriented
industries. For instance, artificial silk irdustry
was ded this type of treatment by

whether so far as these proposals are ned
they are as good as dead. [ would request the
Industries Minister to try to revive this and

find out to develop the back i
areas, andnotjmtpwctptmmufgood
will; we have had gh of such e 15

Though the Planning Commision has been
asserting that the backward areas should be
ped and c i hould be shown to
themm the matter of industries, basically the
backward areas have become more and more
rd and the ad i areas are develop-
ing further, This leads to tensions within the
country and the centrifugal tendencies that

r} 1.

hark

the ministry and licences were given, saying
that it would lead to exports. But later on,
did the Government care to enquire how many
of them really exported their production?
All the best textiles which were produced were
given for internal consumption because of
the heavy demand in the country and the
growth of a sort of middle-class, upper salaried
class, etc. The real growth of exports was in
those industries which were producing cotton
textiles of indigenous variety. How long can
we go on trying to take & wrong view of things?
If export-oriented industries fail to export,
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they should be nationalised. I hawve r.o doubt
that if we are to produce consumer goods for
internal consumption, it is an insult to the
common man. We should produce consumer
goods and luxury goods and they should be
exported. If the private sector is not able to
doitbecause of the strong demand for consumer
goods in the country and the lop-sided deve-
lopment of economy, we should do something
about it,

About the loan policy, there has been
always discrimination against the public sector
enterprises. It concerns other ministries also.
A few months ago, I had occasion to visit the
HMT. It produces onc of the best watches
economically. It produces only 2§ lakhs
watches whereas the watches smuggled into
India amount to 30 lakhs and the country must
have paid atleast Rs 100 crores for the smuggl-
ed watches. The HMT people told me autho-
ritatively that they have been applying for
foreign exchange for expantion, but they are
not given the foreign exchange. We have to
change the entire idea about loan, foreign
exchange and all these things and give high
priority to public sector. Nothing should be
done to help low priority items in the private
sector.

SHRIR. K, BIRLA (Jbunjhunu): Mr.
Speaker, I would like to compare this Ministry
with an old wife who believes more in ‘don’ts’
than in ‘dos’. The philosophy of ‘dont’s’
adopted by this Ministry retards the industrial
growth of this country which we can ill-afford
at this time if we are determined to achieve
more than 7 per ceat rate of growth. I state
here what Shri L. K. Jha has stated a few
months back about this. He has stated that™
if the country’ cconomy is to be-improved,
we cannot go on with “ifs” and “‘buts”. There-
fore, I would suggest that the hon. Minister,
Shri Ahmed, should try his best to remove
the se “dom’u“, “4ifs” and “buts’ if he wants
his Ministry to achicve their objects,

MR. SPEAKER : The hon. Member may
continue his speech after lunch.

The Lok Sabha adjourned for Lanch till
Fourteen hours of the Clock.
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THE LOK SABHA RE-ASSEMBLED AFTER
LuncH AT FIVE MiNUTES PasT FouR-
TEEN OF THE CLOCK

[MR. DEPUTY-SPEAKER in the Chair)
DEMANDS FOR GRANTS, 1970-71 contd.—

MINISTRY OF INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS conld.—

MR. DEPUTY SPEAKER: Shri R. K.
Birla to continue his speech.

SHRI JYOTIRMOYBASU (Diamond Har-
bour) : Sir, I have given a Call Attention notice
on the undesirable activities of the American
Ambassador, Mr. Kenneth B. Keating, in this
country, who has been eriticising the Govern-
ment of India for their decision to close down
cultural centres in India. Will you kirdly ask
the Minister of External Affairs to make a state-
ment as to what they propose to do against
the undesirable activities of the American
Ambassador in this country, who is anxious
to create chaos aod trouble in the country.
SHRIMATI ILA PALCHOUDHURI (Krish-
nagar): Sir, [ have to raise a point of submission
which causes a grave concern to all of us, that
the house of the Opposition Leader in West
Bengal Assembly, Shri Siddhartha Shankar Ray,
has been ransacked. It is yet not known which
are the parties involved in this, A live bomb
had been planted in the library which might
bave burst any moment and killed his aged
mother, and the innocent people in the House,
I want the Home Minister to make a statement
on this.

St TraTATT qret (9er): Asm
TR, ¥ A FEFAA F #R e
Foed dw # Ao Tar ar fwd
et =+, T Wt g &R 24 smedr
wOH g, W% A} A WA s areeer
w1 %1 Bfew A @ ST 9 aved ¢
& o wgeaget e g1 g o ag W
T W §F aw & afog T
A WA @F A H g WY

MR DEPUTY-SPEAKER : All that has
come in the papers.

SHRI BABURAO PATEL (Shajapur) : Sir,
this morning, we stood in silence for & short
while as 2 mark of respect to Dr. U. Misra who
died. I would suggest that we stand for a minute
in prayer for those American astronautswho are
coming down to ecarth from the moen. It
will be & good gesture.
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MR. DEPUTY-SPEAKER Kindly givea
proper notice.

SHRI BABURAO PATEL: This isnota
question of giving any notice. Those astronauts
are coming down to earth at the moment.
Let us stand and pray for their safe return.

MR. DEPUTY-SPEAKER : We all will be
very happy. We shall heave a sign of relief
on their safe return to earth. The whole world
is concerned about it.

Shri R. K. Birla to continue his speech

SHRI R. K. BIRLA : Mr. Deputy Speaker,
Sir, as [ was saying in the morning if the Govern-
ment of India still continues to acton “don’ts,
ifs'” and “buts”, that is going to be very harm-
ful to the country and to the industrial growth.

In 1967.68, we know wery well, there was
a growth of less than 1 percentwhich isa matter
of deep concern to everyone of us. I feel
happy that the Government took some steps
as a result of which the industrial growth of
the country increased to 6.5 per cent in 1969.
If my suggestions arc taken seriously by the
hon. Minister, Shri F.A. Ahmed, I feel very sure
that it is going to increase further ard it may
be nearabout 8 per cent.

Before 1 give my suggestions to the Govern-
ment as to what steps they should take for the
development of industrial growth of the coun-
try, I would not hestitate to ray something
about the part played by the private enterprise
so far. In spite of the fact which is beyond a
shadow of doubt that the private enterprise,
on the whole, played a very important role
in India’s masive economic development for
which it certainly requires compliments from
all of us,

I am sorry to say one thing. Its reputa-
tion and image before the public is rather poor.
What is the reason ! According to me, there
is only one reason for the image and reputa-
tion of the private sector being so poor before
the public that the trusteeship concept of
Mnhatma. Gandhi was not fully and sincercly
kept in \I'ICW while forging ahead towards
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I cannot understand. Here, I would refer to
Mr. JJR.D. Tata's speech delivered a few
months back when he said :

“As a result of the suspicion ard hostility
which this poor image of the private sector
has generated in the minds of Government,
public and Parliament, it is being increas-
ingly denied the opportunities to play the
fullpartofwhich itis capable ofin develop-
ing the country’s economy.” As a result
many sound projects of importance to the
country put forward by honest, competent
and resourceful companics are being frus.
trated to the detriment of the economic
development of the country.”

Now the question arises : kow we can revive
this lost image. It is possible only when we
take effective steps to follow the trusteeship
concept of Mahatma Gandhi. Besides this,
my cmphasis is that we firmly and sincerely
adopt the concept of social responsibility while
establishing a unit. By this I mean that busi-
ness policy should not be dictated by mere
laws of supply and demand and only with profit
motivations, but we should develop a third
dimension which is the welfare of the lccality
where the mill is situated. It should be the
responsibility of the unit to make approach
roads, electrify the houses, construct houses,
hospitals, schools and dispensarics, etc., say
within a radius of about 10-15 miles of the unit,
Simply working according to the Companies
Act and other Government laws does not mean
that we arc fulfilling our social objectives. The
satisfaction and sepse of oneness comes only
when the sorrow and bappiness, the grief and
pleasure of the neighbouring people is closely
interlinked with the prosperity and adversity
of the unity concerned,

Sir, the Monopolies Act has already been
enacted. Therefore, I won’t say anything
about it. I would certainly lly one thing.
I am definitely against poly, concentra-
tion of ic pawer, ¢ ion of wealth
bmmewe know very well that it is against the

ec lop t of the y- Itis
certainly a mtlcr of deep concern to all of us.
It is said that some of the mills have gone ¥ick
and some of the units are going to fall sick.
Well, I am sorry to hear about this sickness.
Anyone of us will be sorry about the sickness
whether it is of mills or humanbeings. I am
actually grieved to know that while the units
have become sick, the proprictors or the Manag-
ing Agents of these sick umits have become
healthy or even healthier, That is something

1 prirciples of socialism. To-day,
Sir, every one of us is committed, the country
is committed, the Gowvernment il committed
and we are all committed to socialism. But
I would certainly endorse the views of Mr.
T. T. Krishnamachari when he said a few
months back in Delhi that in the name of
monopolics, for heaven’s sake, don’t restrict the
production, don’t curb the industrial growth
because restrictirg  the - production, and
curbimg the industrial growth is much worse
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and I fully share what Mr. Krishnamachari
has said. I hope Government will not think
for 2 moment of putting a spoke in the wheel
when somebody is ioterested in increasing
production. I may say, I have no sympathy

b. G. (Min. of Indust. APRIL 16,1970
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ment to supply necessary raw materials and
necessary power supply and other facilities
and to see to it that every unit in the public
sector or private sector or any other sector
is working to its installed capacity. As a
matter of fact, I have a desire that the units

whatsoever with any one who d

tax or sales-tax orany other taxes and indulges
in malpractices. Well, the greatest punish-
ment should be given to that man or that
company whoever it may be. But, I would
request the Government that for Heaven’s
sake, do not punish the man who is seriously
and honestly interested in increasing the pro-
duction of the country which is in the overall
interest of the nation. On the other hand,
that company or that man who increases pro-
duction should be amply rewarded not by
giving warnings or stern action but by calling
him a ‘good worker’ and a ‘patriot’. Because,
Sir, he brings Socialism quicker to the country.

Now, Sir, T will speak somecthing about
the 1956 Industrial Policy Resolution. For
all practical purposes, it is out-dated. It
should be further re-oriented in the present
context, so that the private sector is fully allowed
to be associated with the Government in creat-
ing a massive industrial development. And,
Government should not always think that the
people in the private sector are bad people,
and they should not be treated with suspicion
and doubts,

Now, Sir, I wish to speak something about
the small-scale sector. All the sectors-whether
itis big or small, whether it is public or private
—are all one ‘national sector® as our Prime
Minister Madam Indira Gandhi has said in
the Rajya Sabha a few days back. But, I wish
to say, this, that the small-scale sector needs
a special consideration by the Government
because it has not got the resources at its
command. May I therefore suggest to the
Government that they should be more sincere
in this respect and encourage and give all help
and facilities and loans to them ?

Regarding the public sector I would not like
to say anything more except that it is not going
to function properly until and unless its full
installed capacity is fully utilised. In today’s
Time of India, there is an item stating that 509%
is the idle capacity in the Heavy Industry.
How?! I do not understand how this public
sector is going to work and make money if its
installed capacity is utilised only to the extert
of 30% or 409, The same thing sppliss to
the private sector. Itis the duty of the Govern-

hould work more than their installed capacity.
And, the Government should compliment
that unit. But, what I fird is that the Govern-
ment of India seems to be somewhat allergic
in this respect. 1. do not know why if anybedy
or any unit increases production more than
the installed capacity they think of taking some
action against them. I do not like that. That
is one thing which I would like to say.

Then, I wish to say something about the
public sector. In Khetri,in my constituency,
there is a copper project and a fertilizer project
also. T think it is going to cost over Rs. 100
crores. I have been telling the Petroleum
Ministry, the Ministry of Industrial Develop-
ment and every other Ministry : for Heaven’s
sake connect these with a Railway line; other-
wise this project is going to be a failure. But,
Sir, my voice as it seems, is just a cry in the
wilderness. 1 have got a letter from the Rail-
way Minister saying that the Railway is not
thinking of connecting this unit with any rail-
way siding.

How are they going to get the raw materials?
It is going to be very uneconomical on account
of not having a rail-line connection. With
my experience in business and industry I can
say that this project is going to be a failure if
the Government of India is not going to conmnect
this project with a railway line.

I want to speak something about the delay.
Ishall just read a news item which has
appeared in the Financial Express of the 20th
January, This Ministry bas clarified a point
after nine years. It says :

““The Union Ministry of Industrial Deve-
lopment has isued almost after nine years
a clarification regarding the policy on grant
of lease of Government land to somebody
regarding salt manufacturing.””

Nine year’s time is 2 very long pericd. 1
hope the Government will take note of this.,

SHRI CHENGALRAYA NAIDU (Chittoor) :
Thank God this has not taken ten years.

SHRI R. K. BIRLA : If the hon. Minister
and his associates are very busy in other im-
portant work and they cannot attend to the
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disposal of the files, I would suggest that they
adopt a method called “Gajrajsinghji®s method ™.
Shri Gajrajsinghji was the Prime Minister of
a Princely State when Britishers used to rule
us, The Viceroy and the Governor-General’s
post was occupied by one person at that time.
He went to see that State. The Secretary was
an I.C. 5. Officer.  He told the Prims Minister
Shri Gajraj Singh that the bara lat sahib was
going to come here and the public was going
to give him a reception. He told him:
“They are going to tell him that the files have
been acumulated and that you have not
been able to dispose of those files.”” To this
Shri Gajraj Singh said that he should not
bother about it and that he knew of his ability
as the Prime Minister of that big State to
dispose of the files before the bara lat sahib
reached that place. Onc day before that, the
files were brought before Shri Gajraj Singh.
He said : ‘put 509, of the files on the right
side of the table and the other 509, on the left
side of the table.” Right side is accepted while
the left side is rejected. 1 say that even if
this policy is accepted by this Government,
the disposal of the files will be very quick.

Thank you very much.
SHRI S. M. BANER]JEE (Kanpur) : Since I

am leaving for Kanpur, let my name be called.

=t garem ey (Ffegrc) @ FEww
oft, ¥w w1 anfas g g & I-gEt
w1 aga 31 gra g ¢ 1 e @ ae
¥ gure qw & ¢ fow A o awewr g
qaror gt wifgg aar gAR W H
fes QRIMTAT & ATaTe 9%, Tfeas {3
T WTEAE ¥, EMI H, gAL AMF
arfas fax & 3afa & fag s dq &
afes IR wegE FE & fagan
UM AT FA R & I aww H A QA
UF gA JA¥ I ARATE | §EE I
w38 Al fF ZATar A aWrAaTS Y FEEA
2, forg® 9TaTT 9T W A9 2q FTAfaF
faxaamr aa & SE o TwE
fawe @ a0 gAR WA WEIRA §
qig & @wwal § 5 aga ard arfimi
# IAFTA IART TG g1 AT 1w
fe & s e fF M9 IEE-
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aal Fr FEm AT § 5 dew
R ¥ o g% wErfr § dw e
It %Y farcwa &) Ot 91 G FaTfy g,
T 19 A9 €T F IGHETS Y frowa
A AT § A QA & & qwwan §
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F1 A @A fgw

TR AT A F g A
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| ¥ oft § 3T @ ave v g
2 wm et aw @ owmw e
Ty §, gwd awen Adt g g %W
T H AR ¥ s frar g
AT g wg A g f v A g
¥ wraew § #1§ awrar e g |

et awag & fs e & e
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sfas ¥ afus @iz qom § AW &
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faq & Wy AwWg FW@T § 6 a9 @i
F1 HF2E F |
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A B 5 AW g gm
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fox, it WA F AR QT AT g,
Mg Ham I}, AR g ¥
giw ag F1a Q@AY 5 ZaR 3w w1 anfaw
fagar gl feoam el & gro St ot
A gt aF 7T F 0w a% 9z fay
M & MY AT FT AT & FAr
2 | F0Y% A T & TAA F faqAv gwnr
gl ®T AR F T AT AT 43T |

o 99 OF a1 e oF gl
Fare #d wolt {1 WO agw Wl AW
i & o FF od g€ &1 AU
t fooat Mg amd aw v wRfee
g ifed aifs ag & ame ¥ o, 9w
IFT TF FUET T @ARHE g1 a
AT HATHATE T TATIAT § FART Fordmr o

™ TR} & g9 F WAy A Wi
T qAET F@TE |

SHRI BABURAO PATEL (Shajapur): This is
the Trishul Ministry of our Government, It is
a three-pronged trident in the hands of a very
powerful and intelligent person. And it is a
dangerous trident. The first prong is Industrial
Development whereby licences are given to
industrialists and expansion is allowed or dis-
allowed to them; the second is Internal Trade
where distribution is controlled or prices are
prescribed; the third one is Company Affairs
where industrialists whether they commit a
fault or not are still punished severely and they
are thrown out of business if they do not make
a profit. Fortunately, this section of the
Company Law which punishes private enter-
prise for not making profits is not applied to
the public sector. Otherwise seventy-five per
cent of the public sector concerns would have
gone out of business. In fact those in charge
of public sector projects do not even know
how to spell the word “profit’ and that is why
they are making ‘progress in collecting Josses®.

Coming to this Ministry and its dangerous
implications in the hands of a very clever man,
I want to point out that last year we cclebrated
the Centenary of Mahatma Gandhi and the
Government of India gave a donation of Rs.
1.20 crores. It is well known that Mahatma
Gandhi used to sing a prayer : “Raghupati
Raghava Raja Ram—Ishwara Allah Tere Nam”



179 D. G. (Min. of Indust. Dev.,

[SHRI BABURAO PATEL]

This prayer could not possibly have been sung
by the Muslims of India; Raghupati Raghava
cannot be sung by them and their great friend
Mr. Fakhruddin Ali Ahmed had to find some-
thing for the Muslims in secular India, other-
wise the whole year would have been a waste for
them. They would not have had anything
to celebrate. He, therefore, resurrected the
ghost of Ghalib and had the centenary cele-
brations of Ghalib to compensate Muslims.
And for that our Government gave, according
to the population ratio of 6 : 1, a donation of
Rs. 20 lakhs. . . ([aterruptions.)
SHRI S. M. BANER JEE : On a point of order
I have great regard for hon, Member Baburao
Patel, for his age, intelligence, for his every-
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safes are opened these daysnotby the combina-
tion of keys but by the combination of words.
The safes of the banks, the safes of the indus-
trialists, the safes of the rich are opened by a
combination of letters or the combination of
words. The six words—Industrial Develop-
ment, Internal Trade and Company Affairs.
That is a wonderful combination for opening
the safes of the industrialistr, And this com-
bination of six words opened the safes of Birlas
and Tatas. They had nothing to do with
Urdu poetry or Ghalib’s Centenary. Ghalib’s
Centenary was conducted under the aegis of
the Education Ministry. Butthose industri-
alists knew that licences and expansion were
in the hands of Shri F. A. Ahmed who was the
sponsor of the Ghalib’s Centenary. (Interrup-
n'o?). 'Yuu sit down now; afterwards raise your

thing. He is speaking on the Demands of
Industrial Development and Internal Trade
and Company Affairs. I have no grouse
against it. He is actually bringing in Gbalib’s
centenary celebrations,  How does it fall within
this Ministry ! Raghupathi Raghava, Mirza
Ghalib—these are not relevant. Ghalib never
wanted a licence.

MR. DEPUTY-SPEAKER : It is nota point
of order; if at all, the question of relevancy
arises, and it is & matter of opinion. Per-
sonally I feel that...

SHRI S. M. BANERJEE: If Ghalib bad
been alive he would have only said, after

hearing his speech :
I8 g T gEwy, W T glaae
gat

MR. DEPUTY-SPEAKER : It would be good
if Members are relevant, but I can only appeal
to them. .

SHRI BABURAO PATEL: Sir, I shall pre-
sently show how it is relevant. Money had to
be collected for Ghalib’s  Centenary.
And that money, of all persons, came from
industrialists, people like Birlas and Tatas,
who spent lakhs of rupees on the Ghalib Cen-
tenary. By what stretch of imagination would
these people who love the jingle of their money
like to spend over romantic poetry? Neither
the Birlas, who are my friends, nor the Tatas,
who are also my friends, know a word of Urdu
or Urdu poetry. Birlas paid a lakh of rupees
and Tatas paid Rs. 25,000 for the Ghalib Cente-
nary. This money has come out of them because
of a magical combination of words, The

SHRIMATI LAKSHMIKANTHAMMA
(Kbhammam) : How can you ask the Hon.
Member to sit down 1

SHRI BABURAO PATEL : Now, Sir, this is
how the money came. I do not say that Shri
F. A. Ahmed did at any stage influence any-
body. But he should have been very careful
about something worth which his name was
asmociated. He should have been very care-
ful to see that as his name was associated with
P jald .r' _____ ',\v‘ifhﬂlt'lm' 3 .Wi.tb
the industrialists and, at the same time, with
the Ghalib centenary, he should have taken
particular care to see that the industrialists
did not pay for this, even if they happened to
have a great love for Urdu poetry which they
do mnot have. (Interruption) I know it. I have
known them.

SHRIMATI LAKSHMIKANTHAMMA :
Are you fond of Urdu poetry

SHRI BABURAO PATEL : No, I am not.
I am all for Tamil poetry and also. . (Interrup-
tion). . . for Tyagaraja.

What happened t After this, T expected
that something would be done for the expan-
sion of our motor-car industry, particularly
after this payment. Today, in our country,
there is an annual demand for 70,000 cars and
we are actually manufacturing 35,799 can
per year according to the last year’s figures,
We are, therefore, short of 35,000 cars every
year while we actually bave an annual capa-
city of 140,000 cars to be manufactured in our
country developed during the three Plans
that we have had.
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Now, Sir, Hindustan Motors applied in June,
1965 to expand their production by 80,000
cars, Premier Automobiles applied in May,
1968 to d their p tion by 50,000
cars, Both these expansions were refused by
the Industries Ministry. Why t I will tell
you. There are two reasons. The first reason
is that Government has controlled the sale
of cars and compelled the people to deposit
Rs. 2,000 per car with the post-offices. This
money has now mounted to a sizeable amount
of Rs. 13,82,46,000. This money is being
used by the Government at three and a half
per cent interest per year wh you cannot
get any money at that rate in the market, and
the Government is now very reluctant to return
this money by allowing the production of car to
increase and by letting the people have the cars,

Another thing is the small car project
racket. Shri F. A. Ahmed has been talking
for the last three years about a small car pro-
ject. How small is this small car going to be ?

MR. DEPUTY-SPEAKER : The Hon. Mem-
ber’s time is up.

SHRI BABURAO PATEL : Is itnot veryin-
teresting ! Don’t you like the story, Sir?
‘The car is small cither in price or in size. We
have already a small car, the Standard car,
where one has to fold oneself to get into the car,
As regards the price, one third of the price of
a car is taken by the Government by way of
either local taxes or Central taxes, If the
taxes are reduced, the car automatically be-
comes cheap, and the Standard car is small
enough for all purposes. Then what is the
idea of another small car?! The small car
project was being dangled as a carrot before
the public because Sanjay, the son of the Prime
Minister, was getting ready with a small car
project. When Shri F. A. Ahmed saw the
small car and Sanjay wanted him to take a
trial ride in it, Shri F. A. Ahmed probably
thought it to be a dangerous ride and said :
“Let the Prime Minister go first.””  (Interrup-
tion) Now that thing is over. Sanjay has failed
to build a car. Let us not talk of this small
car any more especially when the Planning Com-
mission has not agreed to the project of build-
ing a small car in India. We have three cars.
All that we want to do now is to allow the
production to expand. There is production
capacity for 1.40 lakh cars per year. 70,000
carsare needed. We have double the capacity.
But Shri Ahmed raises all sorts of objections,
says that they should not expand. The same
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is the story about scooters. Scooters are not
being allowed to be factured.
Regarding the Asian Cable Corporation,
during the last session the Hon, Minister had
said that a letter put up by Mr. Kanwar Lal
Gupta was idered to be doubtful or forged.
Today I have got a report from Simla from
the experts saying that the letter signed by
Mr. B. D. Kalelkar is not forged and is genuine.
According to the document, Mr. B. D. Kalel-
kar, who is supposed to be the Director General
of Technical Development, Mr. N. N. Wanchoo,
who is supposed to be the Secretary and Rana
K. D. N. Singh, the Joint Secretary all these
have conspired to grant more licences than
they required to certain firms. There are 14
firms. They have sold the goods in black
market and made a lot of money. One fellow
called Mr. K. P. Goenka, who is obviously a
rich man and who is supposed to be in toe
with the Minister himself, is supposed to have
made Rs. 50 lakhs for Asian Cables in one deal
alone. That is some licence for polyethelene.
I hope these allegations are false. But there
are rumours in the market. And it is the duty
of a good and a nice man like Mr. Fakhruddin
Ali Ahmed to investigate them aad not seotch
them, because unless he makes a genuine and
sincere cffort to put down corruption, there is
no chance at all of putting the socialism of
the Prime Minister into effect. There are 14
firms mentioned here. I do not want to
embarrass the firms by mentioning their names.
They are all, under CBI investigation and
according to the reply given by the Home
Minister, involved in one crime, and that is
of taking more licences than their requirements
and selling the excess in blackmarket. This
isa very serious charge. An educated man
like Mr. Fakhruddin Ali Ahmed, who is a
barrister, should understand that when a
charge is made on the floor of the House, when
the Home Minister admits that there is some-
thing doubtful about it and when the matter
has gone to the CBI, it is up to him to say,
“I will appoint & committee to go into it".
There is no use sitting with his hand on his
chin., He must do something. Otherwise,
there will be no end to corruption. Then
where is the socialism going to come from ?

This is the letter and I would like to put it
nnt.be'l"ableuftheﬂmne.“ni:ilﬂmnpm.
These are the photostat copies. In another
copper deal of 500 tons, the Asian Cables are
reported to have made Rs. 20 lakhs, If the

havt 2k

*% The Speal

not

ly accorded the necessary permassion, the

document was not treated as laid on the 'I“nble.
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Minister allows people to make money like
this, if he allows corruption in his own Minis-
try, where is this to end t He could certainly
suspend Shri Wanchoo, Shri Kalelkar and
Shri Singh and find out what is the truth. On
the other hand, there are some good people.
But what is their fate ¥ There is one Shri
R. K. Gupta who has been able to trace the
culprits. He has been transferred from Delhi.
‘8o, honesty has been punished and dishonesty
hasbeen rewarded. Ifthingslike this happen,
then our Prime Minister’s socialism will fail.
Since you are her right band man, I am appeal-
ing to you personally as a citizen that some-
thing must be done in this matter. These
people must be suspended and an enquiry
must be made. Otherwise, we are all doomed.
As it is, a poor country like ours cannot afford
the luxury of crime and corruption. If you
do something, I will be personally thankful
and I wil/ <t have to speak against you in
future.

One Col. V. P. §. Menon has submitted
some important report about the advisability
of ‘doing things. This report was completely
neglected, completely ignored, because it suited
this man, Shri P, D. Kalelkar to do so. He
wanted to make Rs. 4 lakhs out of the deal.
It is written in that letter, itis in his own
handwriting and the handwriting has been
found to be genuine and not forged. When
an expert has declared that handwriting as
genuine, I thiok it is your solemn duty to
look into the matter and make a beginning by
suspending these people fist. Otherwise, all
the documentary evidence will be destroyed.
I think it is your duty and 1 appeal to you as
an honorable citizen to do the needful.

" SHRIMATI ILA PALCHOUDHURI (Krish-
nagar) : Mr. Deputy-Speaker, Sir, I must con-
gratulate the Minister for having to his credit a
certain amount of industrial growth in the coun-
try, but at the same time 1 must bring to the
notice of this hon. House that even after Presi-
. dent’s rule there has been no sense of security in
West Bengal. Any kind of investment is yetshy.
President’s rule, Sir, was declared on the 19th
March. Ewven after that gherracs are conti-
nuing and industrial climate is full of unrest
and small entrepreneurs, who are the life and
soul of any economic policy of any country,
are continuously harassed. A most heartrend-
ing tragedy took place on the 26th of March,
One Shri Samarendranath Chatterjee of
Dominion Rubber Factory of Calcutta commit-
ted suicide with his wife because there was
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gherrao and demands were made by the workers
which were unreasonable and which he could
not meet. He was prepared to pay the bouns
to a certain point and date but they wanted
bonus beyond 31st March. Not only was he
threatened with assault but was told that even
his wife would be assaulted | So, leaving
behind their seven-year old son, he and his
wife itted suicide. ‘The industrial cli

of West Bengal is still full of unrest. I would
request the hon. Minister that the industrial
climate must be normalised and gherracs
and strikes must be categorically stopped if
any kind of industry is to grow in West Bengal.

Sir, you must give me a little time so that I
can give a full picture of West Bengal to the
House. It has been stated that 16.6 million
man-days were lost in India because of strikes
and lockouts out of which Bergal tops the list
with 10.2 million mandays. As regards in-
dustrial disputes, 392 disputes have been
brought to the notice of the triburals ard
courts in Bengal whereas 647 disputes have
been brought to the notice of the tribunals
and courts in Maharashtra, But, in spite of
the smaller number of disputes, you can under-
stand how deep, far-reaching and bitter has
been the struggle in Bengal which has cost us
a loss of 10.2 million mandays, And, if this
climate continues, then it will be absolutely
impossible for the small entrepreneur to func-
tion. Sir, the Prime Minister when she visited
Bengal in 1969, said that “the small entrep-
rencur does not have a bad image in front of
the public’, because he is using his talent ard
the small amount of money that he can get
from Government and his own resources which
are really taking the economy of the country
onwards.

My hon. friend opposite has said in a very
sweeping statementthat big industrialists have
supported the Ghalib Centenary cclebrations
because they wanted to get favours out of Mr.
Fakhruddin Ali Ahmed. That is an entirely
wrong statement and I disagree with that.
There is a saying that: “she who cooks also
adorns hersel{’””. Because a business-man runs
a business —whether big or small—it does not
mean that he cannot appreciate poetry, and to
insinuate motives into his having supported
the Ghalib Centenary, I think, is very un-
called for.

Sir, I would bring to the notice of the hon.
Minister that there are two or three small
enterprises about which 1 can give instances
and, I think, he must take note of them, There
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is the hosiery industry of Bengal. They have
asked for a quota of Rs. 3,46,000 worth of
needles to be imported, and against this the
licence given to them is worth Rs. 86,000,
and each machine has to have 24 needles and
if the needle is not there the machines lie idle.
I think small enterprises like this should be
given their full quota so that the industry can
go on. They employ over 14, 000 people and,
have functioned since 1921 or 1923, Secondly,
look at this hand-made iron safe industry.
It has never been in the history of taxation
that ahband-made industry which comprises
twenty, thirty or at the most hundred people
in each unit should have Central Excise put on
it. It has never been done before. This
time they have been saddled with Central
Excise of 109, over and above other taxes
which they have to pay.

Then I should like to bring to the notice
of the Minister that there are the weavers in
West Bengal and in India. Cotton yarn
should be made available at the same price to
weavers who employ thousands of people and
are the backbone of employment in a State
like Bengal. They do not get the yarn at the
same price as in Madras., 'We must have the
cotton yarn at the same viable rate as we have
in Madras.

1 would also like to bring to the notice of
the Minister the performance of the Hindustan
Salt Works. The Hindustan Salt Works was
asked and here the private distributors coopera-
ted with this public sector entirely and well.
West Bengal needed 40,000 tons of salt for
Durgapur Project. TheHindustan Salt Works
sent only 2,000 tonnes, Why was that? Why
could not they send 40,000 tonnes of salt?
The distributors were willing to distribute.
The Hindustan Salt does not run at a good
profit either. But if they cannot fulfil the
demand how can that industry run profitably?

Also, funnily enough, now a 209, freight
charge is going to be levied for the carrying of
salt by coastal shipping. If this 209, freight
increase is allowed, then the distributors will
not be able to carry salt by coastal shipping,
and the Calcutta port will lose at least Rs. 40
lakhs. This extra freight charge must be re-
considered by Government. Salt, Sir, is an
everyday necessity for everybody for every-
thing. We cannot exist without salt. So,
I hope that these points will be considered by
the Minister so that trade and industry in the
country gradually gathers momentum. I can
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do ne better than quote Acharya P. C. Ray
who always said “The talent and industry of
India, is her soul, and it is the small entrepre-
neur who will ultimately forge the sinews of
India’s economy.”

I carnestly hope that the Minister and the
Government by their policies will not kill that
soul nor weaken the sinews which willultimately
forge all the sinews of our economy, It is not
the big industry that will really help you out;
it is the thousands of people who need to be
employed all over Bengal and India, the
educated unemployed, who can only find
their own sphere in small industries, who will
carry the cconomy from strength to strength.
The small industries must be looked after so
that we do not weaken industrial potential and
the entreprencurs who by their talent and
drive will redeem the soul of India from reces-
sion and backwardness.

After all, businesmen and small entre-
prencurs arc out to serve, not always out to
make money. They are there to serve the
country. Here I would also bring to the notice
of the Minister that I agree with my hon.
friend that the cement industry should be
decontrolled. You can also have the cement
industry, with not so much capital, in West
Bengal where you can get actually 6 million
tonnes of slag from the iron foundries, The
Government could asist in putting up the
cement industry in West Bengal where there is
none. I hope, the Minister will think in these
terms and if any entreprencur comes forward
to put up a cement factory, he will get all the
help that he needs.

Lastly, I would like to know how much
money has been made awvailable from the
nationalised banks to the small entrepreneurs
who were really supposed to be helped by the
nationalisation of banks. I hope, the hon.
Minister will make it clear in his reply as to
what percentage of loans that have been given
have goae to the small entrepreneur 5o that the
small trader and a small businessman may hold
his own against the big cartels that are already
there . 1 hope, the cartels and monopolies
will be curbed but the big business, if it really
serves the country, willnot be unduly hampered
and the small busi will be able to go
band in hand with them.

&t o Ao WAA (FTYT) : I
T TR, T ¥ WA A A 7 AW A
quT von W g 5 At sEfee
e, ot IO BN, ¥ W aA Fag
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g 6 = FEw N o= agwe ar miew
el wm & fay fgar o &
dar foar mar | Tg aa fagw aTm 2 S
0t FEE{A I IERe W gefgaw
Faodz ffre @7 f 9z & mfe=
AN FIA & ITTA 1 FAAAT I
T | TH GEA F AT ¥ AAAG A2
e § fiF e of qE ¥ feowedt §
o ag faurt mife & sem & aew
Y g ag faet mfve & st
feddz &1 @ ot @ T g @
EATE OF w7 wfew FEAQ F A
# faean faar | & ganarg fs A o
wew ® oF fagdr font @ gu waw
T AW AT AT 4T | TwTd EH 6 ag
s FEE{A T WEH F aTOE w@ AT
TR T 19 # qa7E W s I faw-
wdl 9§ qaw W A< A v w/
wifirr 1, IFA =N dEHL B U
wgar e F7 Gy

qordt ame R ag & e g feot
gew A qieY o &1 fo% fear | st 2w
T GATH q¢ ATGA g7 ¢ 6 Ay F
fed gawmml w1 gw § ¥ fag “oqefa
uwg et R’ & ant fET deag a3
am”’ e e av 1 & gwwan § e o
w1 & A 9T fewtocedt &1 frama =w-
AT §, ITH! GLUH A1 F (HuToC
T gt 81§ gwAd  f5 <xuefa wea
TR | WG AT $H & W
ot &1 U FL, qT GHE @i w7
qu ¥%, W WAT aud @ Ag, afew
o Y E9% U E I 9 W o§EA N Ew
T O T FE HL AR WL AR g,
aY &9 SH) e A1 Fiferr F< |

& wré wrgdfew &1 a9 gl TG E
S & ag wegw wwor § fe ag 7 e
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e arferet fedfea § 6 oF s08 T@
a1 3ay &9 & et g9 & fag e
#1 oe@ AgT AT | A A OE F4S
WA ¥ YET FT FE IGI THAT AR
g =3 @ig ST ar oEfae 7
Wz T gAT §, I wwe ) e wAA
a1 @z & @A w@d, sfer @ 4
aifest ®1 7T ag gFn f5 g8 S
#97 ITN 1 G612 B2 FAE ¥ afe )
wife® g grm, fe T 7@ el &
&H WX 87 ag AT, THrfaae, ST
QT 1 5% g @ g e O a%r S6n
T gL ¢ B B JArT g | SR
¥ forg sy 2w & & q@41 w1 W
& #ifig) 5 a8 sumfs ge o1’
JURT WE FC AT THNHIEE  FTER
@, wife mifas adr g AT s FA
TS AR i | T TH Ao A gei )

AT gz, st fagem, 7 fafasht
A% BRA 37 F femigw o AT g oA
WA A aga ardw S A oqw A7
A g g ¢, A amr i ST
O ATdE F| B wfww A e F
I T WEAr § % 1956 ¥ gwfg-
aw qifedt WeqeE & qra 3w A ad-
SEATYT FY FAVATE F1 T F 791 /19
3T &1 wifew &t f 4y | vEw viw O
a1 % 3w § qRpRwE e &9 A ),
AR AW F g T AT I X G,
aifs 78w AR 7w A @ WK Wi R
FAE AF

S aw ImATigmm T £ 7 Y
|FT 1947 ¥ 9T 41§V X F@v b,
Fslgaf § st N ewefr G, F
arcaafa § 7@ gEdy a<s; oy sy
100 w7 4t, wgaré ¥ ga T A &
#T IET AT fad 50 s9d @ af )
forest wrreet 50 W Y, 7@ awR @
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T § A AF AT TR §
AFET FTHT AT A G F @ § A
qTETHT ST B BT FT @ ) A B
T B¢ 7EW i @ar 91, 9§ A9 AINEH
¥ Tgar §; S @ § gardr, | aw
T 7T AT & W §IF QT EE AT
fearwwm w@ wr @ 3 fow st W
wrar § fe aor g€ &)

HEH FHA, WErEAErg ey
i ga FHe &Y foe e ¥ qar wwar §
fiF g wew & At adr &, wE A g
¥gw fowfas ¥ faesy, oy S Maas
faforda grefaw & ot § atwsi 1 ast
QgTAT T AR § 1 F (O WA §
fi§ anfax aviiest 1 @aw 77 ¥ fow
war Hiferw $1 97 @ &) 9w agfeaga
at ¥ At T, @ s s
fasmar war | q@ AW Adl fe SET AT
wm wE fgar & ar A @fe gw A
sy § fv 3o o) fafema gefasr 1
@ CARES & sraid T 99 | 9y
fr 9 grow ¥ A 48 ®A@ JoET
mar @, N & A ofE & faars
cAeRTadr @i wfge, s g AT
feww & 2 ey & 97 ¥ Tz, M-
¥ Al T a9 I F 1R, 99 af@n
& wtirg =Y Fror & fear &) & WA §
feaft Mm@ I s MEFT |

= T Ayare ATy (IR 9
fir =7 Jar fear & 7

=Y ®o ATo TwAl : QIFT FHE IgF
T gaRaisum AT @ & A
Qg€ stiw &, S99 I@ § AR H -
i ¥fgq O i feage famr §
FEh A § A sz 9wgar g i dava
¥ | & wg g wA wge @ W
g f W1 grow & faems A w6
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& Fraf §

gl 9 & a8 sg g fe 3o
FaTaTa &8 arfearie & f6y @ § e
g & a1t ¥ 2 fegw=x 1969 31 0%
§ATW 4g YS1 TAT qT WIHAL GEE AFA
s gat W & g o

Will the Minister of Industrial Develop-
ment, Internal Trade and Company Affairs
be pleased to state :

(a) whether the Company Law Depart-
ment bad carried out a detailed inspection of
the accounts of a number of companies owned
and controlled by Shri Ramanath Goenka
following allegations that he and his Cempanies
had diverted funds reccived from financial
institutions and banks for extraneous purposes;

(b) if s0, the results thereof; and

(c) whether Government intend to institute
a judicial probe into the affairs of the Goenka
House ?

WEWTE §TEA A IW &1 ST ag femr
qr:

The Inspecting Officers of the Company
Law Board at Cal have inspected the
books of accounts of the National Co. Ltd.,
which is eontrolled by Shri R. N. Goenka, and
of the following five other companies which
bave dealings with it.

atw s=fai srame 3R e §
fecagwar §:

The Inspecting Officers bave submitted
reports on these companies. The nature of
action that could appropriatcly be taken on
these inspection reports is under consideration.

JEE T W GAT Ag ¥ IS Wgar
g | 79 g M19A § 6 o vt 7 30 A
T € ¥% ¥ a1 faar i fawifcdr
w &, few s Fqaw # far 7 q@
ATew guT fe A # St o o7 g@wr
fewm ¢ 7 30 W@ a9d fag mq ) Hfe
AR T 0Tw w2z d5 ¥
320 far e vaw § 5 Wrw o
1 EA W AL | Ag OF FwaE
&M 1 e At # AN T o
gt w gan g R g
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W a7 § SrgateT & Ak § wgar
|MEAT§
Grant of Licences to Birlas for setting up
Alloy and Special Steel Plants.

ey m 5 fomr @
e T A | I F AR F A
) fear 1 gt e achdw =R &)
fpT I% T S FET |ATH TRAT
e & Pipat ag @ 16 et 1969 #Y
faay wrar, Iw ¥ qot - fe

will the Minister of Steel and Heavy Engi-
neering be pleased to refer to the reply given

to Unstarred Question No. 301 on the 18th

November, 1969 and state :

(a) when and where the alloy and special
steel plants for which two Birla firms have been
licensed, will be established and commence
their working;

(b) the present position of the application
of the Birlas for setting up one or both these
plants as units of M[S Birla Jute Manufac-
turing Co. Ltd., Calcutta; and

(c) whether the expansion plans of the Alloy
Steel Plant at Durgapur have been put into

operation 1

o @1 v fed fs Swe qEw
T & WiE TF g ST i
g g W ¥ wawow ? ded 9z
depdeatar oot fafade waen | aHT
5z ¥ weaw §, ag A< qr< faa A
w5y &, TOAET aRE we § e
wge sed & 6 o q a@ wedw
feT TERE B & TN WA @
% fs 9z stEw ® @@t fear o, o9

#1 areaiyy fFar o, 9% O aE A

&% fear 9, 98 $ & U FF |0
mE e TE aE @ g oW
SETE ¥4 74 7 ag AT W T w4,
oz o o STeTE FT A S g i
STEw w4 | qg A9 W) o
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g ¢ fs 9 fge & faer s o e
% ¥ wgt @ ag Fw Y ww
# amar w8 €

& 99% s | Fgr ™

An applicstion for transfer of the licences
granted to Bihar Alloys to M/S. Birla Jute
Manufacturing Co. Ltd. has been received.
No final decision has been taken on this appli-
cation.

A proposal to include a scheme for the
expansion of the Alloy Steel Plant, Durgapur
in the Fourth Five Year Plan is under consi-
deration,
gafge # ot a% ofees ¥we< ¥ 9w
e & ai¢ § wrgde € fomr mw g
BEAA TV AgE AT ) wAATR
TR T 4T AE T q@ A A
ofea sw it weldwa 1§ gz Fqdew-
for wot £ ot 8, SEET s
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o qaE 3 N A EgAr -
g g 5 e @1 1 @ }) 7R W A
¢ afeT avft o T = aew § am
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@ Fmgwr el ot o wm fa,
St FreEET 9% agr fawe w2 | €
R e T 99 7 w51 5 3 e
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AW 9T A Y T @ AR qg A A
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Monopolyisincreasing by leaps and bounds.
If you look down you are baffled; if you look

up, you are dazzled; if you look around you are
puzzled. That is how monopoly is increasing.

@ weEl F oag F &g AT f
fF g7 WIT #1 wWeg FOT Sfed AW {
TEEHT FT WEAT AT ALY AT FAN-
Rt FT GH T BT BT FAG | FTC
AT WA R FTAT AEd, 9EH 83
amaRTe faadt gEnfasa amw w4,
waifasa gq @ & AT faw TN )

SHRI Y. A. PRASAD (Machilipatnam) : The
Minister of Industrial Dmelopmem..holds,.afa
extremely difficvlt- and vast portfolio. He is

reeponsible for the bulk of economic activity
in. this country, Comangpdable though- the
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achicyements have been on the industrial
front in the last 2 years, there are some dis-
turbing signs in our economy which give rise
to grave doubts about the rate of growth in
the future. There is an urgent need for ex-
pansion in several branches of industry to meet
the requirements of rising incomes and popu-
lation. Industrialists are aware of this posi-
tion but their response has been poor. The
néw company flotations are few and far between.
Consents given for the isue of capital by the
private sector companies in 1969, excluding
bonus shares were only Rs. 102 crores, as
against Ra. 339 crores in 1966. In terms of
investments actually made, the showing was
pretty worse. “In the first six months of 1969,
the private sector raised by way of equity
capital, preference shares and debentures only
Rs. 22.3 crores, as againt Rs. 39.5 crores in
the same period of 1968. The major part of
these issues was by the existing companies and
that too in the form of debentures and not
risk capital. When the figures for the whole
of 1969 are available, the total of capital raised
may well fall far short of what it was even in
the recession years 1966 and 1967.

Unfortunately, too much time is being
spent on deciding who is to establish which
industry. There is too much preoccupation
with ideology. It is high time the Govern-
ment made up its mind in regard to the licen-
sing of key industries and acted quickly, without
any further loss of time. How long does the
Government propose to take to decide about
the Mithapur fertiliser project, about the ex-
pansion of automobile industry, the sctting up
of additional steel plants in Andhra Pradesh
and Tamil Nadu, about licensing increase in
the capacity of aluminium industry and about
establishing pulp and paper factorier ?

A masive unemployment explesion is on
theway. Every year about one million students
are coming out of our colleges. About 15,000
degree holders and 24,000 diploma holders in
higher technical education are emerging
from our engineering and technological insti-
tutes, Jobs have to be found for them. Failure
to do =o will result in a revolution which will
destroy our young democracy. How are we
going to provide jobs for all these educated
young men and women, if two to three ycars
are taken to decide whether an  industrial
licence is to be issued ornot? Letusbe
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at the eggregious delay in the implementation
of vital projects pertaining to non-ferrous
metals, aluminium, paper and pulp and Bokaro
Steel. Look at the underutilisation of capacity
in Durgapur and Rourkela steel projects.  Con-
sider the colossal losses in & number of public
sector pnjed:, heavy and light alike. Surely,
it is high time effective measures were taken to
make our public sector projects more cfficient
and profitable. Otherwise, people will lore
faith in us and in our social and economic
philosophy.

In saying all this, ] am not opposed to the
fundamentals of our economic and social
policies. 'What I am opposed to is incfficiency,
indecision and ineptitude. All these qualities
are the enemies of socialism and, in an under-
developed country like India, they are the
allies of undemocratic forces. Socialism can-
not be sustained by mere lloglnl, however
pleasing they may be to the ears of the have-
nots, What will sustain socialism is more
production and yet more production of the
goods that the mames need. That requires
hard work and pragmatism in policy-making
and execution.

The government has wisely decided that the
big industrial bouses should not be prevented
from employing their talents in the more
difficult and capital intensive industries. I
want active steps to be taken for implementirg
this decision. Now that the monopoly legis-
lation has been enacted and a new watch dog
has been appointed to keep an eye on pricirg
and productivity in the private sector, we necd
not be unduly alarmed at the prospect of these
big industrial houses growing  still bigger.
At the same time, it is true that therc should
not be excesive concentration of economic
power. One solution to this problem is to
induce tl:e big industrial houses to pass on some
of the tr.ditional and not so difficult industries

- like sugar, cotton textiles, bicycle manufacture

and sewing machines, to mention a few, to
other hands as, for instance, medium-sized and
small industrialists and cooperatives, Their
shareholdirg in these indurtries may be offered
to the public, so that their owrership may be
more broadbased. Further, this will also
provide the big industrialists with some liquid
resources of their own for investment in the
new projects in the core sector.

Everyone is talking of the need for en-
ing the

enough to face the fact that, as of to-day, the
public sector has too much on its hands, Look

ging s of new entrep
and for providing more opportunitics for the
tmall and medium sized entrepreneurs. But
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this cannot be brought about in isolation.
Just as the expansion of the public sector has
helped the growth of the private sector, so also
the growth of big industrialists will provide
greater opportunities for the small and medium-
sized industrialists. That way the gap between
the big and medium entreprencurs can also
be narrowed. For instance, if production of
aluminium which is now in short supply is
increased by allowing the existing big indus-
trial houses either to expand their capacity or
to establish new units, enough metal will be
available for procesirg into end products by
the medium and small industrialists.

The maoner in which small industries have
been brought into being needs carcful exami-
nation. There industries will be a greater
success-and more economical, if they function
as ancillary and auxiliary industries linked to
mass production of consumer durables, instead
of themselves producing the final product on
a small scale,

Itis high time the Government stopped
playing with the small car project, as though
it were a toy to please the socia'ist rajas, The
best thing to do will be to let the existing
manufacturers to expand their production and
thereby become economically viable, with the
public sector concentrating on the production
of special quality steels so very necesary for
increasing the output of vehicles, Auto-
mobiles and roads are vitally necessary for
bringing about a quick increase in the employ-
ment potential and for modemising the eco-
nomy.

Something must be done to activate the
building industry in the private sector, as this
is another source of massive employment.
House-building is the surest way of reducing
economic inequalities and promoting content-
ment among the people. Think of the immense
employment that building industry can offer
to the unskilled and skilled workers alike, It
is a dynamic catalyst to any economy, more
so to ours which has all the potentials required
for building houses for the well-to-do as well
as the not so-well-to-do. I know roads and
houses are State subjects. But the Centre can
egg them on to proceed in the right direction
through a slight reorientation of the policies
pertaining to allocation of resources. But a
basic requirement for encouraging building
industry is a reducion in the wealth tax on
buildings and a higher exemption limit for

residential buildings,

There is plenty of scope for import subs-
titution in defence industries. This country
need not be so pathetically dependent on
Russia and other countries as it is today for its
defence equipment, if only it associates the
talented industrial houses in the private sector
with the manufacture of such equipment.
If this is done, a lot of bright young Indiars
who are working in strategic irdustries in
Europe and America can be induced to return
to this country and give their contribution
to make this country self-reliant in defence
materials,

Finally, a few words about my State, Andhra
Pradesh. Andhra Pradesh is far behind others
in industrialisation. Out of a population of
nearly 40 million, only about 260,000 or 0.629%,
of total population, are factory workers. Almost
all organised industries are concentrated in
and around Hyderabad. This is a very un-
satisfactory state of affairs. Something posi-
tive must be done to establish industries in
Rayalascema and the Coastal districts, The
dry arca of Rayalascema would be immen-
sely helped, if & nuclear power station were
established there. The coastal districts are
ideal for the spread of agro-industries, includ-
ing food products. Suitable incentives should
be extended to the entreprencurs willing to
establish industries in these areas,

With these words, I support the demands
for grants under the Ministry of Industrial
Development, Internal Trade and Company
Affairs,

*SHRI KAMALANATHAN (Krishnagiri) :
Mr. Deputy Speaker, Sir, before I express my
views on the demands for grants of the Ministry
of Industrial Development, Internal Trade and
Company Affairs on behalf of Dravida Munne-
“tra Kazhagam, I would like to reiterate the
issues raised by our Hon. Chief Minister of
Tamil Nadu, Kalaignar Karunanidhi, in the
recent meeting of the National Development
Council. He had stressed the point that the
Constitution of India should be amended in
view of the fact that different political parties
are in power in the Centre and in the States.
I have referred to the necessity of amending
the Constitution, as emphasised upon by our
Chief Minister, because the situation today is
that if a State Government waats to start an
industry or if it wants to import raw materials
required for starting an industry, it has to go
on bended knees before the Central Govern-

*The original speech was delivered in Tamil.
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ment for getting the necessary licence,

Theugh many worthwhile schemes have
been forwarded to the Central Government by
our State Government, I have to state that all
of them bave been administered sleeping pills
and put in the cold storage.

If a question is asked whether the Central
Government have isued any industrial licence
to the State Government of Tamil Nadu after
the DMK Party assumed office, the answer
would definitely be in the negative. I am
prepared to substantiate this statement with
statistics. M/s. Phillips India Ltd., of Bombay
had submitted their proposal for setting up an
industrial unit in Tamil Nadu with an invest-
ment of Rs. 191 lakhs to manufacture annually
20 lakh pieces of Integrated Circuits ard Semi-
Conductor Devices. They wanted to colla-
borate with M/s. Phillips of Holard for estab-
lishing this unit. 1 mneed not say much about
this parucular org-nmnnm as they are world-

rers of electronic equip-
ment and their products are always in demand
throughout the world. I do not see any
reason why we should not avail oursclves of
the benefits of their talents in the manuficture
of highly sophisticated equipment. I cannot
also appreciate the delay on the part of the
Central Government in sanctionir.g this scheme.
Qur late lamented leader, Anna, as also the
present Chicf Minister, requested the Central
Goverament time and again to issue sanction
for this unit. I request that the Government
should expedite the issue of approval for the
establishment of this unit.

The Central Government bad decided to
set up a. Marine Diesel Eogine manufacturing
factory at Ennore necar. Madras, The former
Minister of Defence, ShriV. K. Krishna Menon
visited the project-site selected for this purpose
and expressed his satisfaction on the proposed
site. I am sorry to state that this project has
not yet seen the light of the day and no action
has been initiated in the matter of setting up
this unit even thoug}l it had been I.Ppl‘l)\'td
long ago.

The representatives of the Bharat Electro-
nics Ltd., of Bangalore visited Tamil Nadu
with a view to setting up a second Electronics

- Unit there. They selected a site at Ambathur
near Madras for this purpose. The TamilNadu
- Gewernment readily offered: to place at their
dispesal the required stretch of land and also
asured them of all amenities for the workers.
I do not know at what stage this 1
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-stands now. I would:roquest. the ‘Kfimister-to

look into this. In the Project:Repert:it:had
been stated that this project, when implemented,
would provide jobs to about: 600 wremployed
engineering graduates. 1 would kike: to. peint
out that through this project you would:be
able to utilme the services of the engineerizg
personnel™ and  skilled - technicians -availabic
in plenty in our State,

The National Industrial Development Cor-
poration (NIDC) some years ago sent a team
of erigincers to Tamil Nadu to find out suitable
locations for the establishment of units to
manufacture Axle Tubes for Automobiles,
Seamles Pipes and Cylinders for domestic ard
industrial .gases. While we have not since
heard anything further in.this. matter; we are
hearing that the NIDC is likely to be wourd
up. Before the NIPC is actually wourd up,
I request that the projects proposed by.the
team of engineers of NIDC should: be. imple-
mented.

In 1968 the Bbarat Steel Tubes Company
submitted a propesal to the Cenural Goverr-
ment for setting up a Beamless SteelTube Elant
in Tamil Nadu. The then Stats Goverrmert
had also . recommended ' this proposal.  But
the Central Govercment . advised . that - this
Plant could as well be estabdished imabe Fubdic
Sector ratherthan in the PrivateSector. - Accor-
dingly, the State Izdustrial Develop
Corporation prepared :a plan :in. callaboration
with the Bharat Heavy Electricals at: Tiruchi-
rappalli, which is a Cemtral Gosernment nesder-
taking, and submitted it to the Central Gewen-
ment. It is indeed surprising that the Central
Government at whose instance the plan was
prepared by the State Government, have
themselves not cared to take any constructive
step to establish this unit in the Public Sector.
The Chief Minister of Tamil Nadu and the
State Minister of Industries have repeatedly
brought this matter to the rotice of the Prime
Minister and the Minister concerned at the
Centre. But nothing concrete has so far
cemanated from here. . The Tamil Nadu In-
dustrial Development Corporation had also
sent their application for establisbing a unit to
manufacture tyres and tubes for automobiles.
This is also pending consideration of the Central
Government.

_A large number of cases- have been brought
to the notice of the Central Goverrment that
many industrial units are working fag in wxoess
anhc l.wmed eapacity -in - violation--of ke
of . hundreds of such com-

L
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plaints mo action has been taken by the Gentral
Government in this regard. At the same time,
M/s. Eswaran & Sons Engineering Private Ltd.,
of our State have an installed capacity to
produce annually 10,000 tonnes of electrical
stampings. But they have been permitted to
manufacture only 2,000 tonnes. [ take this
oppertunity to appeal to the hon. Minister
that this firm should be permitted to utilise
fully their installed capacity; now lying idle.

In 1963, a licence was isued to Madras
Alloy & Stainless Steel Ltd., in our State to
manufacture stainless steel sheets with an in-
vestment of Rs. 10 crores. Unfortunately,
the Chief Promoter expired before the scheme
materialised. The Tamil Nadu State Govern-
ment desired to take it up in their own hands,
and the State Industrial, Development Corpo-
ration acquired 519, of the shares of this com-
pany, They.wanted to establish this Unit in
.oollaboration with I. H. I. of .Japan and sub-
aitted their proposal to the Central Govern-
meot, The validity of the licence expired. on
231..12..1969. I request the Government to
extend the validity period of this licence by two
years. 1 also humbly request that permision
.to.start.a machine tool plant in collaberation
with a Japanese firm may be given at an early
date,

I have made specific references to these
products because I fear that the Ministers are
‘dimipating their energies in different directions.
- ¥ make bold tosay that if the Government wish
to-survive till 1972 these projects should be
- permitted to be established in Tamil Nadu.
-Adter being robbed of his self-respect at Rabat,
-Shri-Fakhruddin Ali Ahmed was devoting most
‘of his time in finding answers to the questions
“raised on the floor of this House about his role
‘st tha Rabat Conference. I request- hinr to
pay more attention to the problems of Indus-
trial Development in the country. -After- the
split in the Congress Party, Shri Raghunatha
Reddy is engaged in enrolling more members
for his party. He should spare some time for
his official duties and attend to this Depart-
mental work. The universally loved Deputy
Minister Shri Bhanu Prakash Siogh is enthu-
siastically hunting for signatures to safeguard
the Privy Purses and the privileges of the
Princes. I request that all the three Ministers
‘should pay undivided and adequate attention
to the Industrial progress of the country.

Sir, with these words I conclude.
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~SHRIP 4K+ GHOSH, (Banchi) : (The :In-
dusrial Pelicy Resolution of ; 1956 states :

“The State has-been following.a policy of
supporting cottage and village and small-
scale industries by restricting the volume of
production in the large-scale_sector, by differ-
ential taxation or by direct subsidies, While
such measures will continue to be taken when-
ever necessary, the aim of the State policy will
be ;to emsure that the decentralised sector
acquires efficiencyand vitality to be self-support-
ing and its development is integrated with that
of the large-scale industry.””

‘Thus this Resolution clearly indicates that

the Government shall make every effort to
help the small-scale industry grow and help

.that sector financially and also by differential

taxation. It is very unfortunate that the
.major portion of the money that has been
invested through financial institutions has
.gone to the large-scale sector. Not ooly that.
Till the bapks were nationalised, 90 per cent

.or more of the banks’ outlay had been in the

large -scale scctor. Small people got very
little from the banks. Small industries could
not get any finance whatsoever from the banks.
In spite of this, though the small industrics in
our country have not gone to the extent thatwe
should have expected, they have grown and the
small-scale industrial sector is today producing,
1 think, 50 per cent of the value of the materials
that are produced in this y. Not only
that. The small-scalc industrics are employ-
ing 50 per cent of the men employed in the
industrial sector. 50 per cent of the employees
in the induatrial sector are in the small-scale

-sector. But the outlay in the small-scale sector

is very little; Government”s assistance is very
little; bank asistance is very little. Therefore,
in order to encourage the small-scale indus-
-trics, we have to change our policies and see
that the smallscale industries get more of

~finances and more of raw materials.

We have brought this new industrial licen-
sing policy. 1 welcame this policy whereby
the licensing limit has been raised from Rs. 25
lakhs to Rs. 1 crore. This will of course help
more middle-class cntreprencurs. to come up
to establish industries without any hindrance.
But we have also to look to the danger of these
industries comipg into the sectors where small
entr-preneurs are wprking. They may come
in competition with the small-scale industries.
“Therefore, itis very important - that we should
enlarge the: list of items kept for the small-
scale industry, Government has also enlarged
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the list of these items, but I feel that more items
should be reserved for the small-scale industries.
1 have prepared a list and itis a long list. I
want to lay* it on the Table of the House.
15:43 hrs.
(Semr Smrt CHAND GOYAL in the Chair)
Morecover, this new industrial liu:mins
policy raising the limit to Rs. 1 crore will help
the large-scale industries to bifurcate their
production. What they will do is this. The
large units will split up into a large number of
smaller units and thereby they would take ad-
vantage of the new concessions in the new
licensing policy. For instance, one man
wants to manufacture ascooter : a scooter factory
needs a huge amount of investment; but they
can start a scooter factory: somebody will
start one unit for manufacturing the engine;
another unit will manufacture the frame; and
a third unit will manufacture the tyres. Like
that, different components will be manufactured
in different units. It may be that one big
man is interested in the whole thing. He will
have a number of small units under different
names and thereby manufacture the entire
scooter; and he will form another company
for assembling the components. Thereby,
the whole policy of licensing will be defeated.
Therefore, we must have certain measures—
the Minister will understand it better—to see
that these big people do not take advantage of
the relaxation that has been granted in this
newly introduced licensing policy.

We bave to safeguard the interests of the
small industries against competition from
large-scale industrics because that is not a fair
competition. The small-scale industries have
less of capital, they do not get raw materials
at competitive rates and their cost of produc-
tion is more. So, they cannot compete with
the large-scale industries.

I have already submitted a list of items the
production of which should be the exclusive
privilege of the smallscale sector. Coming
to tax differentiation, I would say that some
concession is shown in the matter of excise
duty to the small-scale industries, but that is
mostly confined to handicrafts ard khadi and
village industries and not to those small indus-
tries which work with power or small machines.
I would suggest that all small-scale industries
with a turnover of less than Rs. 5 lakhs should
be exempted from the payment of excise duty
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s0 that they can effectively compete with the
large-scale industries.

In the United States and Japan! there is
legislation for safeguarding the interests of the
small-scale industries. In America there is an
Act called Small Business Administration Act.
Under that Act, the interests of the ancillaries
to the’ h:gc-wuv industrics in the matter of
cost of production are safeguarded so that the
large-scale industries cannot exploit the anci-
llaries. The administration of the small-
scale industries comes directly under the con-
trol of the President of USA. There is a list
of articles which are exclusively reserved for the
small-scale industries, and that list is much
bigger than the list that I have propared, In
America even the more sophisticated items
like the components required for the space-
crafts are reserved for the small-scale sector.

Likewise, in Japan there is the Small and
Medium Enterprises Act which regulates the
supply of raw materials and pretects the price.
I would request our Industries Minister to come
forward with a Bill en similar lires to protect
our small scale industries,

One of the ways in which the small-scale
industries could be helped is in the matter of
finance. In the case of financial institutions
there are so many formalities which the small-
scale industries bhave to perform and very
ofun they find it difficult to meet with those

ts. They are driven from pillar to
post and ultimately they get frustrated and
give up the pursuit, Arrangements should be
made to ensure that the small-scale industrics
get finance without much difficulty.  Ifpassible,
50 per cent of the outlay of the financial ins-
titutions should be earmarked for the small-
scale sector, leaving only 50 per cent for the
large-scale industries. Otherwise, large-scale
sector will influence the financial institu-
tions and will see to it that a lion’s share of the
credit is given to that sector,

When the banks were nationalised it was
stated that it will help the small-scale industries
to a great extent. But we find that the posi-
tion has not improved in any way. The big
people are influencing the bank managers and
they are getting all the credit. So, I would
suggest that in this case also 30 per cent of the
outlay should be earmarked for the small
scale sector.

*The Speaker subsequently having not accorded the necesary permission, the paper

was not treated as laid on the Table.
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Chning ta raw maut=rials, 54 per cent of the
imported and scarce raw materials are taken
away by the large-scale sector, leaving only 6
per cent to the smallsscale sector. 1 would
submit that 50 per cent of the scarce and im-
ported raw materials should be reserved ex-
clusively for the small-scale sector.

SHRIVISWANATHA MENON (Ernakulam):

This is a very important Miristry and it is
respomsible for all the calamities that have
developed in the country for the last 22 years.
Because of their wrong licensing policy and
their attitude towards the economic develop-
ment of the country they were responsible for
the building up of big monopolies, 73 big
monopoly houses, and non-removal of the
regional imbalance in the industrial deve-
lopment of the country.

Now they have come forward with a
Report wherein they mention that they have
achieved something spectacular. Though I
have tried my level best to find out whether
there is anything spectacular in the report,
I have to concede that I have not found any-
thing spectacular in the report; on the other
hand, it shows only the bankruptcy of the po-
licy of the government. Instead of Ministry
of Industrial Development, I would call this
Ministry “the Ministry of Industrial Stagna-
tion™,

‘What is the achicvement of this Ministry?
What have they done all these years? 'What
is their policy? All their tall talk of socialism
is only in name. Whenever it comes to the
question of getting a licence, the poor or-
dinary manufacturer has no chance or place;
he willnot geta single Jicence, All the licences
will go to the big industrialists.

Even after the Syndicate-Indicate fight,
a licence for the Goa Fertilizer project was
given to the Birlas. When I moved a Private
Members’ Resolution in this House for a probe
into the Birla affairs, Shri Fakhruddin Ali
Ahmed came and defended the Birlas and
defeated my resolution.  Afterwards, he
had the wisdom to order a probe now.

Now what is happening? Birlas are remov-
ing their papers from Calcutta. So, your so-
called inquiryis going to be only afarce.  What
have you done with the Vivian Bose Commis-
sion Report? Have you implemented the
recommendations of the Vivian Bose Com-
mission? No, you have not done it. At the
same time, you want to whitewash the situation.
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So, you are only cheating the people by saying
that you are socialists. Whenever any licence
is tobe given, you give it only to the big mono-
poly houses and not even one licence to the
ordinary people.

If my information is correct, Birlas have
paid Rs. | crore to the offers of the Indicate to
get the Goa Fertilizer project.  Similarly, when
the Punjab Government wanted to get a licence
for a polyster fibre plant, they gave it to Jai-
purias, I make the charge that this licence
was given to Jaipurias for having some kind
of political influence over them. Otherwise,
why was it not given to the public sector 1

When we look at the industrial policy for
the last 22 years, is there any change in this
policy at any time ! No, nothing. Every-
thing is the same.

I come from a most underdeveloped State,
Kerala. Our Government has recommended
some 25 licences to be given but not a single
licence was given.  ‘Weare prepared to produce
small car, scooters and many other things—
I do not want to mention all those things be-
cause I do not have much time. In Calicut
we have got iron ore and we wanted a steel
plant. But you are not giving anything. You
are specially neglecting Kerala, 'We are
educated and unemployed. 20,000 diploma-
holders and more than 5,000 engineers are
rotting in the streets of Kerala without employ-
ment and you are not giving anything for us.

For the last ten years the Central Govern-
mert was promising to give us a shipbuilding
yard. I come from that place, Cochin. We
were expecting the shipbuilding yard for the
last ten years but nothing happened. Last
year the citizens of Cochin City built a paper
ship and launched it into the backwaters of
Cochin to show our protest. Next year we will
invite Shri Fakhruddin Ali Ahmed to launch
our second ship.

Unemployment is so colossal and we are not
getting a single employment opportunity, If
we go outside, to Bombay, Shri Chavan’s Shiv
Senais there which says, “You should
not come to Bombay.”” The mulki movement
is developing everywhere.

You want self-sufficiency in our State but
you are mot giving an iota of development to
my State. You are talking about national
integration but this tall talk of national integra-
tion is not going to solve the problem.
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SHRI S. K. TAPURIAH (Pali): Theywill
give you fiheries now.

SHRI VISWANATHA MENON : Even on
the question of fisheries, the Central Goverpment
is making money and getting foreign exchange
by exporting our fish. Even our frogs are sold
to foreign countries and you are getting forcign
exchange. Our cardamom, our pepper and
all our cash crops are being sold in foreign
markets and you are getting foreign exchange,
But when the question of giving-even a small
sector factory comes, you are not prepared
to give anything.

You are talking a lot of things about national
integration and all that. 'We have got the
inferiority complex. 'We feel that we are being
treated as d-rate citi of this Y-
Kerala cannot be the colony of these Delhi
Badshahs. Do not think like that; we are not
going to be the colony of the Delhi Badshahs.
We have got our own cash crops, fish and
frogs and you are making money out of that.
You must give us our due share and industry
in the public sector.

We have got ample skilled. manpower,
Afier the Sabarigiri and Idikki projecw, our
electric power will also be abundant. On the
one side there is manpower, and on the other
there is electricity. To combine these two,
please give us some industry and consider we
people as your equals. If you do not de
that and treat us as second-rate citizens, I can-
not say what is going to happen tomorrow in
that area. Kerala has always been a pioneer
for many new movements. I do not want to
exaggerate it but I am telling you frankly that
Kerala is in a very pitiable condition. So, I
request the hon. Minister to come forward :and
declare here itself that of the 25 licences that
have been asked for by the Kerala. Government,
you are prepared to.give at least onee You
make that declaration here. That is my
humble request.

I want to conclude my speech by saying
that if you are not going to change the indus-
trial-policy of this Government.basically, you
are not going to reach amywhere. First you
must change this regiomal imbala You
are now concentrating industry in certain deve-
loped areas only. The hon. Minister is coming
from Assam and the other hon. Minister. from
ially backward area, Andh
Why not:we combine together against these:
big people and try to.dewsiop. the backweard.
areas? Let-us combine: togeticr, agpinet. these-

i s
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industrial mouwepoly  areas—Maharashtra,
Bengal and other big areas. Let us combine
our resources and change the policy. That
is my humble submission to the hon. Minister
Once mare, I appeal to him, don’t forget
Kerala, give at least onc licence and declare
it here and now.
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o ¥ fiw aga e ¢ W g §e
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terests of businessmen.””
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4@ TR 9F FA F I wE gieT
T 1 s T AT AN ST
e F qaET §

“That there is the need for the study of
concentration trends in the field of Press as also

that of Monopolistic and restrictive practices
therein.

(2) That the problem of Press is not to be
viewed merely from the constitutional angle
but is to be approached from the premise that
in the Press world as in other ficlds of business
there is a danger of small man being stified or
even thrown out by the weight of resources of
dominant concerns by big business,”

AgEST 1963 ¥ v AT :

“The threat to freedom of Press may arise
from power of money as represented by Pres
Monopolies. It is amazing how a few people
have come to control so many newspaper
chains and groups and how efforts are being
made to confuse isues by equating their own
freedom with freedom of Press.”
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T w1 afew @ wfgg) o @
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=t go o avafear : wv wha TN
T ¥ ?
ST T ST G @A AR E |

UF AACIATIT EHAIAT BT F9 37
9% ®1E AT TEF HT AL | T IAHT
xafeg 7 ®1 g% @ ¥ e ag e
fafrecwrqr g ?

SHRI SRINIBAS MISRA (Cuttack) : At
the outset I must say that the Report produced
by this Ministry app<ars to be a hackneyed
one repeated from year to year. I have seen
some of these reports and I have seen the
present report also. I find there is always the
same excuse whenever there is lack of produc-
tion or loss in production. ‘Whenever produc-
tion goes down, the excuses given are these:
lack of material, recession and finally, last
but not least, that of labour .troubles. Put
all the blame on the labour troubles for any
decrease in production in any sector what-
socver. It has already been stated by some
hon. Members that this Ministry is not a
development ministry because there has been
no development so far. 1 will show how in
many of the important sectors, private and
public, production has gone down. Where is
development? If there is no development,
the style of the Ministry as Industrial Develop-
ment Ministryis a misnomer. The rate of
growth as stipulated in the 4th Plan is 99.
Itsays that this 99 rate of growth willbe achie-
eved in certain ways. But then what has
happened ! The Economic indicator shows
that in transport equipments it has gone down
over the lastyear by 2.29%; in Railways by 3.39%;
in Footwear, wearing apparel, and made-up
textile goods 4.9%,; in synthetic fibre 3.29,;
in leather and fur products 11.69;; textiles
4.49,; and in jute textiles 28.6%,. ‘This is the
rate of growth in some of these major sectors.
I will give you other examples. Just look at
this Report. A close look at this Report will
show that in as many as 200 items production
has gone down. What is the cause? In
some cases, the report says, the reason is lack
of raw materials like formaldehide, synthetic
resins in plywood industry and sometimes
lack of stock. These are lame excuses on which
the Ministry should not rely.

212

We come to another questi on whether
the Ministry has justified its own image when
it says that import substitution is going on
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apace. Thre is another bragging at page 5
of the Report. It says: “The policy of
expart promotion has been vigorously pursued”
For how long is this being vigorously pursued?
Export has gone down, but at the same time,
it is said here, ‘The policy of Export promo-
tion is being vigorowsly pursued.’ So also
about import substitution.

Foreign collaboration is going on in full
swing as before. And new collaborators are
coming in, perhaps, under conditions which
are less favourable to India—Iless favourable
than the previous conditions. In this Report
you will find that in matters where there is a
loss in a public undertaking, the figure is not
given., Alternatively, they try to avoid giving
that figure. Only the production figure is
given. The loss is not shown at all. That
has been the intention of the Ministry—I do
notwant to attribute any motive and it appears
to me that had these figures been given, we
would have been in a position to judge the
performance of this Ministry. In some cases,
the figures are mentioned. But, in the year
1968-69, it is left blank.

To come to the actual production, 9%
increase is shown according to the Fourth Five
Year Plan. It has also been admitted that
the capacity has increased by 509% . But,
Sir, you will sec that when the increase in
capacity is to the tune of 50%, the decrease in
production is as I have shown earlier. It
will be really ridiculous if the ministry says
that our production has gone on increasing and
it is always on the higher level. I may be
permitted to give another figure. That is
regarding the matches. In 1968, the increase
was 9.5%, butin 1969 it has gone down by 49%.
Similarly, for the industrial machinery, the
increase in 1968 was 19.19% but in 1969 that
has gone down. There is a decrease of 14.49
in bicycle. In 1968 504 thousand cycles were
produced but in 1969 only 429 thousand were
produced. Similarly, power transformers
worth 1240 thousand kilowatts were produced,
but in 1969 it has come down to only 1,942
thousand kilowatts. 437 thousand electric
fans were produced in 1969. Production of
electric motors has also gone down. Radio
transmitters’ production has also gone down;
production of art-silk fabric has also gone down.
They say it is an exchange order. It has gone
up to 18 million metres,

Regarding the dispersal of industries, many
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reports of the Working Group have been cir-
culated, The Working Group says that there
are backward areas—un-developed areas. As
already suggested by some hon. Members,
industries should be st up in these areas. So
far as my own State is concerned, I shall only
represent one case—the case of a jute millin
Orissa. Orissa is a coastal arca which produces
enough of jute to feed more than one jute mill
and the people there have been representing
the matter time and again. Government of
Orisa also have written very recently—not
very recently but about ome year back —that
a cooperative society wanted to establish a
jute millin the district of Cuttack and it wrote
to the Minister also, We also asked a ques-
tion about that. What has the Minister done
about that ! The Minister has come out in
his reply that the Ministry have not received

P i Itis ge that a repre-
sentation that was circulated to all the M. Ps
of Orisa reached them but that did not reach
the Minister to whom it was addressed.

SHRI R. K.BIRLA: Send a copy of that
to him.

SHRI SRINIBAS MISRA : Whatever it may
be, I would say that Orima justifies itself to
establish a jute mill. It is really useles to
ask the farmers to sell their jute to the middle-
men who transport that to Calcutta where the
jute goods will be manufactured. The trans-
port cost will be there. The middlemen are
sucking the producers at their own price, They
name their price and if the producers do not
sell at that price, they do not sell at all. In
order to eliminate the middlemen, a jute mill
should be i and li d with all
possible help in the district of Cuttack where
enough jute is produced to feed one mill.

There are other small extractive industries
like myrobalan extracts and nux vomica ex-
tracts and other forest-based industries for
which raw material is awvailable in plenty in
Orissa and should be encouraged.

Regarding rmall scale industries, whatever
is being #aid on the floor of the House or stated
by government spokesmen in papers is really
a myth. We hear that financing facilities are
being given to the small scale sector and in-

Butwe do not find any of these services in such
backward areas as Orisa. 'These are all pro-
mises and achievements on paper only or in
statements by Ministers here,
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The handloom sector is not being sufficiently
protected. It was stipulated by rule that the
powezlooms should not produce coloured saris.
But we see that this provision is not being
strictly implemented. Coloured saris are being
produced by powerlooms and passed off as
handloom saris. As a result, many handloom
weavers who weave coloured saris are
without employment. When they go tothe
market, the buyers do not buy them but
the powerloom produced sari as it is cheaper.

Regarding restriction of monopoly, I wel-
come the legislation enacted. It is also a wel-
come feature that Government have declared
as a policy to help and give licences to un-
employed engineers to start new industries.
But the last report of the Inquiry Commission
on the Birla group reveals many cases where
licences were given to the Birla group, and a
licence was given for a factory at Mirzapur
even before they applied for it.

Regarding auditors, they are really expected
to expose things in detail whatever they find in
the companics books of accounts. But we
find many of them, specially those hed to
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
In the course of the debate today Shri 8. M.
Banerjee referred to some matters connected
with Shri Ram Nath Goenka. I may inform
the House that the CBI registered the First
Information Report on 14th February, 1970
and afier making ¥ g 3
raided some places at Calcutta and Madras
including the residence of Shri R. N. Goenka
on the 25th and 28th March, 1970. They have
taken into custody a large number of share
certificates of the Indian Iron & Steel Co.,
and some other document s forscrutiny, There-
fore, the matter is with the CBI. 1 hope the
hon. House will not press me to go into the
matter further.

Oune of the hon, Members has raised the
question of company donations being paid in
the form of advertisements to the souvenirs
being published by various political parties.
This matter is covered by the Company Law
itself, and a circular has been issued to all the

big concerns, do not function like that. They
try to'suppress facts and figures as the Ministry
has tried to do in this report. Rules must be
framed to regulate the auditing procedure as
has been done in the case of cost accounting
regarding various industrics. It should be
made fool-proof so that auditors should be
compelled to bring out all the facts and not
conceal them.

SHRI §.5. KOTHARI: May I point out
that this is an uowarranted attack on audi-
tors ! He is speaking without understanding
facts. 1 should like to put on record that he
has attacked the profession without understand-
ing facts, He does not know that there is a
jiscinli itee to punish erri

SHRI SRINIBAS MISRA : Idid notattack
the profession. I made that statement about
some people attached to big firms.

SHRI §.5.KOTHARI: He is trying to cast
a reflection on an honourable profession.

SHRI SRINIBAS MISRA : Not at all.

SHRI S. §. KOTHARI: As an intelli-
gent member and a lawyer, be must study the
whele problem, how they function and then
make remarks. There is she Institute of Char-
tered Accountants to take the strongest possible
action against those whe are black sheep.

Chambers of Commerce and other organisa-
tions concerned drawing their attention to the
provisions of the law. If there is any departure
from or violation of the law, then the law will
take its own course.

st wy fomd (7.77): a7k #0a &
wifgar & fod gaa @9 A T fem
a1, Fe ¥t fear ?

SHRI 8. S. KOTHARI : The donations acc
given in the form of advertisements. Mr.
Mrityunjay Prasad pointed out some instances.

SHRI RAGHUNATHA REDDY : The law is
quite clear on the subject. I need not say in
what manner it should be impl ted.
there is any violation of the law, certainly the
law will take its own course.

Another point that was raised is about the
Samachar Bharti. The Registrar of Campanies
is looking into the matter, and certainly what-
ever action is called for will be taken by him.

Yesterday Shri Himatsingka had raised
two questions. The main obsession of Shri
Himatsingka seems to be the dominant under-
taking and the inter-connected undertaking
under the Monopoly Law. The definition of
dominant undertaking covers one-thicd pro-
duction or services, and if a dominant under-
taking is to fall within the four comers of
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Chapter III of the Monopoly Law, the law
is also clear on the subject. I do not think
that a wise man like him should have raised
this question.

About inter-connected undertakings, the
question that has been raised is that the defi-
nition is so wide that it will cover many things
under the Sun in India. I am afraid that,
even there, Shri Himatsingka committed a
grave error in interpreting the law. After the
abolition of the managing agencies, I am
afraid that the definition itself has become a
little anaemic and we are examining the ques-
tion. If the examination warrants it, we may
have to strengthen the definition instead of
weakening it. Therefore, the fear expressed
by him is unwarranted.

Shri Patodia has presented to us a mytho-
logy of capitalism in India and bas made out
three points. One is that the money that is
being taken by the private sector companies
from the public sector financial institutions
is not the property of the Government.
Certainly not. Nobody claims that it is any-
body's grandfather’s property. This moscy
belongs to the people, and under the law and
the Constitution, unless one goes back te pri-
mitive society,—I think even the primitive
society had some sense of social organiration—
or unless one becomes an anarchist completely,
the political theory of the State will have to
be followed, and it has been accepted as an
axiomatic proposition, from the 17th century
onwards that the State has got the right; in
fact the State has got an obligation to intervene
a public interest in the economic affairs of

icty as it thei of the people.
lhis proposition has been accepted by the
peeponents of the welfare State or the capitalist
State, ket alone those who believe in the history
of the socialist State. Therefore, this propo-
sition has no validity.

He also tried to make us understand that
shere was distinction between paid up capital
and assets. If the asets are increased by 100
or 200 per ceat, the assets should not be mistaken
to be the property of the particular group of
individuals, Therefore, he blamed us that we
werg trying to present a misleading picture in
Parliament by saying that a certain group of
individuals owned certain assets. 1 am
afrajd he should credit us that we are capable
of deswing a distinction between paid-up

capital and amsets. If he carcfully reads the

Mongpokies Inguiry Commision Report, he

will see that it clearly conceived that the paid
up capital or the amets should not be so  held
as to extend the control of a single individual or
a group of individuals over the resources of the
community. The report itself states that the
problem is one of coneentration of economic
power; restrictive and monopolistic practices
are the results of concentration of economic
power. Ifwe understand the concept of assets
in this context, Mr. Patodia's theory has no
basis. 1Itis only a myth of private capitalism.
The Monopolies C ission report says on
the first page itself : “Clearly concentration
of economic power is the central problem.
Monopolistic and restrictive practices may
properly be considered to be the functions of
such concentration.

Mr. Patodia asked : what is wrong in the
companies taking moncy ! As a general pro-
position there is nothing wrong. 'What do they
do with this moncy t How do they get it ?
Would there be any misdirection in investment
of resources ! Would there not be proper
chancelisation of meoncy into proper develop-
mental activities in the interest of the people?
These are broad questions. I have no quarrel
with anybody who engages in useful activity,
increasing production and productivity and
working in the interest of the people. If on
the contrary money is taken in the form of loans,
debentures, etc. and is utilised for building up
finangial empires and extending their imperial
hold over corporate sector, the difficulties, arise,
I do not think that any person with any know-
ledge of the subject would allow such practices
to prevail. This is what exactly we are trying
to prevent by varieus laws— nothing more.

He says that we are against competition.
Certainly not. 1 shall quote one sentence
from memory; one of the sentences wsed by Mr.
C. C. Desai in his letrers was to this effect :
The pillars of private enterprise do not want
competition because they stand to gain by

istic praotices. It is they who indulge
monl:pbhhe 'pnouou by bmldmg ONG-
polistic emgires ag firee i We
mmmtthmmpm-ndmlugttht
field of competition in the private sector by
allowirg corporate bodies to increase produc-
tion. It would be a folly in economic theory
to attrib any m listic features to the
public sector because there is nothing Llike
monopoly in cconomic theory as far as the
public sector is concerned.

SHRI S. S. KOTHARI: State monopoly.
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SHRI RAGHUNATHA REDDY : Thereis
nothing like a State monopoly. Wt the
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world of scheduled commercial banks before

State owns is the property of the people. There-
fore, there is nothing like a monopoly as far
as the State is concerned. The concept of
monopoly would arise only in terms of the
private sector and not in terms of the public
sector.

SHRI S. 5. KOTHARI ¢ They misuse their
economic power, including Ministers.

SHRI RAGHUNATHA REDDY : Shri Patodia
had also said that we are still clinging to the
classical concept of monopoly, and we are not
able to understand it properly; that is what he
had said, if I bave understood him properly.
Again, 1 would feel rather hesitant to mention
some small mistakes in cconomic theory, but
I consider it my duty to tell the House, because
the point had been made out already. At
present, there is nothing like a clasical type

of monopoly as it is elymolngiully d

nationalisation was done, for which purpose
nationalisation is completely justified.

I will give only a few figures. I do not
want to strain the hon. Members by giving
claboratz figures. For instance, from the
figures available as on 31.3.1967, I hope the
bon. Membrers who specialise in accounts would
understand, in the year 1967, 437 individual
accounts have taken Rs. 635.37 crores account-
ing for 23.4%, of the total loans. Then, the
Reserve Bank people could not calculate the
percentage from the total accounts—664
accounts—0.1 per cent of the total number of
accounts—have taken Rs, 369.25 crores. Then,
0.4 per cent have taken Rs. 668.05 crores as
loans. I do not want to strain further by giving
more figures.

SHRI S. 5. KOTHARI : How much produc-
tion do they account for, and what is the ratio

What is now prevalent is duopoly, oligopoly,
like cartels and combinations, large forms of
monopoly which have ifested themselves

of prod 1 to the loans in the private sector
and the public sector t Please arrive  at those
figures, and you will grow wiser. What is the

in different incarnations controlling the econo-
mic life of this country.

SHRI SRINIBAS MISRA : Not polypoly ?

SHRI RAGHUNATHA REDDY : Yes; that
also. It is something in the nature of a polyga-
mous development. (Interruption) It is in this
context that the problem of monopoly will have
to be understood.

SHRI S. S. KOTHARI: Economic power
becomes concentrated in the hands of Ministers,
which I call Ministropoly. This is Sourishing
in this country to the detriment of the people
of this country.

SHRI RAGHUNATHA REDDY : Since some
points have been made out, I will try to illus-
trate from facts, The aggregate assets of the
75 houses were of the order of Rs. 2,606 crores
in 1963-64, of which Rs. 1,780 crores, that is,
68 per cent, were accounted for by the 20
large houses, and Rs. 826 crores, that is, 32 per
cent, were accounted for by the remaining 55
houses. I am only trying to deal with the 75
houses.

Sir, the question arises : how do these houses
get their money, and is there any truth in what
Shri Patodia bad maid. If we look at the
Reserve Bank bulletin published in December,
1968, it will give a very vivid picture as to how
these financial operations took place in the

t of production, and how does it com-
pare with production in the public sector,
compared to the loans they have taken ' Do

not challenge. You arc a theoretician; that
is all.
SHRI RAGHUNATHA REDDY : Iam only

trying todeal with the real contribution made
by the public sector on its own and in what
manner they had drawn on the public exche-
quer in order to achicve—(/nierruption)

SHRI S. 5. KOTHARI : Loss of Rs. 35
crores on an investment of Rs. 3,500 crores.

SBRI RAGHUNATH REDDY : I know he
isa very intelligent man. He can put all these
questions on a different occasion. The total
deposit with the bank as on 31st March 1968
amounted to Rs. 3994.6 crores. Of this, dtpu-
sits d by G , Gov
trolled institutions, individuals and coopera-
tives amounted to Rs, 2930 crores, which forms
73 per cent of the total deposits. 1 am quoting
it with a purpose, The money which has
been deposited in the bank generally belongs to
the public. The actual contribution made
by limited companies in terms of fixed deposits
made, according to the Statistical Tables
Relating to Banks in India in 1968, is 4.39%
by industry and trading and 0.1 per cent, by
other limited companies. Having made this
contribution they take nearly 60 per cent of
the total deposits either by way of loans, ad-
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[SHRI RAGHUNATHA REDDY]

vances and other contributions made to the
private sector. This is how banks have been
used. This is how the financial institutions
have been used for the purpose of benefiting
the private corporate sector. This is the
philosophy which Shri Patodia had tried to
present yesterday. This would show in what
manner they would exploit and also develop
a mythology around it to justify the exploita-
tion which they have indulged in.

One point was raised by Mr. Kothari re-
garding the small-scale sector. I must pay
my compliments to the small-scale sector. It
has got a share of 35 per cent in the entire
total production of the country. One point
has been asked, what is meant by concentra-
tion of economic power. No doubt comncen-
tration of power has not been defined by any
text book or by statute so far. But Iwill quote
Mr. R. H. Tawncy from his great work Equality,
which would give some idea of what is meant
by ation of ect ic power. With
your permision, Sir, I would quote him :

“Power may be defined as the capacity
of an individual, or group of individuals,
to modify the conduct of other individuals
or groups in the manner which he desires,
and to prevent his own conduct being
modified in the manner in which he does not
+..in an industrial society, the tendency
of economic power is not to be dirpersed

g small of energy,
but to be massed in blocks. It is gathered
at ganglia and nerve-centres whose impulse
gives motion to the organism and whose
aberrations or inactivity smite it with
paralysis, The number of those who take
the decisions upon which the conduct of
economic affairs, and therefore, the lives
of their fellowmen, depend is diminished;
the number of those affected by each deci-
sion is increased.”
This is the essence of concentration of economic
power. That is why the concept of assets will
have to be und linthe c of growing
concentration of economic power ard not as
a ratio between paid-up capital and assets,
saying that the asscts after allbelong to the lakhs
of sharcholders. It should be understood that
even in the case of paid-up capital, lhoug-hthc
sharcholder is theoretically cxpecm;l to puu-
cipate in the sharcholders’ democracy, it is
seldom that a small shareholder would be able
to exercise this right to shape or even correct
the policies of a corporate body. Therefore,
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there is not much substance in the argument
that the shareholders® democracy is there and
therefore, all the shares belong to the share-
holders.

It must be made clear that Government is
not oppesed to the private sector as such., The
Government is opposed only to the manifes-
tations of concentration of econemic power
and to monopolistic practices and various other
forms in which mnlpnct.icu persist.  Having

ad i the p phy of mixed economy,
mwnhthgpnuummll we wish the
private sector to prosper, provided it acts
within the ambit of the limitations that have
been placed upon it in the interests of the
community and the people. Otherwise once
r.hepnnwmcuxudbwd to gruwtomch:
length, once concen of power
is allowed to grow to such strength where it
would be able to influence the politics of the
country, I am afraid the liberty of democracy
itself is in danger.

I will conclude by showing why I say that
democracy is in danger. I want to quote the
message that President Roosevelt sent to the
Congres while they were appointing the Tem-
porary National Economic Committee to go
into the problems of concentration in America.
The message reads thus :

“The liberty of a democracy is not safe
if the people tolerate the growth of private
power to a point where it becomes stronger
than their democratic state itsclf. Con-
centration of economic power...and the
resulticg uncmployment of labour and
capital are inescapable problems for a
modern private enterprite democracy.’

That was the message of President Roaosevelt.
Sir, I will say with great humility that the
social transformation is on the agenda of our
history and whatever might be the disentirg
voices and the forces of stafus quo that may be
setin motion, the socialist transformation cannot
be stopped. The inexorable march of history,
the inexorable march of the people, cannot be
stopped by these forces,
=i v fem@ (F77) : avmfa wgaq,
st gf aldt & gweEEr g
Fedea oig g & aor ¥ & & e
i fare wedt ot it w9 ¥ T A

1 2m @ £ ofew g afw aul &1 ae
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[=it wy faaa]

Jar-svar foar Sy & stefirs frem
% foq ar @ daww & fag o gdamaTor
IeW N Tifge I & fedr o e
# gfr T g 3—7g T feegw E A
AT |

gt a% WIE ¥ &4 §7 g9 § 9w
ayqYam & I e § 1 few agt
A% AAE AN §1 §qW § Iqwr
weq g wfgw fs atofirs Semer #
#fas aft sOw & & WA A
dar f IR e e § s 1966-67
# sraifirs SeqTET g ¥ AW qeT A
Fa% g 1963-69 # 6-7 sfawa qa1 &
at o AR AT w DET-ANEr §i ar
&7 a3 & afowe ¥ afas aRifos
T #1 afy g 4@ § ) WA w@-
T TERT GHAAT Fga4 ! A Gera Wi
¥ gy ¥ gz WA faegw @Ong

oot ¥ AR ¥ owe wERT wg
%y & fe arfas g # fadfee 5@
¥ fog, frafa #@ & fog % Ao &
gra &t Ag ww gar § 7 o€ wafeat
T, gAY e ardy, dfew ogt aw atad-
frs g gart Aw A o A anfas
Far w1 FArwowr 8, 99N awr @ aferdm
g & |

aeas g &1 afFIvT T fA F AR
forr Y Aifaat Y Sreomd F¥ w147, I OF
wrwor 4t fif Arar # g off ®) sfcamea
FTFTEET AT 919, T & T BT 9147
o AT AN N F qW N @y i
faad fggeam diaT 4T fade seeT &1
#Fy IO H oF fagr famam @
| & FEFn w1 9gt 9F a9 § g
Afaat § wrf TFeada a47 amar AT qu™-
T FAMIC o5 § gEfasreas &t
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IIH R FATFA 23 WY AT @7
&, frex @1, w1z 761 ¥ 3¢ ¥ 9f qfc
T T ga R :

TR ST H ¥ gw Al Fwgd
9z afeds fear e FAfdT od=dr
SOt #Y, a9 i F @ra & -
Afas @ fear srar o, 99 v w7y @
F= s 3feq durfe 99 gaw g
i 3 wg 5 g fewdy o @ s
#feT I ¥ T wofirat 7@ 4 TR
Frevilt form ¥ ot qoely - § @
I @, 72 IO gATD | AT
@R

7 Torfs A & At § I
wg1 f§ w1 faega 1% § | ofen & o7
¥ o wrgen  fe war a8 A wE
R, I S &A@l T AT GAR qOITH
arsfea fea a1 fs @Fa< & afeg, @iy
ot gag ® frafie dv & smae 9
frraa &t mifas afrwd i & X
Totfaw T@l & gaAad &7 @A adr
arar & faomgw fa@t s € 6 FwA@l®
THAFTF T2 FT T77 FF AT BT v
afgg a1 ag T g &1 F Wl wEEw
¥ gt wrgar g f feaelt sl &
farams oy & sedadt 1 ¢ 7 av fas 1
v § X @A 5 ow faegw
ars § A Feafaat 1 s 38 At
mar g ?

Fifora gdr ¥ vonet 1 &@ew gafag
fear T, 9 ¥ &7 &7 Frdas @ qfee
¥ T a1 v fsit @7 # aravaans w7,
qfi @R ¥ W FAT § q@ TH &Y AR
far F1 aearar w9 &, froee sTwT
T AT AU AW B FTH H Foray o, SE-
W AAore &1 fara fear o | 3fe
i wgRa %z 6% § & dafiT goe
T N W FE & 8 T A W
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afcad gam & ? 47 8, 10 weafai ¥
TR F wht wPwm o1 fazfeat fadt §
T o7 ¥ qar w2 fe e et & gra ¥
Fafar g ff 3 &6 St AR T
& & fogad Y e ergs 53f%T o
e g T @1 39 # s A af@ad
Y amar | W WA F g A avger
gu ¥ FT KW HG A FATo TE-
G afk dt & 31 W fradt awe
§toma, 9 are i gl 4 & afes s
fsar & 1 7w afcey #1 e FwfEl &
T RrERTE #1 W TRl 8
qA ¥ o femr mn g gwafmr &
T {47 9. gua @ & o w9 &, fom
N EAT AT i oo IR I qTE
wge & wgm fir ofw & & fod @ 49-
fortr st #Y Frafrn 7 @), A aw &
ford g1 | WF o0 Sraiwed §9A & A4
qz WY 77« 9F | §TG @Y OF & O0E
A7 Gar 2@ § 5 OF W o @i arEw
Fafan yawe 6 #t frga fwar sman
t o feeft oF gEQ FEER F O @mEw
Fafo TratweT & 1 our METE Ar—aArde
dre fro¥ art ¥ #7 firar &, AfeT 3w
¥ art § s /@ §, 91 3w w-
gy Af FX w0

Tt a<g I AV gl @ fad
WAk ¥ oF dar e & S
o OF gfaa F Jr F st s dad
a8Y g | AT a7 AT ¥ fF o Fvt
q 9g WITT F FATIA 4, TF FAT &
T qarda a0 AT g@h FeAfl ¥
@ gfrard 47 1 Tk AR A A wEea
% &7 TfET |

AN g0 FUEH § IR AR A N
A7 @4Y wEieg  ® =W ATwiaq (AT &
At 43 gaa fem & fe g @ Fe-
Al 1 "o fear s AR S gE 47
faar & at oY 3@ T 9T IS AT fal

15
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q A AT AT AT X AT g Y A
Ffgdac 7 Ed w9 ¥ w9 g
gftrr & 399 FER 99 T g9 5
T FH ZH T |

aIgE AT § WA 7T ¥ TEAT g
g7 a7 aril # @ @ 0@ o og-
T F faars @ gy ;v wEard
FL@ & | a1 FO A A qgI @ A<
T T, WREETEE 9 FHRET O
w1 ey @, % wofemr & Tt ¥ 39
a§ ¥ 7 fow g, I @ Fafer gt
TAFA Ffag o T HT @ & 7 aead
FITA qfis wears wet @, sgwerare
# ot §, g R v Y, o
qfam & frRzrd &1 i avgw siadwes
e #33 %1 gara a1 @r & | F o
agar § fF gmd art § A A A%
@ &1 gw dramm ¥ S wmaeEt w5,
AT TN AT AT A€ A & e
&1 I qT F Y FEY wrdare @y g
Fa e g 5wy e A oam e
TIH  TUTH HA T F qTF FT FE AN
FMIATT FT ATEEH &4 Hae 7 T8
q1 | ¥ 9 71 Wgley ¥ UF I O
qBAT MEATE | g7 it & g § i yamw
Al ¥ @F 4 oF e & WEd aq
frar & fow &1 WA A& T8 2
w1 EE M F FEFET 338 wifk
d e Eagfd M E? wr AR kg o g
a1 3% faars Far A AITER 7 W
Tafeal & afare g& a@ 1 s
F@ a1 gmam faean § sfe 9@
A ¥ wEd F A H g s@ANAE ¥
o faa WAy § A s % &
fgrma & 7 aFC AN § A WIS A6 §g
fqd fs g wFEETR AT TF MET
& A § AT gw A AAAT T ¥ FIW
9T 2 1
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SHRIMATI ILA PALCHOUDHURI (Krish-
nagar) ¢+ Ifitis a good model, what is the
harm 1

ot Ay faad : w7 CRTEY ILA A
G FET e § 7 @Ak ¥ &m-
&g g § arz-fra A8 F W@y

SHRI CHENGALRAYA NAIDU (Chit-
toor) : If the model caris used, they must pay
the excise duty and other taxes,

sit g foma : s ame e W@ R
aray ¥ Afam | 9w ] Y AT W -
wrg @ glaard fafrea & & s am
dn @ o | fafre Tgaew fafres
FQA T TR v e gmE @ ar
HIET &Y, I St gatew fawd amar
gou ¥ A1 &F ad q¥wm v S
R SHAT WY Araar 3 qrar @7 AR
=T ¢ f5 <ife uw =it %1 s2wT gw we
W oew Adfam Tmwex § tw fag
ol FEelE o wgwr @ fwa @
q@ft fF g8 & & faars #1f sM@-
€ T | I & sfynea & fafrec e
AEHT I FIA-TTEAC 1

AL Fawa a4 7 @ fagd amd
& fom # #z e fafin st & &
FE AT | IG F A ftw Al A OF
frgrd sfona sfawm 27 &1 7@ 9@
st & | g\ Wz feeA fafir svr § W os
T T gEWEREr & a1 foE w W
FEAT & | T4 AATAATEY § qg | IAY ATER
# o qamwem gidr 1 AT Erar fs
g Fgt o1 @, d A e ar @ g
iy ag oo wiaw 32 911 3=k
F w1 s & sefomars o wr 0 49 Ty
a7 faega ars & 1 W A& EWIEET
&, & quAT gAY g

iz &= fafir sToR@ma HaHand
af fagdt arf § ok &7 &7 S A
Y sarar e WY qaeRg &Y i
g o\ 9% 919 °19 g e amEr
qeeT § 1
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17 hrs.

T® WA §9€ W adEd |

ot wy fowd : IwA T WEEE =
qATIATEr AT TERT WA F oare # o
ST STEd § A A Fo Fo WG 1 ATH
B am.wagT 3 § amw ¥ ¥ faga

A OF OF I 7 qE @A g | oww
T 7 & f arsr Froft sy avef et dwe
of@mar A g § e @
e o avdofre @ § 99 S aE wE-
WTHTOT qWTAE, AL QEfafaeiey, aréo
rongontt arfeqordorrdy £ Tt § AT
wdf Y forgora, fade o7 & amaT O AT
T FAAAI S AT I @R
for it 6y & W g Adi frser T g e
gt G ¥ W5y T4 FFT @)

i war 3z 1 &) faehra geqrat
& qra o st fear smaT a1 Sewy i §
qf@foa §6 Fark # &f a4 g
g ¥ wr #A AEIET 4 wwE v A %%
3 #ifa e &)

T| T FUT A1 7o A1 feemy ) faar
war § Ag Wrwem Wt 9gd QOAT "raer
¥ 3a% 1 ¥ o gt o Tgw g
oY T TTHTT H1 Farqn 14 a1 5 Fw
¥ wfrgre 1 go 9 @R W foww
& & fe af swfral & fawrs s
afreTe B e F1 | gafag fasim
HEqTaT T T S F9 faAT 9T § IEH!
1fEd i ofafaa $F F TR § oy
o #ify & gawT a9 ARt gA FL

AETHSAT WHGEEE W A WG
srracd # wfafafaa s, ood O &
ot FTETCH IO AN aF F1§ I LA
& amar & 1 S qE T faw A
¥ frg dar a8 3 A ww ¥ ww bt
el & 9 fawr & 9% At H Araw
Fr @ wifgd | R

fAfo o W g ¥ A% g
e Saret & 9 fr @ fefegrdd
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¥ A 9T o 7@ T fear s ) Fae-
few & o & gua oz warer vaman A1 )
#F IE T F FHAT ol weafat
W s Wi § 1 ety s fee-
axfire ¥ a1 o e ot o F
T AR F TR qM | Gar Ag
foar man at &FfaT ot @ &
¥ ot a8 TS frvad wifgq 4,3 W
gt e |

any #fas g gwfag oF amg &
W & 1owT ST AT A g oA
9! Frgatan # fify &, 19y T gww
¥ vat gaw g1 @ &, 7 taEw a7
w1 wvwr forer T 8, afew ot gane w4,
Y STOEE F 9T, A OFR T2 3T FH
& fird I Y 3T agw 1 AE1 S
HIET & o A9 AT #1 9gy frgem
T ¥ o w7 fagfes fear ar)
A A 1 ot AR el
FHA & o F 93 @7 97 | 9w foiE
¥ ars faar § 5 ¥=g sweai g
q3W A UFAT AW F amwiaiE A
Tatar a7 g & F Sidfte § s et
sfewl & e # o\ sqmeqew d AT F
Y gaT &, A frggAw w7 A
gt Ao AT § genfE g ) dar
FG 1 AMEFC § 1 77 AW gafav FT
@ & fr AR ¥ ¥ & gro el
FTETC & ATl B AT AT A T A
w2z faerdt @ 1 R SaEr AmR eE
@t g At S FAw T S
g el 17 § IHHT AW W aqr
FAFTA & IA F WA T & AT IR
Wwrgwad aw g

«ft wfy waw (ErwE):
T ot & qfed |

st wg fomd : 3% gam T fewm

TE 99
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#7 1 w1 § I F2W FY T FO,
g w2 fag % g a1 == W =
1 1 7@ o wawa TG § | T TH A
TF AN q |

o %o wo W (wrwia): e b
# ogiT o fazdt e fnfreex it forelt
4t e wara s1ew fafreec 7 o faar
a1 1 fafe ¥a % g7 9@ faedt w fadide
w1 % fear & &% g e § dw fea
Lo

L

st ay foma :  awrefr wEe, @
T aifyw a7 ¥ fau &g, 1 @ anvd
frasfas 9t & sriard &

=i qo wo wl: 1T Wt AT FWHELA
aifag &

g fwd: @t ? 9y darfer
LA ATATE | ;Y A FT 7

st o wo wl: FEMW |

sft g forwd : TEH Y &Y ST
frar & 1 s Brasfawr w98 & war
A EfeE A F N ER WA
et famT s

o wo wl: TR N @aw ¥
forerer famr smo

st vy fawd :  faegw 8% 3

it §o wo &t: gy fafret w1 am
¥ feay ? ’

sitaq fema: =10 & a8 foram &)
s1ew Fafret & s10 Y awg & gAY
FT IETAT FT AT WAL H 7% v

awTafa 7T, qF STwTT e
T A1t Afag | yam W & srem d
gk gra | IeiRaET F7 aude e
AT 91, AR AN AT W 9@, JES [

**Expunged as ordered by the Chair—vpide col 232.
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[ =g fawa)

T @A ¥ 9% @1 E | @ qAL § a9
¥ fag 47 e sfA@T # & 9
fera o7 ST wET WA A N OF o7 e
a1, (swama) Hfes s AT A
¥ I N FraAE T A AR I
faft arga & e ® @A F TAT R |
(wraw)

ot wAmaT fowr (FE9L) 0 T SE
sa JA A aw FT @ § N faw A

WA 1 g I gurAE #1991 77
@
ot vy foma :  gwmfy wEdEy, s

TR AT g1 A | F AT T
® gAY ¥ w@rg ) |/ A0 qAdE A
TTFTE FT | T 77 A foe Fre g
& a1 ¥ A9 wex anfow & § 0 a1 A9 A
TR & QIS F< &, Froarer ¥ fAww
% | (swam)

ot qo wo wi: wWIA W ar qav
¥ A AT 7 &1 (wAEW)

ot g foma: & @ Twdfes 9
Y a1 FT T AT | 41 A I 797 oA
Y arfem & ., :

ot Wo wo &t: gy w1

stag fomd : a1 AW @ WD
=1 Prfasforsr +92) = 9fad )

v Agiaa :  o19 Sa fag w1d-
argr FT |

sitwy fama : a7 9@ §5 a® A
gar &1 am 3 fons &1 qwEda s -
i mafm st &2 1 g0 N s@=
#y | gw a2 § w1 3y fotg g wfzg

=t @it (T0):  wef v,
A9 F Tw a F favig I oAy o
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s wq foma:  am g@ ® owETw
waar Afwg | 717 F 7 Afew ¥ v wE)
B W @O g g1 (=wAnw)

waTafa AgITw : =i O ST
Ifea 7 &1 (=)

ot wg fowd . F Twdfow TR ¥
AT FE

Tt wgiem 7 fomd ax @
AT | AT FAFLT FHAT |

st Howo wi:  &wfa wEHE, A
9! TE gE ATq ot gFETy H< Ay |
TR At w1 gag Iw w0 oA ) T
&1 ard a8 & fe ag ot qaads g =nfeg)
. gAwT foars e ax @, &t /7
fomm it g

wafa s : A A fGad

ot qo wo wi: FWIfa A, T
foms gmda g a ?

AT WG : g WY G

ot Ho Wo wi: a1 fh §T 9T
_TE ATET § |

avfa wgEq ;A4 wer & fe ag W
& T | AT AavrEs fG@3m{n

ot A f Ay (weet wel): @
ofy w@reg, § dafs fawm ey 8
w1 WG H & g EsT g g )
7g a9 & & FF sy & g @ a5
aul ¥ 2w # F29¥ SUNT-EET A GI
=E G oT egreer g€ g A S
Fod aaaT fre § @ ga% faqg &
THT T T4TE 37 AMEATE |

gaTt 30 § el F qge wwifas
zfez & 3w %1 grew ag 41 6 2F 98 w0
FILEHI 1 919 F1 g, G A 927 a9
AT H WA 4 | FfF i Arafs qfe
¥ T AW AT AT AW R G
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fowm & o gar § ) F a4 AR A S
afgs ava 7 v wgar g1 Afe @
Tg gar § 96 ¥ gW A g9 A w0
105 g9 91 99 @R W H I ge
s Al ¥ gfrd e e g a
afe ot g & o & 3w & w0
war o § & gk 2w # gfar & gae
Wil ¥ Wi §9 a1 ST T § SR §9
A fod s WO aEn gam & | g A
ravaFar % fag o7 el & Gt &
few & ot avg wri= & sa-aed frEl gy
g fom¥ arar a7 A # A FF FH
AT AT, I AX qUEAT ¥ FERA AT TR
ST ATE & S AT AT FE I AT
g FIIT FaATT fgy forad 2w S ww<w
ofr g % | WY UM &5 AN aF 99
fog g § a8 7393 wed & afwe @
Fg-a% wedl ¥ qan< feqag § 1 o i
WA F aga gL OT T § 1 0F O
gt @t A Fhew 7 0, w gfe Faiw
fag® 1@ Tq @t Nnfrs gfe 7 6 g
T FY T AT ATA AT CHIA FE GO
€ aafy 3o A srardt w1 aga a0 fewr
wiEt # fawwr gam & 1 a7 g aeg el
# adlt 9 g% &, w4 gt faaer ogarg
o | far faoret & s fieelt s a8
FT G99 TFT W1 72 FTEET F gwias
¥ 3gC q qfeww § | @A smawEe
WA #1 § 5 ST mEl ¥ st @
qE ¥ IUW-aY 1R g7 g1 A1 % FI-
ama g ag Afgs ¥ Afas =% fag
amd | Sa fag o= aF fawer a=t A
qETET AT qF T {57 ¥ G Er awar)
TE TE T qiE F IR IS, IAHT
fawre s 8, % fewe & 3w
¥ faem@ g §, @ agl 9T aE@EE &
WET F q T | I TG 1 T GIH1
¥, W § W g, AN 9 99 aE
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T@T 9T O AR FEr &7 TiEd & @6y
T a0 ¥ wgl B T I A @ §
gt Aot Y qw F 97 7@ §F q9q
oY St gaAT 91 W wEH S a7 T«
A1 W & 99 THAET T GHEA AT g
I | THIAT 57 919 I K FR A7 T17ar
g v or-812 avdi 1 fadediweor famn
M | ITHI BIZ BIE Feal # WGl F o7
HTEHT & HoAT AT (A gwar § a1 ol
ATHAET § Fo41 AE GGA FHaAT @ @l
TATET A | T AN T g §, w0
6 q1e g § faw gww € @i @
FART @781 H GFEAAT AT A0 | gW
w @ £ fr faosdt ot Dad T gad
S Gt T ¥ v o vEwr gl
TR gAET R 99 fF sreEl w9 &7
Tewr gfa A gHAT FAWr 9% @r & W}
¥ TTHR FT S T § a4 & IoEA
# ate, 9 F faww ' a1, 9@ aw@
¥ W faget g a1, IEH SR-8E
JUM geEl T TCH LI F 80T TG
AT | T BIE-BIE IA gAY HT ah
HTHTT T 64T 74T g1av av a1 3w F gy
rqu JET0 #Y qHea I gf § 98 g
§8 @ A ardt | wgreT Tid fod aqe
# 2w #1 gt felt, fomd dqea ® 2w
7 famr g wg, sifgamens &1 ¥ smaEy
g & AR gfan # oF frare saw @,
I 27 ¥ anfas fawmw & faq oF @
¥ €T H WEHENT §1 9@ ©WH A W
TCF €71 fgenar ar 91T 397 & fag =i
@O F A9 AT IGM GE] ST A
TqT 9 @1 91 | SfEE Ao F IR Ew
N AAAEEAT H GL AT | IGHT TAAT TG
gat f @l g 96t o o ae
T A 2 T IY qiw wia ¥ faEc |
snfge av, faed fog g afeerr Tifzg
Y, 3g%1 a1 fagar sqm 3 wifgy ar
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ag Agt fear @av 1 gasT s gafy e
Wt gy &, s Fsami s W@
At #Y o w1 e i fean s awan,
St ware €, frde & st foraen a9 @
24T §, IO qEW FIE T HTCEET ALL
2T &) e faer 9w o Gar mEr
wifgd, e AgY o @ g, 99 I
v 7Y Fear smar & 1 F wwgar g e osw
A wfas & afas @ T 5 @ I@W
gt 1 o qei ¥ fed gr e W
AT AT W AT @ &, TAH! I &,
ufier ¥ &K 391 I | 99 aF AET
€ gaW-geul ®Y TEY a@ET o g, 9
aF 2w w1 fagra, T F sy @9l w@
ot & 1 5w fodr & g s svedtor s
gl 9T wfus ¥ wfus w@m 2§, 9
ot & feq afus ¥ sfos sgfead dar
T, ITHT FFSATLET B GL T, IR
fawfaa 17 ® qaw & | T g wEAT
WA wgEy W wgEwnT & |

g9 oafilt o=l #1 g1 3T Iw
RN w1 A fgwn s akE § dfew
g1 agl o wrf W O I weE Ad
&S 113, forst At ag § fF & st
BRI &t ¥ et axg ¥ aweT SfrEw
€ @ § 1 T F At A ey A
&, % et 7 F W §, v 9= o
9T AT &, & IF TR AT g AR
wfF 1 seua fFar § — =2 1957 &1
TR, TR 1942 FT A=REA &, TR
TaeraT gyt @erd g, 3 gaa W
@ § ofen guag & fs et 2w
& @ &, e ag & amor ot Rreggr aer
g § 14wt ¥ S ad & ¥ @g aw
%t aos fmg @md gu § ¥fFw wER
T ST IR A T AT @I g | A
STAvaFAT T 419 &1 ¢ f5 agt o< faweit
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&1 areT afas ¥ afas faar o, -2
JAT & g9 AR Wre | fed e
TG A AN o I F I9AT | @
4, ofeT o ag @y frwgr gam 3 &
argar g 5 a1 99 e | E
% fod oaie amem qzid, fored agi &
P woetr Sifasr s < ST oA
%8 a3 ¥ frafg w< a&

T WeAT & A9 § g9 A7 &7 /WA
FW@IE

sitwat waaw g (swiet): W
afa wgiem, a5t X aga & A AT w9
7§ & Frel F /i e A §, S
TN 97 T CF WG A1 I TCH ATIHT
ST WS AR E 1 g qa
T TR ETT 3w H gwfaen & a
TG E A9 W qga @it ¢ W
g Wy fawd ot &1 swfeew g ar
FEEE A qgd ¥ qrofeen g, 9e fe
F1 WY grafasq 21, e & oF qara 99
& &1 ITEHT § — FIETL AR ¥ 4Y-
qRIF A W A 17 w07 Ay §
foa®t st v & W Y faear &
5 FUT @F o¥ ¥ fort g s Agr
17-18 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
faaar &, N IFC FIRFH Y 15 T@=
¥ & ot quFde grEnET € | 7 a
gurornd! fri ¥ g wed § - afe @
I@ T I9ar @, a1 F]T W9 5-10 ey
AgA T FW T g8 7 IUTee wgreT, §
Are-ee F5r oY 7Y wheh, ferfrr dw Y
Y =iy, # fadh o Wiy g gk
awr ¥ wramfedt B fad verzaw R
% | o AT T BT £ AT I qw WY
AT F AT AFEH g 6 3w F Hiw-
foaow s mar &1 few 9 S @ aFw
2 ? e ¥ &Y wwa @ a3 i
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%) fafeares v ¥ 7T @ wwa &, W
fad a7 %1 92 92 31w w=w M g
T g ’W H ot 8w frgd 20 &l
¥ @& - F W9 A g e
WMt g, 1963 ¥ 7@t 9 do AR AW
A%E A TR a1 # SHE # T
g FT q@TT 91 7 I we o1 fom
AE A FH AW aF 9T 67 @ #, 3T
Tt g ¥ F9T W@ a7 gL Aw v v
A gaR AW A Q- #F71 gAw W
FHT g TEF T 9T |

AR WAAT WA g T e # o
feafy § Iust qEo T gU el -
frrr 3 ey € 343, srafaw e e
T W F A i e eI & At
¥ fipareft waz AT TEY ¥ Sew fedmeew
F& aifE srfgsiw & sifs 2gmal § @
& s w1 faer w—ag gET wAY AW
te b 1@ A § e em
fog aga adfr AR @ fF drefase &
T A AT AM F e aw S
o aT fRT ot § vt e g 7
# oF g §t a 7% fF gl aF |
¢ fow (=it it am § e fawrs
o @ gy e § 3R g A T A
aff &1 e S 3 S w91 I BT
difaq wifs & awar & felt M TR
=T g &1 A gt Sfe arfremrg F &t o
THoko FY HLHTLE IA 6= f i oft
w S Gre @ wifs 1 ol a9 §
¥fe o IegiA FaT f ame 9w At #1
Frerré w07 31 437 & 1 TaTCE A
@ fer ST 99 19 S S0 a9 )
wWfay & st SEd § e e
ettt 7 1§ daT Ta @ e i gl
AN g T}, o SR BRI A A
g @3 faoa {3t § guw avs SRl
S W ? qf ar § i ot s

= It § 997 #feee v g A¢fe &
T et g e e it wam A
g gL § 7 s g A § avwfasa
1 @Fr g a1 far faat & S aew
JF!T A HE I & 7S § | W qHwd
g e gam 2w & ardt F7 e AT AW
T it Y gwar & A a8 TR F Ay
T FATT §IAT FAH 9T FET CF ATLHT Y
F1 firerar & fee adt <oy ama & w
a1g A & wwar &1 %@ AW & WA WD
v 27 % fae Srafaen smm & A TdEr
F T FET Y| AT AHA FFE
fgama & @@ 2w ¥ 17 0T 72T THATE-
¥z 3 At I an wiycy g ? A T
feaw #ar s . Fe@m aTs SEduA
FET RS & AT AET 7 A ay T2 e
e, FTem W qiteeac  safer
et & dar € W gl ot e -
R atms @ g

17:23 hrs.
STATEMENT RE : CONDITION OF M. PS
INJURED IN THE POLICE LATHI CHARGE
IN DELHI ON 6TH APRIL, 1970

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Deputy-Speaker,
I have ascertained the present condition of Shri
Raj Narain and ShriGeorge Fernandes from the
All India Institute of Medical Sciences.

Shri Raj Narain was transferred to the
Medical Institute Hospital on 8 April from the
Safdarjung Hospital. He had sustained a
fracture on the left foot. The leg below the
knee has been put in plaster. A rubber heel
has been fixed on the plaster and Shri Raj
Narain is being encouraged to walk with the
aid of a walking stick. His general progress
is reported to be satisfactory.

Shri George Fernandes was  admitted to the
Institute Hospital on 14 April. He is being
given symptomatic treatment and general
investigations arc also being made.

SHRI S. M.BANERJEE (Kanpur): When
Shri George Fernandes was admitted to the
Willingdon Nursing Home, we allsaw him. At
that time, as a layman—I am not a doctor nor
a compounder I saw that he was very badly
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[SHRI S. M. BANERJEE]

beaten and had a head injury. Naturally, he
was absolutely in a state of delirium then.
He could recognise us, but he was surcharged
with emotion as a result of the beating. How
was it that when he was discharged from the
Willingdon Hospital, again he had to go to the
Medical Institute ¥ Are they playing with
his life ¥ I say this because I have a very poor
opinion of the Willingdon Hospital. So,
there should be a proper enquiry.

wY fora e W (FEaAt) - e
T A AR F a9 AgE T BT
T oifgw | T &1 F9 @O )

it 3w B (raaEiE) : & q 5 f
%mwgﬁsmqmwgﬁﬁ
e aet we ¥ fax ¥ oW @

Q AT T FT T TG @ 87

SHRI Y.B. CHAVAN: 1 have said that
¥ ic t is being given and
c:rnm investigations are being made.

SHRI S. M. BANERJEE : Why was he
released 1

SHRI Y. B.CHAVAN: He was discharged
from the Willingdon Hospital at his request
so that he could probably be admited in the
All India Medical Institute.

1726 hrs.
DEMANDS FOR GRANTS, 1970-71—Contd.

Ministry of Industrial Develop-
ment, Internal trade and com-
pany Affairs—Conid.

SHRI S. 5. KOTHARI(Mandsaur) : 1 should
like to make two very comstructive suggestions
to the hon. Minister. Firstly, every effort
should be made to promotc production in this
country, because inflationary tendencies are
asserting” themselves. Industrial licensing
policies are a means to an end, they are not an
end by themselves. Licensing procedures
should be modified and simplified in such a
manner that they do not act as an obstruction
to growth. This is very vital.

With regard to asets, if there is economic
growth, it is bound to lecad to formation of
some economic assets.  'What I am against and
what the Government should be against is
sbust of ecdnomic power. If it Is abused at
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any stage, you may come down with a strong
hand and curb the abuse, but de not curb
economic growth as such, because it is neces-
sary for generating employment and incomes.
Small-scale industries can be best developed
along the Japanese power-driven model lines,
That is very necessary. Nothing is being done
to encourage them. Even the Income-tax
rules do not allow long term loans
which are given to small-scale industries
to be accounted for as capital for purposes
of getting exempted return on capital employed.
Small scale industries should be promoted and
encouraged in every possible way, and the
best method, as [ said, would be to build them
along the Japanese power-driven model lines,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL. TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) ¢+ I have listened with atten-
tion to the various speeches made by the hon.
Members in the course of the discussion on the
Demands of my Ministry, Some very valuable
suggestions have been made byhon. Members to
which 1 promise to give due consideration.
But at the same time I must express the view
that I find that very inadequate appreciation
is visible, from some of the speeches, of the
fundamental features of our economy and the
basic social and economic direction in which
we would like the country to go.

I would like first of all to take up some of
the points which have been urged by several
hon. Members. It was said that there has been
no increase in industrial production. In fact,
one of the Members went to the extent of say-
ing that there was stagnation so faras industrial
production is concerned. I am sure that if
they had carefully looked into the facts and
figures of the development which has taken
place during the last two years, such observa-
tions would not have been made. I entirely
agree that so far as 1966-67 was concerned,
there was recession and there was practically
no devclopment at all. 1968-69 has shown
considerable recovery and if we see the facts
and figures regarding the increases in produe-
tion hon, Members will be convinced that our
country is well on the way to recovery and

there is nothing for us to feel dejected.

st wy fowd : Ty aM AT T X
gz fFs Qo] sz w A @
A A a6 TR T AR ?

SHRI F. A. AHMED: My hon. friend
wants that the figures for 1966-67,68 and 69—
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for the four years—be taken together. [ am
saying that due to factors which were beyond
our control there was recemion in  1966-67.
There was very good growth till 1965 .
(Interruptions). The years 1968-69 have mm
comsiderable improvement and the year 1970
will show still better results. Industrial growth
has been very matisfactory and has averaged
about ¥-5 per cent during 1969 over the
fwwcls of output in 1968. Excluding textiles
which have special problems of their own
and where there has been a dedline in produc-
tien, the overall increase in industrial produc-
tion, would be about |0 per cent over 1968.
Mﬂbkhplmbhﬂﬂenphmm
mest industrial sectors ranging from food
industries such a4 sugar to intermediate, con-
sumer goods industrics as well as capital goods
sector,  Steel output rose by 6 per oeat, alumi-
nium by 10 per cent, zinc by 16 per cent and
coment by 14 per cent.  Generation of elec-
tricity during the year increased by about 12
per cent. The production of chine tools
has gont up by wbout 22 per ccnt to over 25
crokes while that of other industrial machinery
has gone up by over ten per cent o over Rs.
108 crores. In fact, the output of engincering
industries has undergone a substantial increase,
Production of various heavy chemicals such as
cxtic soda liquid chlorine and sods ash  has
registored a sigaificant rise, along with various
petrochemical products and dyes and synthetic
Gbres. In the noo-engineering sector, produc=
tion of notrigenous fertiliser rose by 19 per cent
aad four plants are under construction at
present. With increased demand, particularly
from the rural sector, production of consumer
goods bas alio rapidly gonc up, the increasc
being 20-30 per cent in many sectors. The
substantial increase in industrial production
was reflected primarily in better utilisation of
installed capacity particularly in the engineer-
m‘mdmmdmhwm where capacity
bad remained idle in recent years. Condi-
tions in the share market have also been quite
favourable during the past few months and a
significantly greater volume of investible re-
sources is now available with specialised finan-
cia] institutions such as the Unit Trust and the
LIQ, spart from & larger volume of savings in
the form of deposit momey with the banks.

SHRI §. M.BANERJEE : We cannot follow
if he goos so East.

SHRIF.A.AHMED: T shall try to slow
down, 1 was placing the figures relating to
industrial production before the hon. Members,

16
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The figares eit=d wil leoavince thehon. Members
that during 1963-69 there has been an increase
of 6.5 and in 69-70 7.5 per cent; the figures

ilable till now indi that there is impro-
vement, theratebeing 7, 59 over 68-69, 'While
saying this, I must also say that there is one
thing which is causing anxiety; for the last
few months there has been some slow down due
to difficulties in the availability of steel in our
country. The rate of progress is likely to be
affected until the steel situation improves.

SHRI D. N. PATODIA (Jalore) 1 While
giving figures of production, I suggest that he
should give the figures of rise in the capacity of
various industries in the course of the last four
years, and to what extent industrial employ-
meat has gane up during those years,

SHRI F. A. AHMED: The hon. Member
has raised a very valid point. He wants to
know, apart from the increase in production,
what is the increase on account of the new
industrial units coming up. That is what, I
understand, he wants to know. [ am sure he
is also concerned not only with the new units
coming up but also with the removal of idle
capacity in the industries which are set up.
‘We have to take the two figures together, He
would certainly not like to see that the indus-
tries which have been created should have
idle capacity while the new industries come up.
First of all, attention was drawn to the fact
that idle capacity of the cxisting industries
should be removed and to a great extent that
idle capacity has been overcome both in the
private sector and in the public sector, But,
at the same time, new units have also come up
to indicate that there is scope for further
increase, and there are people who are pre-
pared to make the investment for the purpose
of increasing production in the industries.

SHRI S. KUNDU (Balasore) 1 He asked
about the corresponding increase in  new
employment.

SHRI S. R. DAMANI (Sholapur) : These
are available in the annual report. Let him
read it.

SHRI D. N. PATODIA: Sir, the Minister
should reply. Not Shri Damani. What is
this ¥ Whydoes he interfere and try to be a
pecudo-socialist T

MR. DEPUTY-SFEAKER: Onder, orders.

SHRIF. A. AHMED : There arc other
indications also. So far as aﬂ:liuﬁ@g for
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[SHRI F. A. AHMED]
licences are concerned, there hawe been more
applications in 1968-69 than there were in
1967-68 and 1966-67.
SHRI D. N. PATODIA :
number of licences.
SHRIF.A. AHMED: A ber of 1i

Let us know the
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He has also raised a certain  number of
relevart questions and I must answer them
even though I hardly feel that he would be
convinerd by them for you cannot be convineed
if your heart refuses even if intelligence does
not. He bas said that the industrial climate
was not favourable as would be seen from the

have been granted, and -the number of letters
of intent isued were also much more
than in the year 1966-67. If the hon. Member
wants, I can also give the figures. The other
day, in reply to certain questions, 1 gawve certain
figures that out of 599 applications, so many
were granted. I do not remember it now. I
can supply the figures to the bon. Member.

Now, I have purposely indicated in broad
outline the state of our economy which is
poised for rapid development. I am really
sorry that Shri Patodia, who should have
reserved his eloquence for a better cause should
have concentrated his wrath on public sector
undertakings, and the concept of State parti-
cipation in i ies. 1 d the
reasons behind it. He is angry that there
is some talk of conversion of loans into
equity by financial institutions and the fourth
Five Year Plan has reserved a substantial sector
of the industry for public parucupatm It
has to be realised that nobody the
resources available with ﬁmnﬂnl institutions
as his personal property. Quite rightly they
belong to the people and may be, theoretically
speaking, they belong to a large number of
shareholders for whom Shri Patodia has shed
crocodile tears.

SHRI D. N. PATODIA : In a practical
sense the money belongs to the sharcholders.
What is the theory about it ¥

SHRIF. AL AHMED: Whyis it then that
while the substantial fruits of the industrial
development go to the few business-houses
and families and the rest of the sharcholders
suffer in silence * It is this imbalance which
in the larger context of the economy means
the imbalance between the richer sections and
the vast multitudes of suffering humanity which
is now sought to be rectified. If the financial
institutions which belong to the peoople seck
to participate in the management of a large
number of ventures taken up with their help
and assistance, I do not see what is wrong
with it even on principle. This is a provision
which is often applied by various international
financial institutions also. Shri Patodia is aware
of this fact.

few li issued during the last year, He
has tried to compare with pre-1965 figures and
later to prove that the issue of licences has been
declining and therefore, there cannot be obvio-
ously any industrial growth. It must be
amusing to all of us thatin spite of ShriPatodia’s
figures of licences the economy keeps on moving.
But his figures are upside down.. In 1968,
379 licences and letters of intent were issued
while the figure for 1969 is 552. There can be
no comparison with pre-1965 figures because
then a large number of licences were issued for
industries with an investment of upto Rs. 25
lakbs, while the limit was raised to this figure
at this time. Moreover, a large number of
items were delicensed  between 1966
and 1968. As hon. members would know,
this limit has been further rmised to Rs. 1
crore and Shri Patodia finds that the number
of licences goes down still further in future
even though the economy is marching on, he
should really not feel amazed.

Shri Patodia referring to public undertakings
has raised the pertinent question as to what
constitutes a proper gestation period for those
units manufacturing sophisticated machinery
items requiring specialised skill and expertise
and experience. [ would like to give him the
example of the Heavy Electrical plant in
Bhopal, in the case of which the British consul-
tants—remember the British consultants and not
NIDC, about which my friends have somehow
developed a feeling of great animosity—had
stated 2« far back as in 1957 when the project
was drizan up that it would turmn the correr
only after 1970 and that the losses during the
first 13 years on a relatively smaller produe-
tion pattern than was ultimately undertaken
would be over Rs. 32 crores. Similarly in the
case of FHEL for the Tiruchi plant, 1971 was
considered the break-even point and for Hyder-
abad, 1970, which was however for a different
product-mix and for Hardwar, 8 years after
commencement of full preduction. The
Tiruchi unit is functioning satisfactorily and
though it commenced production only 3 years
ago, the turnover of this plant is over Rs. 19
crores, The Hyderabad unit has taken up
effective production only during the last 2
years. The third unit at Hardwar with the
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largest capital outlay of over Rs. B6 crores is
still in the final stages of construction. He has
also mentioned that Hindustan Photo Films
were earning profits and now have started
losing. It is not correct. Upto 1966-67 this
unit was under comstruction and in 1967-68
it went into full production. It incurred a
loss, which is continued in 1968-69.

SHRI SRINIBAS MISRA: What was the
loss in 196768 * Rs. 1.5 crores ?

SHRIF. A. AHMED : About that figure.
The reasons are many including technieal
reasons and the need for some expansion and
change of production pattern. This is on
band and we need not have many worries
about it. While it would be improper for me
to be complacent that the management of
industrial undertakings under this Ministry is
working entirely satisfactorily, 1 have however
no reasons to feel disheartened. The produc-
tion and sales patterns over the years have
been greatly improving and they have by and
large been serving the purpose for which they
were constructed. These purposes were to
start basic industries in the country, diversify
and broad-base the industrial cconomy, save
valuable forcign exchange and otherwise set
a pattern for accelerated industrial growth. In
the last two years, which were also the years
of recovery from recession, all of them have
registered considerable increase in production
and sales and some of them have also entered
the export market which is no mean achieve-
ment. Heavy Electrical factory at Bhopal
which made a gross production of Rs. 2300
lakhs in 1967-68 increased it to Rs. 3400 lakhs
in 1968-69, an increase of more than 50 per
cent. 1 do not have the figures for 1969-70
but I do hope that some increase bas been
registered in spite of prolonged labour unrest.

In Hindustan Machine Tool units, on
account of recession and its after<flects, there
was a deliberate cut down in preduction pro-
gramme but it has picked up in 1968-69 ard in
the current year, ard but for the steep wage
rise, this unit would have continued to earn

profit.

The combined output of five machine tool
units in 1969-70 was Rs. 1340 crores against
Rs. 10.9 crores in 1968-69. There has also
been a substantial iccrease in exports from
Rs. 29 lakhs in 1967-68 to Rs. 1 crore in 1969-
70.
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The Nepa Mills produced 39,000 tonnes of
paper in 1969-70 against 31,000 tonnes in
1968-69. Except for Hindustan Cables and
National Instruments, Calcutta, which were
hit by gheraos and other labour troubles, the
output in all other industrial units under
the control of this Ministry has been substan-
tially higher than last year and is better than
the general rate of growth in the country.
It is not, therefore, as if the public sector is the
villain of the peace and the large private sector
units only are responsible for the upward
industrial index. In fact, if truth be told, the
large textile and other units entirely in the
private sector have been dragging their feet
and slowing down the tempo of the economy.
But for them the index would have risen much
bigher and much faster. This is not to take into
account the substantial social costs in terms of
housing and other facilities which would average
about 10-15 per cent of the investment in major
public sector projects. While judging, there-
fore, the working of public sector units, this
major item must be separately reckoned. You
must, therefore, recognise that when we talk
of gestation period, we do not want to minimise
the need for maximum cconomy and efficiency
in the management of these public sector
undertakings. 'We are only stating the obvious,

The experience of large engineering pro-
jects in the private sector is equally revealing.
There are units manufacturing various cate-
gories of industrial equipment mostly in the
medium range and majority of them which
are managed by highly reputed firms and expert
foreign collaborators and yet have not been
able to yield substantial investment returns in
the first six to eight years of their working,
I'would rotsingle them out for mention but the
fact is there for all to see and those who want
ta see.

It has been said that with more than 50
per cent of the investment in the organised
sector, the public undertakings account for
only 13 per cent of the total output. The
comparison is utterly misplaced. You cannot
compare hundreds of big and small consumer
industries with less than hundred public sector
undertakings which are in the critical and
strategic fields. It is not as if a camel must
move faster and carry several times the burden
of a horse merely because the size of the camel
is bigger. Their roles and nature are different
and this has got to be recognised. What is
significant is the fact that in the fields where
public sector industries have been initiated
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they account for a highly substantial part of
the output. This is so in steel (70 9), sophis-
ticated electrical goods including cables (over
3897), just to take a few examples.

From these facts it will be evident that while
there is no ground for complacency, 1 am not
prepared to accept that either generally the
industry has not i.nproved or the performance
of the public sector has not improved during
the last two years. Of course, there is yet a
big gap to be filled and for that all possible
efforts are being made.

In this connection, hon. must
also realise that pubh.c sector mderuhmp of
the nature which have been established in our
country are not such which can be established
in each and every arca. When they were
established, they were intended to supply the
requircment not only of the immediate future
butd‘ 10—15 years hence also. Therefore the

\p was b 1 to in idle in the
qumn.. because there was neither internal
demand nor had we developed the export
market for those particular items.

Hon. Members are also aware that because
no investment under the Government was
made for two years the internal demand for a
large number of engineering goods and such
items had also decreased. Therefore there

i an idle capacity ou account of which
both the private as well as the public sectors
were suffering a los. But a large number of
ateps were taken by this Ministry which helped
them to diversify the items and manufacture
items which could be exported. This resulted
in increased production both in the public
and the private sectors.

I think, hon. Members are aware that on
account of these activities it has been possible
for s 1o bring down our trade balance consi-
derably during the last two years. In the year
1968 I think it went down to about Rs. 419
crores or something like that and in 1969 it
has further come down to about Ra. 200 crores.
This has been brought about both by an in-
creasc in exports and also increase in import
substitution of items which we were importing
from other countries,

These facts themsclves indicate that there
has peen considerable increase in industrial
output both in private and the public sectors.
Though there is still much to be done, there is
nothing which nced cause ws any worry and

e
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to see that the improvement is  continued, we
are able to utilise the idle capacity and afeer
this is done, such other industries ars albn
sctup as are required both for internal  purpeses
and for export promotion.

Then a number of gquestions have been
raised as to why Government is thinking of
going in for the manufacture of certain items
like paper, scooters and cars in the public
sector. So far as paper iy concerned, today
our supply is below the demand and by 1972-
73 we will be short by over 3 lakh tonnes of
paper. This particular industry had been
delicensed in 1966 and has been decontrolled
for quite a long time. In spite of the fairly
good rebate both in excise duty and for deve-
lopment and other concessions that were given,
there has been no considerable improvement
in the number of units min‘ up durin‘ the
pastfew years.  After the pricc was decontrolled
within a space of about 18 months out of two
years, the price has shot up by ncarly Rs. 400
per toone. Not only that, lhey have also
changed the pattermn of ion. Such
Paper as is required for school exercise books
is being produced less and other papers like
heavy packing and so on and sp forth are
produced in greater quantities, thus creaticg
a shortage and black market in the country.
When these situations develop, are we ta it
idle and do nothing?

SHRI D. N. PATODIA : How doos he sy
that thore is black markot whon be says that she
prices arc docontrolled 1 Can he pomibly
explain that ?

SHRI ATAL BIHARI VAJPAYEE (Ealtam-
pur) i When the prices arc not
how can there be black-market ?

SHRI F. A. AHMED : Black-market in the
sense that they are charping higher prices than
the prices indicated by the manufacturers.
This is the complaint.

SHRI D. N. PATQPIA :
compared to what ?

SHRIF. A. AHMED : Compared to the
prices indicated by the manufacturers. This
is the complaint which was brought to me by
consumers in Delhionlya few weeks When
this is the state of affairs, are we to sitidle 1

ot wwe AT g (faet o) © W
e awdie w1 s ) § 7 e
9 H A9 TG AT Ag 41 ALAH ¥

High priece
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After that meeting is over, what action is
necessary will be taken. We have convened
a meeting of manufacturers, dealers and con-
sumers. After the matter has been discused
amongst them, whatever action is called for
will be taken to deal with the situation.

SHRID.N.PATODIA: I can forecast what
is going to happen. A sub-committee will be
formed; resolutions will be passed and another
small committee will be formed and that way
tizpa will pam and yoars will elapse.

SHRI S. 5. KOTHARI : Black-market is
going oa in scooters. What is the Government
doipg t For geven years, they have not givea
any licence for a new factory to increase produc-
tign. The cqnsumer is being flecced.

SHRIF.A. AHMED : Let me tell about
scooters also.

SHRI 5. B. DAMANI 1 Will you cangider
tq take all the produce and distgibute it thesugh
Gowernguent ageocy ' If you want that there
is mo hlack-market, in that case, you tabe all
the produca and distribute it through Gevem.

mant agoncy.
SHRI F. A. AHMED : Ihncwudywd.
in order to tackle the probl 1 have

lmﬁqoflhthmmm,ﬁe
manufactyrers, the dealers and the copsumers.

SHRI KANWAR LAL GUPTA: Who has
been invited on behalf of the consumer I want
to know.

SHRI F. A. AHMED :
the moment . ...

o WA N [T AW ARG @
fe ot 3w #, #Hifs Jw7 qe g
t ot & Fead ol oifgd a i
o ¥ e frfer dw K it
R? g AT AN TRy §)

SHRIF.A. AHMRED: That apuragce can
only be given after the manufacturers are

prepared to. ..

I do Bot know at
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SHRJ KANWAR LALGUPTA: You force
them. They are not making white printing,
You faren them ta do white printing.

SHRIF.A.AHMED: We will ask them as
ta why they have changed the pattern of pro-
duction and why they should not stick to the
old pattern of production.

SHRI S. S. KOTHARI : What about

scooters 1

SHRIF. A. AHMED ¢t So far as scoaters
are coneesned, out of five partiea given licence
for scooters, two have concentrated on the
produetion of motor-cycles and they have
not goae im fbr sooters. Ome of them haa
recently desd the li Another
party has just d producti Another
unit had been producing only 1000 to 2000

scooters per annum upte 1967 and, thereaflter,
it dwindled to an insignificant figure. This
leaves only two units in the field to expand.
We will examine their request for expansion.
But the gap between demand and supply is
30 much and the teadency to overprice is so
visible that the Government has to set up a
unit in the public sector to rectify the sitvation.

SHRI VISHWANATHA MENON: Have
it in Kerala.

SHRI F. A. AHMED : We have also an-
nounced that any unit in the private sector can
be cstablished with indigenous knowhow and
without foreign exchange requirement. If
these conditions are satisfied in Kerala, I have
no objection to the unit coming up there.

SHRI VASUDEVAN NAIR (Pecrmade) : We
have already produced hundred per cent indi-
genous scooter.  You are not helping ve.

SHRIF. A AHMED : Without any forcign
know-how
SHRI VASUDEVAN NAIR ¢ Yes,

BHRI F. A. AHMED : Then, I can say
there will be no restriction and you will be
it. We bave alrcady advertised that
anyope who can manufacturc scooters with

effart and with indigenous knaw-
haw withost beryowiog knqw-kow from autside,
we shall give permision apart from the fact
that we are trying to set up such units in the
public sector also.

SHRI SONAVANE (Pandharpur) : How long
will it jke tocatablish thew unitr ip the public
sectar 1 We arc for the laat so many
years. Let us have some time-limit.
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SHRIF.A. AHMED: The decision to set
up a factory in the public sector was taken
only a few months ago. A technical committee
has been appointed. That is going into the
question. They will be submitting the report
shortly. When that is available, action will
be taken.

SHRI SONAVANE : Pleasc accelerate the
pace of development in this regard.

SHRI F. A. AHMED : We must realise that
there is also the question of know-how. So
far as CSIR is concerncd, the know-how is not
available with us. We will have to obtain
this know-how from one of the two manufac-
turers who are now manufacturing these
scooters in our country.

AN HON. MEMBER : What about the

small car project 1

SHRI F. A.AHMED : So far as car is con-
cerned, three units are manufacturing cars.

Two of them have no prospects of expansion.

it Jqaw aifem (qagare) @ sl
FHME & falw & amgg @ o o
FX MR UE FH B IGF § 4T
Fe FW | F qAA wAgar § 6oy
srade gCEId an el &1 ¥ fgt anfe
g, A w wifta $W § a9 AT
%1 faa fear s 5 @i ? '

SHRI F. A. AHMED : So far as the ques-
tion of car is d, two questions are in-
volved. One is the question of expansion of
the existing units. So far I understand that
out of the three units which are now manu-
facturing cars, two of them are not interested
in expansion. Only one of them is interested
in expansion and that has not been agreed to
because of the continuous report we are getting
about the quality of their car and also the price
at which they are prepared to sell this car.
A question was put to them: if a2 permit was
given to them for increasing their capacity to
50,000—55,000, what will be the price at which
the consumer will get the cart They said
that it will be a difference of only Rs. 300 or
400.

oft qowo wi: T FEY fagar ofr
=T TFERYA FH FT FNA G A1 Tg F7941
aT TR F A J@ AT § 1 -
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SHRI SONAVANE: For commodities like
foodgrains prices are not increased whereas
you increase the prices of scooters and cars
by hundreds of rupees.

SHRI KANWAR LAL GUPTA : The quality
is deteriorating every day.

SHRI F. A. AHMED : I entirely agree that
in spite of the warning the situation has not
improved. It has become worse. It is for
that reason that we have not agreed to expan-
sion of these units.

It is also true that by 1972-73 there will be
an increascd demand for cars. We estimate
that the requirements will be 65,000 to 70,000
every year. It is for that reason we have been
trying for setting up a unit in public sector
which would be able to provide a cheaper car,
not a smaller car, but a cheaper car at about
Rs. 5000 or 6000 less than what is available in
the market now. For that purpose there are
several proposals before us. But it has not
been possible for us to proceed further because
no pﬂwin‘wn has been made in the Plan. But,
as the hon. Members are aware, now a public
undertaking can also take loan from the finan-
cial institutions. So we shall try to find out
what assistance we can get from financial ins.
titutions for the purpose of starting a project
for manufacture of cars in the public sector.

SHRI MRITYUNJAY PRASAD (Maharaj-
ganj) : T want to have a clarification. I want to
know whether the proposed reduction in . respect
of price of cars in the public sector would be
in the basic price or will it be because of some
reduction in the Government’s taxes. How
will this break-up of the reduction be brought
about? I want to know about that. 'Will it be
reduction in the Government taxes or in the
basic price itself ?

SHRIF. A. AHMED : Assuming Govern-
ment taxes are the same or similar, then there
will be reduction in price by about 5,000 or
6,000 rupees,

SHRI S. M. BANERJEE : Let us have
the model of the car laid on theTable of the

House,
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SHRIF.A. AHMED : While on the subject
of car, I was very much distressed when some
of the hon. Members dragged the name of the
Prime Minister’s son so far as production of
cars is concerned. Personally I feel that
simply because a person happens to be son of
a Prime Minister or a Minister or an important
person, for that reason, he should be denied
the opportunity of engaging himself in a pro-

. fession to help himselfand to help the country—
I do not agree with that point of view at all.
But I can say this much that neither the Prime
Minister has asked nor her son has asked for
any favour nor any favour will be shown to
him, so far as considering his case is concerned.
If he brings out 4 car and if it satisfies the con-
ditions which are there for other people also,
that matter will be considered on merits, and
I can assurc the House that neither these
favours have been asked for, nor these favours
will be shown, to any one, however high a
personage or his relation or frierd may be.
Iam very sorry that in this connection the name
of the Prime Minister and her son were dragged.
The proposal is there but no consideration bas
been given and when all the reports are avail-

. able they will be considered on merits.

SHRI SONAVANE : Please expedite the con-
sideration of the proposal as early as possible.
Even whatever proposals are there, why are
you delaying unnecessarily ?

SHRI F. AL AHMED : I would like to deal
with some of the points raised by Mr. Madhu
Limaye. I think he has gone. You, Mr.
Deputy-Speaker, were not in the Chair then;
he had also mentioned the name of the Prime
Minister as taking some money from Mr. Mody
for political purposes. I deny such allegation.

. He ought pot to have made those allegations
- without ascertaining the facts, without inform-
ing the Prime Minister. There is no basis

in that allegation at all. Then he mentioned -

about three cases of Bombay Suburban, Ahmed-
abad and Surat Electricity Company,
.Baroda Rayon and Great Eastern Shipping
Corporation. All these cases are under the
Company Law Board s consideration and
_action will be taken in due course accordirg to
the provisions of the law. It has nothing to do
with me or with my colleague the Minister of
State and the Company Law Board will dispose
“of this case on merits.
SHRI S. M. BANERJEE : Why not include
‘Mody House also ? Mody House also should
be included in the investigations.
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SHRIF. A. AHMED : Then also some ques-
tion was raised regarding the contravention of
Section 293A—about some donations and some
advertisements given for Congress funds and so
on. I may tell the hon. Members that all
such expenses are indicated in the balance-
sheet and after balance-sheets are available
with the Registrar ard he scrutinises them,
then only action is possible. May 1 inform
the hon. Members, so far as the Ministry is
concerned, we have already intimated, and I
am reading the letter which will convince the
hon. Member that so far as action to be taken
from our side is concerned, there is nothing
wrong with it. We have said :

“I am directed to say tHat the question
of the applicability of the provisions of
Section 293A of the Companies Act, 1956
to the expenditure incurred by companies
on advertisement in souvenirs issued by the
political partics has been considered by this
Department. The Department has been
advised that in such cases, the applicability
of the provisions of Section 293A of the Act
would depend upon the facts of cach case
as to whether there is a genuine quid pro quo
in respect of the advertisement or whether
it is a donation in the guise of advertise-
ment. In case it is held on the facts of a
particular case that the expenditure incurred
on such advertisements is a donation in the
guise of adverti , the provi of
Section 293A(2) of the Companies Act,
1956 shall be applicable.”

WY wET W oA arde gEer

wer g ?

SHRI F. A. AHMED : 12th February,
1970.
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SHRI F. A. AHMED : Thatiswhy I said
that in all these matiers, after the returns are
filed and the balance sheets are filed, they will
be scrutiniscd.  'We cannot take anything into
consideration urless the allegation against a
pl‘l‘(_il:l.llll' person is made and the balance sheet
of that company is available with us.

st woaw Wg (IwiEr) : aw
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How can it be a publicity
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SHRI MRITUNJAY PRASAD: Thereare
fiftcen well-wishers. They have not mentioned
their names. Unles their names are known,
what is the sense of any advertisement ! The
man’s name or the firm’s name is not known to
the world. Then what is the advertisement
for ! Even if one paisa is paid for that, is that
an advertisement or donation pure and simple 1

SHRI F. A. AHMED : My friend can
bring this to the notice of the Registrar. On
that action can be taken against the person
concerned.

SHRI MRITUNJAY PRASAD : I am bring-
ing it to the notice of the head of the Ministry.
SHRIF. A, AHMED : But this is not a forum
where such questions can be raised. If there
is any specific case, you bring that to my noti
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My hon. friend from Tamil Nadu had com-
plaized that after 1957, when his party cam= to
power, no liccnces had been issued to the State
of Tamil Nada. I have before me the figures
of applications for li ived from the
State and the number of licences and letters
of intent actually issued. In 1967, 42 appli-
cations wére reccived from the State and 17
licences and 15 letters of intent were isued.
In 1968, 55 applications were d and 9

licences and 12 letters of intent were issuved.

In 1969, 100 appli were ived and
13 licences and 22 letters of intent have been
isued.

It would, therefore, be i ct to say

that applications from Tamil Nadu have been
in any way ignored. As a matter of fact, I

and 1 shall forward it for necessary action.

SHRI MRITYUNJAY PRASAD : Letitbe
decided here and now whether such cases can
be raised in Parliament or not. Whenever a
complaint is made, you want to be told specific
cases. | have these specific cases with me.
You say that I can go to the Registrar. Why
should 1 go to the Registrar t  Letitbe decided
once for all that no such cases should be brought
before the House. Then I shall not bring such
cases hereafter,  ([Inderruplion).

SHRIF.A.AHMED : You place it on the
table of the House.** May I crave the indulgence
of the House that the hon. Member has
certainly a right to refer to a specific case 1
But there is a certain procedure as to how that

hould be disposed of. I shall forward

this to the authorities concerned for necemary
action.

SHRI KANWARLAL GUPTA 1 Let him
know the results.

SHRI TENNETI VISWANATHAM(Visakha-
patnam) : Are both of you inclined to punish
the wellwishers 1 Is that the decision that you
want to punish your well-wishers ! Have
both of you come to this decision ?

SHRIF.A.AHMED : May] just say that
1 do not know this? This case will go to him.
Bo far as Sec. 293A is ¢ d, that prohibits
donations by firms—notby individuals—you
please see the section. I do not know how the
pr of the Company Act will be attracted
to punish a particular individual who has given
the donation 1 The whole zase will go there.

ber that ly an application from
the Madras State Industrial Development
Corporation for the manufacture of sodium
sulphide has been approved. Similarly, there
are quite a few applications which are under
different stages of consideration and are likely
to be approved.

My hon. friend referred to the application
made by the State Industries Corporation for
tyres manufacture. As a matter of fact, a
large number of applications have been received
as a result of public notices for this industry,
An application from Tamil Nadu was actually
received only late in February. 1 have no
doubt that all suitable schemes which are tech-
nically sound will be given serious consideration.

The hon. member has also mentioned that
an application has been made for the manu-
facture of seamless tubes in collaboration with
Bharat Heavy Electricals Ltd. A plant of this
type has ncoessarily to be located as an adjunct
to & steel plant. The Ministry of Stecl and
Heavy Eogineering are curréntly examining
the question of locating it as an adjunct to a
steel plant of HSL. BHEL are only one of the
wsers of scamless tubes and merely on this
ground it may not be appropriate to press for
the establishment of a plant in Tamil Nadu
in preference to technically sounder schemes.

SHRI 5. M. BANERJEE : What about
my points 1

SHRIF.A. AHMED: They will be replied
to.

Shrimati Ila Palchoudhuri wanted to know
details regarding loans advanced to small
scale industries by the banks. As on 30th June

** Shri Mrityunjay Prasad handed at the Table the copy of the souvenir of the 73rd
Plenary Session of the Indian National Congress held at Bombay on 28th and 29th
Dec. 1969, entitled **Re-birth of the Congress” [Placed in Library. Se No. Lt—3267/70).
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373.45 crorss for 47,951 small scal= uaits. Oa
33th Navember 1939, the correspaading figares
are: Rs. 676.53 croresfor 67,395 small scale
units, During the first five moaths after
lisation, the i in advance to
smallscale unitswas 78 per cent and the increase
in the number of units assisted was 40 per cent.

ShriP. K. Ghosh said that 94 per cent of the
imported scarce raw materials are being given
to large scale industries. The facts arc as
follows: In 196869, DGT units for Rs. 232
crores, got licences, that is nearly 86 per cent;
small scale units Rs. 36.7 crores, that is nearly
14 per cent. In 1969-70, Rs. 253.7 crores,
that is, 83 per cent and smallscale units Rs. 51.2
crores, that is 17 per cent. This also shows
an improvement during recent periods.

I am very sorry that Shri Baburao Patel
in the course of his speech dragged in  Galib
and my connection with the Galib centenary
celebrations and that I did not persuade the
industrialists not to contribute towards the
celebrations. I am very sorry such observa-
tions were made. I would not like to reply
to them. 1 am grateful to Shri Banerjee who
replied to it.

stadt  aeheresr (aw)
IS WPIRA, WU TF  sgALAT HY
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SHRIF. A. AHMED : I am grateful to him
for adding that I did not xercise any irfluence,
but he said that I ought to have taken ini-
tiative in persuading these people not to give
any contribution for this purpose. Anyhow,
T would not like to refer to this matter,

I am also very unhappy that he referred to
another matter which was once brought before
the House regarding one of our officers, Dr.
Kalelkar. In that connection he has mentioned
the names of two other officers. It is very un-
fortunate that the names of persons who are
not present here and are not in a position to
defend themselves should be mentioned without
cither giving me notice or without specifying
the allegations against them.

17
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$) far a1 Do Kal:lkar is coaceraed, the
mtt:r was givza to the GBI for enquiry, and
after eaguiry it has be=n brought to my notice ~
that the docum:at is a forged one. The
matter is still being dealt with by the GBI,
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SHRIF. A. AHMED : May I say that I
just made an enquiry again and the CBI have
confirmed that the photostat copy referred by
my hon. friend is a forged document. 1 hope
that my hon. friend will agree that on the final
conclusion of the enquiry severe punish
must be meted out to any person involved in

this business, who has been guilty of any act of
misconduct.

A FTCAA TR AT Jodo F WA
afag A 5 F fag fe v § 7

SHRI F. A. AHMED: So far as the GBI
is concerned, they are convinced that it is a
forged document. Therefore, what else remains
to be done in this case? Without further
proof, I think it is not desirable to mention

NAMCs.

In this connection may I say subject to cor-
rection that the CEI informed me that they
wanted to examine three of the hon. Members
also in regard to this question, but only one
Member has given a statement, and the other
two have not yet made a statement.
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So far as the present information is concern-
ed, there is nothirg against this officer. The
matter has been scrutinised by them, and
whenever any report comes, we will certainly
take action if action is called for in this matter,

Shri Birla said that in some matters action
was taken by the Government after nine years,
1 would like to refer to Starred Question No.

594 put by him on the 24th March, 1970 which
reads :

“whether it is a fact that his Ministry has
in the month of January 1970, issued almost
after ninc years, a clarification regarding
the policy on the grant of leases of the
Government lands for salt production and
payment of assignment fees;”
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He asked for reasons for this inordinate delay.
A reply was given to this question. A clarifi-
cation was issued on December 19, 1969. The
question of delay does not arise as a clarifica-
tion was given only when the need was felt.
The Government started receiving representa-
tions from the salt lessees in 1967-68 for the
first time claiming that they were not bound to
pay assignment fee on renewal of their leases,
The question was then considered from the
legal angle and clarification was given in
December 1969. From the reply given it is
evident that the was not pending for
nine years, A decision was ukcn nine yﬁﬂ
ago. Clarification was sought only in 1968,
After obtaining legal opinion the clarification
was given. So, the impression he created that
this Ministry gave the clarification after nine
years is not justified. . . (Interruptions.) About
the development of Rayalaseema, I should
like to point out that we try to help develop
backward areas. We have taken a policy
decision that in backward States, two districts
will be selected—and in other States one district
~—for the purpose of giving necessary assistance
to remove backwardness through industrial
development. Qur officers beaded by our
Secretary went to Hyderabad and participated
in the Rayalascema Development Board. T
can assure the House that we shall take keen
interest in this and see what can be done to
help this region.

SHRI TENNETI VISWANATHAM : The
whole of Rayalaseema must be treated as one
district , ... (Interruptions.)

SHRI F. A, AHMED: The same principle
applies to my friend who comes from Agra.
It will be for the State Government to select
each of the two districts and we shall certainly
like to give subsidy and assistance to these
districts.

There are many other points but I have
already exceeded my time. 1 can only assure
the hon, Meml that wh suggestions
have been made, I shall follow them up ard
see what can be done.

ot $7T /A TA :  IOAN AGIA,
& 7g AT AEAT § — o Wi Hro FY
foE o7 & raar 9% § gl a1
g faet § 5 ot svo @@ @9 99
w1 T T ® § IR qg ATe N
feam y s g o @ A T wAS
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afad a9 G QEE @%T &1 & SHRI 8. S. KOTHARI : I should like to
wr S ask about the exploration for raw materials in

fe ®f @t NfNAFT A=A TGT F Mandsaur district, Madhya Pradesh, for a
fofrax ar "afsm SaEeT A¢] AT cementfactory. The exploration in Suwakhera,

" near Neemuch, was done, and the raw material

LICE was found to be very good. I want to know
- - why that project has not been developed.

FEU FETE—ANTT | FUTT@ TF T Would you kindly note it and give a reply
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SHRI RANGA (Srikakulam) : May I ask
the Minister whetber it is a fact that the Orissa
Government has set up quite a number of pro-
jects such as the polyster-fibre plant and sodium
hydrosulphide, and till now they have not been
able to elicit any responsive chord from the
Ministry? Is there anything special in regard
to that just because that Ministry does not
happen to belong to the political colour of my
hon. friend and his party, or, is he going to pay
some special attention to it in view, especially,
of the fact that it is industrially a backward
State ! Would he pay some special attention
toit t They have sent all those project reports
and asked for his screening and passing those
projects,

SHRI SRINIBAS MISRA : I spoke about the
jute mill in the co-operative sector at Jagatpur
in Cuttack district. He has not replied to it.
What is he going to do about it ?

SHRIF. A. AHMED : 1 do not know the
specific items. But I can assure the hon,
Member that it is one of our policies that so far
as the backward States are concerned, in the
matter of granting licences, when there are
several applications, we give preference to the
arcas which are backward.

SHRI RANGA : Orisa.

SHRIF. A.AHMED : Orissaisone of the
States which is recognised as a backward State
so far as industries are concerned. 1 will
certainly enquire as to what is the position of
the variows applications which are pending.

MR. DEPUTY-SPEAKER : There should
be an end to this.

SHRIF. A. AHMED : The report has been
received by us and it is being examined by
several ministries and after the report has been
examined, we shall take the necessary action.

SHRIKANWAR LALGUFTA :  Will you
give an assurance that no political appoint-
ments will be made ?

SHRIF.A.AHMED : Iam not prepared

to give any assurance.
MR. DEPUTY-SPEAKER : 1 shall now
put all the cut motions to the House,

All the Cut Motions were Put
and Negatived
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MR. DEPUTY-SPEAKER : The question
is :

That the respective sums not exceeding the
amounts shown in the fourth column of the order
paper, be granted to the President, to complete
the sums necessary to defray the charges that
will come in course of payment during the year
ending the 31st day of March, 1971, in respect
of the heads of demands entered in tke secord
column thereof against Demar ds Nos. 57 to €0
and 123 relating to the Ministry of Industrial
Development, Internal Trade ard Company
Affairs.

The Motion was Adopled

[The Motions for Demands for

Grants which were Adopied by

the Lok Sabha are Reproduced
Below—ED)]

DEMAND No. 57—MINISTRY OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS

“That a sum not exceeding Rs. 80,57,000
be granted to the President to complete the sum
necessary to defray the charges which will come
in colrse of payment during the year ending
the 31st day of March, 1971, in respect of
‘Ministry of Industrial Development, Internal
Trade and Company Affairs’,”’

DEMAND NO. 586—INDUSTRIES

“That asum not exceeding Rs. 4,62,78,000
be granted to the President to complete the snum
necessary bo defray the charges which will come in
course of payment during the year ending the
31st day of March, 1971, in respect of ‘Indus-
“'n’-Il

DEMAND NoO. 59—SALT

““That a sum not exceeding Rs. 61,85,000
be granted to the President io complete the mom
necessary to defray the charges which will come in
course of payment during the year ending the
31st day of March, 1971, in respect of ‘Salt’.”

DEMAND NO. 60—OTHER REVENUE EX-
PENDITURE OF THE MINISTRY OF IN-
DUSTRIAL DEVELOPMENT, INTERNAL-
TRADE AND COMPANY AFFAIRS
““That a sum not exaeeding Rs. 13,21,27,000

be granted to the President to complete the sum
mecessary io defray the charges which will come in
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eeurse of payment during the year ending the
S1st day of March, 1971, in respect of ‘Other
Revenue Expenditure of the Ministry of Indus-
trial Development, Internal Trade and Com-
pany Affairs’.”

DEMAND No. 123—CAPITAL OUTLAY OF
THE MINISTRY OF INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND COMPANY
AFFAIRS

“That a sum not cxceeding Rs. 5,35,17,000
be granted to the President to complete the sum
necessary bo defray the charges which will come in
course of payment during the year ending the
313t day of March, 1971, in respect of ‘Capital
Outlay of the Ministry of Industrial Develop-
ment, Internal Trade and Company Affairs’.”

17.37 hrs.

MINISTRY OF STEEL AND HEAVY
ENGINEERING

MR. DEPUTY-SPEAKER : The House will
now take up discussion and voting on Demand
Nos. 82,83 and 132 relating to the Ministry of
Steel and Heavy Engineering for which 4 bours
have been allotted.

Hon. Members present in the House who
are desirous of moving their cut motions may
send slips to the Table within 15 minutes
indicating the serial bers of the cut motions
they would like to move.

DEMAND NoO. 82—MINISTRY OF STEEL
AND HEAVY ENGINEERING

MR.DEPUTY-SPEAKER : Motion moved :

“That a sum not exceeding Rs. 21,95,000
be granted to the President o complete the sum
necessary lo defray the charges which will come in
course of payment during the year ending the
31st day of March, 1971, in respect of ‘Ministry
of Steel and Heavy Engineering’.”

DEMAND NO. 83—OTHER REVENUE

EXPENDITURE OF THE MINISTRY OF

STEEL AND HEAVY ENGINEERING

MR. DEPUTY-SPEAKER : Motion moved :

“That a sum not exceeding Rs. 81,62,000
be granted to the President fo complete the sum
necessary to defray the charges which will come in
course of payment during the year ending the
815t March, 1971, in respect of “Other Revenue
Expenditure of the Mirirtry of Steel ard Heavy

Engincering’."
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DEMAND NO. 137—CaPiTAL OUTLAY OF
THE MINISTRY OF STEEL AND HEAVY
ENGINEERING

MR. DEPUTY-SPEAKER : Motion moved :

“That a sum not exceeding Rs. 73,35,63,000
be granted to the President to complete the sum
necessary to defray the charges which will come in
course of payment during the year ending the
31st March, 1971, in respect of “‘Capital outlay
of the Ministry of Steel and Heavy Engineer-
ing’.”

Hon. Members may now move the Cut
Motions.

SHRI YASHPAL SINGH (Dehra Dun) : I
beg to move :

“That the Demand under the Head ‘Ministry
of Steel and Heavy Engineering’ be reduced
by Rs. 100.”

to check the steep rise in the prices
of steel (1)].

“That the Demand under the Head “Minis-
try of Steel and Heavy Engineering' be reduced
by Rs. 100.”

[MNeed to ge the absorption of Indian
engincers in the management of the various
plants (2)].

“That the Demand under the Head ‘Minis-
try of Steel and Heavy Engineerirg’ be reduced
by Rs. 100.”

[Failure to age Indian ¢ Itancy
firms in the erection of Bokaro Steel Flant (3)].

SHRI SHIVA CHANDRA JHA (Madhbu-
bani) : I beg to move :

“That the Demand under the Head ‘Minis-
try of Steel ard Heavy Engineering’ be reduced
to Re. 1.7

[Failure to nationalise the Tata Iron ard
Steel Company, Ltd. (15)].

SHRI BENI SHANKER SHARMA (Banka) :
I beg to move :

“That the Demand under the Head ‘Minis-
try of Steel and Heavy Enginecring’ be reduced
to Re. 1.”

[Won utilisation of the full capacity of H.E.C.
Ranchi (22)].

“That the Demand under the Head “Minis-
try of Steel and Heavy Enginecring be reduced
toRe. 1.”

[Supply of out-dated and old machinery
and pian: for the Bokaro Stxes Plant (23)].
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[SHRI BENI SHANKER SHARMA]

“That the Demand under the Head Minis-
try of Steel and Heavy Engineering be reduced
to Re. 1.

[Failure to ensure proper and regular
supply of steel to the actual users at fixed
prices (24)].

“That the Demand under the Head Minis-
try of Steel and Heavy Engineering be reduced
to Re. 1.7

[Faulty system of sale and distribution of
the steel produced in the public sector con-
cerns (25)].

“That the Demand under the Head Minis-
try of Steel and Heavy Enginecring be reduced
by Rs. 100.”

[Need to utilise the full capacity of the
cxisting steel plants (26)].

“That the Demand under the Head Minis-
try of Steel and Heavy Engineering be reduced
by Rs. 100.”

[Need to bring down the price of steel to
help and encourage the manufacture of engi-

neering goods (27)).

“That the Demand under the Head Minis-
try of Steel and Heavy Engineering be reduced
by Rs. 100.”

[Need to improve labour-management
relations in all the steel factories, 50 as to ensure
regular and unhampered production to meet
the country’s urgent demands (28)].

“That the Demand under the Head *Minis-
try of Steel and Heavy Engineering’ be reduced
by Rs. 100.”

[Need to arrange for industrial truce at
least for five years in all our steel factories, so
that production is not hampered due to dis-
content amongst the labour resulting in strikes,
lock-outs and other disturbances. (29)]

SHRI SRINIBAS MISRA (Cuttack) :
1 beg to move :

“That the Demand under the Head Minis-
try of Steel and Heavy Engincering be reduced
by Rs. 100.”

[Continuous loss sustained by the pubic
sector steel plants (31)].

“That the Demand under the Head Minis-

try of Steel and Heavy Engineering be reduced
by Rs. 100
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[Partisan attitude in selecting officers of
Hindustan Steel Ltd. (32)].
“That the Demand under the Head Minis-

try of Steel and Heavy Engineering be reduced
by Rs. 100.”

[Inability to maintain cooperative relation
with the employees in the steel plants in public
sector (33)].

“That the Demand under the Head Minis-
try of Steel ard Heavy Ergineerirg be reduced
by Rs. 100."”

[Failure to boost steel production (34)].

SHRI BENI SHANKER SHARMA : I
beg to move :

“That the Demand under the Head ‘Other
Revenue Expenditure of the Ministry of Steel
and Heavy Engineering’ be reduced to Re. 1.”

[Failure to establish more units either in
private or in public sector to manufacture pig
iron from iron ore (35)].

““That the Demand under the Head “Other
Revenue Expenditure of the Ministry of Steel
and Heavy Engineering’ be reduced to Re. 1.”

[Stationing of Industrial Security Force at
vulnerable points in all the factories under the
Ministry to prevent damages to the machinery
and plant and consequent heavy losses resulting
from anti-national activities of a class or group
of labourers. (36)]

SHRISRINIBAS MISRA : [ beg tomove:

““That the Demand under the Head “Other
Revenue Expenditure of the Ministry of Steel
and Heavy Engineering’ be reduced by Rs. 100."

[Failure to follow a consistent policy re-
garding subsidy (37)].

“That the Demand under the Head ‘Other
Revenue Expenditure of the Ministry of Steel
and Heavy Engineering’ be reduced by Rs. 100.”

[Failure to stabilize steel price (38)].
““That the Demand under the Head ‘Capital

Outlay of the Ministry of Steel and Heavy
Engineering’ be reduced by Rs. 100.”

[Inordinate delay in completing the Bokaro
plant (39)].

“That the Demand under the Head Capital
Outlay of the Ministry of Steel and Heavy
Engincering be reduced by Rs. 100.”
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[Ever increasing cost of the Bokaro Steel
Plant (40)].

““That the Demand under the Head Capital
Outlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100.”

[Wastage and corruption in the Rourkela
Steel Plant (41)].

““That the Demand under the Head Capital
Qutlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100.”

[Active political role of the officers of the
Rourkela Steel Plant (42)].

SHRI SRADHAKAR SUPAKAR (Sambal-
pur) ¢ I beg to move :

“That the Demard under the head Other
Revenue Expenditure of the Ministry of Steel
and Heavy Engineering be reduced by Rs. 100.”

[Rising price of iron and steel (43)].

““That the Demand under the head Other
Revenue Expenditure of the Ministry of Steel
and Heavy Engineering be reduced by Rs. 100.”

[Nm-l\milabi!ity of iron and steel at reason-
able price to the consumers (44)].

‘“That the Demand under the head Capital
Outlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100.”

[Delay in the exccution and the mounting
cost of Bokaro Steel Plant (45)].

““That the Demand under the head Capital
Outlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100.”

[Heavy loss and inefficiency in the Mining
and Allied Machinery Corporation (46)].

“That the Demand under the head Capital
Outlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100",

[Recurring loss in the public scctor steel
projects (47)].

“That the Demand under the head Capital
Outlay of the Ministry of Steel and Heavy
Engineering be reduced by Rs. 100.”

[Need to improve the working of the Heavy
Engineering Corporation (48)].

SHRI RAMAVATAR SHASTRI (Patna) : I
beg to move :

**That the demand under the head Ministry
of Steel and Heavy Engineering be reduced to
Re. 1.”
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[Failure to check the sabotage in Heavy
Engineering industries. (49)]

“That the demand under the head Minis-
try of Steeland Heavy Engineering be reduced
to Re. 1.7

[Failure to make the Heavy Engineering
Industry self-sufficient. (50)].

“That the demand under the head Ministry
of Steel and Heavy Engineering be reduced to
Re. 1.7

[Failure to nationalise iron and steel plants
of the private sector. (51)].

“That the demand under the head Minis-
try of Steel and Heavy Engineering be reduced
to Re. 1.7

[Increasing the price of steel under pressure
from monopolists. (52)]

*“That the demand under the head Minis-
try of Steel and Heavy Engineering be reduced
to Re. 1.

[Failure to guarantee market for the goods
of Heavy Engineering Industry. (53)]

““That the demand under the head Minis-
try of Steel and Heavy Engineering be reduced
by Rs. 100.”

[Need to discontinue the policy of purchas-
ing goods from factories of private sector in
place of those of public sector by the Govern-
ment. (54)]

“That the demand under the head Minis-
try of Steel and Heavy Engineering be reduced
by Rs. 100.”

[Failure to utilise the capacity of Heavy
Er ginecring Corporation. (53)]

“That the demand under the head Minis-
try of Steel and Heavy Engineering be reduced
by Rs. 100.”

[Failure to withdraw cases against workers
arrested during the last strike of Engineering

workers of Jamshedpur and take them back.
(56)]

“That the demand under the head Minis-
try of Steel and Heavy Engineering be reduced
by Rs. 100.”

[Failure to find market for the goods pro-
duced by Heavy Engineering Corporation.
(571

“That the demand under the head Minis-
try of Stecl and Heavy Engineering be reduced
by Rs. 100.”
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[SHRI RAMAVATAR SHASTRI]

[Failure to check the irregularities by con-
tractors of Bokaro St::l Plaat. (58)]

“That the demand under the head Minis-
try of Steel and H=avy Eagineering be reduced
by Rs. 100.”

[Need to nationalise Tata Iron and Steel
Company factory in Jamshedpur. (59)]

“That the demand under the head Minis-
try of Steel and Heavy Engincering be reduced
by Rs. 100.”

[Encouragement toR. S. S.and Jana Sangh
by some of the high officials of Heavy Engi-
neering Corporation, Ranchi. (60)]

“That the demand under the head Minis-
try of Steel and Heavy Engineering be reduced
by Rs. 100.”

[Failure to implement the decisions of the
Advisory Committee of Heavy Enginecering
Corporation, Ranchi taken in September,
1969 in regard to the rehabilitation of its Muslim
employees. (61)]

“That the demand under the head Minis-
try of Steel and Heavy Engineering be reduced
by Rs. 100.”

[Failure to take action against the workers
who took part in the communal disturbances
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SHRI M. N. NAGHNOOR (Belgaum) : Sir,
I rise to oppose the Demands for Grants to
the Ministry of Steel and He=avy Eagineering,
While discussing these demands, in all fairness
we m st pay our gratitude and appreciation to
the far-sightedness of the Indian palnners, who
conceived the idea of locating steel plants at
the very carly stage of our independence. The
then Chairman of the Planning Commission and
our first Prime Minister, Jawaharlal Nehru,
sought the cooperation of developed countries
to help us to locate the steel units in our country
and very generowsly the USA, Soviet Union,
U. K. and West Germany not only extended
their cooperation but they agreed to be our
collaborators and today we have three giant
steel units in our country, We have invested
on thesc three steel plants Rs. 1100 crores.
During these three plans and the 3 annual plans,
we have created a potential of 10 million
tonnes of steel.  With this investment of huge
national resources, it has been our duty also
to see that the units that we have been able to
establish produce enough wealth for our country.
Bhilai steel bas a capacity of 2.5 million
tonnes. The second plant which came into
existence, namely, Rourkela, has a capacity
of 1.B million tonnes. The Durgapur steel unit
has a capacity of 1.6 million tonnes. ISCO
has a potential of 1 million tonnes and TISCO
has a potential of 2 million tonnes. But, un-

of 1967 in Heavy Engineering Corporation,
Ranchi. (62)]

“That the demand under the head Minis-
try of Steel and Heavy Enginecring be reduced
by Rs. 100,

[Failure to make suitable arrangements for
the rehabilitation of riot affected Muslim
employees of the Heavy Engincering Corpora-
tion, Ranchi. (63)]

“That the¢ demand under the head Minis-
try of Steel and Heavy Engincering be reduced
by Rs. 100.”

[Failure to accept the demands of security
guards of the Heavy Engineering Corporation,
Ranchi. (64)]

“That the demand under the head Minis-
try of Steel and Heavy Engineering be reduced
by Rs. 100.”

[Need to implement the decision of the Wage
Board in regard to the security guards of
Heavy Engineering Corporation, Ranchi from
the date of their application. (65)]

MR. DEPUTY-SPEAKER : The Cut Mo-
tions are alio now before the House.

for ly, after h g invested these huge
amounts, these steel units which should have
produced at least 8 to 9 million tonnes of steel
have been producing only 4.8 million tonnes;
that is to say, we have not been able to produce
even 50 per cent of the capacity that we created
when we brought these units into existence,
whereas TISCO, which is in the private sector,
has been able to give a good account of itself
by producing 90 per eent of its potential.

1840 hrs.
[SHRI VASUDEVAN NAIR in the Chair]

The present demand in our country is of
the order of 6 million tonnes, whereas we are
producing 4 million tonnes. There is almost
a near famine in our country for steel today,
Only today morning I read in the press that
Shri K K Shah has been struggling hard to
negotiate and get steel even for the buildings
that are under construction. ‘This has created
a great crisis in the country. We had great
'hopﬁ of these steel plants when we put them
up. We were even hoping to export a good
quantity of steel and earn foreign exchange.
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But today all these hopes have been shattered.
Not only that, this has paralysed local industrial
development; the development of engineering
units, the implements factory, house construc-
tion programme and agricultural development
programme, all these have come to a standstill.

We are aware that we cannot produce steel
overnight. Even when 100 per cent clearance
is given to a steel project it will take at least
seven years to see that project goss into pro-
duction. Thercfore we have very carcfully to
look into the future needs of our country and
see that whatever proposals or projects are before
the government are taken up early for execution.

‘The shortfallin steel in 1974 is going to be of
the order of 3.5 million tonnes of usable steel.
Therefore, it is all the more necessary that we
should take immediate steps in the matter of
the three steel plants which are under active
consideration of the goverament. These three
steel plants are at Hospet, Visakhapatnam and
Salem. Of course, there is a fourth one at Goa
also,

I may submit that the case for Hospet has

been cleared by the various committees that
were appointed and they have stated that the
Hospet steel plant merits the highest. The
committee set up by the Government of India
in 1964 for selection of a site for a steel plant
in South India has recommended the sctting
up of a steel plant with a capacity of 3 million
tonne ingots at Torangal in Hospet. 1 may
briefly mention that the reports of Messrs.
Dastur and Company and of the British Ameri-
can Steel Works for India Consortium disclose
the definite advantages that the Hospet site
posscascs over the other two. Morcover, the
site near Torangal in Hospet is wellsituated
near good iron deposits with reserves estimated
to be available for 90 years hence. Hospet
is comparatively closer than other areas
to southern Indian market by rail and road
and has good access to the eastern and western
steel consuming sectors. An increasing pro-
portion of output of Hospet would cater to the
requirements of Mysore, Tamilnadu, Kerala
interior, central and south Andhra and south
Maharashtra.

Sir, it is the considered opinion of the Com-
mittee set up by M/s. Hindustan Steel Ltd.
that the size of Hospet area steel plant should
be of the order of 3 million ingot tonnes of steel
as against the suggestion of Mfs. Dastur & Co.
to have a plant to produce 1.5 million tonnes of
ingot steel and 1 million tonnes of foundry

18
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iron. This would avoid larger movement of
coal or consumption of coal. The cost of raw-
material at Hospet is cheaper when compared
with that of Goa. Moreover, the iron ore in
Hospet area being richer in content the con-
sumption of material for a ton of hot metal
would also be lower. It is estimated that the
Hospet plant will have an advantage over Goa
of Rs. 32 to Rs. 40 per ton of finished product.
In the case of Goa it is estimated that at least
509, of the coal will have to be imported which
involves a foreign exchange expenditure of Rs.
16 crores which the country can ill-afford in
the present circumstances. Such a situation
would not arise in the case of Hospet. This
point alone would be enough for location of
the plart at Hospet.

The location of the plant at Hospet has
other advantages viz., very little additional
investment on overheads will be involved,
There is a developed source of water supply for
steel plant in the Tungabhadra reservoir.
Power requircments would be met from the
Sharavathy power station. No new railway
line need be constructed to serve thesite. The
complete doubling of the East Coast line present-
ly in progress will secure the required capacity
for the movement of coal. It has the addi-
tional advantage of being both on the metre
gauge and the broad gauge.

The cost of land would be much lower at
Hospet. The population that would need to
be displaced and rehabilitated will also be much
less.

Scope for development of ancillary indus-
trics is also very much greater at Hospet than
at Goa.

If at any stage, it is considered necessary
to switch over the plant at Hospet, to the use
of partly imported coal, it would be done with-
out any significant effect on the cost. The
mechanised mining of iron ores in Donimalai
in Hospet area by the NMDC will be able to
provide ready supplies of ore to the plant.

Sir, the Committee set up by the Govern-
ment of India in 1964 has already recommended
the case of Hospct. Under these circums-
tances I would only eamestly appeal to the
Government of India that without being guided
by any consideration and being guided by the
technical opinion net only of these respective
committees which 1 have quoted but also the
present HSL high level Committee you should
forthright take a decjsion to go ahead with the
Steel Plant,
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8ir, I was mentioning that we have invested
aboutRs. 1100 crores on these three steel plants.
Let us go into the question of this investment
and the production and the losses in this behalf.
As a modest return on this investment we should
expect a return of 5 per cent. This should
give us at least Rs. 55 crores per anmem on our
investment. On the other hand, our perfor-
mance during the last three or four years has
been very unsatisfactory. The loss during the
year 1969-70 was of the order of Rs. 40 crores.
So, instcad of earning Rs. 55 crores on our
investment, we are losing Rs. 40 crores and so
far we have incurred a loss of Rs. 200 crores.

People are being taxed year after year for
the luxury of these three uneconomic units.
It is high time that we seriously studied the
problems and found solutions to them.

This is one part of our investment on steel
projects. Now we are going to invetst another
Rs. 1,100 crores on the Lokaro steel plant. In
the very first stage we are going to invest Rs. 700
crores and will be able to produce, after three
years, 1.7 million tonnes. I think, the steel
that is produced in this plant during this period
would be costlier than the price at which
we can buy silver in the market, Later on we
are going to spend another Rs. 400 crores and
after another five yearswe willbe able to produce
2.3 million tonnes; that is, after investing Rs.
1,100 crores we will ultimately be able to
produce 4 million tonnes. In the light of these
experience, I think there is no justification for
a big steel plant as Bokaro.

Let us make sure that such uneconomic
units do not become permanent millstones
around the neck of our nation. 'We must care-
fully and at an early stage go into the causes
of such high cost of production. The HSL
had obtained a detailed preject report which
mentioned that on an average each unit should
be able to produce 100 tonnes per man-year
whereas Bhilai is able to produce only 76
tonnes per man-year, Rourkela 68 tonnes per
man-year, Durgapur only 47 tonnes per man-
year while the world average production is
125 tonnes per man-year. At the same time
I may mention that Japan has produced 400
tonnes per man-year. From this we see that
all the three units have not given a good account
of production and of these three Durgapur is
working in the most unsatisfactory way.

The main causes for losses and low produe-
tivityare : labour production is very low, mana-
gement is weak, general purpose man is neces-
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sary instead of ICS officers looking into these
technical units, no technical guidance and
scientific direction, we have also not yet built
our own technical cadre of steel officers for
top level management and over and above all
these things and the most unfortunate, there
have been frequent changes of ministers result-
ing in lack of contiauity of policy and direction.

Lastly, we have a weakness for giant plants,
‘The result is that we have not produced like
giants but we have produced successfully giant
problems. We have no control whatsoever
over the Durgapur steel project.

We have also the Central Enginecting and
Designs Burcau. We have 600 to 1,000 engi-
neers who are supposed to be technically
qualified and who are really experts in their
own subjects. But there had been a tendency
in the past that we were depending too much
on forcign help. As such it has become a
damper on our own engineers ard has killed
their initiative so long.

As regards the Bokaro project, during the
1960s and 1970 there has been a great revolu-
tion in the technical aspect of production. Even
the smaller countrics, like, Iran, Irag, Yugo-
slavia and UAR have been given by the Russian
collaborators the latest know-how and the
latest methods of LD convertors whereas this
Bokaro plant has been depending on the same
old pattern which would, definitely, make a
difference of 20 per cent less in production as
compared to the latest plants that bave been
given to smaller countries that I mentioned
just now,

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): This
has LD convertors also.

SHRI M. N. NAGHNOOR. : 1 would appeal
to the Covcrnment, since we are going to invest
another Rs. 1100 crores, to be equipped with
the latest modern machinery because the steel
units which the Government of India are
having are the second biggest public under-
taking in our country next only to Railways.
We will have almost invested another Rs. 2500
crores on the public sector units. Let us take
all the care to see that these steel units which
we are having are run with the latest modern
technical skill.

\SHRI HANUMANTHAIYA (Bangalore) :
Mr. Chairman, Sir, the hon. [Member from the
Opposition, 1 must admit, has made a very
constructive speech, In fact, the speech he
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has made contains nothing with which I could
disagree. The point that he has made, the
arguments that he has advanced, are, T fust
admit, aceeptable to all sections of the House.
He has approached the problem from the point
of view of the national interest and the prospe-
rity of the industry.

1 would only deal with the demand that he
made for Mysore for the location of a plant in
Hospet. I very much wish he had adopted an
cqually liberal attitude towards the distribu-
tion of steel plants.  So far as we are cozcerned,
there is a demand from each southern State,
+ Madras; Vizag and Mysore. There is an idea
in the technical realm also that it is not neces-
sary to have giant steel plants, taking risk of
that proportion. If the units are smaller,
there is an advantage of better management,
better supervision, and, if something goes wrong,
that can be rectified in time. If instead of a
big, giant, steel plant, three plants are located
in three different places, it is advantageous for
the prosperity of the nation as well as from the
point of view of doing justice to various loca-
lities.

So far as Salem is concerned, I understand
that the ore in Salem is not of a much high-
grade as that of Hospet. But I am not a
technical person. I would make a suggestion
to the Government of India thatthe demand
made by each State must be weight with
certain financial responsibilities. In Mysore
State, when we started our iron and steel plant,
we were not helped by the Central Government
at that time but we did it on our own initiative.
Even today, Bhadravati iron and steel plant
is only being assisted by the Central Govern-
ment. It is not being run by the Central
Government nor its capital is being fully subs-
cribed by the Central Government. Some
such pattern may also be attached tosteel plants.
The steel plant demanded by the Government
of Tamil Nadu for Salem may be granted with
certain financial responsibility attached so that
the State Government may fe¢l committed to
the project not merely because of its locality
but also because the plant is financed. Like-
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report on public undertakings. Omne of the
first mistakes committed was to invest enormous
amount on buildings and facilities to officers
and labour even before there was any profit or
even before production; so much was invested
that it became a liability. The investment on
buildings and other facilities alone is of the
order of Rs. 80 crores in these steel plants. [
would like to point out to the hon. Minister
that we, in the Commission, have made a re-
commendation that hereafter expenditure on
swimming pools, playgrounds and princely
palaces and  airconditioned accommodation
should be controlled. Under the principle of
autonomy given to these undertakings full
control on expenditure was invested with the
Board of Directors. Therefore, they went on
mertily spending on these buildings and other
facilities for officers and labour. We have
made a suggestion that hereafter you may give
full autonomy in the matter of management
of the plant, but, in the matter of facilities and
expenditure thereon, you should be controlled
by the Bureau of Public Undertakings which is
permanently in existence in the Finance Minis-
try. I hope that recommendation has been
accepted and if that recommendation has not
been accepted, it should be accepted. Then
the men who wanted to spend on themselves
were 30 i 1 in overspending that it has
resulted in this Rs. 80 crores expenditure which
has become a liability.

All that time this House was interested
in blaming only the management. The real
toss has been incurred because of inter-union
rivalries which have gone to the extent of
breaking the plant in Durgapur. The res-
ponsibility in the matter of loss in these steel
plants, as my hon. friend said, is not merely
that of the management but it is that of the
labour unions also. We, in order to make
this country prosperous, have to draw the
attention of the labour unions, however un-
popular it may be, to their sense of
patriotism and responsibility to see that pro-
duction is not interrupted. We have made a
suggestion in  the Administrative Reforms
C 1 that the pattern of labour poliey

wise  Visakhap A | ppose,  is
better situated so far as granting of a steel plant
is concerned. There is an industrial area and
1 am sure, my hon. friend, Shri Viswanatham,
will make a better case for Visakhapatnam than
1 can possibly do.

So far as losses are concerned, 1 happened
to go into this problem of steel plants in our

be quite different in public undertakings from
that of private undertakings. Uptill now we
have followed the same labour policy both in
the private and public sectors. 1 am happy to
say that some of the labour unions, especially
the All India Federation of Bank Employees,
have expressed the view that public undertaking
unions should bechave in & more responsible
manner. In Socialist countries they do not
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allow strikes and all kinds of demonstrations
and agitations to pres their demands. It
logically follows that public undertakingsin
this country are in the same category and labour
laws should be changed and there is no ques-
tion of labour bargaining in the sense in which
the labour unions are bargaining in the private
sector.
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Unless this fundamental change in labour
policy takes place, we will not be able to make
much headway in'the matter of making these
Public Undertakings prosperous. Thank you.

1906 hrs.

The Lok Sabha then adjourned till Eleven of the
Clock on Friday, . April 17, 1970/Chaitra 27, 1892
(Saka). ’



